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LOK SABHA

Friday, March 19, 1982/Phalguna 28, 
1903 (Saka)

The Lok Sabha met at Eleven of the 

Clock

[Mb. Speaker in the CHair]

' ORAL, ANSWERS TO QUESTIONS

SHRI NIREN GHOSH: You are in a 
happy mood today, Sir.

M R SPEAKER: When you are there 
I am always happy because then both 
endst of Parliament are together, long 
as well as shoj't.

Purchase of Soviet ultramodern rescue 
vehicle

*375. DR. VASANT KUMAR PAN­
DIT: Will the Minister of TOURISM 
AND CIVIL AVIATION be pleased to 
state:

(a) whether the attention of Gov­
ernment has been drawn to the Soviet 
Specialist developing an Airport rescue 
vehicle MPS 70 which is the latest in 
the world to combat fire in a landing 
or take off of aircraft;

(b) whether Government have 
negotiated for purchase of this ultra­
modern rescue vehicle to achieve 
maximum safety at the Airport;

(c) if so, the details thereof; and

(d) if not, the reasons therefor?

THE MINISTER. OF TOURISM AND 
CIVIL AVIATION (SHRI A, P. 
SHARMA); (a) Yes, Sir.
4182 LS— 1.
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(b) No, Sir.

(c) Does not arise.

(d) According to the information 
obtained by Director General c l Civil 
Aviation from the Soviet Embassy in 
December, 1981 the Aerodrome Rescue 
Vehicle APS 70 is in an early stage 
of development and it is not possible 
for the technical particulars to be 
made available at present. It is there­
fore premature to hold any negotia­
tions for its purchase.

DR. VASANT KUMAR PANDIT: I 
have some facts with regard to the 
performance data of this vehicle APS 
70. I am surprised how the Govern­
ment cannot get this technical data. 
Either the information has not been 
properly gathered the Director-
General, Civil Aviation, or the Airport 
Authority of India, it is very essen­
tial that the ultra-modern developed 
vehicle is not only a fire-fighting com­
plex but the figures with me show 
that the APS 70 has a sliding gangway 
which reaches right upto the burning 
plane, and if the doors are jammed, 
there is a circular automatic saw which 
cuts fhe sides and the passengers are 
rescued. It is also attached with a 
tank containing 8 tonnes of water and 
one tonne o f foam which can be pump­
ed into the fire to extinguish it. The 
water sprouts at about 40 litres per 
second and the entire process does not 
take more than five minutes. So, 
would the Hon. Minister make fresh 
efforts to get details of this APS 70 
which is fully developed and is in 
operation in some of the Airports of 
Russia. That is my question No. 1.

MR. SPEAKER: He seerfts to be 
smarter than you.

SHRI A. P. SHARMA: It appears 
that my hon. friend, Dr. Pandit has 
got a lot of information regarding this 
fire fighting vehicle. So far as we are



concerted, in reply to a letter from 
the Director-General, Civil Aviation, 
Government of India, the following 
information was furnished to us by the 
Soviet Embassy:

“According to the information re­
ceived from Moscow, the Aerodrome 
Rescue Vehicle, APS 70 is in an 
early stage of development and 
there is no possibility to send you 
now any technical particulars. When 
this vehicle is developed, we shall 
not fail to get in touch with you.”

This is the reply we have got. From 
our side, the source from which we 
could make the inquiries we have 
made and this is the reply we have 
got. As I said earlier, my friend ap­
pears to have more information.

MR. SPEAKER: Use his information

DR. VASANT KUMAR PANDIT: 
Does the hon. Minister feel that the 
present Are fighting equipment whieh 
we have in our major airports is suffi­
cient enough to combat fire in a plane 
taking off or landing and what efforts 
are being made to augment the pre­
sent outmoded flre-flghting equipment • • t' ■
at our airports at least keeping the 
safety o f the passengers in view? To 
one of my questions about the high 
frequency radar at the Bombay Air­
port, the reply was so vague and so 
whimsical that when the VOC equip­
ment was installed in the Bombay Air­
port, it was sufficient and it was work­
ing all right. But recently the high- 
rise skyscrapers have come and, there­
fore, it is not functioning. This shows 
the lack of effort on the part of the 
Government. Therefore, as far as fire 
fighting is concerned, I think the Gov­
ernment will apply its mind again and
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see that our present equipment i 
modernised or kept in perfect trim | 
compared to the other airports 1 

foreign countries.

SHRI A. P. SHARMA: At the maj . 
airports and practically in all tV"1 

airports we have got different types 
fire fighting vehicles and these tre 
based on the specifications laid dev r 
by the ICAO and therefore, it is S u ^  
cient. This is what I want to uT. 
the hon. House and my friend.

MR. SPEAKER: Mr. Nihal Singh..
Mr. Harish Rawat.. .

Mr. R. L. Bhatia.

Rate of deposit growth in nationali- ■ 
banks

*379. SHRr R  L. BHATIA: Will < .. 
Minister of FINANCE be pleased to 
state:

(a) what was the rate ol deposit 
growth in the nationalisad banks for
1980-81;

(b) how does the above compere
with the figures of growth achiev* 
during 1979-80; , j

(c) whether Government have fix* j® 
targets for achievement during 1&* 1 rK [I
and |

(d) wftether better incentives 1 

being contemplated for n obilising 
posits from weaker sections of 
society and if so, the details thereof?

THE DEPUTY MINISTER IN T 
MINISTRY OF FINANCE (SHRI JJ> \ 
ARDHANA POOJARY): (a) to ( '
A  statement is laid on the Table 
the House,

19, 1982 Oral Answers 4 j



. Statementi
Table below sets out the data on deposit growth of scheduled commercial banks 
during 1980 and 1981.
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Category of Banks Deposit
1979

(Rs.
1980

crores)
1981

Deposit Varia­
tion (Rs. crores) 
ig8o 1981

Deposit
Growth (%) 

1980 1981

SBI Group
20 nationalised 

banks
28574 33532 39474 4g58 5g42 i7.4 i7 .7

Other Scheduled 
Commercial banks 2889 3368 3958 479 590 16.6 17.5

All Scheduled ■
Commercial Banks 31463 369OO 43432 5437 6532 i7-3 i7-7

¥
NB: (i) Data for 1981 are provisional.
(ii) Other Scheduled Commercial 

Banks include Regional Rural Banks, 
Other Indian Scheduled Commercial 
Banks and Foreign Banks.

All banks strive to maximise their 
deposits. Public Sector Banks seek to 
achieve higher leveis of deposit mobi­
lisation in pursuance of the policy 
objectives placed before them by the 
Government and the Reserve Bank, who 
do not, however ,set specific annual targets 
for the banks in this regard.

Banks endeavour to mobilise deposits 
, through formulation of schemes to suit 

the requirements of diverse types of
savers and motivating them through
publicity and education to hold the 

. savings in deposit accounts. The in­
terest rate structure for deposits of 

 ̂ varying maturities as also the scheme 
of exemptions from specific taxes of
incomes from and investments in de­
posits are also suitably adjusted to pro­
vide incentives to people to deposit their 

( savings with the banks.
Reserve Bank of India have recently 

revised the rates of interest of fixed
| deposits of short and medium term 

maturities. The Government also have 
proposed to raise the ceiling of income 
which is exempt from income tax, from 
specified financial assets, including 
bank deposits, from the present level
of Rs. 3000 to Rs. 4000 per annum. 
These measures are expected to assist

■ banks in mobilising deposits from peo- 
, pie of even modest incomes.

SHRI R, L. BHATIA: In the state­
ment one finds that the growth of de­
posits in the banking system was 17 
per cent more in the year 1981 than 
during the Janata period. I think it is
a happy augury. I would like to know 
from him whether the demand on the 
hanking system is expected to he large

in the busy season in view of the anti­
cipated growth in our economy. We 
require more credits for our exports, for 
our priority sectors and for our food- 
grains. As you know, in the state­
ment, he has stated that we are going to 
have a bumper crop of foodgrains. 
Naturally, the credit requirement for 
foodgrains is going to be more. May I 
know from him how be is going to meet 
the requirements of these sectors in the 
busy season.

SHRI JANARDHANA POOJARY: 
Sir, the question does not concern ques­
tion 379. The question relates to the 
credit policy. Regarding credit policy, 
earlier, there was a calling attention also 
and we have answered that. In the cir­
cumstances, this does not arise out of 
this question.

SHRI R. L. BHATIA: In the third
part of my question, I asked whether 
Government have fixed targets for 
achievement during 1982. What for are 
these targets then? These are for the 
consumption and utilisation by different 
sectors of the society. You must tell 
us clearly what your expectations are.

SHRI JANARDHANA POOJARY: 
So far as the deposit position is con­
cerned or so far as fixing of the target 
is concerned, it has been clearly stated 
in para ( 1), that the Government and 
also the Reserve Bank of India have not 
fixed any target.

But, so far as the Banks are con­
cerned, within themselves, there is some 
arangement to fix the tafget.

SHRI R. L. BHATIA: I want to
know whether Government is going to 
approach the Reserve Bank of India to 
change the maintenance of additional 
cash reserves with the Reserve Bank in 
order to meet the requirements of the 
bmy *eas«n.
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THE MINISTER OF FINANCE 
(SHRI PRANAB MUKHERJEE): Sir,
this is a policy matter, You will appre­
ciate that it is just not possible for me to 
react to this.

PROF. MADHU DANDAVATE: 
Sir, the question has related to deposits. 
Since the credit need would be avail­
able only when the deposit mobilisation 
is good, you will permit me to ask him 
a question.

About the credit, sometime back, I 
had asked a question from the former 
Finance Minister that, as far as the 
concessional credit facilities were con­
cerned, just as these were available to 
the agriculturists to form cooperatives, 
when the fishermen formed cooperatives, 
they may also naturally claim similar 
concessional rates to which he replied 
that the matter was under consideration. 
Is it still under consideration or is it 
advanced beyond active consideration? I 
want to have a positive reply from him.

SHRI PRANAB MUKHERJEE: I
shall collect the information and pass 
that on to the hon. Member.

SHRI K. MAYATHEVAR: Rose
MR. SPEAKER: What more is there

on this?
SHRI X. MAYATHEVAR: Mr.

•Speaker, Sir, we want to raise the de­
posits in our nationalised banks more 
and more to grant loans to the farmers 
and the poor?r sections of the people. 
So far as the rate of interest in the 
nationalised banks is concerned, the 
interest paid to the customers—the 
creditors of the bank*—is said to be 
very low. I therefore want to know 
what are the rates of interests that wc 
are paying to the creditors and also 
depositors for their money. I feel that 
this is not attractive.

I want to know whether Government 
is going to have a policy to raise the 
interest more for the money of the 
depositors in the nationalised banks.

SHRI PRANAB MUKHERJEE: If
he wants us to give the concessional rate 
of interest on the deposits to the borro­
wers as well as the depositors, this is a 
contradictory proposition.

So far as the bank deposits are con­
cerned, it is known to the hon. Mem­
ber that my predecessor had increas­

ed it even for the medium term de­
posit—earlier the maximum rate was 
for five years and now it is for three 
year’s Jeposit—so as to attract depo­

sits at that rate of interest. In regard 
to concessional credits to the priority 
sectors, we ought to strike a balance 
because, after all, it is known to the 
hon. Member that nearly Rs. 43 out of 
every imndred rupees is deployed by 
the banks at a much lower rate of in­
terest than that at which they are bor­
rowing from the people. Therefore bala­
nce has to be mananged from Rs. 57[*. 
So, we strike a balance and whatever 
was thought appropriate has been done.

Overdrafts of Rajasthan and West Bengal

*380. SHRI CHITTA BASU: Will
the Minister of FINANCE be pleased to
state:

(a) whether the overdrafts of Ra­
jasthan and West Bengal will be work­
ed off in instalments over the next two 
years; and

(b) whether the State Governments 
have since agreed with the proposal?

THE MINISTER OF FINANCE 
(SHRI PRANAB MUKHERJEE): (a)
and (b). The State Governments are 
expected to make good the deficits that 
may arise at the end of 1981-82. It is 
proposed to discuss this matter with 
them.

SHRI CHITTA BASU: Sir, may I
know from the hon. Minister whether 
it is not a fact that the Government of 
West Bengal expressed some doubt about 
the figure relating to accummulated over­
draft compiled by the Reserve Bank of 
India and they also suggested that there 
should be a committee consisting of th«
representatives of the Government of 
India, Reserve Bank of India and Govern­
ment of West Bengal? May I know 
what is the specific objection for th« 
Government of India not to accede to 
this legitimate demand of the West 
Bengal Government? Will it not lead to 
an attitude of confrontation between th* 
two as they feel it is an attempt to put 
fht State Government m disrepute and 
denigrate it?
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SHRI PRANAB MUKHERJEE: Sir, 
I am not going into the merits as to 
whether this demand is just or-not. 
One point we shall have to keep in 
mind is Chat tfie Reserve Bank of 
India has given its figures to the Slate 
Government. State Government had 
not maintained the record and they 
have difficulty in checking. But I have 
asked the West Bengal Chief Minister 
to examine the records of the RBI and 
tell the area of doubt. What is the need 
o f having a committee?, The records of 
RBI are open for examination by them. 
After getting it examined if they find 
they have an area of doubt then we will 
■dicuss with them. Th“re is no question 
of constituting a committee consisting 
of the representatives of Central Go- 

__vernment, Reserve Bank of India and 
"West Bengal Government. What else 
they will do when I am agreeing to 
let them examine the records of the 
Heserve Bank of India. After they 
have examined and if they are not sa­
tisfied let them identify the areas and 
point out that they have this area of 
dis-satisfaction.

SHRI CHITTA BASU: I understand 
the Finance Ministry and the Ministry 
o f  Planning have so far decided to re­
duce the size of the State Plan of Ra­
jasthan and West Bengal to the extent 
o f  the magnitude of overdrafts o f these 
States, This is an important financial 
policy of the Government. If that is 
so, the entire developmental work of 
the States will suffer because the Cen­
tral Government takes recourse to 
deficit financing and in that parti­

cular situation State Governments, 
also take recourse to overdraft from 
the Reserve Bank of India. The root 
cause and impact of overdraft and 
deficit flnancng is more or less the 
same which applies both to the Cen­
tral Government and the State Go­
vernments. Instead of making 
an in-depth study as to how 
this basic problem can be solved 
the Govtrnment has, as far as I 
know, decided to reduce the Plan size 
o f Rajasthan and West Bengal Would 
the Government have a fresh look into 
the matter?. Sir, as you know, there is

deficit financing to the tune of Rs. 9,000 
crores by the Central Government. If 
that is the criteria then the Annual 
Pian of the Central Government will, 
get reduced fo an insignificant amount. 
If this policy is taken recourse to, in 
regard to the size of the State's plan, 
the entire developmental process will 
be brought to a halt. Therefore, would 
the Government change its basic atti­
tude in this respect particularly in 
regard to deficit financing of the 
States? .

SHRI PRANAB MUKHERJJEE: The 
Hon. Member has taken some time. So 
I will also take some time "to reply to 
it in some detaTl. The first part is this. 
The quesfion was raised in the NDC. 
My reaction to the suggestion of West 
Bengal is quite clear; J have made it 
quite clear and I ^m reiterating it. The 
overdraft from the Reserve Bank can­
not be treated as a plan resource. It is 
not the question of West Bengal or 
Rajasthan or any State Government 
If they do not adhere to fiscal disci­
pline, i shall have no option but to 
resort to a very painful duty of clos­
ing the tap. (Interruptions) Why not? 
I am coming to that. You are talking 
of reducing plan size o f West Bengal. 
I am talking of Rajasthan, because we 
have protected Rajasthc.i’s plan of thi  ̂
year. So far as the ye r̂r 1982-83 is 
concerned, we- ftave protected the plan 
size of Rajasthan to that extent. I have 
mentioned this in my main reply, say­
ing, how the deficit will be adjusted. 
There is a straight formula. I am not 
deviating from that formula. The de­
ficit will have to be adjusted over a 
period of 3 years. This formula is ap­
plicable to each and every State Go- 
emment. So far as these 3 states' of 
West Bengal, Rajasthan and Keraia 
are concerned, we found that if we 
wanted to apply this formula, the plan 
size of these "three States would be re­
duced in actual terms from the level 
of 1981-82. So, I told them “ I would 
like to protect your plan size at the 
level of 1981-82 so far as 1982-83 is 
concerned. But in regard to adjust­
ment, I am prepared to sit with you, 
you will have to come forward with 
your proposal; since you have borrow­
ed from the Reserve Bank; how you.
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are going to pay it off, it is for you 
to come up with your formula and I 
am prepared to cooperate with you.” I 
made this point very clear. You are 
talking of reducing of plan size I do 
not know what the plan size of West 
Bengal is. I think, last year, West 
Bengal’s plan size was Rs. 638 crores. 
That was the plan size of 1981-82. It 
is in our Plan document. It is also 
in the Plan Document of the State 
Government. TiU today, even grant­
ing certain assumptions, they will not 
be able to spend more than Rs. 502 
crores. Where is the question of 
reduction ol plan size? Whatever was 
allocated, "iEKey have not been able to 
spend. So far as spending of the year 
1981-82 is concerned it is going to be 
of the order of Rs. 502 crores. Other­
wise, you~give you® figure to me and 
show me this. Even today, that is, on 
11th March, their overdraft is Rs. 
281.02 crores. The position of Rajas­
than and Kerala is different. Kerala 
had a plan size of Rs. 275 crores. That 
was also CPM Government. Their 
actual spending was Rs. 295 crores. But 
so far as West Bengal is concerned, 
their Plan size was Rs. 638 crores and 
they have spent Rs. 502 crores. And 
you are saying that plan size has been 
reduced! Here, the peculiar position 

that they are taking is this: ‘You first 
indicate to me "how much money you 
are giving to us, and then, 1 wiU de­
cide my plan size’. Now, Sir, this is a 
very peculiar position to take, and 
Government of India cannot accept 
this position.

SHRI NAWAL KISHORE SHARMA: 
He is right on the question of adjust­
ment of overdraft to plan resource. 
Rajasthan has got continuous drought 
over the last 4 years. The Sixth Fin­
ance Commission has made a recom­
mendation that in case of natural 
calamities special assistance has to be 
provided. ~Tn view of this position, 
may I know whether the Government 
would consider setting off the over­
draft of Rajasthan as per the recom­
mendation of the Sixth Finance Com­
mission and would take a benevolent 
attitude on the question of overdrafts

so far as Rajasthan is concerned?
SHRI PRANAB MUKHERJEE: I 

have already explained the position. 
These three States are in one category. 
So far as the adjustment for the cur­
rent year is concerned, 1 have already 
mentioned that adjustments have not 
been done, in regard to the provision 
for drought relief, there is a set for­
mula of the Finance Commission, and 
it would not bt possible for me to over­
step that formula and to accommodate 
or adjust in a bigger way. Whenever 
the next Finance Commission is set 
up, it can look into the aspect of as­
sistance for natural calamities, There 
is a separate allotment for that, but 
with regard to the quantum, magnitude 
or how it will be adjusted, we are 
adhering to the recommendations o r 1 
the Finance Commission and making 
necessary adjustments.

SHRI NAWAL KISHORE SHARMA:
It makes a special mention about these 
States. Would you invoke that?

SHRI PRANAB MUKHERJEE: 
There is no special mention about any 
State, but I do appreciate that Rajas­
than has a serious problem because of 
the unprecedented drought and that is 
not equally applicable to many other 
States. .

In regard to West Bengal, I have al­
ready mentioned that they have not_ 
even given us the figure about their 
actual plan expenditure, but from the 
trend djuring 1980-81, we have made 
an estimate that perhaps they can 
spend upto Rs. 502 crores. If that is 
the position, what can I do?

SHRI NIREN GHOSII: The Minister 
has chosen to make a strange accusa­
tion. He talks of fiscal discipline 
which he does not apply to the Central 
Government. TKIs is the way he 
speaks to. He also knows that over a 
number of years, the Plan allocations 
for the West Bengal State have been 
consistently reduced by the Centre. He 
also knows that in the last few year 
the overdraft suddenly shot up to the 
extent of 100 To 150 crores in 4-5 
months. But there was some agita­
tion in the Reserve Bank, therefore, 
from the Calcutta Office, the West ‘
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Bengal Government did not get any 
accounts whatsoever. Now', the Re­
serve Bank, is giving its own figures, 
which are doubtful. That is why, they 
have proposed that a Committee be 
set up to go into it because the Re­
serve Bank is not beyond doubt in this 
respect. Not only that, he says that 
they cannot spend more than Rs. 502 
crores. Did he put this question to 
the Finance Minister, West Bengal? If 
so, what reply did he give? It has 
never appeared in the press. Now, he 
makes this accusation. It is a dis­
criminatory treatment that I accuse 
the Government o f . . . .  (Interruptions). 
Let him reply. Is it not a fact that 
they have consistently reduced the

— plan allocation to West Bengal? . . . .
(Interruptions) D

MR SPEAKER: They are from the 
same State; they understand each 
other.

SHRI PRANAB MUKHERJEE: Now 
I am from Gujarat.

So far as the question of accusation 
is concerned, it is not my job; I have 
entrusted this to my friends sitting on 
the opposite. It is their job, and day 
in and day out, they are doing this.
I have no intention to compete them 
in that.

So far as my meeting the West 
Bengal Finance Minister is concerned,
I did not have the privilege of meeting 
him, because he did not see me. If he 
does not see me, what can I ask him? 
Sut this point was discussed with the 
officers, afid we wanted to know, what 
was their plan expenditure, so far a? 
the current year is concerned and what 
they have done. We wanted to know, 
what tHey have spent, what was the 
prospective area of resources that they 
were trying to identify and mobilise 
additional resources. This data and 
information is necessary for us. 
But if you simply take this position. 
“You first tell me how much money 
you are going to give me and then I

will do it accordingly,” the Govern­
ment of India cannot accept that posi­
tion.

SHRI SATYASADHAN CHAKRA- 
BORTY; Sir, the Minister is deliber­
ately misleading the House. This is of 
vital importance. Our Pian allocation 
is reduced and you are misleading the 
House, Mr. Finance Minister. Sir, give 
me a chance to prove my

SHRI PRANAB MUKHERJEE: Sirr 
if I dare to mislead the House in tBM 
presence of Shri Satyasadhan Chakr** 
borty, I am taking a grave risk of 
facing half a dozen privilege motions.
(Interruptions).

Sir, for the benefit of the Hon. Mem­
bers, I am going back a little from
1981-82 to 1980-81. In 1980-81 their 
actual share was Rs. 575 crores and 
the actual expenditure was Rs. 375 
crores. This is the actual. Theiefore, 
this was discussed in the Planning 
Commission.

SHRI SATYASADHAN CHAKRA- 
BORTY: Sir, let there be a Ca'il Atten­
tion. We are ready to face honestly 
speaking. Let there be a debate. Let 
there be a Call Attention. In 1980-81 
your Central assistance was of Rs. 119 
crores and in 1981-82 you reduced it to 
Rs. 119 crores.

(Interruptions)

MR. SPEAKER: Please sit down.
Why have you become Chhui Mui?.

(Interruptions)

SHRI MAGANBHAI BAROT: Sir, I 
would like to know from the Hon. 
Finance Minister whether it is a fact 
that so far as the West Bengal Gov­
ernment is concerned, the Reserve 
Bank has given the correct figures as 
to what their overdraft is. which the 
West Bengal Government is challeng­
ing; and when ttte Reserve Bank has 
asked if their figures are not correct, 
and asked the West Bengai Govern­
ment to produce their figures, they 
have refused to give it. Is it correct, 
Sir?
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SHRI PRANAB MUKHERJEE: This 
as the point I have mentioned. And I 
have gone one step forward, I have 
requested them “you examine the 
Reserve Bank figure, if you don't have 
your own figure.”

Memorandum to Government by 
Ex-Servicemen

*381. SHRI ARJUN SETHI:
SHRI M. RAMGOPAL '

REDDY:r - * -
Will the Minister of DEFENCE be 

pleased to state:

(a) whether recently a memoiandum 
was submitted to Government by ex­
servicemen few removal of disparities 
in the pension rates of old and new 
pensioners, revision of pensions, etc; 
and

(b) if so, the details thereof and 
reaction of Government thereto?

THE DEPUTY MINISTER IN THE 
MINISTRY OF DEFENCE (SHRI K. P. 
SINGH DEO): (a) and (b). A state­
ment is laid on the Table of the House.

Statement
A memorandum addressed to the 

President by the All India Ex-Service- 
■men Welfare Association, Haryana 
State has been received, which con­
tains the following demands:

(i) Removal of disparities in pen­
sion;

(ii). Grant of family pension to 
the widows of tho>e who retired 
prior to January, 1964;

(iii) Restoration of commuted por­
tion of pension to service pensioners 
who live beyond the normal span of 
life;

(iv) Guaranteeing of re-employ­
ment of ex-servicemen after retire­
ment, under the,> Constitution of 
India;

(v) Amendment of laws to ensure 
that every ex-servicemen on retire­
ment is handed bac« possession of 
his house and agricultural land.

2. Government are fully alive to the 
need to improve the conditions of ex­
servicemen and several steps have been 
taken in this regard. Some of these 
are given below:—

(i) Rates of pension of service 
personnel have been revised from 
time to time. These were last re­
vised with effect from 1-4-1979. Pen­
sionary emoluments of old pen­
sioners also have been enhanced by 
grant of temp"orary/ad-hoc increase, 
ad-hoc relief and periodic relief, 
from time to time. Now, a Sepoy 
who. retired prior to June 1953 with 
a pension of Rs. 5 p.m. will be en­
titled to a total pension of Rs. 130 
p.m. including relief. A Naib Sube- ^  
dar who retired at that time with a 
pension of Rs. 40 p.m. is now entitl­
ed to a total oension (including 
relief, amounting to Rs. 157.50 p.tn.

(ii) The Finance Minister hag an­
nounced in^the Parliament on 15th 
March, 1982:.—

(a) the release of 4 instalments 
of periodic relief to pensioners, 
which had become due with effect 
from 1-8-1981, 1-10-1981, 1-11-1981 
and 1-1-1982;

(b) merger of dearness allow­
ance* at the index average level 
of 320 with pay for the purpose 
of retirement benefits, with effect 
from 31-1-1982; and

(c) raising of upper ceiling of 
death-cum-retirement gratuity ad­
missible to Central Government 
employees on retirement, from 
Rs. 30,000 to Rs. 36,000.
(iii) The Finance Minister has 

proposed in his Budget Speech, to 
raise the minimum retiring pension 
and family pension including relief, 
to Rs. 150 p.m. and Rs. 140 p.m. 
respectively.

(iv) The facility of standard de­
duction for the purpose of calculaw 
tion of income-tax, has been extend­
ed to the pensioners.

(v) Steps have also been taken 
for the welfare and settlement of ex-
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servicemen. These include reserva­
tion of 10 per^ent jobs in Group ‘C’ 
and 20 per cent jobs in Group ‘D’ 
posts in Central Government depart­
ments and nationalised banks, and 
14 per cent and 24J per cent of 
Group 'C  and '!> posts respectively, 
in public sector undertakings. Be­
sides, relaxation in age and educa­
tional qualifications has also been 
granted fo 'lhe ex-servicemen for 
employment in various departments 
of Central/State Governments. Gov­
ernment also assist ex-servicemen in 
self-employment ventures, and ar­
range vocational training for them 
in various trades.

(vi) It is for the State Govern- 
“  ments to enact suitable legislation 

to enable ex-servicemen to get back 
their houses and agricultural land 
■on retirement. They have been re­
quested to take suitable steps in this 
regard. As a result some of the State 
Governments have already made 
necessary legal provisions to enable 
-ex-servicemen to get back their 
houses and agricultural land on re­
tirement.

SHRI ARJUN SETHI: Sir, I thank 
the Government as well as the Hon. 
Minister for the steps they have taken 
to see that our 3x-servicemen, who 
have given their best for the sake of 
the motherland, are settled after re­
tirement. JBû  Sir, the Hon. Minister 
'has not indicated anything in the 
Statement about their demands, speci­
ally the removal of disparity in pension 
and grant of family pension. I en­
tirely agree with the Hon. Minister 
that they have been given some finan­
cial benefits aitH reliefs from time to 
time, but scPfar as theso demands are 
•concerned, mainly the removal of dis­
parity in pension and also the family 
pension, the Hon. Minister has not 
indicated anything. So, I would like 
to know from the Hon. Minister, their 
reaction to these demands.

’ SHRI K. P. SINGH DEO: Sir. the 
Statement is very clear that the dis­
parity in ttfe rate of pension which 
was prevelant from 1953, has been

gradually narrowed down. And after 
the latest Statement of the Finance 
Minister in the Budget, the present 
figure of disparity has been narrowed 
down to only Rs. 24, the minimum 
which a Jawan gets is Rs. 150 as com­
pared to the minimum which was 
Rs. 174.

SHRI ARJUN SETHI: Sir, in the 
Statement it is said that Amendment 
of laws to ensure that every ex-service­
men on retirement, is handed back pos­
session of his house and agricultural 
land. They have mentioned that it is 
for the State Governments to enact 
suitable legislation to enable ex­
Servicemen to get back their houses 
and agricultural land. I would like to 
know how many Stale Governments 
have enacted these laws, so that the 
ex-Servicemen could set back their 
agricultural land as well as houses. 
Which are the State Governments 
which have not done anything in this 
regard? ■

SHRI K. P. SINGH DEO: Regarding 
vacation of accommodation and agri­
cultural land, the Governments of Goa- 
Daman-Diu, Haryana, Jammu and 
Kashmir, Kerala, Maharashtra, Tamil 
Nadu, West Bengal, Madhya Pradesh 
and the UnTbn'Territory of Pondicherry 
have taken action. States which have 
enacted safeguards for serving person­
nel are Himachal Pradesh, Punjab and 
U.P. States which have not enacted 
safeguards for serving as well as ex­
Servicemen are Andhra Pradesh, 
Assam, Bihar, Union Territory of Delhi 
Gujarat, Karnataka, Manipur, Rajas­
than, Sikkim, Tripura and the Union 
Territory of Chandigarh. States and 
Union Territories . which have not felt 
the necessity to enact any amendment 
in respect of the serving and ex­
Servicemen are Arunachal, Andaman 
and Nicobar Islands, Meghalaya, Mizo­
ram and Nagaland.

SHRI ARJUN SETHI: What have 
they done in this regard?

SHRI CHANDRA JIT YADAV: It is 
a fact that "Government from time to
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time has been looking into this ques­
tion—which is a very important ques­
tion—of ex-Servicemen; but in spite 
of this latest announcement of the 
Government, it is not only the Jawans 
but also the veteran officers of tlje 
Army who are affecied—officers who 
retired long back, i.e. 30 or 40 years 
back; and they are getting the pen­
sions whlth was given to them at that 
time. We should see the rising cost 
o f living and rise in prices and other 
factors. Is it in the notice of tne 
Finance Minister that their associa­
tions have many times made represen­
tations—even to the Prime Minister 
when she made a visit to Chandigarh 
and different parts of Punjab—to the 
Prime Minister and other Ministers 

that the pensions which were given to 
them are very low, looking to the price 
rise and increase in cost of living? 
There is a lot of dissatisfaction. And 
in many States, in spite of the fact 
that the Government of India has 
emphasized the need to look into their 
problems like land allotment and 
others they have not taken the neces­
sary action. In vitw of this fact, will 
the Finance Minister take a fresh look 
at the demands of the officers who are 
ex-Servicemen of the Army; will he 
see what are their main demands and 
what they really want to-day?

How far Government is Government 
really going'TT*' fneet their demands?.

THE MINISTER OF DEFENCE 
(SHRI R. VENKATARAMAN): How
can the Finance Minister reply?

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (SHRI A. P. 
SHARMA): The question under discus­
sion is put to the Defence Minister; 
you are putting it to the Finance 
Minister.

SHRI CHARANJIT YADAV; I ask 
the Defence Minister.

MR. SPEAKER: Your question has 
fallen between two stools.

SHRI K. P. SINGH DEO: As I
mentioned earlier, Government is

alive to the situation. A memorandum 
has been given to the President of India; 
and positive steps have been taken 
since 1953—fKen again ir. 1964, 1973*. 
1977 and 1979; and latest, in the Budget 
speech of the Finance Minister in 1982 
—by which not only the serving per­
sonnel of officer’s rank, but also people 
below officer’s rank have benefited and 
certain measures have been taken. If 
he wants the whole gamut of it, if 
you wish during the Question Hour 
to go through it, if you like every­
thing. . . .

MR. SPEAKER: You put___

SHRI K. P. SUTGH DEO: I could lay 
it on the Table of the House for the 
information oTtKe Hon. Member.

SHRI SONTOSH MOHAN DEV: I \ 
would like to know whether it is a 
fact that during the recent visit of the 
Defence Minister, in Andaman-Nicobar 
and Great Nicobar, the ex-Servicemen. 
have given a memorandum, where 
they have asked for two things speci­
fically, viz. the opening of Canteen ’ 
Stores in Andamans and to give 
facilities to the people of that area 
and to open a recruiting office for the 
army so that their children get a 
chance. What is the Government’s, 
reaction to this?

SHRI R. VENKATARAMAN: I re­
ceived the memorandum and represen-  ̂
tations only four-five days back. We 
are looking into this matter.

SHRI KRISHNA CHANDRA HAL- 
DER: The hon. 'Minister in his reply 
has stated about ex-Servicemen pen­
sion, according to the rise in prices 
and has mentioned that it has been 
narrowed down; there is a gap of 
Rs. 24. He has *lso mentioned about 
the announcement of the hon. Finance- 
Minister which he had made in his 
budget speech. Today is 19th March,,
I would like to know from the hon. -=> 
Defence Minister whether he would , 
make a- categorical announcement oh- 
the Floor of the House toay saying 
that this gap of Rs. 24 will be filled 
up; the difference will not be there.
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SHRI R. VENKATARAMAN: What 
was stated in the House was that over 
a period the difference between the 
pensions had been narrowed down and 
today the difference is hardly Rs. 24 
whereas it "Bad been something like 
Rs. 60—<70 earlier. That is why we 
have said that we have done every­
thing possible to narrow the difference 
between the new pension rates and the 
old pension rates.

Functiofiinf of Mohini Mills in 
West Bengal

*383. SHRI RAM SWARUP RAM: 
Will the Minister of COMMERCE be 

pleased to state:

(a) whether it is a fact that Gov­
ernment of India have nationalised 
Mohini Mills in West Bengal recently;

(b) whether he is aware of the re­
ports that the mode of functioning of 
the mills after nationalisation has not 
been satisfactory; and

(c) if so, what is the reaction of 
Government in the matter?

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE 
(SHRI SHlVRAJ V. PATIL): (a) No, 

Sir.

(b) an (c). Do not arise.
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MR. SPEAKER. Names need not be 

mentioned.

**Not recorded
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q^rterfT iff '̂r a ^ r ^ f e q  
STnrrir f q f  *rk if

9 8 ?tr? Tyrt Trfsr  ̂ w  |  1

!sts5i'5t *r£rair : m ' ^  s r
^  t |  | ,  fan; t |  I  ]

swrsr I  I wffa? 250  sKTfe ^  
% *TT£ if V/\o Z\o Tffo F̂i* Tfi |,
-T r̂?f<T ? r t w  ?ff q'riJnT ff|7,7 I

: '* r fe r  gran

% f?TC[ T O -W 5T f f r r  I

«ff rm  '<m : 9Tn ^
■W  $ 1

SfCSW *i$Ut4 : 5T?n ^5 •Tfrrt'iT,
•^nT vfi $  3TT̂ T| 1

«f( 7 m  XW : £f *T?fi’ f̂r 
^  5f ^ i 3‘ ^#r,T ft? y f ;  *tfff f a w f  

^lf, ^T% fq 'W f % q^rfmnfrzff 
^ ^fRfr frra-efte fw T  t  1

w  srswrc ^1 ^ t ^ : r j  if ^  | ft;
t o  fa?i if VXn % f -̂rr ? f ^ T -
3^5 ^  lT?f| % TpTf,̂  ^f|^|
r̂rcfr | 3ft W n  flsR eW  £ ?fk  

TTf5^#7rn % nW riT Jtffifr w #  
W\ f̂ir̂ T̂ T pfT 5 ? VffT *f Tfsff?'
gfiTr «rr5fi' |, ?*fr q'ra* ^vr fir 
■srrSl- ?
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SHRI SAMAR MUKHERJEE1 Re­
garding Mohini mill, our ex-Finance 
^Minister knows better, because he was 
dealing with it. I am sorry—I mean 
LShri Pranab Mukherjee, who, was our 
ex-Commerce Minister.

MR. SPEAKER: I thought he was 
referring to Mr. Venkataraman.

THE MINISTER OF FINANCE 
(SHRI PRANAB MUKHERJEE): He 

has already made me ex-Finance 
Minister, by putting his axe on me!

SHRI SAMAR MUKHERJEE: Some­
day you will be axed, no doubt! About 
Mohini mill, it was actually taken over 
in September, as my hon. friend said. 
According tt>' the conditions explained 
by the Minister, they will watch the 
development for six months and then 
they will decide whether it should be 
nationalised or not. But already six 
months have passed. I personally 
know because I made representations 
to Mr. Pranab Mukherjee that for 
several months after starting the work, 
the work completely stopped because 
there was no financial payment from 
the banks. I approached him. He said 
“ I will help” . But only very recently, 
nearly 3 weeks ago he told me, “ I 
have given clearance". Under these 
circumstances, the decision‘ to nation­
alise should not be on the basis of 
that condition, namely, after seeing the 
performance for six months. My point 
is, once you take over, the next step 
shouIdTbe nationalisation. There should 
not "be any intermediate period, because 
after spending so much money, if you 
decide ihat it will be again returned 
back to the oljJ owner, this is a wrong

policy. It means you are giving a 
premium to the old owners who are 
responsible for the closure of this mill. 
The union is cooperating with the 
management. Regarding the efficiency 
of this Chief Executive Officer, there 
is some adverse opinion also. I fully 
agree with him. Under these circum­
stances, when you have taken over 
this Mohini mill after various repre­
sentations, will you lake all necessary 
steps so that the mill is in full work­
ing condition and it becomes viable, 
so that the next logical step will be 
the nationalisation and no other alter­
nate decision must be taken?, Does he 
know all the facts or not? I request 
Mr. Pranab Mukherjee to reply to this 
question because he knows all the 
details.

SHRI SHIVRAJ V. PATIL; I have y 
explained to this hon. House that this 
mill is with the Government. Govern­
ment has taken.steps to start it. Some 
amount of money has also been spent. 
The problem with this mill is that the 
number of the workers is too large and 
because of this, the overhead charges
are going to be too much. It requires
rationalisation. Once we are able to
rationalise tfie aumber of workers
working there, it would be possible to
run this mill and give employment ta
a majority of the workers there. It
will not be proper for the Govern r
ment to just talce over the mills, then
sustain losses and after some time,
close down the mills and not be able
to give employment to the worker*
also. From this point of view we are
trying to run this mill in a manner
which will help the Government to
run the mill, provide the employment
and if possible also to earn profit. You
have just seen that complaints are
made against NTC for incurring losses. -
Losses are "incurred because there is
no rationalisation and we are taking ^
over the Sick"mills. *
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Export of'anions by private traders

* *386. SftRI CHITTA BASU-: Will tbe 
Minister of COMMERCE be pleased 

to state:

, (a) whether Government have under
' consideration any proposal to decana- 

lise the export of onions and entrust 
3t to the private trade; and

(b) if so,“ the reasons therefor?

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMEFCE (SHRI 
SHIVRAJ V. PATIL): (a) No, Sir.

(b) Does not arise.

SHRI CHITTA BASU: May I know 
whether i f  is a lact that Government 
proposes to guarantee a remvinerative 
price to the onion growers, because

% in the recent past, onion growers in 
Maharashtra and other parts of the 
-country did not get remunerative prices 
for the onions? Is the Government 
taking steps to see that the growers 
get remunerative prices?,

SHfil SfllVRAJ V. PATIL: In order 
to see tfiat the growers get a re­
munerative price, the Government has 
allowed export of onions to other coun­
tries through NAFED. A specific 
quantity is set aside for this purpose. 
Now the Government thinks that this

**“ vsall Help the growers to get remunera­
tive price and It will also help prices 
to stabilise at a particular level so 
that the "consumers do not 5 after.

■ SHRI CHITTA BASU: What is the 
quantity of onion which the Govern­
ment proposes to export? At the same 
time, would it not be at the cost of 
the interest o f the internal an^ domes­
tic consumers? What arrangements 
have you made to see that because of 
thig export the price of the onions will 
not go beyond the purchasing capacity 
o f the domestic consumers?

' '  SHRI SHIVRAJ V. PATIL: We take 
into account the quantity that would 

produced and then decide how much 
can be exported. Inl981-82, the quota 
that was fixed was 2.25 lakh tonnes.

SHRI K. T. KOSALRAM: Through 
which agency the onion is exported?

SHRI SHIVRAJ V. PATIL: Through 
NAFED.

v f  *rn o sfarfi : w m r
fTi'RS % WIT

^  f l  n i 'fe  iT^TTo ? fk  
if ?r̂ 7r--q f̂Tf vrjoff ^t
| i I  ^  % fa  w i n
srk  i f  fa*r ^
srk faxr f̂r ir * *•

t  ?

SHRI SHIVRAJ V. PATIL: I would 
require notice for this.
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% fa q  12. 5  srfrr?Tt7 a m  sfrc
f w  ixfi % frrcr 15  srf^rer <rt
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(*r) wjn(W fa ifa  ^*rcfr Jf 
h fa-trfarf 5ri\;^r sn m  <r*^n *
S T ^ n f ?f#f | I
Irregularities ia purchase of cotton

*382. SHRI R. P. YADAV: Will the 
Minister of COMMERCE be pleased to 
state:

(a) whether the attention of Govern­
ment has lieen drawn to the issue of 
“Current" dated, 26th September, 1981 
highlighting deficiencies of Cotton Cor­
poration of India;

(b) if so, whether it is a fnct that 
a number of irregularities in purchases 
were noticed in Gujarat and Karna­
taka;

(c) is it also a fact that higher 
prices were paid for nnn-saleable 
cotton and huge quantities were pur­
chased; if so, the reasons thereof; and

(d) what action has been taken 
against the officers responsible for 
these purchases and thereby dragging 
C.C.I. in huge loss?

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE 
(SHRI SHIVRAJ V. PATIL): (a)
Yes, Sir.

(b) to (d). Some irregularities in 
purchase were noticed in Ahmedabad 
Branch 61 the Cotton Corporation of 
India. The CBI, after making certain 
enquiries, have registersd two cases 
against the then Manager of that 
Branch.

No irregularities have come to the 
notice, of the Corporation in Karna­
taka.

4i8j L S -  2

Domestic tourism vis-a-vis 
International tourism

*384, SHRIMATI USHA PRAKASH 
CHOUDHARY: Will the Minister o f 
TOURISM AND CIVIL AVIATION 
be pleased to state:

(a) whether it is a fact that there 
is a wide disparity and imbalance in 
the efforts and financial allotment pro­
vided bv Government for the growth 
of foreign tourism and domestic 

tourism;

(b) the amount allotted for develop­
ment of infrastructure for both foreign 
and domestic tourists;

(c) whether it is also a fact that 
occupancy rate of big and posh hoteis* 
is declining while acute shortage of 
accommodation in Yatri-Niwases and 
cheap Janata Hotels persists; and

(d) the measures proposed to be 
adopted to augment domestic tourism 
which has tremendous potentiality of 
national integration and employment?

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (SHRI A. P. 
SHARMA): (a) to (d ). The deve­
lopment of tourism in the country is 
being undertaken in the Central, State 
and private sectors. While the res­
ponsibility of the Central Sector is 
primarily to develop international 
tourism, that of developing domestic 
tourism is mainly of the State sector 
with appropriate suport from the
Centre wherever necessary. Whereas 
the outlay on tourism in the Central 
Sector is Rs. 72 crores in the Sixth
Five Year Plan the outlay iu the
State Sector is Rs 116 crores. It will 
thus be sten that there is no imba­
lance tn the efforts and financial al­
lotments for developing international 
and domestic tourism.

Since there is an overall shortage 
of tourist recommendation iii the
country there is hardly any decline
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in the occupancy rate of 3 to 5 star 
category hotels.

The following measures have been 
taken in the Central Sector for pro­
m oting domesttc tourism.

( 1 ) 16 Youth Hostels have been 
constructed and commissioned in 
different parts of the country. Two 
Youth Hostels are under construc­
tion. It is proposed that during the 
remaining period of the Sixth Five 
Year Plan at least five more Youth 
Hostels will be constructed at Patna, 
Namchi (Sikkim)? Gauhati, Shillong 
and Imppal.

(2) In various plan periods; 
Tourist! Bungalows providing in­
expensive accommodation have 
been constructed in different parts 
of the country. These are now ma­
naged and maintained by +he res­
pective State Governments.

(3) The Bharatiya Yatri Avas 
'Vikas Samiti has been set up by 
the Central Department of Tourism 
with the purpose of providing ac­
commodation facilities for the 
large number of pilgrims, particu­
larly those belonging to the wea­
ker sections of society, who visit 
major centres of pilgrimage in the 
country. Such accommodation 
would be in the form of construc­
tion of new dharamshalasjsaraias| 
musaflrkhanas or expansionjim- 
provement of the existing such es­
tablishments. To begin with the 
Samiti will construct a dharam- 
shalag (Yatrika) one each at Chit- 
rakoot and Brindavan. Such Yatri- 
kas will also be constructed at 
other major pilgrim centres de­
pending upon the availability of 
land and funds.

(4) The India Tourism Develop­
ment Corporation propose to enter 
into agreements with the State 
Tourism Development Corporations 
for the construction and manage­
ment on a joint ventured basis of 
medium-priced hotels.

(5) The I.TD.C. also offers con­
ducted . coach tours at reasonable 
tariff.

2 0— ^ 1  q&TWT %

* * • 
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Increase | Decrease of International
Flights from four major airports

*387. SHRI NIREN GHOSH: Will
the Minister of TOURISM AND 
CIVIL AVrATION be pleased to lay 
a statement showing:

(a) the increase or decrease of 
international flights from the four 
major airports viz., Bombay, Cal- 
cutta  ̂ Delhj and Madras during the 
last two years;

(b) the figures for each of these 
airports; and

(c) the factors responsible for the 
same?

THE MINISTER OF TOURISM 
AND CIVIL AVIATION (SHRI A  
P. SHARMA): (a) and (b ). There

-was increase in the frequencies of 
scheduled International air services 

at all the four airports. A statement 
giving the figures for each of these 
airports is given below: —

Statement
----------------------------------------------------------------------^----------------------------------------------------------------

Number of weekly services at

^ ear Bombay Calcutta Delhi Madra

* 9 7 9

1980
1981

149 4 5  80 17

165 4 4  91 2 4

166 6 2  1 16 3 6
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(c ) The increase is attributable to 
the normal growth of traffic.

Assistance to primary producers of 
shrimp

*388. SHRI DAULATSINHJI: 
JADEJA:

SHRI P. J. KURIEN:

Will the Minister of COMMERCE 
be pleased to state:

(a) the steps being taken to as­
sist the primary producers of shrimp 
which forms the main items of ma­
rine exports; and

(b) the incentives offered to the 
primary producers, in view of the 
depressed price and rising fuel costs?

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE 
(SHRI SHIVRAJ V. PATIL): (a)
and (b ). The average unit value 
realisation on txports of shrimp has 
gone up to Rs. 45.60 per kg. during
1981 as compared to Rs. 38.40 during 
1980. a  scheme providing rebate on 
Central Excise on high speed diesel 
oil for fishing vessels which are not 
less than 13.7 meters in length and 
fitted with engines of not less than 
,150 HP is already in existence. Be­
sides, the Government of Maharash­
tra and the Government of G oi also 
provide some relief to mechanised 
boat owners. A scheme has also been 
evolved by the Government to encour­
age scientific farming Qf shrimp. In 
addition, insuiated fish Doxes are be­
ing dtstributed to owners of mecha­
nised boats on subsidiesed rates. The 
Government is glso assisting the State 
Governments in establishing nsh land­
ing platforms..

Remittance by Indians working in 
oil producing countries

389. SHRI RAJESH PILOT: Will
the Minister of FINANCE be pleased 
to state

(a) are Government aware that 
the Indian workers abroad especially

in oil producing countries are a po­
tential source of foreign exchange- 
earnings;

(b) what percentage of their wa­
ges they are allowed to send accord- 
tng to the regulations of these coun­
t ie s ; what percentage is fixed in 
their contracts and how much of this 
percentage is spent in remittance;

(c) have Government taken any 
steps to ensure that this remittance 
is at cheaper cost and it is not obs­
tructed by any agencies; and

(d) have any compaints and sug­
gestions been received in this re­
gard and if so, the action taken1?

THE MINISTER OF FINANCE' 
(SHRI PRANAB MUKHERJEE)i__
(a) Yes Sir.

(b) Percentage of remittable earn­
ings of Indian workers deptnds 
upon the rules and reguations of the 
country concerned and even within 
permissible limits  ̂ is bound to vary 
from one worker to another.

(c) and (d ). Yes Sir. RBI have- 
been suggesting to Indian project ex­
porters to make consolidated remit­
tances on behalf of their Indian wor­
kers for disbursements by receiving 
bank(s) in India. According to RBE 
such consolidated remittances reduce 
to a certain extent, the remittance — 
charges as well as the time lag, RBIj 
have not however, received’any com­
plaints or suggestions IU’ this regard:

Closure of textile mills iir Coimbatore'

*390. SHRI ERA MOHAN: Will
the Minister of COMMERCE. be 
pleased to state: _

(a) the number and names of tex­
tile mills that have remained clos­
ed in Coimbatore;

(b) the reasons therefor and the 
number of workers who have lost 
their livelihood; and

(c) the steps taken so 'far to re­
open these textile mills so that thfr 
workers get back their employment?
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THE MINISTER OF STATE OF 
THE MINISTRY OF COMMERCE 
(SHRI SHIVRAJ V, PATIL); (a) 

-to (c ). The following textile- mills 
. in Coimbatore have been reported 
Closed at the end of February, 1982:

(i) Jothy Mills, Coimbatore, with 
a labour complement of 709 was 
lying closed on account of lay off 
by Management. It is understood 
that litigation proceedings are 
■pending in the Madras High Court 
and the Official Liquidator is re­
ported to be taking steps to run 
the mill.. .

(ii) Jayalakshmi Millsn Coimba­
tore has been closed from 8-11-1981

account of financial difficulties. 
*612 workers are reported to be' on 
the rolls of the mill. The manage­
ment of the mill is understood to 
be negotiating with the Bank of 
Tamilnadu for provision of funds 
in order to reopen the mills.—
In addition, Padma Mills. Coimba- 

tort which is a vary small mill with 
a capacity of 4676 spindles has also 
been closed for more than one year. 
This mill is clearly uneconomic in 
:6ize.
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Demands of civil accounts employees

*392. SHRI SUNIL MAITRA;
SHRI SUBODH SEN:

Will the Minister of FINANCE be 
pleased to state:

(a) whether the attention of Gov­
ernment has b.een drawn towards the 
31 hours Dharna by the Civil A c­
counts employees from all over the 
country under the banner of A ll' In­
dia Civil Accounts Employee's As­
sociation on 23rd and 24th February,
1982 before the CGA’s Office at Lok 
Nayak Bhawan, Khan Market, New 
Delhi to press their long pending de­
mands ;

(b) if fio, what are those demands,

(c) steps taken by Government to 
fulfil their demands; and
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(d) if no steps have been taken, 
the reasons thereof? <

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
SAWAI SINGH SISODIA): (a) Yes 
Sir, A  letter dated 19-2-1982 was 
received to this effect from the All 
India Civil Accounts Employees Asso­

ciation.

(b) ,to (d ). A . statement indicating 
the demands and action taken there­
on is laid on the Table of the House.

Statement

The demands of the Civil Accounts 
Empltyees and action taken agcinst 
those demands.

1st Demand—Immediate grant cf re­
cognised facilities to Units]Bran­
dies: '

Action taken.—Two All India As­
sociations of the Civil Accounts 
Employee viz., All India Civil A c­
counts Emloyees Association and 
All India Civil Accounts Employees 
Federation have been granted re- 
cogniton for purposes tf Depart­
mental Council o f the Ministry of 
Finance under the JCM Scheme 
where problem of common inter­
est to all the accounts employees 
are conidered. In order to resolve 
the day-to-day problems faced by 
the Accounts employees working 
under the administrative control of 
various Ministries!Departments the 
latter have already been requested 
in consultation with the Depart­
ment; of Personnel and Administra­
tive Reforms, to accord recognition 
to the local associations of the ac­
counts employees for purposes of 
office - Council where they satisfy 
the condition for grant of recog- 
tion. In many cases, such re­
cognition has already been accord­
ed. Both the Associations are uni­
tary in character and therefore? 
the recognition granted to them 
for [jytfrposes of. Departmental 

Council o f Ministry of Finance

■ does not entitle their units or* 
branches in the Pay and Accounts 

Offices in various Ministries/De­
partments the facility of automa­
tic representation on the Office
Councils.

2nd Demand—Controller General of 
Accounts who is in charge of Civil 

Accounts Service may be 2m- 
powered with necessary adminis­
trative powers to settle all the

roblems relating to the civil Ac­
counts Employees:

Action taken—This demand ari­
ses out of a total misconception of 
the Scheme of Deparementalisation 
of Accounts under which the Sec­
retaries o f the Ministries|Depart- ■ 
mentg are the Chief Accounting 
Authorities and the entire account­
ing set up in the Ministries /Depart­
ments is under their administrative 
control. The organisation of the 
Controller General of Accounts 
merely provides technical supervi­
sion in respect of such accounts 
offices. Therefore any suggestion to 
vest the Controller General of A c­
counts with Administrative powers 
as demanded by the Association,
would be totally contrary to th e __.
basic concept of the Scheme of 
Departmentalisation of Accounts

3rd Demand.— Grant of qualification 
Special Pay on passing Depart­
mental Confirmatory Test.

4th Demand.—Introduction of an exa­
mination analogous to Revenue 
Audit Examination.

5th Demand.—Immediate promotion 
of Group ‘D’ offlials as Clerks 
who have passed Departmental 
Examination without insisting o f  „  
passing the type test.

?
6th Demand.—Declare the newly ap­

pointed Clerksi Typists as part o f  
Civil Accounts Service.

9
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Action taken.—The demands at S. No
3 to 6 above have already been 
raised by the Staff Side in the 
Departmental Council of the Mi­
nistry of Finance and are under 
consideration in the Council.

7th Demand.—Regularisation c f all
ad hoc employees:

Action taken.—At the time 
o f departmentalisation of -iccounts 
in order to meet the shortage of 
staff in the newly created Pay & 
Accounts Offices dug to non-avail­
ability o f sufficient number of per­
sons from the Indian Audit & Ac­
counts Department, some persons 
were recruited as Junior Accoun­
tants on ad hoc basis. On I'he basis 
of special induction tests conducted 
by the Staff Selection Commission 
to regularise the appointment of 
these ad hoc employees it has been 
possible to regularise the appoint­
ment o f most of them except in a 
few cases where the persons have 
not qualified in the succtssive exa­
minations. In order to provide a 
further opportunit to the latter to 
qualify for retention in Govern­
ment service, it has been decided 
in consultation with the Depart­
ment of Personnel & Administrative 
He forms to make a ont time age re­
laxation in their case and allow 
them to appear in the general com­
petitive examination to be held by 
the Staff Selection Commission be­
fore December, 1982 for recruit­
ment of Junior Accountants etc.

8th Demand—Reservation of 50 per 
cent of Junior Accountants posts 
for promotion of Senior Account­
ants.

Action taken.—This issue was
discussed in the Departmental Coun 
cil meeting held on 10th and 11th 
September 1980 and after discus­
sion, it was decided to treat it as 
closed.

9th Demand.—Grant of Scale of pay 
of Rs. 425— 800 to the Junior A c­
countants with apropriate upward 
reviston of scale of pay in other 
cadres.

Action taken.—This demand raises 
issues which would have repercus­
sion in other Accounts departments 
and cannot be considered in isola­
tion for the staff in the Civil Ac­
counts Offices.

10th Demand.—Vacation of all forms 
of victimisation for association 
activities.

Action taken.—There is nt victi­
misation and as such the question or 
any action does not arise.

News-item captioned ‘The making or 
Modern Army7

*393. SHRI S. M. KRISHNA: Will 
the Minister of DEFENCE be pleased 
to state: :

(a) whether his attention nas been 
drawn to an article in ‘the Hindus­
tan Times’ of February 17, 1982 un­
der the heading “ The making of Mo­
dern Army” .

(b) if so, whether it is a fact that 
the youth of right quality are not 
joining the armed forces and are ra­
ther attracted to business and other 
lucrative careers;

(c) if so, whether it is also a fact
that this led to shortage of right type 
of officers being taken from what is 
left out of other trades; and

(d) if so, what steps are proposed 
to be taken to make the career in 
Army more attractive and also to 
ensure that our armed forces are 
officered from among the vtry best of 
Youth imbued with qualities of lead­
ership etc.?



Written Answer* MARCH 19, 1982 Written An,u>ere i&

'THE MINISTER OF DEFENCE 
(SHRI R. VENKATARAMAN); (a) 
Aji article appeared in the ‘Hindustan 
Times’ dated 17th January; 1982 under 
the heading mentioned.

(b) and (c) While there is short­
age of officers in the Armed Forces at 
present, the overall quality of officers 
remains high.

(d) In order to make service in the 
Armed Forces more attractive a com­
prehensive Cadre Review has been 
carried out which has enhanced the 
promotion prospects in all ranks of the 
Services, a  large number of appoint­
ments at various levels have been 
upgraded. Selection Grade to a percen­
tage of Officers of the rank of Major] 
Lt. Colonel and equivalent ranks in 
the Navy and_Air Force has Deen in­
troduced. There has been a signifi­
cant enhancement in pensionary bene­
fits and the facility of encashment of 
leave has been extended to these offi­
cers. Apart from the above Govern­
ment have recently undertaken a vig­
orous publicity drive to highlight the 
attractive aspects of service in the 
Armed Forces. All the above-men­
tioned measures are expected lo en­
courage young people to opt for a 
Military Career.

Crisis in Tractor Industry Consequent 
on Credit Sequeeze

*394. SHRI GHULAM MOHAM­
MAD KHAN: Wijl the Minister of 
FINANCE be pleased to state:

(a) whether it is a fact that the 
tractor industry which is the World's 
third largest is in deep crisis due to 
credit squeeze;

(b) whether it is also a fact that 
the tractor and ancillary industries 
are in grip of heavy crisis which is 
likely to be aggravated during the 
ensuing season; and

(c) what instructions, if any, are 
proposed to be issued to the commer­
cial banks for the restoration of libe­
ral grant o f agricultural credit?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJAKY): (a)
to (c) Quick estimates for the first 8 
months of the current financial year 
show that the gross credit expanded 
by Rs. 28812 crores as compared to 
Rs. 1540 crores in the corresponding 
period last year.

In the context of the need to curb 
inflationary pressures In the economy, 
the Reserve Bank had to take several 
measures to contain the volume of 
credit expansion and to reduce the 
liquidity in the economy. The institu­
tion-wise and sector-wise impact of 
these credit policy measures is con­
tinually being assessed by the R.B.I. 
so as to secure better planning and 
ensure continued flow of credit, parti­
cularly to the smaller borrowers m 
the priority sector and the beneficia­
ries under the 20-Point Programme. 
The flow of credit to agricultural 
sector for larger production is expec­
ted to improve since the banks have 
been asked to raise the share of agri­
cultural stctor in the aggregate 
credit to 16 per cent by March, 1985. 
The Government and the Reserve 
Bank are also constantly reviewing 
the credit policy measures keeping in 
view the objectives of containing in­
flationary pressures ensuring growth 
of production and maximising the pro­
ductivity of investment already made 
through more intensive utilisation.

Available data for 8 months of cur­
rent financial year shows that credit 
t0 agricultural sector which includes 
credit for purchase of tractors, expand 
ed by Rs* 86® crores compared to Rs. 
529 chores in the corresponding 8 
months in the last financial year and 
Rs. 806 crores in the whole of tne 
last financial' year.

Aviation Centre of the Coast Guards 
at Daman

4184. PROF. MADHU DANDA- 
VATEj: ^ iU  the Minister of DE­

FENCE be pleased to state:
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(a) whether there is a move to 
set up aviation centre of the Coast­
guards at Damarj;

(b) if so what will be the function
of this centre; and *

(c) how will it be utilised to check 
smuggling activities?

THE MINISTER OF DEFENCE 
(SHRI R. VENKATARAMAN): (a) 

to (c). It is proposed to set up a 
Coast Guard Air Station at Daman 
for operation of Coast Guard aircraft 
and helicopters. The development of 
the Air Field will be gradual and will 
keep pace with the growth -of the 
Coast Guard Aviation Wing. The air­
craft based at the Station will un­
dertake maritime surveillance along 
the West Coast. This will include 
anti-smuggling patrols.

Clashes with neighbouring countries

4185. PROF, NARAIN CHAND PA- 
RASHAR': Will the Minister of DE­
FENCE be pleased to state:

(a) whether there have been any 
incidents involving border clashes 
with the neighbouring countries dur­
ing the current financal year; and

- (b) if so, the details thereof along
with the steps taken to prevent such 

, clashes in future, including the res­
ponse of the countries concerned with 
whom the matters were taken up?

THE MINISTER OF DEFENCE 
{SHRI R. VENKATARAMAN): (a)
and (b). Other than some firing in­
cidents across the Line of Control in 
J. & K., there has been no border 
clash with neighbouring countries dur 
ing the current financial year.

Issues relating to minor firing inci­
dents across the Line of Control in 
J. & K, are resolved through Flag

* Meetings local Commanders. In 
case of more serious incidents, the 

f matter is taken u with the concerned 
Government. These are designed it 
prevent such incidents On the bor­
ders;

Shifting of Branch of National Insu­
rance Company

4186. SHRI KAMLA MI5HRA 
MADHUKAR: Will the Minister of 
FINANCE be pleased to state:

(a) whether one of the branches of 
National Insurance Company Ltd. at 
Lucknow had been shifted on or about 
November, 1981 to the premises No. 
17/A, Ashok Matg, Lucknow where- 
for expenditure on a/.c of renovation 
was incurred to' the tune of Rs. 0.5 
Lacs although the same branch was 
organised only in May 1981 elsewhere 
in Lucknow at a very high cost;

(b) if so, the facts of the case and 
reasons for repeated movement of the 
said office within such short period of 
time;

<c) whether the new office/branch 
had to be vacated in November 1981 
itself due to failure of concerned offi­
cials to act in time; and

(d) if so, the facts of the matter and 
steps contemplated to be taken against 
the present set up of the Company at 
Lucknow for its negligence of duties 
and performance? *

TH$ DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) and
(b). The branch in question was start­
ed in May, 1981, in one of the pre­
mises under the company's occupa­
tion in Halwasiya Market, after mak­
ing necessary renovations at a cost of 
Rs. 29,833.79, However, on receipt of 
complaints from . the Company’s 
clients, claimants, agents, etc. regard­
ing its location on the second floor of 
a building in the congested area of 
Halwasiya Market, the Company de­
cided to shift that branch in Septem­
ber, 1981 to aji other premises under 
its oceuation at 17)A. Ashok Marg, 
Lucknow, after making necessary re­
pairs/renovations costing Rs. 11,464.50. 
The premises in Halwasiya Market 
are being now used as a Training Cen­
tre by the Company.
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(c) and (d). On 2nd November^ 1981, 
the Landlord of the branch premises 
at Ashok Marg broke open the locks 
and forcibly occupied the said pre­
mises. The Company lodged a report 
with the Police and initiated neces­
sary legal proceedings and the matter 
is sub judice. Branch operation at 
Ashok Marg was suspended from 
23.11.81 and it has since been tempo­
rarily merged with the Company's 
Divisional Office as well as the other 
branch operating from Improvement 
Trust Building, at Hazratganj in or­
der that the policyholders and clients 
could get uninterrupted service.

Export of Red Chillies

41887. SHRIMATI MADHURI SINGH: 
Will the Minister of COMMERCE be 
pleased to state:

1979-80 . .

1980-81 •

1981-82 (A p r il-D cc .)

The importing countries are USA, 
Federal Republic of Germany, UK., 
Japan, Malaysia, Singapore, Canada, 
USSR' etc. The export of chillies is 
freely allowed.

Export of Rice to USSR

4188. SHRI B. V. DESAI: Will the 
Minister of COMMERCE be pleased 
to state:

(a) whether it is a fact that India 
has lost about Rs. 3.54 crores because 
o f the concessions given by Govern­
ment in the supply of basmati rice to 
the Soviet Union;

(a) the export of red-chillies during 
the last two years;

(b) whether it is also proposed to 
export* chillies during the current 
year; and

(c) if so, the names of importing 
countries and the amount of chillies 
estimated to be exported, both in 
terms of quantity and value separa­
tely?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
P. A. SANGMA): (a) to (c). India's ex̂ ~ 
port of chillies from 1979-80 onwards 
has been as under:

Q u an tity  V alue
(T onnes) ( R lakhs)

10263 773'02

7629 500-79

6f,2 63 '72

. (b) whether Government had in­
creased minimum control price on 29 
October;

(c) if so, whether the Soviet autho­
rities strongly opposed this scheme;

(d) if so, whether it was later on 
decided that the rice should be sup­
plied to U.S.SR. at the previous price 
and not at increased price; and

(e) if so, the reasons for not rais­
ing the price?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE .(SHRI , 
P. A. SANGMA): (a) No, Sir,

(b) Yes, Sir.
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(c) The Trade Representation of the 
USSR in India had sought confirma­
tion that the revised minimum export 
price would not be applicable on 
quantities contracted by them for ex­
port prior to 29-10-1981.

(d) and (e). It was decided by the 
Government that the contracts for ex­
port of basmati rice to USSR which 
had been signed prior to 29-10-1981 by 
Export Khleb, Moscow would be re­
gulated by the pre-notification MEP.

Export Target for Engineering Indus­
try

4189. SHRI K. PRADHANI: Will the 
Minister of COMMERCE be Dieased to 
state:

(a) the export target set for the 
Indian engineering industry for the 
Sixth Plan period;

(b) the achievement made so far by 
the engineering industry in the current 
Plan period so far;

(c) the steps proposed to be taken 
to achieve the target set for the Sith 
Plan period; and

(d) the details thereof?

THE DEPUTY MINISTER IN THE 
MINISTER OF COMMERCE (SHRI P. 
A. SANGMA): (a) and (b). The Go­
vernment had set export target of Rs. 
900 crores for 1980-81 and Rs. 1150 
crores for 1981-82 as export target for 
Indian engineering industry. Accor­
ding to the information available, the 
actual estimated exports during 1980­
81 have been Rs. 900 crores, and dur­
ing the first nine months of 1981-82, 
Rs. 740 crores. The Engineering Ex­
port Promotion Council has made ex­
port projections for the remaining

years of the Sixth Plan period as 
follows: —

Year Value in Crore Rs.

1982-83 1550
1983-84 1950
1984-85 2450 .

(c) and (d). The Government h?ve 
taken a number of steps to help the 
engineering industry in achieving the 
targets fixed for exports during the 
Sixth Plan period. Some of the major 
steps are as follows: —

(1) A scheme for supply of steel and 
pig iron on priority basis to engineer­
ing exporters has been in operation. 
During 1981-82, a quantity of 330,000 
tonnes of steel and 145,000 tonnes of 
pig iron is earmarked for supply to 
engineering exporters with export or­
ders on hand.

(2) Domestic steel prices were in­
creased in February, 1981. It has been 
decided that in respect of subsisting 
contracts, the difference between the 
pre-increase price and post-increase 
price of steel and pig iron will be re­
imbursed to the exporters. In respect 
of other contracts, it has been decided 
that exporters will get their require­
ments of steel at international prices. 
The difference between the domestic 
price and the international price will 
be re-imbursed to the exporters after 
exports are effected.

(3) To facilitate higher production, it 
has been decided that production for 
exports will be outside the licensed 
capacity of industrial units.

(4) A scheme for Issue of advance 
import licence with Import Duty Ex­
emption is in operation which facilita­
tes the import of essential raw mate­
rials required for export production.
A  large number of items required for
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engineering goods are included in this 
fccbeme.

(5) Import of technology is permit­
ted wherever considered necessary.

(6) A scheme of 100 per cent export 
oriented units has been introduced re­
cently providing for attractive facili­
ties for units which undertake to ex­
port their entire production.

Computerisation of Indian Army

4190. SHRI A. C. DAS:
SHRI M. RAMAGOPAL 

REDDY:

Will the Minister of DEFENCE be 
pleased to state:

(a) whether Government have a 
proposal for computerisation in the 
Indian Army;

(b) whether Government have taken 
into account the technology in foreign 
countries in this regard;

(c) whether mobile computers will 
be used for the field force;

(d) the other fields of Indian Army 
where such computers can be used 
after the introduction of the above 
programme; and

(e) the details thereof?

THE MINISTER OF DEFENCE
(SHRI R. VENKATARAMAN): (a)
to (e). Approved Defence Plan 1979— 
84 caters for introduction of compu­
ters for use by Army. The details 
of purposes for which these compu­
ters. whether mobile or static, are 
used cannot be divulged in public in­
terest.

Nomination of officers to the Execu­
tive Committee of Apparels Export 

Promotion Council

4191. SHRI ANANDA PATHAK:
Will the Minister of COMMERCE be 
pleased to state:

(a) whether Government have nomi­
nated some officers to the Executive

Committee of the Apparels Export 
Promotion Council since its inception 
in February 1978 and the designations 
of such officers;

(b) whether the meetings of the 
Executive Committee were regularly 
held and whether the general meetings 
were also held; if so, dates of such 
meetings since its inception;

(c) whether Government nominees 
(officers) regularly attend these meet­
ings; if so, their attendance in the 
above meetings;

(d) whether Government nominees 
after receipt of proceedings of the 
Executive Committee and general 
meetings as stated above have accep­
ted the recordings of the minutes; if 
not, details of such dissents; and

(e) whether Government nominees 
after receipt of the proceedings of the 
Executive Committee which they did 
not attend subsequently objected to 
decisions taken in their absence in the 
name of the Executive Committee of 
which they are members and details 
of such dissents?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI P. 
A. SANGMA): (a) The following Go­
vernment Officers are the Government 
nominees to the Executive Committee 
of the Apparels Export Promotion 
Council :

(i) Textile Commissioner

(ii) Export Commissioner
(iii) Director/Deputy Secretary in 

charge of the Textile Division in the 
Ministry of Commerce

(iv) Development Commissioner 
(Handlooms) or his nominee.

A statement is attached.

(c) to (e). The Government nominees 
to the Executive Committee of the 
Apparels Export Promotion Council 
attend the meetings of the Executive 
Committee, as far as possible, and spe­
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cially when it is felt that some advice/ 
intervention of the Government would 
be necessary in any matter to be con­
sidered by the Committee. The 
minutes of one meeting of the Exe­
cutive Committee are confirmed in the 
next meeting of the Committee. Simi­
larly, matters arising out of decisions 
taken in the earlier meeting can be 
discussed in the next meeting. In

either case, the confirmed minutes of. 
the meeting would show the decisions 
finally taken by the Executive Com­
mittee on various matters. Since the 
minutes are normally recorded in the 
form of the brief resume of discus­
sions and decisions taken, it is not. 
possible to specify exact details of 
points raised by the Government no­
minees in various meetings.

Statement

List showing the dates o f the Annual General Meetings and the Executive Committee wettings of the
A.E.P.C. Since inception

Executive Committee Meetings E xecutive C om m ittee M eetings

No. Date •No. Date

i 21-3-1978 Urgent 23-8-1979

a 20-4-1578 19 8-9-1979
3 29-5-1978 20 27-11-1979

4 23-6-1978 21 29-1-1980

5 24-7-1978 22 4-3-1980

6 33-8-1976 23 20-5-1980 (Adjourned)

7 20-9-1978 23 27-5-1980

8 14-10-1978 Urgent 14-6-1980

Urgent 7-11-1978 24 17-7-1980

9 16-11-1978 25 . 16-8-1980-

10 18- 12-1978 « 26 9- 10-1980

Urgent 8-1-1979 Urgent 0
 

000111

Urgent 3-2-1979 27 10-12-1980

II 6-2-1979 28 9-2-ig8i

Urgtn t 3-4-1979 09 27-1-1981

13 17-4*1979 ’  3° 4-6-1981

*3 ii-5-i97§ 31 23-6-19B*

l4 17-5-i 979 32 . V*CO01001

*5 6-6-1979 33 4-9-1981

i CL 18-6-1979 Urgent 26-9-1981

34 30-10-1981

*7 12-7-1979 35 i 6 - n - i 9 8 r

18 10 -8 -1 9 7 9 36 2 5 -1 -1 9 6 2  ,
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Ex;euti/e Cjmn ttee Meetings Annual General Meetings
No. Date - No. Date

37 15-3-1982

* *7-5->979
2 28-6-1980

4 2 & -g -198 1

Beautification of Sun Temple in Jhal- 
rapatan in Rajasthan

4892. SHRI KRISHNA KUMAR 
GOYAL; Will he Minister of 
TOURISM AND CIVrL AVIATION 
be pleased to state:

(a) whether the Union Government 
propose to develop and beautify the 
surrounding of the Sun Temple in 
#halrapatan in R'ajasthan-well-known 
for its antiquity and architectural 
splendour; and "

(b) if so, the details thereof?
THE MINISTER OF STATE IN THE 

MINISTRY OF TOURISM AND CIVIL 
. AVIATION (SHRI KHURSHEED 
ALAM KHAN): (a) No, Sir.

(b) Does not arise.

Expart of drugs and Chemicals to 
Romania

4193. SHRI LAKSHMAN MAL- 
LICK: Will the Minister of COM­
MERCE be pleased to state:

(a) whether Romania is keen in im­
porting drugs from this country;

(b) if so, what are the main drugs 
and chemicals proposed to be purchas­
ed by Romania; and

(c) when such drug export to Ro­
mania is expected to be started?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
P. A. SANGMA): (a) Romania has ex­
pressed interest in the purchase from. 
India of drugs and chemicals.

(b) a  wide variety of dyes, Sulpha 
drugs, Vitamins, hard gelatine capsul­
es, have been identified in this connec­
tion.

(c) Detailed discussions were ar­
ranged between the Indian exporters 
and Director General Chemirnport- 
Export Romania when the latter visi­
ted India in January, 1982. In the 
light of these discussions, it is expec­
ted that exports of some of the items 
identified will take place shortly.

Demand of Auto Parts in Indonesia

4194. SHRI HARIHAR SOREN: 
Will the Minister of COMMERCE be 
pleased to state:

(a) whether Government are aware 
of the growing demand of Indian 
auto-parts in the Indonesian market;

(b) if so, the efforts made by Go­
vernment to increase the trade of 
auto-parts in that country; and

(c) the details thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
P. A. SANGMA): (a) Export of auto-
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parts to Indonesia during the last three years has been as follows:—*

Item 1977-72 1978'79 I979-8o
(in lakh rupees)

Auto part̂  137-68 42-45 r3 29

Motor-cyd« & scooter pans . . . . .  43 62 I'til 7 00

It would thus be seen that export 
of these items to Indonesia have shown 
a declining trend.

(b) and (c). Engineering Export 
_ Promotion Council, which is a Govern­

ment sponsored export promotion or­
ganisation for engineering goods, had 

T organised a wholly Indian Engineering 
Exhibition in Indonesia in March, 
1979, where automobile and ancillary 
was one of the major product-groups 
displayed. The Council has opened 
an office in Jakarta. The office is ex­
pected to be instrumental in promot­
ing exports of engineering goods in­
cluding auto-parts to Indonesia. The 
Council has also selected Indonesia as 
one 01 its target markets for giving 
special thrust fcr promoting exports 
of engineering goods. "

Export of commodities to Switzerland

4195- SHRIMATI SAN YOG IT A
RANE: Will the Minister of COM­
MERCE be pleased to state:

(a) whether it is a fact that Switzer­
land had expressed a desire to buy 
more goods from India;

(b) whether the commodities for ex­
port to that country had been identi­
fied; and .

(c) if so, the details thereof?

t THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
P. A. SANGMA): (a) The Indo-Swiss

Total 1 8 1- 3 0  42-45 ao-37

Joint Commission has been meeting 
periodically to explore ways and 
means to increase economic coopera­
tion including trade relations between 
the two countries. The last meeting 
was held on September 18-23, ItJ80. 
White Switzerland has indicated its 
keenness to expand bilateral economic 
cooperation and the two-way trade, 
no specific desire to buy more goods 
from India has been expressed by it.

(b) and (c). The principal Indian 
goods being exported to Switzerland 
are hand knotted carpets, readymade 
garments, precious stones, raw coffee, 
tea, jute fabrics, household linen, 
cotton and silk fabrics, coir ynrn, 
footwear, spices etc. Other products 
identified for this market are hand- 
tools and implements, high quality 
furnishing fabrics, leather goods, cane 
furniture, sports, goods etc.

Loss suffered in Yaricus Bank Bran­
ches of Delhi

4196. SHRI SUBHASH CHANDRA 
BOSE ALLURI: Will the Minister of 
FINANCE be pleased to state:

(a) what is the amount of loss suf­
fered by the Syndicate Bank, Indian 
Bank, Indian Overseas Bank, Corpora­
tion Bank and Vijaya Bank branches 
in Delhi due to robberies/dacoities/ 
frauds during the year 1980 and 1981;

(b) in how many cases, the bank 
staff is involved and what action has 
been taken against those involved in 
frauds; and
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(c) in how many cases the amount of 
Rs. 5000/r to 15000/- have been writ­
ten off where the staff involved was 
found innocent after inquiry end how 
many cases of frauds were reported 
to the police and in how many c^ses 
the departmental inquiry was held?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a)

%
There have been no dacoities/robbe­
ries in the branches of Syndicate 
Bank, Indian Bank, Indian Overseas 
Bank, Corporation Bank and Vijaya 
Bank in Delhi during 1980 and 1981. 
The total amount involved in frauds 
in the above branches during the 
above 2 years is being collected and 
will be laid on the Table of the House.

(b) Information regarding the num­
ber of cases in which bank employees 
are found to be involved in respect of 
these frauds and the action taken 
against them is being collected and 
will be laid on the Table of the House.

(c) Information to the extent possi­
ble is being collected and, subject to 
the statutory obligations, will be 
laid on he Table of the House.

Looting: of Nationalised Bank

4197. SHRI H. N. NANJE GOWDA: 
Will the Minister of FINANCE be 
pleased to state:

(a) whether it is a fact that nationa­
lised banks are being attacked and 
looted frequently all over the country;

(b) the details of the banks looted 
in different States during 1980 and
1981 and the money lost;

(c) whether the Central Government 
propose to discuss with the States 
Finance Ministers the measures that 
may be taken to deal with the situa­
tion; and

(d) in how many cases the culprits 
were apprehended and money recover­
ed?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) and
(b). Information relating to robberies/' 
dacoities in the 28 public sector ) anks 
during the years 1980 and 1981 with, 
the name of the banks and the 
amounts involved are indicated in the ' 
statement.

(c) The security measures obtaining
in the public sector banks are cons­
tantly reviewed by the banks them­
selves and also by the Government. 
Government have also issued a num­
ber of instructions to the public sec­
tor banks towards strengthening their 
internal security arrangements. Gh>——
vemment have also requested all the 
State Governments to curb effectively- 
the incidents of dacoities and robbe­
ries in banks and wherever considered 
necessary the matter will also be dis­
cussed with the State Government 
concerned.

(d) According to the information 
available with the bank®, the police 
have arrested/apprehended certain 
persons in 33 cases and a sum of Rs. 
11.59 lakhs and gold ornaments 
weighing 2.5 kg, have been recovered\ 
from them.
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Statement

- r _ - r  -• ;
No. of Amount rN°' AmountS.No. Name of the Bank cases SvrJvcii eases involved

I Central Bank of India . . . - . .

R s . ,
\

-  \ 1

R s.

16*160

2 Bank of Irdia . • . . 2
\

\ 2

3 Punjab National Bank. . • •
. . 1 3,26,760 4 5,08,498

4 Bank of Baroda . . • . . 1 2,62,076 • •

5 United Commercial Bank . • . . 1 1.93,758

6 Canara Bank . . • . . 1 66,668 3 7,64,803

7 United Bank of India . • ■ • 5 5,40,476 4 7,9 9 ,0 1 3 *

8 Dcna Bank . . . . . . 1 1,92,000

9 Syndicate Bank . . • . . 1 8,787 ■ • • •

10 Allahabad Bank . . ■ . . 2 86,869 1 83,966

11 Bank of Maharashtra . ■ . . 2 \ ■■ 2,^8,000 m

19 Oriental Bank of Commerce • . . . . • • a 6 ,39>*95

*3 New Bank of India . . • .  . 1 *4,30,700 - mm

i 4 Corporation Bank . . ■ • • • ■ • 1 1,00,000

15 Vijaya Bank . . ■ . . 1 20,000 —

16 State Bank of India . . ■ . . 4 f 5 , 73,777 11 26,35,0 62**

17 S.B. of Bikaner & Jaipur . • • • 1 | I 2 , 11,225

18 S.B- of Travancore . . • . . 1 1 .2 17 ■ •

21

.  ----------
3*

•In addition. gold ornaments worth Rs. 15 lakhs lost.

**In addition gold ornaments weight ing 953 -fto gnu. also lout. 

4182 LS—3
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Staff tor different I.T.D.C. Hotels in 
Delhi

4198. SHRI VIJAY
..... ..........— t he M inister v r u u n

ISM AND. CIVi^ AVIATION be 
leased to state; /

(a) the number & people requir­
ed to be emplo?«d in various cate­
gories in different ITDC hotels now 
being constructed in Delhi;

(b) whether any steps have been 
taken to recruit employees for these 
ITDC hotels;

MARCH 19, 1982 Written Answers

(c) if so.. » "

68

^ r 'w h e th e r  those required and 
to be recruited are being given
training; and .

(e) if so, the details?

k THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM
AND CIVIL AVIATION (SHRI
KHURSHEED ALAM KHAN): (a)
The total number of persons required 
to be employed in various catego-
roes in different ITDC Hotels under 
ctnstruction in Delhi is given as 
under:

Unit Exccutivrs Staff Total

1. Hotel Kanishka

2. Ashok Yatri Niwas

3. Hofei Kautilya

Total:

(b) and (c). Out o f the three ho­
tels presently under construction by 
ITDC, steps have been taken by 
ITDC to Recruit the requisite staff 
in the case of Kanishka and Ashok 
Yatri Niwas; where 56 per cent and 
19 per cent recruitment respectively 
has been completed. As regards Ho- 

.tel Kautilya (Samrat) none of the
7 officers have been posted from 
amongst the existin gstrength to start 
preliminary work.

(d) and (e ). The persons already 
recruited for the two hotels (Hotel 
Kanishka and Ashok Yatri Niwas) 
are being imparted training (theori- 
tical) as well as intensive on-the-job 
training in different ITDC hotels in 
Delhi,

4i 602 643

20 290 310

4o 500 540

IOI 392 1493

passed for conceal-Penalty orders
ment of income during the years 

1979—81 in Tamil Nadu

■ 4199. SHRI D. S. A. SIVAPRAKA-
SAM: Will the Minister of FIN­

- ANCE be pleased to state: ^

(a) how many penalty orders 
with the names o f persons and ins­
titutions were passed for concealment 
of income during the years 1979—81 
in Tamil Nadu; and

(b) what is the heaviest penalty 
awarded to the person or institution?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI SAWAI SINGH SISODIA):

(a) 1629 orders of penalty for con­
cealment of income were passed in 
the charges of Commissioners o f In­
come-tax in Tamil Nadu during the 
financial years 1978-79 1979-80 and
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1980-81. As the number is very 
large, collection of information " re­
garding the names of the persons and 
institutions in whose cases the or­
ders were passedi from all "the asses­
sing officers will take considerable 

”5ime and effort. However, if the 
Hon'ble Member desires'-specific in­
formation in respect of particular as- 
sessees, the same may be furnished.

(b) Information regarding -=the 
ttaount o f the heaviest pienalty levi­
ed i<i.y conctalment of income" during 
the fintssicial years 1978-79 1979-80 & 
1980-81 is' ^ in g  .collected and will be 
laid on the of the House.

Export of coal

4200. SHRIMATI JAYANTI PAT- 
■NAIK: W il the Minister of COM­
MERCE be pleased tt state:

(a) the names of the ■ countries 
which are importingg coal from India.

(b) whether it is a fact that Gov­
ernment have recently secured a 
contract for exporting coal to Sri 
Lanka;

if eo( the total Quantities of 
to b@ exported to Sri 

Lanka annually i snd

(d) the tim£ when s^port or coal 
is expected to be started?

THE DEPUTY MINISTER IN Th e  
Min i s t r y  o f  c o m m e r c e  (SHRI 
.P. A  . SANGMA.): (a  ̂ At present
Sl'i Lankar Burma and Bonglades hi 
import ?0!\l from India,

(b) to (el), Minerals and Meta Is
Tradmg Corporation have concU M  
a contract for expw t of l!i,ooo ton- . 
nog or SLV coat by MfLrch. 1Q33 with 
Sri. Lanka, T'he e5rportg have a* 
ready started.

Utilisation of ■ Ayurvedic medicines 
in Defence hospitals

4201. SHRI CHATURBHUJ: Will
the Minister of DEFENCE - be plea­
sed to state: - '

(a) whether it is a fact that Gov­
ernment have received a representa­
tion from Tasgaon. District Sangli 
(Maharashtra) - in the month of July 
1981, regarding the utilisation of 
Ayurvedic . medicines tn Defence „hos­
pitals taking into consideration the 
importance of the system of medi­
cines;

(b) whether he has received any 
letters, in this r̂egard from any 
Member of Parliament; and r "

(e) what steps Government pro­
pose to take in that regard?

THE MINISTER - OF DEFENCE 
(SHRI R. VENKATARAMAN): (a) 
and (b ). No, Sir. No such representa­
tion or letter appears to have been 
received .

' (c) "Does not arise.

'Karnataka Government proposa! for 
- locatin tourist village _ 's ' '

4202. SHRI S. B. SIDNAL: Will 
the Minister of TOURISM ^ AND 
CIVIL AVIA'l'ION ^  pleased to 
state:

(n) whether 'B.'.urnuiaka S^ t.* Gov_ 
crnmsnt lrna forwarded namca 9* 
Places foi: tourist villages
in pursuance or. the 0\\gg?Sti^R or 
the Union Government; and

(b) if S°, the delails thereof?

Tlilil MINISTER o f  s t a t e  iN
TIIE MINISTRY OF 
AND CIVIL a v i a t i o n  (S lffil 
KliUKSID!ilTID ALAM '
Yes3 Sir.

(b) The G0V'-'!'nmon{ or K arnataka 
havo proposed a site of 7,39 aoptl!.! 
near Halcbid fop 1;ho Tourist vil'lt.tgG, 
It will provide acco^ mmodation at
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reasonable rates and other amenities 
including a swimming pool. The total 
estimated cost indicated is Rs. '58 
lakhs.

Traiaed/Untrained Agents of L.I.C.

4203. SHRI A . K. ROY; Will the 
Minister of FIN^^CE be'pleased to 
state:

(a) name of the trained and un­
trained agents o f LIC in Dhanbad 
Branch 1 and 2, Bokaro, Katrasgarh, 
Sindri and Chirkunda within Dhan­
bad District;

(b) their relationship with the 
officials in Government Department 
or Government undertakings;

(c) the dates if interview suitabi­
lity tests and appointments of these 
Agents. by Branch Managers; and

(d) whether the Rules and Regu­
lations for appointments of LIC 
agents by Branch' Managers were 
proiperly observed or not?

THE DEPUTY MINIS!'.J:!ER IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a)
to (d). Necessary information is 
b e i^  collected and will ■ be ' laid on 
the Table Of the House.

~ MissaDpronciatioii- of money in Banks-

4204. SHRI A. T. PATIL: Will the,
MINISTER QF FINANCE be pleas­

ed to' state:

(a) the amount of money (i) mis­
appropriated (i) stolen (iii) either- 
wise lost to the bank itherwise than- 
by process if law or legal provisions- 
in (from nationalised banks in the  
country, (bank-wise and State-wise) 
during the last five years (year-. 
wise); and

(b) special measures to chF'Ok 
such losses and results th e re fr^ ’

THE DEPUTY MINISTER IN THE' 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a)
Statistics of !»«&: fraud cases wtth. 
the amount involved for the years 
1977 to 1981 (upto 31st March 1981) 
are indicated bank-group wise in 
statement Reserve Bank of India 
has reported that State-wise figures 
are not being maintained.

(b) All banks have their own 
books of instructions indicating safe­
guards against frauds which are pe­
riodically reviewed. The • Reserve 
Bank o f India also analyses fraud 
cases and it advises banks from time 
to' time regarding additional safe­
guards a!ld remedial steps to b.e 
taken.
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Gujarat Government proposal for * 
locating tourists villages

4205. SHRI R. P. GAEKWAD: Will 
the Minister of TOURISM AND CIVIL 
AVIATION be pleased to state:

(a) whether the Gujarat State Gov­
ernment had ' forwarded names of 
places for locating tourists villages in 
pursuance of the suggestion of the 
Union Government; and

(b) if so, the details therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF TOURISM AND CIVIL 
AVIATION (SHRI KHURSHEED 
ALAM KHAN): (a) No, Sir.

(b) Does not arise.

Remembering of our brave jawans

4206. SHRI N. E. HORO: Will the 
Minister of DEFENCE be pleased to 
state:

(a) whether Government of India 
are in a position to remember our 
brave jawans who on 16th December, 
1971 recorded a resounding triumph 
when the Pakistani forces in Dacca 
surrendered unconditionally;

(b) whether Government are aware 
that there are very, few instances in 
Indian history when’ a foreign army 
has laid down arms before our army;, 
and

(c) if so, whether Government pro­
pose to pay homage to the thousands 
of valiant sons of India who laid down 
their lives to bring glory to the country - 
and help create a new nation to con­
sider this day a day of dedication for 
the nation?

THE: MINISTER OF DEFENCE '
(SHRI R. VENKATARAMAN): (a) 
Government and the nation remember 
all ranks of the Armed Forces and 
other civilians ajtd Para Military 
Forces personnel who participated :n 
the 1971 War with gratitude and pride.

(b) and (c). Homage is paid to the 
memory of the Aniar Jawan on the

• 26th January each year. No other pro­
posal for organising this function on 
$ny other day is under' consideration.

‘Sainik Samachar’ in various languages

4207. SHRI RASA BEHARI EEHRA: 
Will the Minister of DEFENCE be 
pleased to state:

(a) whether ‘Sainik Samachar’ in 
various languages are not publishing, 
regularily;

(b) if so, the details of the languages 
in which ‘Sainik Samachar’ is being 
published with the actual date of re­
leasing during the last three y e a rs /

. year-wise, language-wise and issue- 
wise;

(c) the details of the present staff-
pattern of ‘Sainik Samachar’ category­

*’ wise; and '

(d) the details of the action being 
taken for printing this ‘Sainik Sama­
char' in time in various languages and 
streamlining the staff pattern?

THE MINISTER OF DEFENCE 
(SHRI R. VENKATARAMAN): (a) to 

.. (d). “Sainik Samachar'1 is a weekly 
published by the Ministry of Defence 
for the benefit of the Defence Forces ,
in ten languages, viz. Hindi, English,

. Punjabi, Marathi, Gorkhali, Malayalam 
Urdu, Tamil, Bengali and Telugu. The 
printing of the weekly is done through 
private printers engaged by the1 Minis­
try of Works and Housing. Over the 

, past several years, due to various 
reasons, it has not been possible to 
bring out the issues regularly, a  state­
ment giving the details of its publica­
tion during the last three years, year- 
wise, language-wise and issue-wise is 
given in Statement.

2. The staff manning the organisa­
tion o.? Sainik Samachar consists of 
an Editor-In-Chief, one Editor, one 
Assistant Editor, one Assistant Civilian 
Staff Officer, one lay-out artist; 25 Sub-
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Editors, one Assistant Journalist, one 
Accounts Assistant, 12 Clerks, one 
Stenographer, 2 Daftries and 5 Peons/ 
Messengers.

3. Certain measures to rationalise the 
staffing pattern, to improve the pro­
cedure and to review the contract for 
printing are being taken.

Statement

Actual date o f releasing o f various editiors o f Sainik Smacnar.

S cr . D a te  o f  Issue 
N o .

D a te  o f  d ep a tch

E ng. H in d i M a r . G o r . P un j. M a i. ’  U rd u  
B en g . T a m . T e le g u

1 2 r  3

1979 A l l  .language edition dsspatehed ov ' , ■ ,

1 7 Jan . 79  . . . . . 7 &  8 F eb . 79

2  14 J a n ............................................... . .  15 &  16 F eb.

3 21 &  28  J a n . . . . . 1 &  2  M a r.

4  4 th Feb. . . . . . 8 &  9  M a r .

5 11 th Feb.. . . . . - 1 6 & l 7 M a r.

6  18 tl F e b . . . . . 23 &  24  M a r .

7 25  F eb. . . . . . 30  &  31 M a r.

8 4  M a r ................................................ . 6 &  7 A p r .

9  11 th  M a r . . . . . 18 &  19  A p r .

10  18 M a r .............................................. . 25 &  26  A p r . ;

11 25  M a r ............................................. . 2 &  3 M a y

12 1st A p r . . . . . . 9 &  10 Ma y

13 8 A p r . . . . . . 18 &  19 Ma y  '

14  15  A p r ............................................. . 25  &  26  M a y  '

15  22  Ap r  . . . . - 1 &  2  J u n e

16  6 M a y  81 . . . . 13 &  14  Ju n e

I 7 13 &  20  M a y  . . . . 22  &  23 Ju n e

18 27  M a y  &  3 J u n e  . . . 3 &  4  J u ly

19  10  &  1 7 J u n . . . .
.■ j

. 12  &  13 July

20  2 4 J u n e  . . . . . 27  &  28  J u ly

21 1 J u ly  &  8 J u ly  . . .
lj *

. 9 &  10 A u g . # .
I, ** *

22  15 J u ly  . . . . . 23 A u g . . .

23 22  &  29  J u ly  . . . . 30  A u g . — .

2 4  12 A ug . . . . . 21 &  22  S ep . ,

25  19 A u g . . . . > 5 &  6 O c t . ’
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T 2 3

26 26 Aug................................ . 18 & 19 Oct.
27 2 Sep. 79 . . . . 26 & 27 Oct.
28 9 & 16 Sep. . . . . 2 & 3 Nov.
29 23 & 30 Sep. . . . . 8 & 9 Nov.
30 7 & H Oct. . . . . 14 & 15 Nov.
31 21 & 28 Oct. . . . . 21 & 22 Nov.
32 +& 11 Nov, . . . . 27 & 28 Nov.
33 18" Nov. : . ' . . 5 & 6 Dec.
34 25 Nov. . . . . . 13 & 14 Dec. 79
35 2 Dec. . . . . . 1 & 2 J*a. 89
36 9 Dec. . . . . . 22 & 23 Jan. 80
37 16Dcc................................. . 22 & 23 Feb. ,
38 23 Dec................................. 27 & 28 Feb.

1980 All languages editions dtspaUhtd on

1 Army Day Number 1980 . . 6 & 7 Mar. 1980
2 20Jan. 80 . . . . 13 & 14 Mar. 1980
3 27 Jan. 80 . . . . 15 & 16 Apr.
4 Feb. 80 . . . . 24 & 25 Apr.
5 10 Feb................................. . 2 May
6 17 Feb.80 . . . . 8 & 9 May
7 24 Feb.80 . . . . 15 & 16 May
8 2 Mar. 8# . . . . 23 & 24 May
9 9 Mar.................................. . 2 & 3 Juno

10 16 Mar. . . . . 10 & 11 June
11 23 Mar................................ . 24 & 25 Juns
12 30 Mar. . « . . . . 3 & 4 July
13 6 Apr. . . . . . 10 & 11 July
14 13 Apr. . . . . • 17 July
15 20 Apr................................. . 18 July
16 27 Apr. . . . . . 24 & 25 July
17 4 May . . . . . 30 & 31 July
18 11 May . . . 1 Aug.

7 & 9 Aug.
19 18 May; . . . . . 21 & 22 Aug.
20 1 Jun. 80 . . . . 4 & 5 Sep.
21 frjun. 80 . . .  . . 17 & 18 Sep. ■ No edition of Urdu was broi 

out.
22 15J u n . 80 . . . . . 19 Sep. 80
•23 22 Jun. 80 . . . 29 Sep.
24 29 Jun. 80 . . ■ • 7 Oct. 80 1

/
Note- -With the change of contract with effect from I-7-8O, no issues were bronsrht out 

for the period 1st July 80 to 10 Aug. 80.
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Import of capital goods

4209. SHRI A. G. SUBBURAMAN: 
Witt the Minister of COMMERCE be 
»ieased to state:

(a) the facilities in addition to OGL/- 
TDF/AU/REP schemes which are 
available for import of capital goods 
by an industrial actual user for pro­
duction purposes;

(b) whether capital goods could be 
jbnported under any one of the cate­
gories except OGL, without the know­
ledge, concurrence and recommenda­
tion of the DGTD or the respective 
sponsoring authority; and

(c) if so, the details thereof?.

* THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
P. A. SANGMA): (a) Apart from the 
•chemes indicated, Industrial Actual 
Users can also import Capital Goods 
under the facilities available to non­
resident Indians for investment m an 
industrial enterprise in India Industrial 
Actual Users can also obtain Capital 
Goods through imports by Projects 
And Equipments Corporation from 
Rupee Payment Area and through con­
tracts awarded to the consultancy, 
design and engineering firms under 
para 103 of import policy, 1981-82.

(b) and (c) Tmports under the facili­
ties available to non-resident Indians 
do not require the recommendation of 
sponsoring authority. Manufacturer- 
exporters requiring tools, jigs, instru­
ments and equipments for use in their 
factories, against REP licences, upto 
RIb. 50,000/- in a year, other than ban­
ned items, also do not require recota- 
m«ndation of the sponsoring authority.

Manufacture of weapon grade atomic 
material by Pakistan

1209. SHRI G. NARSIMHA REDDY:
Will the Minister of DEFENCE be 
pleased to state;

(ft) whether Government’s attention 
has been drawn to the newsritem in 
the ‘Hindustan Times’ dated 25th

February, 1982 that Pakistan is well’, 
set to manufacture weapon grade 
atomic material;

(b) whether Government have tried 
to find out if Pakistan have already 
manufactured such weapons; and

(c) if so, the reaction of Govern­
ment to the above?

TOE MINISTER OF DEFENCE' 
(SHRI R. VENKATARAMAN): (a)
Yes, Sir.

(b) and (c) Government have taken 
up the matter with the Government 
of Pakistan at the highest level. Gov­
ernment hope that the Government of 
Pakistan would abide by their asur- 
ances that their nuclear programme 
has no non-peaceful dimension. Gov­
ernment are also keeping all develop­
ments impinging on the country's 
security under constant watch for ini­
tiating appropriate measures to main­
tain full defence preparedness.

Non-payment of interest and principal' 
amount to unsecured crcditorsi by the 
management of Swadeshi Cotton Mills, 

Kanpur

4210. SHRI R- L. P. VERMA: WilT 
the Minister of COMMERCE be pleased 
to refer to the reply given to Un­
starred Question No. 1764 on 27th- 
February, 1981 regarding take over 
the management of Swadeshi Cotton 
Mills, Kanpur and state:

(a) whether it is a fact that the new 
management which took over more 
than three years has not paid any 
thing, even interest to the unsecured 
creditors pSTflcularly those poor small 
creditors who investel less than 
Rs. 3,000; and

(b) if the reply to above be in the 
affirmative, when these small creditors 
are likely to be paid by way of in­
terest and return of principal amount?*



th eT" DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
P. A. SANGMA): (a) Yes, Sir.

(b) The pre-take-over liabilities of 
Swadeshi Cotton Mills, Kanpur, con­
tinue to remain suspended under 
Section 18FB of the Industries (De­
velopment and Regulation) Act, 1951, 
and the likely date of repayment can­
not be indicated.

Decision on reduction of interim relief 
and non-payment of bonus

4211. SHRI SURAJ BHAN: Will the 
Minister of DEFENCE be pleased to 
refer to the replies given to Un­
starred Question No. 1215 on 25th 
February, 1982, Unstarred Question 
No. 3568 on 9th September, 1981, and 
to Unstarred Question Na 587 on 25th 
November, 1981 regarding decision on 
reduction of interim relief and non­
payment of bonus and state:

(a) whether any decision has been 
taken in respect to this issue of re­
duction of interim relief from regular 
payment and non-payment of produc­
tivity linked bonus to the Tepartment’s 
DMT’s S/OFTI, ^mbernath (Maha­
rashtra) ;

(b) if no decision has been taken 
so far, specific reasons for the same; 
and

(c) when the same is likely to be 
taken?

THE MINISTER OF DEFENCE 
(SHRI R. VENKATARAMAN): (a)
Orders regarding payment of produc­
tivity linked bonus have been issued.

(b) and (c) The question of issue 
of orders relating to reduction of in­
terim relief is under active considera­
tion.

Production of lebel printed card-board 
matchbox outers by India Tobacco 
Company and Metal Box India Ltd.

4214. SHRI S. A. DORAI SEBAS- 
'TIAN; Will the Minister of FINANCE 
be pleased to state:

91 Written Answers

(a) whether it is not a violation oi 
Central Excise Act if India Tobacco 
Co. and Metal Box India Limitea both 
F.E.R.A. and M.R.T.P. companies pro­
duce label printed card-board match­
box outers, with 0 hemic al-friction on 
both sides, under the existing packag­
ing licences;

(b) whether such a matchbox outer 
is to be treated as a packaging item; 
and

(c) whether such a mechanically 
produced cardboard matchbox oJter 
is produced in bulk, should not the 
buyer be subjected to the excise duty 
at the rate at which mechanised sector 
match industry is subjected to excise 
duty?.

THE MINISTER OF STATE IN THE 
MINISTRY .OF FINANCE (SHRI 
SAWAI SINGH SISOD1A): (a) to (c) 
Information is being collected from the 
field and shall be laid on the Table 
of the House shortly

Written Answers 92

Loan from A.D.B.

4215. SH.RIMATI GEETA MUKHER­
JEE: Will the Minister of FINANCE 
be pleased to state:

(a) if it is true that Government of 
India are seeking a two billion dollar 
loan from the Asian Development 
Bank;

(b) is it also true that Japan is 
trying to obstruct ADB assistance to 
India and force India to seek Japanese 
private loan' bn "a larger scale; and

(c) if so, the response of the Asian 
Development Bank so far?

THE MINISTER OF FINANCE 
(SHRI PRANAB MUKHERJEE); (a) 

The Government has indicated to the 
Asian Development Bank its intention 
to start borrowing from it from 1983 
onwards. The amount of loan will be 
worked out after the Bank’s Third 
General Capital Increase, currently 
under negotiation, is determined.

‘ (b) Does not arise. •

MARCH 19, 1982



93 Written Answers PfHALGUNA 28, 1903 (SAKA) Written Answers 94

(c) The matter is under considera­
tion o f the Asian Development Bank 
in the context of the Third General

- Capital Increase.

4 216. TT*T mr^T : ^ y
TSTT JT# q f  5Tffr*f ^  $<TT :

(^ )  ^TTcT-q-Tf^^T l̂ 
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t  fa  ^ af^T JT 5  I Tn
40 #  Sr 3 % 3TT̂  H %
'fra ^ tT fa% f<??TTtr?frq *rrnT
3tt *r$cTT I ,  q^ ^5 ?rr
f ^ r  ?rWr^q ^
5RT % | •

Agreement with Indonesia for Naval
and Air Force Establishment at 

pygmelion point

4217. SHRI DIGVIJAY SINK: Will
the Minister of DEFENCE be pleased 
to state:

(a) is it a fact that the Pygmelion 
point in the Great Nicobar Island is 
one of the most strategic points from 
the Naval and sea-faring point of view 
in the Indian Ocean;

(b) if so, what are the plans to 
build both naval and airforce estab­
lishments here to patrol the seas in 
that zone; and

(c) what agreement has been made 
with Indonesia to man eflectively the 
Economic Zone between the two coun­
tries?

THE MINISTER OF DEFENCE.’ 
(SHRI R. VENKATARAMAN): (a) to
(c). Pygmelion Point situated at the 
Southern-most tip of Great Nicobar 
Island is strategically located. Plans 
are being formulated to build the 
necessary infrastructure to provide 
adequate security to this region.

Seabed boundary between India and 
Indonesia has been settled in 1977. The 
Trijunction point between the seabed 
boundaries of India, Indonesia and 
Thailand has also been settled by a 
Tripartite Agreement signed in 1978.

Countries to which sugar exported

4218. SHRI CHANDRABHAN 
ATHARE PATIL: Will the Minister of 
COMMERCE be pleased to state the._ 
quantity and value of sugar exported 
to each, country from India during the 
period from October, 1981 to February
1982 (month-wise)?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHJRI 
P. A. SANGMA): The month-wise
quantity and value of sugar exported 
to each country during the period 
October, 1981 to February, 1982 is as 
follows:—

M onth C ountry quantity V alue 
(lakh M T ) {Rs.

C rores)

D ecem b er  ’ 81 . . . 0-38 11 .93
Jan uary ’ 82 . . . . . . . In don esia 0-22 6-38
February ’ 82 . . . . . . . Indonesia 0 5 4 15-70

Increase in interest rate on public 
deposits

4219. SHRl'Tl. PRABHU: Will the 
Minister of FINANCE be pleased to 
state;

(a) whether the Ministry have any 
proposal to increase the maximum rate 
of interest admissible on public de­
posits; and

(b) if so, details thereof?

THE DEPUTY MINISTER* IN THE: 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) and
(b). The interest rate structure of the 
commercial banks is continually re­
viewed by the Government and 
Reserve Bank of odia and chan­
ges therein are effected tak­
ing into account the require­
ments of the prevailing economic
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situation. Recently w.e.f. 1-3-1982, Re- terest on short period term deposits
serve Bank of India have raised in- as set out in the Statement.

Statement

J 1
Interest rales on Deposits by Scheduled Commercial Bar.ks (%pcr annum)

Effective from 
2-3-1981

Effective from 
1-3-82

A. Saving Bank Deposits................................. 5-0 50

B. Fixed Dcposits-

1. 15 days to 45 d a y s ................................. 2.5 30

2. 46 days to 90 d a y s ................................. 3.0 4-0
3. 91 days & above but lcssthan 6 months . 4-0 5.0
4. dmonthsand above but less than 9 months . 4-5 6.0

5. 9 montlisand above but lessthan 1 year . 5.5 7-0

6. For deposits for 1 year and above but less 
than 2 years .......................................... 7-5 8.0

7. For deposits for 2 years and above but less than
3 y e a rs .................................................. 8.5 9.0

8. For deposits for 3 years & above . . 100 10.0

Notwithstanding the above provisions:-

(i) Regional Rural Banks may, at their discretion, allow additional interest of 1/2 percc 
per annum on term deposits of less than 3 years ; and (ii) other scheduled commercialnt 
banks having aggregate demand and time liabilities of Irss than Rs. 25 crores may, 
at their discretion, allow additional interest of I/4 per cent per annum on all term 
deposits of less than 3 years.

Import of coppel rod under OGL

4220. SHRI K. KIJNHAMBU: Will 
the Minister of COMMERCE be pleased 
to state:

(a) whether copper rod has 
imported under OGL;

been

(b) whether it has been de-canalis- 
ed; and

(c) if not, the reasons for import­
ing it under OGL.?

t h e  De p u t y  m in is t e r  in  t h e  
MINISTRY OF COMMERCE (SHRI 
P. A. SANGMA); (a) to (c). Import 
of cofpper rods is analised through 
MMTC. Some direct imports of cast

4182 LS—4

copper rods/continuous cast copper 
rods came to notice. A clearification 
was, thereupon, issued that ‘copper 
rods’ in the canalised list in the Import 
Policy includes these items.

Demand recession for textiles

4221. SHRI INDRAJIT GUPTA: Will 
the Minister of f*OMMERCE be pleas­
ed to state:

(a) whether there is actually a re­
cession in the demand for textiles;

(b) if so, whether it is because th« 
prices are rullxyf high;

(c) if It is so, whether Government 
have put any pressure on the textile
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mills to reduce the prices of their pro­
ducts in order to raise the demand; 
and .

(d)~if so, the details thereof?

TfiE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
P. A. SANGMA): (a) and (b). Cotton 
textile mills ^ave been experiencing 
difficulty on account of increase in in­
put costs resulting in a price-increase 
and slackness In demand.

(c) No, Sir.

(d) Does not arise.

fenrmt % tf gSr ^ t> t
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Implementation of recommendations 
of Third Fay Commission in A.F.H.Q.

4223. SHRI MAN GAL RAM PREMI: 
Will the Minister of DEFENCE be 
pleased to state;

(a) whether the recommendations of 
the Third P$y Commission were ap­
plicable to "the Central Secretariat 
Employees only or were they meant 
for all the employees of Government of 
India including those working in the 
Armed Forces 'TTeadq£arte,,s;

(b) have Instances come to light 
where the orders issued by the Depart­
ment of Personnel and A R. imple­
menting the observations/recommenda­
tions of the Third Pay Commission 
have not been implemented by the 
A.F.H.Q. authorities; and

(c) if so, to what extent with de­
tails thereof and measures taken to 
have them implemented?

THE MINISTER OF DEFENCE 
(SHRI R. VENKATARAMAN): (a)
Recommendations of the Third Pay 
Commission pertaining to service con­
ditions of the generality of Central 
Government employees are applicable 
to all sections of employees unless 
such recommendations are specifically 
related to a particular section of em­
ployees.

(b) No, Sir. Government orders 
issued on the basis of the Third Pay 
Commission’* recommendations which 
were of general applicability, were ex­
tended to A.P.H.Q. employees also.
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<c) Does not arise.

Thai Fishermen arrested by Haldia 
Coast guards

4224. SHRI SATYAGOPAL MTSRA: 
) Will the Minister of DEFENCE be 

pleased to state:

■ (a) whether it is a fact that the fate 
o f 105 Thai Fishermen, who were ar­
rested by the Haldia Coast guards for 
allegedly intruding into the Indian 
territorial water zone and fishing in 
the Bay of Bengal on November 17 last 
year hangs in the balance as no clear­
ance has yet been received fn>m the 

. Centre to prosecute them; and

(b) if so, the details thereof and 
decision of the Central Government in 
this respect?

THE MINISTER OF DEFENCE 
(SHRI R- VENKATARAMAN): (a)
and (b). No prior concurrence of the 
Central Government is necessary for 
launching prosecution under Maritime 
Zones of India (Regulation of Fishing 
by Foreign Vessels) Act, 1981. How­
ever, as a humanitarian gesture, Gov­
ernment have decided to release these 
That Fishermen and necessary instruc­
tions Viave been sent to the State Gov- 

^ernment in tfiis” regard.

Report submitted by Economic Reforms 
Commission.

4225. SHRI HARINATH A MISRA; 
Will the Minister of FINANCE be 
pleased to state: /

(a) whether Government’s attention 
has been drawn to the news item cap­
tioned “Rules for Indians abroad out­
dated, says jha” , as published in the 
“ Indian Express” dated 14th January, 
1982;

(b) if so, whether Shri L. K. Jha, 
l - *who is heading tfi'e Economic Reforms 
 ̂ Commission recently told ‘Arab Times’
that' (i) rules a-nd regulations now

I existing concerning expatriates are

those made by the British and are out­
dated and aLso (ii)'tfiat reforms have 
to be made and before the Govern­
ment takes any steps; and

(c) whether the Economic Reforms 
Commission has submitted comprehen­
sive report to the Government and if 
so, what are the main recommenda­
tions of the report and the reaction 
o f Government to each one of the re­
commendations?

THE MINISTER OF FINANCE 
(SHRI PRANAB MUKHERJEE): (a5 
Yes, Sir.

(b) It is understood that in the 
course of the interview Shri Jha gave 
to the editor of ‘Arab Times', he 
acknowledged some of the procedural 
difficulties which non-resident Indians 
face in making investments in India.

(c) The Commission has not sub­
mitted a comprehensive report 'to the 
Government on the subject. The Com­
mission will be dealing wit h certain 
aspects of investment by overseas 
Indians in the course of their examina­
tion of tax laws, non-tax resources 
and Government procedures which are 
three o f the terms of reference of the 
Commission.

Development of 3-4 tourist spots in 
each State

4226. SHRI S. M. KRISHNA: Will
the Minister of TOURISM AND CIVIL 
AVIATION be pleased to state:

(a) whether the States have been 
asked to suggest three or four sites 
in each State which can be developed 
as tourist spots;

(b) if so, the reaction of the States 
in the matter; and

(c) the nature of the schemes he 
has to develop these sites?

THE MINISTER OF STATE IN 
THE MINISTRY OF TOURISM AND 
CIVIL AVIATION (SHRI KHUR- 
SHEED ALAM KHAN): (a) and (b). 
A comprehensive scheme for the de­
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velopment of tourism has been drawn 
up in consultation with the State Gov­
ernments/Union Territories on the 
basis of the travel circuit concept 
which envisages integrated develop­
ment of 61 travel circuits covering 441 
centres by pooling the resources in the 
Central, State and private sectors.

(0  The development will be in the 
nature of accommodation, surface 
transportation, recreational facilities, 
entertainments, etc. depending upon 
the facilities already existing, avail­
ability of funds, and inter-se priorities.
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Administrative powers to Controller 

General of Accounts

4228. SHRI E. BALANANDAN;
SHRI AJIT BAG:
SHRI AJOY BISWAS:

Will the Minister of FINANCE be 
pleased to state:

(a) is there any proposal to give 
administrative powers to the Control-

General of Accounts to settle the 
-employees’ problems;

{b ) if so, when and the details there­
o f; and .

(c) if not, the reasons thereof?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
SAWAI SINGH SISODIA): (a) No, 
Sir.

(b) Does not arise.

(c) Under the scheme of Depart­
mentalisation of Accounts introduced 
in phases from 1-4-1976, the Secretaries

“-xtf the Ministries/Departments are the 
Chief Accounting Authorities and the 
entire accounting staff in the Minis­
tries/Departments functions under 
their administrative control. As such,

. the question of giving any administra­
tive powers to the Controller General 
of Accounts over the staff working in 
the Pay and Accounting units of the 
various Ministries/Pepartments does 
not arise.

Ad-hoc and Permanent vacancies for 
the post of Junior and Senior 

Translators

4230. SHRI D. L.. BAITHA: Will the 
Minister of TOURISM AND CIVIL 

\n(VVIATION be pleased to state:
(a) number of existing ad-hoc and 

Permanent vacancies for the post of

Junior and Senior Translators in his 
Ministry;

(b) whether these posts have been 
created on the basis of set guidelines 
of DFAR or are being created and 
filled up arbitrarily at the Ministry’s 
own level; *

Vc) if not created on the basis of the 
set guidelines of the DPAR, the reasons 
therefor; and

(d) whether it is also a fact that 
the above-mentioned posts have been 
filled without giving wide publicity and 
circulation in other Ministries/Depart­
ments?,

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (SHRI A. P. 
SHARMA): (a) At present there is no 
vacancy in the grade of Senior and 
Junior Mindi Translators in the Sestt. 
of this Ministry (Main).

(b) to (d). This Ministry had 
created two posts of Hindi Transla­
tors Grade I and two posts of Hindi 
Translators Grade II for Hindi work 
in the Secretariat of this Ministry 
(Main) with the approval of 
the Ministry of Finance, Two 
posts of Hindi Translators Grale 
I have been" filled up on regular basis 
by promotion of two eligible Hindi 
Translators Grade II in this Ministry 
in accordance’ with the Recruitment 
Rules for these posts in this Ministry 
with effect from 20-1-1981 and 10-7-1981 
respectively. Consequent upon the 
appointment of one of the Hindi Trans­
lators Grade I as Hindi Officer on ad- 
hoc basis in this Ministry in accord­
ance* with the instructions issued by 
the Deptt. of Official Language the 
resultant vacancy of Hindi Translator 
Grade I has been filled up on ad-hoc 
basis by promoting Hindi Translator 
Grade II. The two resultant vacan­
cies of Hindi Translators Grade II have 
been filled up purely on ad-hoc basis 
pending availability of regular incum­
bents lo r  these posts in terms of the 
Central Sectt. Official Language (Group 
‘C  posts) Rules, 1981 notified by the 
Deptt. of Official Language.
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Location for Naval academy

4231. SHRIMATI SUSEELA GO- 
PALAN: Will fhe Minister of DEFENCE 
be pleased to state:

(a) whether final decision on the 
location of the Naval academy has 
been taken;

(b) if so, the location and when will 
the jite  be selected and the work start­
ed; and

(c) what is the amount set apart for 
this purpose?

THE MINISTER OF DEFENCE 
(SHRI R. VENKATARAMAN): (a)
No, Sir; this matter is still under ex­
amination.

(b) and (c). Do not arise.

Newa-item captioned “Navy band 
concert fails to impress”

4232. DR. A. U- AZMI: Will the
Minister of DEFENCE be pleased to
state:

(a) whether -Government's attention 
has been drawn to the news-item cap­
tioned “Navy band concert fails to 
impress” appearing in the ‘Indian Ex­
press’ of 11 January, 1982 highlighting 
inadequate training and musicianship;

(b) if so, reaction of Government
thereto; and *

(c) steps taken to improve the
musicianship and to remove the short­
comings pointed out in the Press re­
port, wrfti "details thereof?

THE MINISTER OF DEFENCE 
(SHRI R. ~VENKATARAMAN): (a)
Yes, Sir.

(b) and (c) The concert was also 
reviewed by music critics of some 
other News Papers who acclaimed the 
high quality of performance of the 
Naval bands.

The training of the bandsmen of the 
Indian Navy is reviewed constantly in 
order to incorporate further improve­
ments.

Proposal to disband ordnance Depot.
Calcutta

4233. SHRI DAYA RAM SHAKYA: 
Will the Minister of DEFENCE be- 
pleased to state:

(a) whether there is any proposal 
under consideration of Government to 
disband Ordnance Depot, Calcutta;

(b) if so, what alternattve arrange­
ments have been made to provide 
jobs to the workers within Calcutta 
or nearly places without disturbing 
their seniority etc. and

(c) what are the specific reasons 
for disbanding it?

THE MINISTER OF DEFENCB— 
(SHRI R. VENKATARAMAN): (a) 
Yes, Sir.

(b) and (e). An Expert Commit­
tee appointed by Government to. in­
ter alia, recommended measures to op­
timise the logistic support for the 
Army, after studying various aspects, 
recommended the closure of Ordnance 
Depot Calcutta. This matter is how­
ever under examination of Govern­
ment.

Government would carefully consi­
der all relevant aspects before tak­
ing a final decision in the matter.

Smuggling between India and Shri 
Lanka

4234 DR, KRUPASINDHU BHOr: 
Will the Minister of FINANCE be 
pleased to state whether smuggling 
of goods between Sri Lanka and In­
dia increased durtng 1981 ag compared 
to the previous years?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
SAWAI SINGH S I S O D I A ) R e ­
ports received by Government in­
dicate -that smuggling between Sri 
Lanka and India continues to be kept ,*~ 
in check. However the value of goods 
seized by the Customs authorities /  
while being attempted to be smuggled 
between Sri Lanka and India has in-
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creased from about Rs. 219 lakhs in
1980 to about Rs. 291 lakhg In 1981.

Departments governed by Army Act 
and Army rules

4235. SHRI M. M. LAWRANCE: 
Will the Minister of DEFENCE be 
pleased to state:

(a) names of the Departments 
where the Army Act and Army Rules 
have been imposed;

(b) the details of the necessity of 
imposing these Acts and Rules; and

(c) the details regarding the pro­
visions in this respect?

THE MINISTER OF DEFENCE 
(SHRI R. VENKATARAMAN); (a) 
The provisions of the Army Act. i960 
have been applied with some modifi­
cations to the following:—

(i) Civil General Transport 
Companies and Independent Trans­
port Platoons (Civil GT).

(ii) Assam Rifles units when at­
tached to or acting with any body 
of the regular Army.

(iii) General Reserve Engineer 
Force.

(b) There is a necessity to impose 
certain sections the Army Act and 
the Army Rules in order to achieve 
effective command and control of 
these various departments mentioned 
above when they function under the 
operational command of the Army.

(c) The Army Act, with. certain 
modifications, has been made appli­
cable as under: —

(i) Civil GT Coys and Indepen­
dent Transport Platoons—By SRO 
122 dated 22nd Ju ly  1950.

(ii) Assam Rifles—By SRO 318 
dated 6th December, 1962.

(iii) G.R.E.F;—By SRO 329 dat­
ed 23rd Julys 1950.

Installation of X-Ray Baggage Ins­
pection system at Airports

4236. SHRI JAGDISH TYTLER: 
Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to 
state:

(a) whether Government have a 
proposal for the installation of X-Ray 
baggage inspection system at the air­
ports of India;

(b) if so. whether such equipment 
is being manufactured locally or 
whether it is imported from a foreign 
country; and

(c) whether such equipment is to 
be installed in all the airports or in 
certain major airports only?

THE MINISTER OF TOURISM 
AND CIVIL AVIATION (SHRI A- P. 
SHARMA): (a) Yes, Sir.

(b) Orders have been, placed on 
ECIL Hyderabad, a Public Sector 
Undertaking, through. DGS&D for the 
supply of 32 units of X-Ray Baggage 
Inspection equipment. The first 4 
units have been imported and the re­
maining 28 units are being progres­
sively manufactured in India by that 
Undertaking.

(c) The equipment is to be instal­
led at all the 4 international airports 
and 11 other major domesttc airports 
in the country to start with. There 
are also plans to install the equip­
ment at 12 more domestic airports.

Temporary light connections to civilian 
in Delhi Cantonment on ill-health

4237. SHRI HARISH KUMAR 
GANGWAR:

SHRI B. D. SINGH:

Will the Minister of DEFENCE be 
pleased to state:

(a) whether there Is any provision 
in the MES Regulations for the sane-
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tion of temporary light connections 
to the civilian population in Delhi 
Cantonment on grounds of ill-health 
and children’s studies;

(b) if so, details thereof; and

(c) how many people applied for the 
temporary connections during the last 
sbc monjths with details of action 
taken thereon?

THE DEPUTY MINISTER IN THE 
MINISTRY OF DEFENCE (SHRI K. P. 
SINGH DEO): (a) MES Regulations 
empowers the MES to grant temporary 
electric connections to the civilian 
population on medical grounds and not 
on grounds of children’s studies.

(b) Details are given in Statement I

(c) Four persons. The details of the 
action fak'en on the applications are 
given in Statement II.

Statement—I

MES REGULATIONS (1968) PARA 844
APPENDIX ‘N’ PARA 6 AND 7.

Temporary Electric and Water 
Connections

6. Temporary electric and water 
connections may be sanctioned by 
Station Commanders in special cases, 
viz,, on religious, social and medical 
grounds, for a period not exceeding
15 days.

7. The procedure governing the sanc­
tion for such temporary connections 
and the recovery of charges therefor 
will be as under:—

(a) Application will be made in 
the first instance by the consumer 
to the Garrison Engineer who will 
endorse a certificate to the effect that 
the electric energy/water can be 
made available without detriment to 
the normal requirements and forward 
the application to the Station Com­
mander for approval.

(b) The consumer will be res­
ponsible to get the entire work, in­
cluding the service line, carried out 
by a licensed contractor to the satis­
faction of the Garrison Engineer.

(c) Connection will be given and 
the meter installed by the MES.

(d) A connection fee of Rs, 3 will 
be charged for every connection. The 
meter rent will he 50 P per day.

(e) A deposit to cover the charges 
for anticipated consumption, con­
nection fee, meter rent, etc. will be

recovered in advance.

(f) Charges for electric/water con­
sumption will be calculated at the 
all-India rate or the all-in-cost rate, 
whichever is higher.

(g) An agreement will be ex­
ecuted with the consumer by the 
Garrison Engineer on IAFW-2351.
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‘ SI. N o , N im ^  o f  the applicant Action taken

> 1 Shri M o t i  R a m

12 Sm t L a xm i D e v i .

T em p ora ry  c o n n e c t io n  provide d fic m  
1 1th February t o  24th February 1982 o n  
m ed ica l grou n d s.

A p p lica t io n  du ly  scrutin sted  has b e e n  
fo rw a id e d  to  Stn H eadquarters D e lh i 
Gantt b y  G E  (E /M ) o n  11th M arch , 
1982. T h e  a p p lica tion  is n o w  b e in g  
p rocessed  by  Stn H Q  D elh i Cant.

3 .  Shri M angat R a m

- 4 . S m '. R am a K a p o o r  .

T h e  ind iv idua l had a p p lie d  fo r  pro\ ix icn  
o fe le c t r ic  su pp ly  fo r  a p e r io d  oJ n o llc s s  
th&n 3 m om ths, A s th ere  is n o  p rov ision  
in  M E S  R egu la tion s  fo r  sanction
o f  tem pora ry  e lcc tr ic  c o n n e c t io n  fo r  
.m ore than 15 days, it c o u ld n o t  b e  sanc­
tion ed .

S a n ction ed  fo r  2 K W  lo a d  o n  n ie d icJ  
grounds fr o m  1 M a rch  to  15th M &rch. 
1982 but the c o n n  c l io n  co u ld  n ot be 
g iven  as the individual d id  n o t  d eposit is 
th e  a m ou n t fo r  se rv icc  co n n cc tic  n
charges, m eter rent etc.

Operation of International Airlines 
through Calcutta

4238. PROF. RUPCHAND PAL: Will 
the Minister ofTOURISM AND CIVIL 
AVIATION be pleased to state how

—wvany International Airlines now oper­
ate through Calcutta Airport?

1 THE MINISTER OF TOURISM AND 
CIVIL AVIATION (SHRI A. P. 
SHARMA): Eight International A ir­
lines operate through Calcutta viz. Air 
India, Aeroflot, British Airways, 
Bangladesh Biman, Scandinavian Air­
ways, Thai Airways, Royal Nepal Air­
lines, and Burma Airways. In addi­
tion, Indian Airlines operates from Cal­
cutta, to Nepal and Bangladesh.

IAJ5. and o4h®r Central Services 
Officers in Public Sector Units

4239. SHRI K. A. SWAMI: Will the
* Minister o f FINANCE be pleased to

state: •

(a) whether a large number of I.A.S. 
and other Central Services Officers are 
working in various public sector units;

(b) the full details, namely, num­
bers and their respective cadres; and

(c) whether Government are con­
sidering a change in this policy, in view 
of the need to have professional mana­
gers in public sector units instead of 
non-professionals?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI SAWAI SINGH SISO- 

DIA): (a) and (b) Appoint­
ments to posts in Central Govern­
ment industrial & commercial enter­
prises, both at the top level and at the 
below top level, sre  done in accord­
ance with the job requirements of these 
posts. Hence only persons who have 
the professional background required 
for these jobs are considered. Accord­
ing to the information available, 69 
officers from IAS and other Central 
services are presently on deputation
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to such Central Government enter­
prises excluding the officers from the 
Industrial Management Pool who were 
recruited for service in the public sec­
tor. The break-up of these officers in 
regard to their respective services is 
given below:—

IAS =  34
IA & AS =  8
I R A S  =  5
IR S E  =  1
C E S  =  1
IOFS =  1 .
ICAS =  I *
IRS = 2
IDAS =  2
IPS =  10 (Indian Police Service)
BPS =  1 (Indian Postal Service)
IRTS = 2
IFAS =  1

(c) Does not arise.

Payment of House Rent Allowance to 
Government employees without produc­

tion of rent receipts

4240. SHRI CHANDRADEO PRASAD 
VERMA: Will the Minister of FINANCE 
be pleased to state:

(a) whether Government servants 
are paid House Rent Allowance upto 
a basic pay of Rs. 750 without produc­
tion of rent receipt;

(b) if so, when this limit was last
fixed; >

(c) whether in view of steep rise in 
rental value of houses in Delhi and 
other Metropolitan cities and the hard­
ship suffered by certain sections, of 
Government servants, Government pro­
pose to raise'’this limit enabling them 
to draw full benefit of H.R.A.; and

(d) if not, tlie reasons therefor?
■*n

THE ' MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
SHRI SAWAI SINGH SISO-
DIA (a) Central Government
servants with a basic pay upto

Rs. 750 p.m. are granted House Rent 
Allowance as admissible to them with­
out production of rent receipt. Gov­
ernment servants drawing basic pay 
of more than Rs. 750 p.m. have also 
the option to claim the same amount 
of house rent allowance as admissible 
to Central Government servants draw­
ing the basic pay of Rs. 750 p,m, and 
serving at the same station, without 
production of rent receipt.

(b) With effect Iron 1-11-1973.

(c) and' (d) Drawal of house rent 
allowance without production of rent 
receipt is a significant concession. 
There is no proposal under the con­
sideration of Government at present to 
further liberalise this concession.

Transfer of Audit employees

4241. SHR SATYASADHAN 
CHAKRABORTY;

SHRI SUDHIR KUMAR 
GIRI:

Will the Minister of FINANCE be 
pleased to state:

(a) whether Government are aware 
that thousands of Audit employees 
were transferred to the Civil Accounts 
Department with the assurance that 
the benefits and perquisites being given 
or to be introduced in the Audit De­
partment will also be given to the 
Account employees;

(b) if so, whether it is a fact that 
the Account employees are now being 
denied all those facilities both finan­
cial or otherwise which are being given 
to or are being reintroduced in the 
Audit Department; and

(c) if not, the details of such facili­
ties which were reintroduced or are 
being introduced in the Accounts 9S 
well as Audit Department;?

THE MINISTER OF STATE 
IN THE MINISTRY OF FINANCE 
(SHRI SAWAI SINGH SISO- 
DIA): (a) During the course
of discussions In the Lok Sabha 
on 25th March, 1976 on the Depart-
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mentalisation o f Union Accounts 
(Transfer of Personnel) Bill, the as­
surance held out to the employees of 
the Audit Department to be transferred 
to the Civil Accounts side was that 
the officials would be entitled to be ap­
pointed to posts carrying scales of 
pay not less than those of posts held 
by them immediately before such 
transfer. This assurance is incorporat­
ed in the Departmentalisation of Union 
Accounts (Transfer of Personnel) Act, 
1976, which provides that every officer 
or employee transferred shall be 
entitled to be appointed to a ' post 
carrying a scale of pay not less favour­
able tffan thaT'oi the post which he 
held immediately before the date of 
such* transfer and in the same capa­
city (whether substantive or officiat­
ing) in which he held the post in the 
Au'dTt & Accounts Department. No 
assurance was given at any time to 
the transferred employees that the ser­
vice conditions on the accounts side 
would be in conformity with those on 
the audit side for =ill time in future.

The service conditions of the civil 
accounts employees are being regulat­
ed under the provisions of Central 
Civil Accounts Service (Group ‘C’) 
Recruitment Rules, 1978 and such other 
service benefits extended to them as 
are approved by Government. In view 
of the changed situation after the de­
partmentalisation of accounts and the 
Recruitment Rules referred to above, 
it is not possible to compare the ser­
vice conditions on the accounts side 
with those on the audit side.

(b) and (c) Do not arise in view of 
the position explained above.

Indian and U.S. Businessmen in col­
laborate on construction work in 

third countries

4242. SHRI MANGANBHa I BAROT: 
Will the Minister of COMMERCE be 
pleased to state:

(a) whether Indian and U.S. busi­
nessmen have recently agreed to col­
laborate on giant construction work in 
third countries;

(b) if so, whether Government have
approved the idea; ■

(c) if so, whether specific agree­
ments in this regard would need Gov­
ernment scrutiny; and

(d) what projects are likely to be 
taken up in India?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
P. A. SANGMA): (a) The 7th meeting 
of the Indo-US Joint Business Council 
wherein businessmen from both the 
countries participated, was held in 
New Delhi in February, 1982. The 
Council has recommended that joint 
meetings of the Senior Representatives 
of the Indian and US Companies should 
be organised in important Centres for 
exchanging information on each other’s 
capabilities and for, identifying areas 
of collaboration between them for 
undertaking projects in third countries.

(b) In view of the vast market for 
project exports, the size of the indivi­
dual propects, competition from vari­
ous countries and the comparative ad­
vantage of Indian engineering exper- 
in a number of fields, there is scope 
for beneficial cooperation with firms 
of other countries including USA in 
third country projects.

(c) The recommendation is for ar­
ranging joint meetings at important 
centres for exchanging information on 
each other’s capabilities and for identi­
fying areas of collaboration. The speci­
fic agreements would require Govern­
ment’s scrutiny In such of the cases 
where clearance by the Government is 
necessary. At the time of submission 
of bids, the project exporters would 
have to get their bids cleared by the 
working group’s of financial institu­
tions.

(d) The proposal does not Involve 
taking up projects m India.

Impact of Indirect Taxes, excise and 
other taxes on revenue

4243. DR. SUBRAMANIAM SWAMY: 
Will the Minister of FINANCE be 
pleased to state;
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(a) whether Government are aware 
that the Jha Committee on Indirect 
Taxes -and the National Council of Ap­
plied Economic Research have opined 
that the present high rates of excise 
and other indirect taxes are counter­
productive and causing loss of revenue; 
and

(b) if so, Government’s reaction to 
"the same?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI SWAI 
SINGH SISODIA): (a) In the report 
o f the Indirect Taxation Enquiry Com­
mittee, it was opined that high rates 
of duties should be introduced selec­
tively, also taking into account whether 
such rates would not lead to a more 

"than proportionate fall in consumption 
of the excisable goods, resulting in 
a possible loss of revenue. In a report 
of the National Council of Applied 
Economic Research titled “A Study of 
Price Control and Impact of Excise 
Duty on Selected Industries'' published 
in 1978, a similar view that high rates 
of Central excise duties might result 
in fall in production of the particular 
goods meaning smaller revenue from 

~them, was expressed.

(b) The vietfs referred to above 
have been noted by the Government.

Vayudoot service for Jaisalmer

4244. SHRI VIRDHI CHANDER 
JAIN: Will the Minister of TOURISM 
AND CIVIL AVIATION be pleased to 
state wKen air service “Vayudoot” is 
to be started for Jaisalmer which is 
an important town of the country from 
strategic and tourism point of view and 
which is visited by thousands of foreign 
tourists?

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (SHRI A. P. 
SHARMA): Jaisalmer llgures among

■ the sfatlons proposed to be connected 
by Vayudoot in its first phase of ex­
pansion programme. However, the

■ operation of the service is dependent

upon the availability of aircraft and 
the infra-structure facilities.

Proposal to take up production, of 
export varieties of cloth

4245. SHRI K. MALLANNA: Will
the Minister o f COMMERCE be pleaan 
ed to state:

(a) whether there is any proposal 
under Government’s consideration to 
take up production of export varie­
ties of cloth;

(b) if so, what are the details in 
this regard; and

(c) the manner in which the produc­
tion is proposed to be diversified and 
expanded?,

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
P. A. SANGMA): (a) to (c). Produc­
tion of different varieties of cloth for 
the purpose of export is undertaken 
by the manufacturing units after tak­
ing into account such relevant factors 
as demand in the importing countries, 
prices offered as also conditions in the 
domestic market etc. Government has 
already announced a 100 per cent ex­
port oriented units scheme under 
which total production (excluding per­
missible level of rejects) has to be 
exported.

Indian Airlines to cover more places 
in Gujarat

4246. SHRI NAVIN RAVANI: Will 
the Minister of TOURISM AND CIVIL 
AVIATION be pleased to state:

(a) whether it is a fact that he has 
promised for early introduction of 
third airlines service in Gujarat State 
when he met the State Tourism Minis­
ter of Gujarat;

(b) the names of the cities which 
are likely to be covered under this air 
service; and

(c) by when this service will start 
functioning in Gujarat?
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THE MINISTER OF TOURISM AND 
CIVIL AVIATION (SHRI A. P. 
SHARMA): (a) to (c). It ob proposed 
to consider airlinking Amreli, Kandla, 
Surat and Dwarka by Vayudoot ser­
vice in its future expansion programme 
subject to airports being made suit­
able for operations. No definite date 
of commencement of services has been 
decided so far.

Sale of Indian articles in the name of 
foreign goods

4247. SHRI RAJNATH SONKAR 
SJ1ASTRI: W ill'the Minister of FIN­
ANCE be pleased to state:

(a) whether Government’s attention 
have been drawn to the news item 
“Patrion per khule aam videshi mall 
bikta hai; koi puchhane wala nahin ki 
yeh cheejen aatT kahan se hain” ap­
pearing in "the ‘Sandhya Times’ of 20th 
January, 1982 high-lighting—

(i) cheating the public by selling
Indian made articles by affixing
foreign made lebel/bottle; and

(ii) need for issuing licence for
every type of trade;
(b) if so, reaction of Government 

thereto;

(c) action taken, with details thereof; 
including making licence compulsory 
for carrying out any type o£ trade/ 
business including on foot paths, 
weekly bazars, hawkers including 
newspapers vendors to check inflation 
accumulation of black money and in­
crease Government earning; and

(d) if not, reasons thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI SWAI 
SINGH SISODIA): (a) to (d). Govern­
ment’s attention has been drawn to 
t h e  article. The accent of the author 
of the article is on open display, for 
sale, of “ foreign'’ goods in Karol B a g h ,

New Delhi and various parts of the 
country and the spurious nature of 
such goods.

Concerted raids are carried out by 
the town/city preventive units of the 
Customs (Anti-Smuggling) Department 
on shops, stalls, hawkers, etc., known 
to be dealing in smuggled goods. Re­
ports received indicate that substantial 
quantity of the goods with foreign 
markings displayed for sale in the city 
markets are spurious and locally 
manufactured. In other words, these 
are imitations of the foreign goods 
and sold as foreign goods.

As regards licensing, under the Delhi 
Shops and Establishment Act, 1954, the 
occupier of every establishment (in­
cluding shops, etc.) has to send to the 
Chief inspector (appointed under the 
Act), a statement in the prescribed 
form together with prescribed fee for 
registration of establishment including 
shop, etc.

As for vendors selling goods in the 
so-called Weekly Bazars in Delhi, en­
quiries made indicate that no prior 
sanction of the Municipal authorities 
is required by these vendors. Any 
vendor can occupy the space in these 
bazars. However, the Delhi Munici­
pal Corporation collects tax by the- 
name of a Tehebazari from these ven­
dors at a rate varying from Rs. 2 to 
Rs. 4 per day for occupying area of 
approx. 4* x 6’ depending upon the 
locality in wfiich these bazars are held. 
The articles sold in these bazars are 
generally of common use. The total 
turn over o f such vendors over a 
period of year will not be substantial 
enough to bring them within the tax­
able limit, keeping in view that the 
minimum net income not liable to in­
come tax is Rs. 15,000.

In so far as falsifying and falsely 
applying trade marks are concerned, 
the Trade and Merchandise Marks Act* 
1958 contains various penal provisions 
and lays down the procedure for tak­
ing cognizance o f offences under this 
Act.
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Agreement signed between Parle Ex­
ports Private Ltd. and Bisleri India 

(Pvt.) Ltd.

4249. SHRI K. LAKKAPPA: Will the 
Minister of FINANCE be pleased to 
refer to the reply given to (Starred) 
Question No. 284 on 5-12-1980 regard­
ing agreement signed between Parle 
Exports Private Lid. and Bisleri India 
Pvt. Ltd., and state:

(a) whether the investigation regis­
tered in CBi on 5-4-1980 for ottence 
of cheating under I.P.C. and other 
violations .of FERA (1947) have since 
been completed; and

(b) if so, what are the findings and 
what action Government are contem­
plating or have taken in the matter, 
if not, the reasons therefor?

THE MINISTER OF FINANCE 
(SHRI PRANAB MUKHERJEE): (a) 
and (b) After corrmletion of investiga­
tion, a complaint under sections 120-B
I.P.C. and 22/23(1 A) and 23-C of the 
Foreign Exchange Regulation Act, 1947 
read with Section 420, I.P.C. was filed 
on 16-4-81 by the C.B.I. on behalf of 
the Deputy Director, Enforcement 
Directorate, Bombay against M/s. 
Bisleri India Pvt. Ltd. and its two 
Directors, namely, Shri Ramesh Chau- 
han and Shri H. M. Golwala in - the 
court of the Additional Chief Metro­
politan Magistrate, Bombay. The com­
pany and its two Directors, however, 
filed _a writ petition in the Bombay 
High Court praying for quashing the 
proceedings in the trial court. The High 
Court' passed orders on 14-1-1980 quash 
ing the proceedings in the trial court. 
Action for filing a Special Leave Peti­
tion in” the Supreme Court of India 
against the order of the Bombay High 
Court is being taken.

Recruitment in Export Inspection 
Agency

4250. SHRI A. NEELALOHITHA- 
DASAN NADAR: Will the Minister of 
COMMERCE Tbe pleased to state;

(a) how many fresh apointments 
are made during the last two years in 
the Export Inspection Agency; .
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(b) what were the criteria for such 
appointments;

(d) if not, on what basis these rec- 
recruitment rules for the Agency; and

(d) if not, on what basis these rec­
ruitments were made?

TH& DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SIIRI 
P. A. SANGMA): (a) During the period 
from 1-3-80 to 28-2-82, 108 fresh ap­
pointments in various grades were 
made in the Export Inspection 
Agency.

(b) to (d). Prior to 2nd August. 1980 
the appointments were made on the 
basis of recruitment rules framed by 
"tfie Export Inspection Council. After 
2nd August, 1980, the recruitments in 

'the Export Inspection Agency were 
made in accordance with recruitment 
rules published in Gazette of India, 
G.S.R. No. 794 dt. 2-8-1980.

Representation from employees of 
Binny Mills

4251. SHRI GEORGE FERNANDES: 
Will the Minister of COMMERCE be 
pleased to state:

(a) whether he has received a re­
presentation from the employees ol 
Binny Mills at Bangalore 011 a number 
of matters pertaining to the function­
ing of the mill and the problems of 
the workers;

(b) if so, what steps have been taken 
to deal with the various questions 
raised in the representation; and

(c) with what results?

THE DEFtTTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
P. A. SANGMA): (a) The Government 
are not aware of any representation 
other than representations received 
from thu Binny Garment Factory 
Workers’ Union.

<b) and (c). Does not arise.

Amount disbursed to Scheduled Castes 
and Backward Classes by nationalised 

banks

4252. SHRI ANANTHA RAMULU 
MALLU: Will the Minister of FIN­
ANCE be pleased to state;

(a) what are the details regarding 
to total amount disbursed to the per­
sons belonging to the Scheduled Castes 
and Backward Classes and other 
weaker sections as loan by the nation­
alised and non-nationalised banks 
during the year 1980-81; and

(b) what are the details regarding 
the loan given by nationalised and 
non-nationalised banks, State-wise, 
particularly in the State of Andhra 
Pradesh during 1980-81?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI JAN- 
ARDHANA POOJARY): (a) and (b). 
The information reparting system cur­
rently yields data on outstanding
advances m priority sectors to sche­
duled castes and scheduled tribes and 
to artisans, village and cotton indus­
tries, as separate categories. Statewise 
data for outstanding priority sector 
advances of nationalised banks and 
non-nationalised banks to these cate­
gories separately v/ill be laid on the 
Table o f the House.

ijsrcm 3  ii'apf y jm ti
srtewrr
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Disproportionate increase in the cadre- 
of Commissioner of Income-tax

4254. SHRI SOMJIBHAI DAMOR: 
Will the Minister of FINANCE be _  
pleased to state:

(a) whether it is a fact that there 
is disproportionate increase in. the 
cadre of Commissioners of Income-tax;

(b) what was the sanctioned strength 
of Commissioners of Income-tax as on 
1-1-1978 and 1-1-1982;

(c) whether it is a fact that no com­
plementary staff/supporting staff has 
been provided to them with the result 
they are silling idle; and

(d) with the Income-tax Administra,. 
tion becoming so top heavy, what steps 
Government propose to take to restore 
the balance?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
SAWAI SINGH SISODIA): (a) to (c). 
The sanctioned strength of Commis­
sioners of Income-tax (including Direc­
tors and O.S.D.) ss on 1-1-1978 was 
83. During the year 1978, 80 additional 
posts of Commissioners of Income-tax 
(including Directors and O.S.D.) were 
sanctioned by up-grading equal num­
ber of posts of Asstt. Commissioners* 'Sf1'"’ 
Income-tax. The complementary staff 
attached to the Asstt. Commissioners ‘ 
was provided to the up-graded posts o! 
Commissioners of Income-tax. 61 addi­
tional posts of Commissioners of In­
come-tax (including Chief Commis­
s ion er^  Directors General/Directors) 
were sanctioned during September 
1981. The creation of complementary/ 
supporting staff for these posts is under 
consideration. Pending creation of 
additional posts of staff, the necessary 
complementary supporting staff for 
the newly created posts has been pro­
vided from the existing sanctioned 
strength of the Department. The Com ^ 
missioners are, therefore, not sitting 
idle. The sanctioned strength of Com­
missioners of Income-tax (including 
Directors and O.S.D.) as on 1-1-1982 
was 224.
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(d) Taking into consideration the 
ratio of officers to staff, the Income- 
tax Administration is not top heavy.

Recruitment of Engineering: Dtintama 
Holden* in G.I.C.

4255. SHRI GHULAM RASOOL 
KOCHACK:

SHRI M. V. CHANDRA- 
SHEKARA MURTHY:

Will the Minister of FINANCE be 
pleased to sfateT*"

(a) whether General Insurance Com­
panies are actively considering recruit­
ment' of over 100 Engineering Diploma 
£&lders for survey and assessment of 
motor claims and ihe recruitment was 
expected to be completed during 1978;

(b) if so, how many of them have 
been recruited up till now and what 
is the total num ber'of Diploma Hol­
ders who are at p.resent holding the 
post of surveyors and assessment of 
motor claims; and

(c) whether the Insurance Corpora­
tion is actively considering to abolish 
the system of appointment of Claims 
Inspectors instead of considering to 
give it to private inspectors?,

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) to
(c ). After the “General Insurance 
(Rationalisation and Revision o f Pay 
Scales and other Conditions of Service 
of Supervisory, Clerical and Subordin­
ate Staff) Scheme, 1974” was notified, 
no subsidiary oT'G-.I.C, has appointed 
any diploma-holder as Claims Inspec­
tor for survey and assessment of motor 
claims. According to the nature of 
the case, various insurance companies 
engage independent surveyors to asess 
the loss so that they can expeditiously 
settle the claims.

There are, however, at present 115 
f engineering diplfima holders appointed 
prior to 1974 in some companies who 
as far as possible are utilised to do

the survey and assessment of motor 
claims.

Requirements stipulated, by 
International Commercial 

Aviation Organisation

4256. SHRI BAPUSAHEB PARULE- 
KAR: Will the Minifter of TOURISM 
AND CIVIL AVIATION be pleased to 
state:

(a) is it a fact that not a single air­
port in India meets the basic require­
ments stipulated by the International 
Commercial Aviation Organisation fop 
landing o f  jets; and

(b) is it a fact that there is on an 
average a near miss a day over Cochin, 
Trivandrum and Bangalore Airports?

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (SHRI A. P. 
SHARMA): (a) No, Sir.

(b) No, Sir.

Armed dacoity in Nationalised Banks

4257. SHRI V. S. VIJAYARAGHA- 
VAN: WiH the Minister of FINANCE 
be pleased to state:

(a) the total amount lost as a result 
o f armed dacoities in the nationalised 
banks in the Capital during the past 
one year;

(b) the names of the banks where 
security guards have not been posted;

(c) whether the Reserve Bank has 
issued any instruction regarding the 
posting of armed guards;

(d) whether there is any proposal to 
instal alarm system in banks which 
can alert the nearest police station; 
and

(e) if sa, the details thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) There 
have been three cases of dacoities in 
the branches of nationalised banks in
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Delhi during the years 1981 and 1982 
involving a sum of Rs. 18-45 lakhs.

(b ), (d) and (©)■ It will not be in 
the interest of the security of the 
banks to indicate the branches where 
security guards have not been posted 
or the details of alarm systems instal- 
led|proposed to be installed in the 
various branches.

(c) Government have advised banks 
to identify the branches which require 
posting of security guards and make 
arrangements for posting of tht same.

Industrial houses to set up joint
. ventures abroad ..
i ■ ’ *

4258. SHRI XMAR ROY PRADHAN: 
Will the Minister of COMMERCE be 
pleased to state:

(a) the details and names of the 
industrial Houses which have decided 
to set up joint venture abroad; and

(b) the terms and conditions of the_̂  
agreement with the Government of 
India?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
P. A. SANGMA): (a) A statement 
showing the names of Indian com­
panies which have sought permission 
of Government, to get up joint ventures 
abroad and W?K>se applications, are 
under consideration, is attached.

( b )  Indian companies which’ 'seek 
approval of the Government to set up 
joint ventures abroad, do not 
into any agreement with the Govern­
ment of India. While granting 
proval to each unit, Government lays 
down specific terms and conditions.

Statement

\J ,r | - i  ) T i l  n  c j m i p i i c s  w h ich  h ave  so u gh t perm ission  o fG o v e rn m c n t 10 sei up  J o in t  
Vc i-ures A b :o a d  and w hose ap p lication s are  p en d in g  fo r  decision b y  G overn m ent

S ’ .
N o ,

Nf 1 n  ' o f  the I n iia n  G om pan y C o u n tr y  o f  lo ca tio n F ield  o f  co lla b o ra tio n

1 2 4  ■ __

1 M /sS -itich  A rts E xp o rts P vt. L td ., 
C alcutta.

W . G erm an y H ig h  F ashion garm ents. ,

2 M/s C o rrea  Consultants 
Pvt. L td ., Bom bay.

S in gap o re C on sultan cy in  arch itec­
ture.

3 M/s In dian  Products T ra d in g  C o .P v t .  K en ya  
L td .,  B om bay.

M an u factu re o f  S u lp h u ­
r ic  A c id  etc.

4 M s E aslan d  Services P v t. L t d . ,T r i ­
van dru m .

N ig e ria W a ter taps &  a llied  
ite m s.

5 M/s P-J- In d ian  G ran ites, Salem  . T h a ila n d G ran te  cu m  m arble 
cut in g  an d  p olish ­
in g .

6 M 's  R i m  Fib.es L td -, B v n li(B h i-  
w ani)

T h a ila n d M an u factu re o f  pres- 
arised  P E T  bottles.

7 M/s R vp takos, Brett &  C o . ,  L td . 
B om bay.

N ig eria Pharm aceutical p ro d u cts .
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8 M /s D haram si M o rarji C h em ical C o . 1 Sri L an ka
B om bay

9 M /s C ham paklal In vestm en t &  F in - U .K .
a n cia l C on sultan ts L td .,  Bom bay.

10  M/s V o lta s  In tern ation al L td ., B om bay Singapore

11 M/s N aru la  U d y o g  (In d ia) P v t. L td .,  U .A .E . 
N e w  D elh i

22 M/s V ija y  T a n k s &  Vessels P v t. L td .,  K u w a it  
B om bay.

13 M/s S tar M ark e tin g  &  Services L td ., T h a ila n d  
B om bay.

14  M /s B en gal W a te rp ro o f L td ., C alcu tta  Sri L an k a

15  M /s A S C  E n gin eerin g  &  A llie d  In - In donesia 
d  us tries L td ., C alcu tta .

16 M/s V a ik ath  Sons P v t. L td ., A ilcp p c  Sri L an k a

In organ ic Chem icals.

F in an cia l C on sultan cy.

T ra d in g  &  m arketin g o f  
tex tile  m ach in ery.

M an u factu re o f  d isposable 
syringes an d  n eedles.

T u rn k e y  p ro je cts . 

P rocessin g o f  te x tile s .

M an u factu re o f  rub ber 
based p ro d u cts.

M anufacture o f  steel 
profiles.

M an u factu re o f  c o ir  y a m .

1 7 M etallu rg ica l &  E n g g . C o n su ltan ts  N igeria  
(In d ia) L td ., R a n c h i, B ihar.

18 M /s B harat S te e l T u b e s  L td .,  N e w  In don esia  
D e lh i

19 M/s A rv in d  M ills  L td .,  A hm edabad- N ig eria

T e c h . C o n su ltan cy  design, 
en gg . &  project m an a­
gem ent.

M a n u fa c tu re  o f  D io c ty l 
P h th a late  (p la s tic is e r) .

C om p osite  textile  
M ills -

Allotment of Funds for Touristm for 
Kerala State ..

4259. SHRI GEORGE JOSEPH 
MUDACKAL; Will the Minister of 
TOURISM AND CIVIL AVIATION 
be pleased to state:

(a) what is the total allotment of 
funds for tourism for the State of 
Kerala durfti'g the coming year;

(b) is it a fact that comparatively 
no funds were allotted to (Kerala last 
year; and

(c) is it a fact that Kerala i9 neg­
lected by the Tourist Department 
although that State has got more 
•acidities (beautiful beaches, attrac­

tive lakes, magnificant forests with 
plenty of wild animals)?

THE MINISTER OF STATE IN 
THE MINISTRY OF TOURISM AND 
CIVIL AVIATION (SHRI KHUR- 
SHEED ALAM KHAN): (a) The
funds available in the Central Sector 
are not allocated on State-wise basis. 
The schemes for development of 
tourism are taken up at various cen­
tres 0*1 the basis o f the potential the 
centres hold to attract tourists and 
accordingly the amounts allocated 
Bchemewise.

(b) No, Sir. Schemes takenup in 
Kerala in the central sector during



the last year i.e. 1980-81 for promo- tion of tourism are detailed below:—■

Department of Tourism
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S r.N o./Schem e F u n d s released in  1980-81 (in lakhs)

• R s. in  lak h s

(i) Y o g a-C u m -M a ssag c  cen tre a t  K o V alam  (Spillover) . (E stim ated  cost) 3' 30
R,s. 11 - 30 lakhs *

fii) C on stru ction  o f  s ta ff quarters at K o v a la m  . . . (E stim ated  cost 3-00
R s. 3-60 lakhs)

6 3 0

J.T.D.C.

(i) R en o vatio n  o f  K o v a la m  H otel . . . . . 8 *25

(ii) T ran sp o rt un it a t K o v a la m  . . . . . 2 - 4 5
G r a n d  T o t a l  . 10-70

(c) No, Sir. A  statement showing Kerala fe v attached. The develap-
the schemes undertaken in the Cen- ment of Tourism in (Kerala has thua
tral Sector during the previous Plato been given due weightage in the
periods for promotion of tourism in Central Sector.

Statement

K E R A L A

S .N o . N am e o f  Schem e E xp en d itu re
in cu rred

Second Five Tear Plan :

P art-I 1. Im p rovem en t o f  R est H ouse at T h e k k e d y  . . . . . 4o,ooo

4 o,ooo
Third Five Tear Plan

P art-I 1. Im p rovem en t o f  R est H o m e at T h e k k a d y  (Spillover) . . . 3*04,608

2. Im provem en t to the G o lf  C ourse on S o lag h a ty  Islan d  a t C o ch in  . . 15,000

3 . Provision o f  launches or cruiscs oq back-w ater a t C o ch in  . . . 2>3 1 »953
4 . P rovision  o f  launches for cru ising on the lake for v iew in g  w ild  life

(P eriyar L a k e ; . . . . . . . . . . 64,983

5 . O n am  festival . . . . . . . . . . 25,000

48,000

7 . E xpansion o f  M asco t H otel a t T riva n d ru m  (S pill-overj . . 47 , 5 io

8 . R est H ouse a t  C h eru th u ru th y  (spill -over) . . . j. 68,000

T o t a l  . 7 ,° 5»°54
- -
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1 2 3

Annual plan 1966-67

1. R en o va tio n  o f  the p a la ce  at K o v a la m  to  be run  as a  h otel . . . 5 ,13,000

Annual plan 1967-68

1. P u rch a w  o f m otor laun ches for P eriyar L a k e  W ild  L ife  S a n ctu a ry  . 50,000

Annual plan 1968-69

1. E xpansion o f  A ran ya  N iw 'is  H otel a t T h e k k a d y  . . . .  3.000

2. E xp an sion  o f  M asco t H otel a t T riv a n d ru m  . . . . .  i , 55 t743
3. Im p rovem en t o f  G ap e H o te l a t  C a p e  C am orin  . . 10,000

T o t a l  . 1,68,743

Fourth Five year plcm 

Department of Tourism

1. Y o u th  H ostel at T riv a n d ru m  . . . . . . . .  93, 965 •

2. D evelop m en t o f  K o v a la m  B each  Report a t K o v a la m  . . . 31,81,000

T o ta l  . 32,74,'565

India Tourism Development Corporation

1. K o v a la m  G ro ve \  . . . . . . . . .  1,11,89.000
2. K o v a la m  H o te l f  '

3. T ran sp o rt U n it  a t K o v a la m  . . . . . . . .  66,000

T o t a l  . 1,12,55,000

F I F T H  F I V E  Y E A R  P L A N  

•974-75
Department of Tourism

1. Y o u th  H ostel a t T r iv a n d ru m  . . .  . . .  4 o,od o

*. D evelop m en t o fiK o v a la m  B each  R escrt . . . . . .  6,00,000

T o ta l  . 6 ,4 o,ooo

1975-76
1 . D evelop m en t o f  K o v a la m  B each  R esort . . . . . .  4 ,00,000

2 . Y o u th  H ostel at T riv a n d ru m  . . . . . . . . 1,50.000

T o t a l  . . 5,50.000

1976-7.7

1. D evelop m en t o f  K o v a la m  B each R eso rt . . . . . .  3,00,000

2. A rnya N iw as H o te l a t T h e k k a d y  . . . . . .  2,88,000

T o t a l  . 5,8^.000
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1 a 3

‘ 977-78
1. L au n ch  a t P e riy sr  L a k e  . . . . . . . .  2,00,000

2. D evelop m en t o f  K o v a la m  B each  R esort . . . . . .  2,25,000

T otal . 4,25,000

Fifth Five Year Plan 

( 1974-75)
I.T.D.C.

1. K o v a la m  G ro ve  . . . . . . . . . .  85,000

2. H otel at K o v a la m  . . . . . . . . .  34,02,000

T o ta l . 34,87,000

( I975-76)
1. H o te l a t K o v a la m  . . . . . . . . .  45,21,000

2. L an d  for cottages a t K o v a la m  . . . . . . . .  10,00,000

3. T ran sp ort U n it  a t K o v a la m  . . . . . . _ . . 97,000

T o ta l  . 56,18,000

(1976-77)
1. H otel a t  K o v a la m  . . . . . . . . .  3,58,000

( 1977-78)

1. K o v a la m  H otel . . . . . . . . . .  3,82,000

(1978-79)
Department of Tourism

1. D evelop m en t o f  K o v a la m  B ea ch  R esort (Y o g a  cu m  M assage  C en tre) T o t a f  5,75,000 

I.T.D.C.

1. R en ovation  o f  K o v a la m  H o te l . . . . . . .  . 13,000

(1979-80)
Department qf Tourism

1. Y o u th  H ostel a t T riv a n d ru m  . . . . . . . .  3,28,000

2. B each Service C en tre a t K o v a la m  ............................................................ 3,00,000

T otal . 6,28,000

I.T.D.C.

1. R enovation o f K o v a la m  H o t e l ........................................................................ 3,50,000

2. T ran sport U n its a t K o v a la m  . . . . . . .  3,65,000

T o ta l . 7,15,000

1 ~ ^  ----------- . _______
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F it h f iv e  ye a r  p lan

(1980-81)
Department of Tourism

1. Y oga*cu m -M assage C en tre  (Spillover)

2. C onstru ction  o f  sta ff qu arters . .

Decline in Export of Ginger

4260. SHRI RHIKU RAM JAIN: 
Will the Minister of COMMERCE be 
pleased to state:

(a) whether it is a fact that the 
export of ginger is showing a steady 
decline and it ig facing a stiff com­
petition from China ih the world 
market; *

(&) the export of ginger during- 
1977-78!, 1978-79 and in the current 
year in terms of value;

(c) the names of countries import­
ing ginger from India; and

" ^
(dX what protection Government 

propose to provide to safeguard the 
ihterests of ginger cultivators?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
P. A. SANGMA); (a) to (d) Export

E xp en d itu re  Incurred

. . • 3,30,000

. . . 3,00,000

T otal . €,30,000

. . . 8,25,000

. . . 2,45,000 ‘

T otal . 10,70,000

Grand T o ta l  . 3 ,16,83,762

of ginger from 1977-78 onwards has 
been ag under:

Y e a r Q u a n tity
T on n es

V a lu e
(R s.
lakhs)

*977-7 8 - • 9762 >369

I978-7 9 - • >4515 1432

1979-80. . 1 1486 727

1980-81. . 5550 292

1981-82
(A pril-D ecem ber) 3596 399

China ig our competitor in the world 
markets for ginger. -Saudi Arabia* 
Morocco, USA, Federal Republic of 
Germany and a large number of 
other countries are importing ginger 
from India. Export of ginger is' 
freely allowed, and unit value reali- 
saticAi has shown improvement.

Growth of Bank Deposits

4261. SHRI SUDHTR KUMARi 
GEEU: Will the Minister of FINANCE 
be pleasefd to state:

(a) whether it is a fact that there) 
an alarmingly slow down in the

I.T.D.C.

1. R en ovation  o f  K o v a la m  H otel

2. T ran sp o rt U n it  at K o v a la m  .
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growth of bank deposits in the last 
qufitrers; ‘

(b) if so, the reasons for the same; 
and

(c) if not, the real position in this 
respect?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) to
(c). Provisional data on deposit 
growth of scheduled commercial 
banks for completed quarters avail­
able up to last Friday of December 
1861 show that during the four 
quarters of 1981, the deposits of the 
scheduled commercial brinks increas­
ed by Re. 947 crores, Rs. 2337 crores, 
Rs. 1812 crores and Rb. 1936 crores 
respectively. The four quarters taken 
together have shown a deposit growth 
of Rs. 6532 crores or 17.7 per cent 
Short-term fluctuations fti deposit 
Impels of banks do not necessarily 
reflect long-term trends.

rrftr
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31 *TT*T, 1-981 *frt STr̂ P TT̂ *T

TT̂ q

1. 5TF£J 13,60. 48

2. 6,01. 68

3. f^rT 16,05. 72

4. 7,67. 92.

5. ff̂ TTOTT 3,94. 84

6. ffrr^ r  sr̂ 5T 1,10. 27

7. apr̂ jftrcs 5,59, 00 ~~

8. 8,24. 13

9. 5,34. 33

10. TO  5T̂9T 10,17. 68

11. 14,99,. 41

12. 46. 66

13. %«TFT<T 11. 92

14. ^PTRT°¥ 15. 88

15. 8,64, 64

16. 4 ,7 2 .9 4  ^

17. TrwrPT 1 0 ,9 3 .8 0  ,

is. %r^ptT 11. 04

19. 9,84. 94

20. 33. 99

21. 25,05. 64

22. 'T fw  5Rr?r 16,61. 54

3ft? 1 ,69 ,80 .35
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Outstanding Advances of Scheduled 
Commercial Banks to Large Scale 

Units

4263. SHRI NAWAL KISHORE 
SHARMA; Will the Minister of 
FINANCE be pleased to state:

(a) what is the detail of the out­
standing advances of scheduled com­
mercial banks to large-scale lAiita 
enjoying credit limits of Rs. one 
■crore and above as at the end of June, 
1980, December,'1980, June, 1981 and 
December, 1981; and

(b) what is the reasons of such a 
"big amount outstanding and what 
stepe Government are takibg in this

' regard?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a)
Latest available classification of out­
standing credit of scheduled com­
mercial banks according to the size 
of credit limit relates to June, I960. 
A® on the last Friday of June, 1980 
the amount outstanding with credit 
limits of Rs. 1 crore and above was 
Ra 7461 crores. Sectoral break-up of 
these advances is as under:

S E C T O R Axiount 
outstan­
ding (Rs. 
in crorcs}

Agriculture . . . . 402
Industry . . . . 3638

Transport Operators . • 288

Person; I Professional services.. >9
Trade. . . . . . 2992

Others . . . . . 112

Total 7451
O f which : Snail Scale Indus­

tries . • ■ ■ • 17

(b) The outstandihgs with credit 
limit of Rb. 1 crore and above form

35 per cent of the total credit out­
standing as at the end of Junfe, 1980 
and cannot be construed as large 
keeping in view the scale of opera­
tions of medium and large industry 
({LncLudiag public sector undertak­
ings) and food procurement opera­
tions. Nevertheless, according to Gov­
ernment policy, the necessary prio­
rity and concessions are given to 
smaller borrowers in various cateJ| 
gories.

Glr forest sanctuary on air map of, 
country

4264. SHRI MOHAN LAL PATEL: 
Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to state:

(a) whether Government have 
tak^i a decision that the Gir forest 
sanctuary of the Indian Lion would 
be brought on the air map of the 
country;

(b) if so, by when;

(c) whether Government have 
also considered the question of start­
ing third airlines service in the State 
of Gujarat; and

(d) if so, when it will start func- 
tictaing and the name of the cities 
which are to be covered by the said 
service?

THE MINISTER OF TOURISM 
AND CIVIL AVIATION (SHRI A. P. 
SHARMA); (a) No, Sir.

(b) Does not arise.

(c) Govjemmenjt woulej consider 
linking places in Gujarat by Vayudoot1 
services. r

(d) Surat, Amreli, Dwarka and 
Kandla would be considered for air- 
linking by Vayudoot services in its 
future phase of expansion.
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Supply of fighter planes and arms 
etc. to Pak by China

4265. SHRI TARIQ ANWAR: Will 
the Minister of DEFENCE be pleased 
to state whether it is a that
China is supplying fighter planes, 
large number of armoured vehicles 
and light arms to Pakistan under a 
long terms military accord?

THE MINISTER OF DEFENCE 
(SHRI R. VENKATARAMAN): 
China is known to have been supply­
ing a variety of military equipment, 
including planes and armoured vehi­
cles, to Pakistan tAider various Pro­
tocols and Agreements signed from 
time to time.

Measure to prevent - harassment and 
Hardship to Travellers from Middle 

East

4*266. SHRI XAVIER ARAJKAL: 
Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to 
state;

(a) what are the measures taken 
by G overt) mentl to prevent the har­
assment and hardship to the travellers 
from <the Middle East countries at 
the airports; and

(b) have Government gone into 
the problems of these toot well educa­
ted passengers at the airports includ­
ing customs check-up, if so, the 
details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF TOURISM AND' 
CIVIL AVIATION (SHRI KHUR- 
SHEED ALAM KHAN): (a) and (b). 
In order to assist and facilitate 
travellers from West Asia, the Depart­
ment of Tourism conducted three 
courses in Arabic language at Bom­
bay Airport. In these courses, officers 
from Government of India Tourist 
Office, Customs, Health, International 
Airport Authority of Bndia, Immigra* 
tion and Security participated. As a 
Eesult, a't least one Arabic langua’ge

knowing person ig on duty at Bombay 
Airport round the clock where majo­
rity of-tourists from West Asia dis­
embark. Some International Airlines 
also make announcement fin Arabic 
language.

A brochure in Arabic language has 
also been brought out to apprise 
travellers from West Asia about
Customs, health, immigration and 
currency regulations. This booklet is 
distributed by overseas tourist offices 
as well as by the Indian missions 
abroad.

Promotion of SC/ST Employees In 
Canara Bank

4267. SHRI KUNWAR RAM; Will 
the Minister of FINANCE be pleased 
to state:

(a) whether it is true that the 
relaxation in eligibility criteria for' 
promotion of SC/ST employees in 
Canara Bank has been withdrawn;

(b) whether the All India Canara 
Bank SC/ST employees Association 
hag submitted a memorandum to him 
and the Bank on 15th February, 1982 
regarding their grievances aSid notice 
of Dhama was also served; if so, the 
action taken thereon;

(c) how Canara Bank is filling up 
the backlog of SC/ST employees In 
officers cadre Grade scale I; whether 
they are going to conduct as excln- 
sively test for SC/ST employees;

(d) if so, when and if not how 
backlog will be filled in state also 
dumber of reserved unfilled vacan­
cies in officers grade spale I; and

(e) whether it is a fact that reser­
vations in promotion hag not yet been 
implemented to the officers Grade 
Scale H, III and IV and if so, the 
reason thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a>
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Promotion in banks is governed by 
agreements between the management 
and the majority union of emplo­
yees. Canara Bank had initially 
introduced reservation in promotion 
unilateraly and had also decided to 
give certain relaxation in eligibility 
criteria to the SC/ST employees. 
Subsequently, writ petitions were 
filed by the general category emplo­
yees and therefore the Bank had to 
take up the matter with the union for 
getting the existing agreement modi­
fied. The fresh agreement provides 
for reservation for SC/ST in promo­
tion but does not provide any relaxa­
tion in eligibility criteria for the SC/ 
ST employees.

(b) Yes, Sir. Csftiara Bank has 
been asked to look into the problems 
mentioned by the Association in its 
Memorandum.

(c.) to (e). All the Government 
orders regarding reservation for SC/ 
ST in promotion have been extended 
to the public sector banks afrid in 
terms of these orders there is no 
reservation for SC/S7T in promotion 
by selection within the officers cadre. 
In order to safe-guard the interests of 
SC/ST employees the banka have 
been asked to carry-forward the un­
filled reserved vacancies to subse­
quent years. The Canara Bank has 
reported that the back-log as cfti 
1-1-1982 relating to promotion to
Junior Management Grade was 31 and 
58 for Scheduled Castes and Sche­
duled Tribeg respectively. This back­
log will be considered art the time of' 
promotion to be held in future.

LIC Scheme for its policy holders to 
own their houses 

»

4268. SHRI OSCAR FERNANDES: 
Will the Minister of FINANCE be 
pleased to state-

(a) whether the L.I.C. of India has 
a scheme for its policy holders in

urban areas to own their houses, if so, 
the details thereof; and

(b) whether the Scheme is not ap­
plicable to policy holders in Rural 
areas if so, the reasons thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a)
Yes, Sir. The main features of the 
“Own Your Home” Scheme for the 
LIC’s policyholders are as under: —

(i) Under the Scheme loans are 
available for construction of houses 
or purchase of recently constructed 
houses or extension of existing 
houses.

(ii) The loans granted under the 
Scheme vary from Rs. 7,500 to 
Rs. 1,50,000. The permissible per­
centage of the loan varies from 
66 2/3% to 85% of the value of the 
property, depending upon the cate­
gory of tTie^borrower.

(iii) In granting the loan acco­
unt is taken of the applicant’s re­
paying capacity, as judged by his 
annual income and outgo and other 
financial commitments.

(iv) The rate of interest current­
ly in force is 13-% per annum. Ad­
ditional interest of 2J% is charge­
able for default in payment °f  prin­
cipal instalment, interest or premi­
um under the policies assigned as 
collateral security. A rebate of 2% 
in the interest is allowed if the 
loan amount is Rs. 50,000 or les3 on 
certain conditions regarding* the 
valuation of the property, income 
of the borrower and user of the 
mortgage, property being satisfied.

(b) The Scheme is in operation at 
all centres where the LIC has a 
branch office or a sub-office. It has 
also been introduced at a few other 
selected important centres. At pre­
sent, the numUer of centres at which 
the Scheme is in operation is about 
800. It is not administratively fea­
sible to extend the Scheme to other 
stations at present in the absence of' 
infrastructure at remote places.
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Bank depiste and advances in Bihar

4269. SHRI JBHOGENDEA JHA: 
Will the Minister of FINANCE be 
pleased to state:

(a) what is the total, preferably, 
district-wise, bank deposits and ad­
vances in Bihar and the causes of 
-wide disparity; and

(b) what amount is advanced di­
rectly for productive purposes, both 
agricultural and industrial respective­
ly for medium, small, mini and cot­
tage industriecs and for trade and 
commerce?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a)
Districtwise data on deposits and ad­
vances (according to sanction) of oil 
scheduled commercial banks in the 
State of Bihar at the end of March 
1981 is set out in statement laid on 
the Table of the House. Placed m 
library. See No. LT-3684/82. The 
disparities in the deposits and advan­
ces of scheduled commercial banks 
reflect the disparities in economic 
development, particularly the growth 
of organised sectors of industry and 
“trade, which in turn, are attributable 
"to several factors like natural endow­
ments, availability of infrastructural 
facilities, proxitmity to markets, 
availability of local entrepreneurship 
etc.

(b) Districtwise data on sectoral 
deployment of outstanding credit of 
scheduled commercial banks in the 
State of Bihar is available for June, 
1980. This data is set out in statement
II laid on the Table of the House. 
Placed in Library. See No. LT-3684/
82.
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rised partitions in the shops were to- 
be demolished;

(b) if so, full details thereof to^ 
gether with the reasons for delay in 
the execution of demolitions; and

(c) steps taken to expendite the 
demolition thereof?

THE MINISTER OF DEFENCE 
(SHRI R. VENKATARAMAN); (a) 
Yes, Sir.

■(b) and (c). Details of the unau­
thorised constructions and unautho-

Demolition of unauthorised construc­
tion/partition of shop In Cantonment

4271. SHRI SHIV SHARAN 
VERMA:

SHRI A. U. AZMI;

Will the Minister of DEFENCE be 
pleased to state: ,

' (a) whether it is a fact that some 
of the unauthorised constructions 
over the Cantonment Board shops in 
Delhi Cantonment and the unautho-
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xised partitions in Cantonment Board 
shops in Delhi and action being taken 
in each of these cases are given in the 
Statement I and II laid on the Table 
o f the House. Placed in Library. . See 
No. LT-3685/82.

Strike of 19th January not joined by
employees of State Bank of India 

New Delhi

4272. SHRI BHEEKHA BHAI: Will 
the Minister o f FINANCE be pleased 
to state;

'  *(a) whether it is a -fact that some 
of the employees of State Bank of 
India, Loca] Head Office, New Delhi 
Main Branch and other Branch Offi­
ces of the Bank in Delhi/New Delhi 
did not join the 19th January strike;

(b) if so, the number of such em­
ployees stating the number o f SC/ST 
and non-SC/ST employees separately;

,J[c) whether it is also a fact that 
these loyal employees are now facing 
some sorts of problems such as forc­
ed transfers; non-payment of their 
medical/T.A. bills etc. due to their not 
joining the said strike; s

(d) if so, 'wK'ether Government 
have given them any protection; and

(e) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) and
(b ). State Bank of India has reported 
that the members o f the supervising 
staff in their Delhi Circle did not 
join the strike on 19th January 1982. 
From amongst the workmen, besides 
watch and ward staff 190 other em­
ployees posted In the branches/offices 
in Delhi also did not join the strike. 
Of these 128 belonged to Scheduled 
Castes and Scheduled Tribes.

(c) to (e). State Bank of India '’ as 
reported thSt these loyal employees 
are not facing any problem like forc­
ed transfers, non-payment of medical/ 
TA bills etc. as a result of their non­
participation in the strike.

Review of Cotton Monopoly Procure­
ment Scheme of Maharashtra

4273. SHRi V. N. GADGIL; Will 
the Minister of COMMERCE be 
pleased to state:

(a) whether Government have re­
viewed the cotton Monopoly Procure­
ment scheme of Maharashtra; and

(b) whether Government propose 
to extend the duration of Maharash­
tra Raw Cotton Act 1971 by ten 
years?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
P. A. SANGMA); (a) No, Sir.

(b) The Maharashtra Raw Cotton 
(Procurement, Processing, and Mar­
keting) Act 1971, is valid upto June. 
30, 1982. The question of according 
Government’s approval to its exten­
sion will be considered at the appro­
priate time on receipt of a suitable 
proposal to that effect from the Gov­
ernment of Maharashtra.

ffl f iw R  ifcn ^ 
znfc iprrrrf % ^57

42 7 4. sflTTf OTTo ^EITI: ..
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spt wnr ^  a *  fesr
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Development of Hotel Industry in 
Himachal Pradesh

4275. SHRI CHIRANJI LAL 
SHARMA: Will the Minister of TOUR­
ISM AND CIVIL AVIATION T>e pleas­
ed to state:

(a) whether Government have re­
ceived any request from Himachal 
Pradesh Government for development 
o f hotel industry in Himachal Pratiesh* 
*nd

(b) if so, the action taken thereon?

THE MINISTER OF STATE IN THE 
MINISTRY OF TOURISM AND CIVIL 
AVIATION (SHRI KHURSHJ5ED 
ALAM KHAN); (a) and (b). The 
Central Department of Tourism does 
not provide any loan assistance, for 
development of Hotel Industry in any 
State. ‘ 3 i f t

In so far as Industrial Finance. Cor­
poration of India, is concerned it ,did 
not receive any request from Himachal 
Pradesh Government for development 
of Hotel Industry in ithat State. Only 
limited companies or Cooperative 

, Societies incorporated and registered; 
in India, are eligible for financial as­
sistance from I .F .C .I .

Upto 31-1-1982, I .F .C .I . have
sanctioned financial assistance, to one 
Hotel project in Himachal PradLes’h. 
viz., Span Motels Pvt. Ltd. They were 
sanctioned financial assistance amount­
ing to Us. 14.00 lakhs in 1974-75, for 
setting up a hotel with 24 room3 and 
additional assistance amounting to 
Rs. 5.50 lakhs was provided in the year 
1975-76, to meet part of the over-run, 
in the cost of the said project. The 
total assistance of Rs. 19.50 lakhs, 
stands disbursed to the aforesaid com­
pany as on tiate.

No application for financial assist­
ance, from any Hotel Project in 
Himachal Pradesh, is pending wit?h the 
I.F.C.I. to-date.

Revision of rates of O.TA., T.A., D.A. 
and Conveyance Allowance admissible 
to Central Government Employees

4276. SHRI RAJESH KUMAR 
SINGH:

SHRI HARISH KUMAR 
GANGWAR:

. SHRI RAMAVATAR
SHASTRI:

Will the Minister of FINANCE be 
pleased to state:

(a) whether there is any proposal 
under consideration o f Government to
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levise the rates of overtime Allow­
ance* Travelling Allowance (includ­
ing road mileage), Daily Allowance 
and Conveyance Allowance which are 
at present admissible to Central Gov­
ernment Employees and which are 
very out dated if so, the details 
thereof;

whether it is also a fact that 
the counterpart employees of Public 
Sector Undertakings are getting more 
allowances than an employee o f Cen­
tra] Government; and

(c) whether Central Government 
propose to enhance the above allow­
ances at par with those of Public 
Sector Undertakings and if not, the 
reasons thereof?

• THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
SAWAI SIGH SISODIA): (a) No
proposal to enhance the rates of over­
time' Allowance,, travelling Allowance 
(including road mileage) and Convey­
ance Allowance in respect of Central 
Government employees is under con­
sideration o f the Government at pre- 
seht. Enhancement of Daily Allow­
ance on tour has been proposed by 
the Staff Side of the National Council 
(JCM) but no final decision has been 
taken.

(b) There is no uniformity in the 
rates of above allowances in various 
Public Sector Undertakings W*aile in 
some cases the rates are the same as 
applicable to Central Government em­
ployees, in some other cases they may 
be either higher or lower..

(c) No, Sir. A comparison between 
the allowances admissible to the two 
categories of employees may not be 
appropriate. While the case of 
Central Government employees the 
allowances are admissible as per the 
O T d e r s  issued by the Government, in 
■the Public Sector Undertakings the 
rates of the allowances are determin­
ed by awards and settlements entered 
intc by the Employees’ Union and ttie 
managements, from time .to time.

• «N
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New Tourist Centres proposed by 
Maharashtra Government

4278 SHRMATI PRAMILA DAN- 
DAVATE: Will the Minister o f TOUR­
ISM AND CIVIL AVIATION be 
pleased to state:

' (a) whether the Government of
Maharashtra has proposed new Tourist 
Centres in some parts of Maharashtra 
on tfoe pattern of foreign Tourist 
Centres;

(b) if so, what are the details there­
of; and
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(c) whether Government have 
approved the same for Central assist­
ance?

THE MINISTER OF STATE IN THE 
MINISTRY OF TOURISM AND CIVIL 
AVIATION (SHRI KHURSHEED 
ALAM KHAN): (a) and (b). In con­
sultation with the Government of 
Maharashtra, following .travel circuits 
have been identified for developmental 
in an integrated and phased manner 
by pooling the resources in the Cen­
tral, State and private sectors: —

1. Bombay-Pune-Ahmednagar
Aurangabad (Ajanta & EUora)- 
Nasik-Bombay.

3. • ;Bomba(y-iMuxud[/Janjira-Cran- 
Spatiphule-Vengurla-Bombay.

3 Nagpur-Ramtek-Nagpur-Wartiha 
(Sevagram) -Chandrapur (Tadoba 
National Park)-Nagpur.

(c) There are no Centrally assisted 
schemes in the tourism sector. Schemes 
for development of tourism are taken 
up either in >the Central Sector. Deve­
lopment of tourist centres included in 
the above travel circuits will be taken 
up by pooling the resources available 
in the Central, State . and private 
sectors and after determining inter-se 
priorities.

*
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erfa ô sff 3

?fl% O T i  fn'<T*3 I



163 Written Answers MARCH 19, 1982 Written Answers 164
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Pay protection of Ex-Civilian School 
Masters

4280 SHRI JAGPAL SINGH: Will 
the Minister of DEFENCE be pleased 
to refer to the reply given to Unstarred 
Question No. 5242 on 23rd December,
1981 regarding pay protection of Ex­
civilian school masters and state:

(a) what are the reasons for not 
making the irtstrucrtions issued by the 
Ministry of Home Affairs in 1968 
applicable to the Ministry of Defence 
till June, 1981;

(b) whether protection of pay in 
terms of Ifliese instructions has been 
made admissible in the case of affect­
ed persons posted in lower categories

from June 1981, if not, the reasons 
therefor;

(c) how many Ex-civilian School 
Masters were serving in the lower 
posts as on 31-12-81 without protec­
tion of their last basic pay; and

(d) whether there is any rule by 
which the previous basic pay of an 
employee could be reduced without 
any reversion or punishment being 
awarded, if so, the details thereof?

THE MINISTER OF DEFENCE 
(SHRI R. VENKATARAMAN); (a) 
As Wie scheme on the Defence side for 
the adjustment of surplus civilians 
had already been in operation since 
1953, civil deployment scheme of the 
Ministry of Home Affairs introduced in 
1968 was not made applicable to 
Defence side. However, some o f the 
provisions o f the Ministry of Home 
Affairs’ scheme of 1968 were made 
applicable on the Defence side later in 
June, 1981.

(b ) Yes, Sir. .

(c) Informaton ig being collected.

(d) There is no rule by which the 
provision of basic pay of an employee 
can be reduced without an order of 
reversion or punishment.
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Foreign Investment in Industrial 
Sector

4282. SHRI CHINTAMANI JENA: 
Will the Minister of FINANCE ba 
pleased to state:

(a) what is the quantum of foreign 
investment in the industrial sector as 
on 31st December, 1981, seqtor-wise;

(b) what is ifne percentage of foreign 
investment in the total industrial 
investmen in the country as on 31st 
December, 1981; arid

(c) the average annual outflow on 
account of (i) profits and dividends 
and (ii) royalty during the last three 
years?

THE MINISTER OF FINANCE 
(SHRI PRANAB MUKHERJEE): (a)
A  statement I indie atng data avail— 
able for the latest period is attached.

(b) Industrial sector for the coun­
try as a whole indudes public sector 
undertakings, private companies com­
ing under large, medium and small 
scale sectors as also those in the un­
organised sector No estimate o f the 
total investment in all these sectors 
has been made so far. However, it is 
assessed that foreign investment in 
the industrial sector constitutes a small 
portion of the total investment.

(c) A  statement-II is attached. _

Statement
Quantum q f Foreign Investment in the Industrial Sector as at the end of March, 1974

R s . in  crores

( I )  P )  (3)

1. F o o d s,b everag es etc. . .

(i) C ig arette  and tob acco  .

( i i)  O t h e r s ...................................

64-7 

36-3|

2 8 - 4  J
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(1) (2) (3 )

2 . T e x tile  products . . .

(i) C o tto n g o o d s . .

(ii) J u te  and C o ir  g o o d s . .

(iii)  O thers . . . .

3 . T ran sport eq u ip m en t . .

(i) A u tom o b iles and accessories

(ii) O th ers . . . .

4. Machinery and Machine Tools
5. M eta ls  and m etal prod ucts .

(i) Iro n  an a  steel products

(ii) O th ers . . . .

6. E lectrica l g o o d s and m ach in ery 

7 C h em ica ls and a llie d  p roducts

(i) C h em icals . . .

(ii) M ed ic in es and p h a rm a ceu tica ls .

(iii)  O th e is  . . . .

8. M iscellan eou s . . .

(i) B u ild in g  m aterials . .

(ii) R u b b e r goods . .

( iii)  O th ers . . .

T o t a l  M A M r u u u c  £ m : c

67.5 

20.6*1 

14.9 J. 
32 0 J
73.3
60.81
12.5 /  

62.0

153.5 

81.3' 

72­
96-7

410.5  
270-61

75.8  J.
64 lJ
1450 

1 8 -5 '

50. . 

75-8 j

i .n  

1.2 J

,5 \  

>■7 [

There is an inevitable time-lag in 
the computation of investment data.

These data represent latest available 
information.

Statement II

Remittances made ip Foreign Companies
(In Rupees Crores)

Y e ar Profits D iv id en d s R o y a lty

1976-77

1977-78

1978-79

1 9 .39  48.47  15 .88

10-13 68.01 1 9 .5 0

1 0 .24  54 .35  12 .65
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Insurance for Fishing Trawlers

4283. SHRI DAUATSINHJI 
JADEJA;

SHRI MOHANLAL PATEL:

W ill the Minister of FINANCE be 
pleased to state:

(a) whether representations have
been redeived against the high pre­
miums of insurance for fishing traw­
lers; and ..........

(b) the steps being taken to reduce 
the present high prevailing rates of 
premium, in view of the problems of 
the fishing Industry?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARI): (a) Yes, 
Sir. /

(b) Keeping in view claims ex­
perience relating to insurance of fish­
ing trawlers reduction in the premium 
rates is not feasible. However, there 
is provision for reduction in these 
rates at every renewal, ranging from 

to 10 per cent for good claims— 
experience in tWe case of individual 
and, or, fleet owners,

Verflcaton of genuines of foreign 
orders in respect of grant of duty 
exemption entitlement for Raw Silk

4284. SHRI AN AND A FATHAK: 
W ill the Minister o f COMMERCE be 
pleased to state:

(a) whether the Director (Draw­
backs) verifies the genuiness of the 
foreign orders covered by Letters of 
Credit or an ECGC Cover in tfespect 
of grant of Duty Exemption Entitle­
ment Certificates for raw silks;

(b) whether banks bonds are de­
manded apart from the legal under­
taking for import duty at the time of 
imports; and

(c) if so, what is the value of 
licence for bank bond and percen­
tage of import duty and the market 
premium on import o f raw silk?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
P. A. SAN GM A): (a) No, Sir. The 
advance licences and the Duty Ex­
emption Entitlement Certificates are 
issued by the Licensing authorities. 
Before issuing these dJecuments, and 
in respect of cases covered by Ex­
port Orders, the Licensing authorities 
ch!eck the Export Order and the Let­
ter of Credit or other modes of pay­
ment!, such as Sight Draft|D.A.

(b) and (c) A  single legal agree­
ment or a bond, packed by bank 
guarantee, as th!e case may -be, _ is 
taken from the Licence-holder to 
cover the export obligation against 
Advance Licence as well as the 
Customs Duty Payable. The bank 
guarantee is taken as a percentage o f 
the value of th'e Advance Licence or 
Customs Duty leviable whichever is 
higher. Wheile a legal agreement is 
taken, f.o.b. value of the products to 
be exported is covered No infor­
mation is available with /Government 
about the market premium on im­
ported raw silk.
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(*l)
* 5  q r f  m F f  %  w  ^  ;

( « r )  * r f e ^ r , < r 1 ,  * r f  ? p i f t  % f t r t r  

r fiw  ^  % ror §■■; w\x

(?■) ^  5P1T^

STRfl q f  | ?

firer TfsrRu if («Tr
SFfTTf) : ( ^ )  §  (& ). ^ f s i f
^ T T  % ^ I ^ F ,  1 9  7 9  3> 31^

$  iTdTf^*, f^ r  Tf, ^1

' j f o r f e *  4 « M  c n f u j f ^
^  % <tts q’srosrf % ^ r f  %
2 6 4 5  5 rr^  «F ^  % f a i r

^E°rf ^  5R?T*TT r r f t l  1 1 3 . 3 4  
w m  «fl 1 ^ f l  c ir I^  f̂r ^
% TTfl 5RFT oTT f̂f jfi 6 0 ^ :w
$  a^rr gr^ff *r ’ F 'ff 3?r t o s t  
^ r f t r  1 2 . 8 7 ^ n r w w  «fi 1 1 9,80—
8 2  % ^  *i 

^^TTrm 5HITJTT *137 q-T f% I  9 8 2  % SRIo
m  f z  f t t f a n f f  % 125  ^  &
l T * n f  f5 fq i( 2 3 .1 o ^ i r a ^  ^ t  ^ r -  
crfVo?rq rin r 1

% f w  ^ f t -  
srsin a*n w n  

*t\X sff *11̂ 5 * f ^ r  *?,
4 s N f $  'rra (?, u^fcr f%3r
hi r|| cisrr 5ttcci f  f?r t<  v  v&x 

yTW f ^  r̂nr̂ r 1

m m i i  sra sfafrfir^
V t  g f  ?Tf?raT

42 8  6. « ff fa$T?¥ fa l?  : mtf
farT jftff ^  5 R fi^ ^  r n  ^  fa  :

(®f) srar srrcfrt^F
5^rf*n v  înr F̂ifr | irq ^ f f  ^  
w ^ x  I ;  ^'tt

(«■) ̂ r ^  ^ R t
^  % ^ rW f v̂rT h s r ^to
% fair f^ jf t  f^ffq- St ^

t  ?

ftm  ^  xvm  ?nff («fl
w n f fw? fmrtfwm ) : (^ )  fr ^ r  
^rfsrqif %?fiTR % w m n

trrer 3*nff% iTpT^r

t  : -

1 . «rr^T cnra ^r^r
370 f̂ To

2 . «TRc1 sp° f^ °

3r ¥rnn fw ^zrt^r f^r°

4 . tT®?
^io f^r°

5. mTcl ^ftF^ jpl̂ T f?To

6 . ^frgas f^fo

7. f a 0"

8. 'r fe i^ s n ; ^rr^
f̂̂ Ŝ TT f^T°

9. f^rJ T ^ trf^-arTqnf^H

10 . iT r̂? ^>0 f^T o

1 1 .  s r ? r  T  0  0

12# ^rroi f^r°-

1 3 . ?fTfr f^f°

14.^5^ f̂ r °

] 5. ^FfH1 f >̂°cs “
] 6- ^

frrm fcfo

1 ? . i f^ z r r  f?r<»

is .  srr^cf ?nw?rpT^ ^rr^r
f?fo

1^. in w x n  ^<rx f ^ r

f^o
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2 1 . TTVZ 
f?f o

2 2 . f^o
t

23. SJT^T fao

24.
( f ^ f f ,  'T^M«TT TT̂ T̂ T̂R )
f?f O

25. W W  W ’TlT*^
(*T*q 5T̂ 9T ) fa °

26. ^EFrrr^r
(qrf^TT afirrST, fa^R , i r w  

_ s«rr f^fo

(^ tTT 5T%TfT) fa o
’ 1 <Ai

2.8 . f ^ f r  q f w n  P m  t

( ^ )  ‘-T^TTi % f^T
^rsi "TSPIT 3TT̂ T 

t  1 sre*TT i r i r  3T^r^ 33^  %
JTT^ q- f**Tfcf

% 3"K 571^
SfpJT ^  fV ?3 ^T^T^%fW lT
j i r r '  tf^ a r stth ^rcfi t  r ^  

5=n^ff *T STsT %
^iihrT^n1 ^5ff ^r*r hi

f^cr TiTT I  1 f3R ^Tq-ir ^ ''T^TT
% JPTIT^T  ̂ ^TT5Ti«fl f^ tl I1 «\

JÛ T 24 , 1 0 S3 Sffi
qr ^  sft* '3rCR 1980­
81 * f  fqq-cuff *T° 14.3 ( ’TBS 219­
2 2 3 ) i? t̂t yr?r | i

I.A. to cover places not connected by 
Vayudoot

4287. SHRI NARAIN CHAND 
PARASHAR; Will the Minister 
o f TOURISM AND CIVIL AVIA­
TION be pleased to state;

(a) whether in selecting place to 
be connected by Vayudoot any pre­
ference is given to the placfes tn the

states which do not have frequent
I.A. services; and

(b) if not, the reasons tHerefor and 
the criteria on the basis of which the 
selection of places for Vayudoot 
services has been madte?

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (SHRI A. P. 
SH ARM A): (a) No, Sir.

(b) The two Committees appoint­
ed by the Government had gone into 
the question of selection of places for 
airliiiking by third level services. 
These Committees kept in view the 
accessibility, importance from com­
mercial! industrial tourist angles for 
selecting places of airlinking.

World Bank loan to farmers through 
institutions

4285. PROF. MADHU ! DANDA- 
VATE; Will the Minister of
FINANCE be pleased to state:

(a) Whether the World Bank
Group has announced on February 
24, 1982 a 350 million loans to insti­
tutions that lend to farmers in India 
for increasing agricultural pro­
duction; and

(b) If so, for what purpose tn* 
loan is expected to be used?

THE MINISTER OF FINANCE 
(SHRI PRANAB MUKHERJEE):
(a) Yes, Sir, A loan agreement for 
$ 190 million and a credit’ agr’ement for 
for $160 million hav*a been signed on 
24th February. 1982 wth the Inter­
national Bank for Reconstruction
and Development and International
Development Association resQpective^
ly. ..

(b) The primary aim of the pro­
ject—ARDC IV—for which the loanj 
credit agreements have been signed, 
is to increase agricultural production. 
The Project would, during a two 
year period 1982 and 1983 help to 
finance Agricultural Refinance Deve­
lopment Corporation lending to bor­
rowers throuh participating credit 
institutons for minor irrigation, land
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livestock, fisheries markets and 
storage facilities. This would algo 
help training programs organised by 
ARDC mainly for staff of participa­
ting banks.

Bonus Scheme for Mint Workers

4289. PROF. MADHU PANDA- 
VATE; Will the Minister o* FINANCE 
be pleased to state:

(a) whether it is true that on be­
half of the Mint Workers’ Union in 
Bombay a bonus scheme was submit­
ted to the Finance Ministry to aug­
ment productivity in the Mint;

(b) if go, whether the scheme has 
been examined and cleared; and

(c) if so, when' will it be imple­
mented?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) to
(c). After prolonged discussions with 

recognised Trade Union of the in­
dustrial workmen of the India Gov­
ernment Mint, Bombay, on the intro­
duction of a group incentive scheme 
as suggested by them, an agreement 
was signed with the said Trade Union 
on the lS’ih December, 1981 and the 
scheme was put into operation from 
the 28th i>ecember, 1981.

Challenge from South Korea and 
Taiwan in field of Engineering’ Goods

4290. SHRI ARJUN SETHI: Will
the Minister of COMMERCE be pleas­
ed to state*:

(a) whether it is a fact that small 
countrieg like South Korea and 
Taiwan are posing serious challenge 
to Indian manufacturers of engineering 
goods in1 the export market; and

(b) the steps Government have 
taken mainly due to the shortage of 
power and uncertainty of schedule of 
its supply in achieving the target?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
P. A. SANGMA): (a) Yes, Sir.

(b) As and when reports are re­
ceived by the Government regarding 
shortage of power experienced by en­
gineering industry affecting its ©xport 
commitment and supply schedule, the 
concerned State Government/State 
Electrictiy Board is requested to 
exempt such unit from the power cut.

Markets for Indian Handicrafts and 
Handloom Products

4291. SHRI ARJUN S E T H W i l l  
the Minister of COMMERCE be pleas­
ed to state:

(a) what are the detaijs regarding 
tl^  total value of exports o f handi­
crafts and handloom3 products during 
the last tW0 years;

(b) the names of the countries de­
veloped as permanent markets for the 
major items;

(c) the names of the International 
Exhibitions held abroad in which 
India participated and received orders 
for handicrafts and handloom prp- 
ductg durin'g 1980-81; and

(d) new markets, if any, captured 
in this regard?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
P. A, SANGMA);

(Rs. in crores)

(a) Y e a r  H an d lo om  H an d i-
Products craftc (in* 

eluding 
C arprtn 
b u t exclu ­
d in g  fcem 
and je w ­
ellery)

1979-80 . . 29 0- 41  3 i 4 - a G

1980-81 . . * 3 3 0 - 0 2  * 3 5 7 - 1 0

•  P ro visio n al
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(b) Handloom products are specially 
■exported to Western Europe, North 
America and some countries ©f Asia, 
Africa and Oceania. Major markets 
for our handicrafts are Western 
Europe, North America, Australia, 
U.S.S.R. and some countries in the
Middle East.

(c) and (d). A  statement showing 
vthe Fairs/Exhibitions in which the 
Trade Fair Authority of India parti­
cipated during 1980-81 is attached. It 
w ill be seen that markets in East and 
West Europe, West Asia and Africa 
■were covered by these participations.

Statement

List of Fairs/Exhibition participated 
abroad during 1980-81 by Trade Fair 
Authority of India. >

1. Milan International Fair, Milan 
<Italy), April, 1980.

2. Indian. Exh. Dubai (UAE), May,
1980.

3. Poznan Int. Fair, Poznan 
{Poland) June, 1980.

4. Barcelona Int. Fair, Barcelona 
(Spain) June, 1980.

5. Damascus Int. Fair, Damascus 
(Syria) Aug. 1980.

6. Plovdiv Int. Fair, Plovdiv (Bul- 
' garia) Sept. 1980.

7. Zagreb International Fair, Zag­
reb (Yugoslavia) Oct. 1980. *

8. Baghdad International Fair, 
Baghdad (Iraq) Oct. 1980.

Supply of Yam at Reasonable Prices

4292. SHRIMATI USHa  PRAKASH 
CHOUDHARI: Will the Minister of 
COMMERCE be pleased to state;

(a) whether Government are aware 
about the irregular and unstable sup­
ply of yarn at reasonable pricea to 
handloom weavers in the country; and

(b) what measures Government 
propose t0 adopt in this regard?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
P. A. SANGMA); (a) No such re­
ports about irreg^lar and unstable 
supply Of yarn at reasonable prices to 
handloom weavers have been received 
by Government.

(b) However, Government have 
taken the following measures to en- • 
sure required quantities of hank yarn 
at reasonable prices:

(i) All mills spinning yam have 
to pack at least 50 per cent of their 
total production of yam meant for 
market deliveries in the form of 
hanks. Of this, 85 per cent should 
be in counts below 40s.

(ii) The Sixth Plan envisages set*- 
ting up of 2 million additional spin- 
dies t0 ensure availability o f hank 
yarn. Further, 25 spinning mills in 
the handloom weavers cooperative 
sector with 25,000 spindles each are 
being get up to create a captive 
capacity for the organised coopera­
tive sector. A provision of Rs. 32 
crores has been made in the Central

' Plan for the handloom sector.
9. Santiago International Fair,

■Santiago (Chile) Oct./Nov. 1980.

10. Indian JSxhibition, Lagos
(Nigeria)'^January/Feb. 1981.

11. Indian Exhibition, Jeddah,
■Saudi Arabia, March/April 1981.

12. Indian Exhibition, Singaproe, 
March/April, 1981.

13. Tripoli International Fair, Tri­
poli (Libya) March, 1981.

(iii) States haye been requested to 
pool ths hank yarn produced by Co­
operative Spinning, Mills, State 
Textile Corporation miUs and Na­
tional Textile Corporation millg for 
captive use by the cooperative and 
corporation sectors.

Beside the above steps, the proposed 
National Handloom Development Cor­
poration will also assist State agen­
cies to procure and distribute hank
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yarn to handloom weavers in the co 
operative and corporation 3ectors.

Plow of Credit to Agricultural Sector

4293. SHRI LAKSHMAN MAL- 
U C K ; Will the Minister of FINANCE 
be pleased to state: "

(a) whether Government have taken 
a decision to step up the flow of 
credit to the agricultural sector in
1982-83 for implementing the 20-Point, 
Economic Programme;

(b) if so, the total amount of agri­
cultural credit proposed to be given 
to the State of Orissa for implement­
ing the above programme in 1982-83;

(c) the name of the credit institution 
which will ganction' that amount to 
Orissa; and

(d) the details about the progress 
made so far for implementing the 
proposal?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) to
(d). Keeping in view the guidelines 
laid down by the Reserve Bank of 
India from time to time as also their 
own resources, public sector banks are 
progressively providing more credit1 
to the agriculture sector. At the 
meeting of the chief executives of 
public sector banks convened °n 15th 
February, 1982, it was~cleeided that a 
Working Group constituted by the 
Reserve Bank of India will identify 
in detail the tasks for the banking 
system for the effective implementa­
tion of the New 20-Point Programme 
and other related matters. The exist­
ing arrangements and procedures will 
be further streamlined on the basis 
of the recommendations of thi9 Work­
ing Group.

The District Credit Plans and 
Annual Action Plans prepared by the 
Lead Banks provide for outlay under 
agriculture and f°r other economic 
activities. The data regarding outlays 
of agriculture under the Afrnual A c­

tion Plans prepared for districts in 
Orissa !for 1&82 are not yet finalised. 
AH the financial institutions, namely, 
commercial banks, regional rural 
banks, and co-operativeg participate 
in the sanctioning of credit for agri­
cultural purposes. The credit out­
lays envisaged for disbursementa in 
respect of all the districts of Orissa 
State to agriculture and allied acti­
vities were to the extent 0f  Rs. 27.87 
crores in 1980 and Rs- 41.95 crores in
1981. Actual disbursements in1 the 
year 1980 were Rs. 33.97 crorea and 
upt0 September 198i it was Rs. 27.31 
crores.

Loan applications in Banks

4294. SHRI LAKSHMAN MAL- " 
LICK; Will the Minister of FINANCE 
be pleased to state: ■

(a) the total number Of loan appli­
cations received by the various com­
mercial banks (State-wise) in 1981-82,
(till the end of 31st June, 1982);

(b) the number of such applicants 
as have been' granted loans; ~

(c) whether it is a fact that some 
thousands of loan applications have 
been pending with various commer­
cial banks in. some States;

(d) if so, the reasons of not dispos- “ 
ing those loan applications; and

(e) the steps taken by Government 
for the disposal of those l°an appli­
cations?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) to
(e) Although a provision has now 
been made under the new information 
system to collect and tabulate infor­
mation regarding receipt and disposal 
of priority sector application's, the 
system hag not yet stabilised and 
therefore, the informatiqp asked for 
is not available. However, for mini­
mising the delay, instructions have s  
been issued to the bankg both in pub­
lic and private sectors, to dispose of 
loan application^ for Rs. 10,000/- and
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less within* a perio^ of 3 to 4 weeks 
and those exceeding Rs. 10,000/- with­
in a period of 3 months. The. banks 
have also been advised to dispose of 
the appH}cations deceived under 
I.R.D.P. within, a fortnight or so and 
to keep the B.D.Os. informed about

. ■ J

Baitarni Gramya Banks in Orissa

4295. SHRI HARIHAR. SOREN; Will 
the Minister of FINANCE be pleased 
to state:

(a) the total number of Baitarani 
Gramya Banks proposed to be opened 
in Keonjhar and Mayurbhanj districts 
of Orissa in 1982-83;

(b) the Plflces in the above, two dis­
tr ic t  where such Baitarani Gramya 
Banks are proposed to be opened in 
the above period; and

(c) the details thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) to
(c). Presumably, the Hon’ble Member 
is referring to the branches to be open­
ed during 1982-83 by the Baitarani 
Gramya Bank, whose area of opera­
tion comprises district of Keonjhar 
and Mayurbhanj. As at the end of 
December, 1981 this bank had estab­
lished 34 branches. It ha3 been fur­
ther authorised to open 21 more bran­
ches at the following centres in the 
above two districts:—

Keonjhar District

1. Kanjipani

2. galioandha
3. Khaliamonta

4. Nandipada

5. Salapada .

6. Banamunda

7. Sainkul

8 Bamebari

Mayurbhanj District

1 . Rajaloka

2. Jamsola

3. Shyamsunderpur

4. Manda

5 Kumara , ■

6. Tambakhuri

7. Hatbadra

8. Bhanjkia

9. Muruda

10. Singhatia

11 . Jugpura

12. Jrnaradihi

13. Dalima

India’s Foreign Debt

4296. SHRI SUBHASH CHANDRA 
BOSE ALLURI; Will the Minister of 
FINANCE be pleased to state;

(a) what ai;e the names of the 
countries and international agencies 
to whom India is indebted; and

(b) what has been the comparative 
position of debts towards each one of 
them in eacfa of the last five years?

THE MINISTER OF FINANCE 
(SHRI PRANAB MUKHERJEE); (a) 
and (b). Information is given in the 
attached statement.
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Statement

Comparative position o f  debts on Government Accounts obtained from  various countrieslmstituliojis as on 1 -4-77 , 
1-4-78 , 1 -4-79 , 1 -4-80 and 1 - 4-81-

(R s. cro res a t  cu rren t rates)

'S l.N o . C o u n try / In s titu tio n 1-4-77 I-4 -7 8 1-4-79 1-4-80 1-4-81

1 A u str ia  . . . . . 29-11 31- 69 2 9 - 6 7 2 7 - 6 5 25-11

2 B e lg iu m . . . . . 43 09 55-21 6 7 - 9 8 72 08 67-00

■3 C a n a d a  . ■ ■ . 4 H 6 4 386 -15 3 72 -58 3 76-8 6 3 9 2 * 4 5

4
5 

•6

D e n m ark  . . . 

F .R .G  ■ • ■ 

F ra n ce  . . . ■

. 2 0 - 5 3  
■ 1 i 3 5 '24  
. 27 2 - 5 8

2 3 - 5 9
12 9 0 .0 9  

3 08 -52

2 6 -82
^ 74-35  

332-3  7

2 4 - 9 5
13 6 3 .7 8

32 9-78

2 4 - 3 6  
13 ^ 7.3 3  

343- 8  8

'7 I t a ly  . . . . . 13-38 2 7 6 3 26 -13 24-43 1 6 - 63

8 J a p a n  . ■ • . 734-82 92 2 - 1 5 9 6 5 - 2 0 820-42 9 8 2 - 7 2
9 N e th erlan d s . - . . 2 28 -23 30 6- 00 372-82 4 2 5 - 6 8 452  10

n o Sw eden • ■ • . 110-65 98-71 - •

1 1 S w itz e r la n d  ■ ■ . 36-62 50 -9 7 2 2 - 5 3 21-71 19 3o

1 2 U . K ........................................... . 833-98 8 4 1-21 8 6 7-2 7 OO 00 •vl O 8 62 -68

13 U .S .A .  . . ■ - . 2 9 60 -2 9 28 0 0 -2 3 2 6 5 2 -6 3 2633-29 2 6 3 5 - 0 9

14 C z e c h o s lo v a k ia  ■ ■ ■ 37 -75 37-27 33-51 29 -08 24  94
15 H u n g a ry  . . . . 6 - 4 9 11-2 1 11- 58 10-51 9 - 0 5

16 P o la n d  . . . . . 12-30 10 -21 8 -77 7-48 6 - 3 2

1 7 U .S .S .P .  . ■ • ■ 37 4 '8 4 2 7 5 - 7 5 196-93 186-21 187-14
18 Y u g o s la v ia  . • • . 0 - 1 8 O O 7 0-02 0-01 - •

19 U .A .E ....................................... . 62-33 5 9 - 5 7 57-33 5 8 1 0 5 8 - 2 4
20 A b u  E j'habi F u n d  • • . . . 5 - 8 3 5- 83 12-31 14-28

21 K u w a itF u n d  - - . 20-00 33-26 4 5 - 5 4 4 5 - 5 4 54-23

22 S ^ u d iF u n d  . ■ ■ . . . ■ ■ 3 -19 44-25 6 0  -23

2 3 Q a t a r  . . . . . 1- 59 0 - 8 3

24 I r a q  . . . . . J 55  -11 1 5 2 - 2 0 131-69 116-22 92 -1 9

25 Ir a n  . . . . . 6 2 8 - 5 6 765-81 80 8-26 788-46 742 ' 4 l

26 I .B .R .D . . ■ ■ . 2 26 -96 2 5 3 - 9 7 2 8 5 - 4 5 3 0 1 0 0 402-98

27 I .D .A ........................................ . 2732-76 2890 -70 3040-71 35^2 - 5 2 4057-04

28 E .E .C ........................................
(S p e c ia l A ctio n  C re d it)  . . . 22-69 43-80

29 O .P .E .C . - ■ • . . . 18-55 29-32 29-71 33-30

30 I.F.A.D. . . . . . . ■ - ' - ■ ■ ■ 6-96

31 I.M.F. T ru s tF u n d  . . . . . ■ - • ■ 537-5  1

11088-93 11657-38 11768-28 32178* 42 13479-2?
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Financial assistance given toy L.I.C. to 
Transport Undertakings

4297. SHRl H. N. NANJE GOWDA: 
Will the Minister of FINANCE be 
pleased to state:

(a) whether it is a fact that al" 
though the LIC gives financial assis­
tance to transport undertakings t0 buy- 
transport and passenger vehicles, the 
undertaking's are not really able to 
take advantage of the facility because 
LIC has prescribed 220 per.cent of the 
lc*an as security of unencumbered 
vehicles;

(b) whether the State Transport 
Corporations have appealed that in­
stead of the above condition, LIC may 
give loan on Government security;

(c) what was the total amount ear­
marked by LlC for such loan8 for 
1980 and 1981 and how much would 
be utilised; and

(d) whether LlC ha3 considered the 
proposition at Ob) above and if so, 
their reaction! thereto?

THE DEPUTY MINISTER In  THE 
MINISTRY OF FINANCE (SHRI 
JANARDHAN\ POOJARY); (a) No, 
Sir. Whilp assetg cover ° f  220 per 
cent of the loan is a normal require­
ment, the LIC has relaxed the same 
in suitable cases.

(b) Yes, Sir. Some State Road 
Transport Corporations have suggest­
ed that LIC may grant loans on the 
strength of Government guarantee 
rather than on security of assets.

(c) The total amounts of LIC ioan3 
allocated to State Roa<j Transport Cor­
porations during 1979-80 and 1980-81 
and the amounts finally taken up by 
the Corporations are given below:—

(in crores o f R upees)

Y e a r A m ou n t A m ou n t
a llo cated taken up

1979-80. . 24 ■ 00 2 2 -15
1980 8 1 . . 30 .0 0 26.75

(d) The propostion has not been 
found to be feasible. Loans on Gov­
ernment guarantee carry a low  rate 
of interest which is not appropriate 
to commercial undertakings like State 
Road Transport corporations and w ill 
affect the ‘yield’ for the LIC and the 
policyholders.

Textile Exports

4298. SHRI H. N. NANJE GOWDAr 
Will the Minister of COMMERCE be 
pleased to state:

(a) whether it is a fact that textile 
exports during 1981 have shown im­
provement over the performance in
1980 both quantity-wise and cost-wise 
and if so, the details thereof; and

(b) the fabrics which have 
better performance? '

shown

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
P. A . SANGAM): According to avail­
able information, exports o f Cotton, 
textile during 1980 and 1981 were as- 
follows:

(V a lu e  in  R s . crores'! .

Y e a r R e a d ym a d e  garm en ts F a b r ic s  &  P ro v is io n a l)

1980  . .

1981 . .

Qjrty V a lu e

m ad e-u p s 
&  y a rn  e tc , 

va lu e

T o ta l
v a lu e

14-25
la k h

439-82 401-00 840-82

p ieces

19-90
la k h
p ieces

650-02 334-35
( J a n u a r y -
O c to b e r ,
1981)

984-37
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Quantitative figure* are available 
only for garments.

(b) Generally speaking, exports of 
cotton fabrics in 1981 have not shown 
improvement over exports in 1980.

News Item Captioned “ Income Tax 
Raids in Six Big Cities”

4299. SHRI VUAY KUMAR YAD- 
AV: Will the Minister of FINANCE 
be pleased to state:

(a) whether Government’s atten­
tion has been drawn towards the 
news-item published in the ‘Indian 
Express’’., New Delhi dated 24th Feb­
ruary, 1982 captioned as “I. T. raid* 
in rrix big cities” ;

(b) if so, the details of raids with 
name® of the raided concerns and the 
incriminating documents along with 
unaccounted money found during the 
raids; and

(c) what action Government ere 
taking against those found guilty dur­
ing the raids?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
SAWAI SINGH SISODIA): (ft) Yea, 
Sir. .

(b) the Income-tax Department car­
ried out searches in February? 1982 
»n Calcutta based cases of transport 
organisations controlled by Goyal 
Group. A large number of office find 
residential premises of the members 
of the group, its allied concerns and 
connected persons/parties were al*o 
covered by the search operations at 
Calcutta, Bombay, Bangalore, Baroda, 
Ahmedabad. Kanpur, Patna, Madras, 
Ranchi, Delhi, Gauhati, Hyderabad 
and Coimbatore. Prima facie unac­
counted assets of the approximate 
value of Rs. 36.18 lakhs were seized. 
Besides, incriminating documents/ 
books of account were also seized.

(c) The scrutiny of seized material 
has been undertaken for taking ap­
propriate action under the law.

Overdrafts Facilities to Tamil Nadu

4300. SHRI D. S. A. SIVAPRA- 
KASHAM; Will the Minister of 
FINANCE be pleased to state:

(a) whether Government of Tamil 
Nadu have applied for and granted 
overdraft facilities from the Reserve 
Bank during the financial years 1980­
81 rind 1981-82 till iate;

(b) how many times the applications 
were sent and the total amount re­
quested in each such application and 
the total amount sanctioned each 
time; and

(c) whether Government of Tamil 
Nadu have been regularly repaying 
the overdraft?

THE MINISTER OF FINANCE 
(SHRI PRANAB MUKHERJEE):
(a) No. Sir.

(b) and (c). Does not arise.

Ways and Means Advances to Tamil 
Nadu from R. B. I.

4301. SHRI D. S. A. SIVAPRA- 
KASHAM; Will the Minister of 
FINANCE be pleased to state:

(a) whether Government of Tamil 
Nadu received any ways and means 
advance from the Reserve Bank of 
India during the years 1980-81 and 
1981-82;

(b) if so, how many time the appli­
cations were made and the details 
of the amounts asked for and the 
amounts granted; and

(c) whether any amount is out­
standing from the Government of 
Tamil Nadu on this date?

THE MINISTER OF FINANCE 
(SHRI PRANAB MUKHERJEE):
(a) Yes, Sir.

(b) The Tamil Nadu Government 
availed itself of ways and means ad­
vances from the Reserve Bank of 
India in one spell in 1980-61 and the 
maximum amount was Rs. 11.48



crores. During 1981-82 the State Go­
vernment drew from the Bank in six 
spells, the maximum amount of ad­
vance being Rs. 29.77 crores.

(c) No amount was outstanding as 
on 13-3- 1982, the latest date for which 
information is available.

Selling of Treasury Bills on behalf of 
Tamil Nadu Government

4302. SHRI D. S. A. SIVAPRA- 
KASHAM: Will the Minister of
FINANCE be pleased to state:

(a) whether the Reserve Bank of 
India sold treasury bills on behalf of 
Tamil Nadu Government during the 
years 1980-81 and 1981-82 till date;

(b) if so, how many times and for 
how much amount the treasury bills 
were sold; and

(c) whether the treasury bills 
were repaid to the purchasers in time?

THE MINISTER OF FINANCE 
(SHRI PRANAB MUKHERJEE): (a)
No, Bir.

(b) and (c). Do no,t arilse.

Export of Silk

4S03. SHRI RAJESH PILOT:
SHRI NAVIN RAVANI:

Will the Minister of COMMERCE 
be pleased to state:

(a) what has been the quantum to­
gether with value of silk exports, 
during the last three years, year- 
wise;

(b) how much of it has been in the 
form of finished products and how 
much as raw silk;

(c) what was the quantum of the 
above two categories in (b) produced 
in small scale and cottage industries— 
State-wise details; and
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(d) what has been the part played 
by Government in increasing the 
quantity and improving the quality of
silk for export? '

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
P. A. SANGAM): (a) The quantum 
and value of silk exports during the 
last three years are as follows: —
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SILK EXPORTS (Excluding Silk Wastr)

Y ear Quantity Value

Call figures in lakh sq. mrlrrs) (Rs. crorcs
app,

1978-79. . ■ 114-52 4o-12

1979-80. . . 106-89 47-26

1980-81. . . 124-13 52-38

1981-82. • ■ 106-23 50 ■ 49

(April-Dec.)

In addition, small values of ■ilk
waste are also exported.

(b) The entire exports indicated
above are in the form of finished
products. No raw silk is exported.
Howevtr, the following quantities of
silk in twisted form were exported
during 1980 and 1981:—

Quantity Value

25 Kg. Rs. 10,750

280 Kgs. Rs. i,rg,ooo

(c) The bulk of the silk goods ex­
ported is produced on handlooms which 
is in the cottage industries sector. 
State-wise details of production of silk 
goods are not available.



State-wise production of raw silk in the country during the last three
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years is i dicated below: —

S ta te s

A n d h ra  Pradesh  . 

A ssam  . . .

B ih a r  . . .

Jammu & Kashmir . 
K a r n a t a k a  . .

M ad h y » p ra d e sh  . 

M a n ip u r  . . .

O rissa  . .

T a m il N a d u  • .

U tta r  P rad esh  .

W estB engarl . 

O th e r?  . . .

T o t a l :  .

(d) Several measures have been 
taken by the Government for increas­
ing the qunantity and improving the 
quality of silk goods for exports. 
The important among them are:—■

(i) Steps being taken to increase 
the production of raw silk within 
the country. The Central Silk 
Board’s Mulberry and Tassar Re­
search Stations have evolved im­
proved races of silk worms and 
their hybrid combinations which 
have brought about increased pro­
ductivity and improvements in qua­
lity of raw silk. Several other 
measurues foj- improving the techno­

logies for cultivation of food plant*, 
rearing of silkworms and reeling of 
raw silk have also been taken by 
the Research and Development Ins­
titutions .

(ii) Several seri-culture develop­
ment programmes are being imple­

( Q u a n t ity in  la k h K .G .)

1980-81 1979-80 1978-79

7-98 5-73 2 - 3 0
1 65 1 95 1-46-

1-77 3 - 2 0 2 “ Z^r

0- 76 0 - 7 9 o- 7 5

28 -7 8 26-31 2 6 - 9?

0-66 0 4O 0 - 1 8
0 - 3-t 0-21 0 1 6 .

0-02 0 - 3 4 0 - 3 0

4 -6 7 3-88 2 - 6 1
0  0 5 0 - 0 5 0 0 1

3-71 5 - 2 2 4 -69-

0 0 2 0 0 7 0 - 0 8

50-41 48 05 4 l ' 7 7

mented in various states to increase 
the production of raw silk within 
the country. A  World Bank aided 
seri-culture project with outlay of _  
about Rs. 80 crores has also been 
launched in Karnataka from 1980­
81 onwards. An Indo-Swiss Inter­
State Tasar Project covering 7 States 
is also under implementation. With 
all these programmes, it is expec­
ted that the total raw-silk produc­
tion in the country will increase 
from its present level of about 
5,000 metric tonnes to 9,000 metric 
tonnes by the end of the Sixth 
Plan period. Also it is expected 
that the production of bivoltine 
variety which is a superior raw silk 
varity will increase to about 1700 
metric tocones by 1984-85, out ^f 
which 1100 metric tonnes will come 
from Karnataka alone.

(iii) As & temporary measure and u 
in order to over-come the shortage
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of raw silk during 1981-82, the 
Central Silk Board took action for 
import of 250 metric tonnes o f Chi­
nese raw silk under the Price Stabi­
lisation Scheme of the Central Silk 
Board.

(iv) The Central Silk Board is 
also operating Raw Material Bank 
for Tassar with a view to protect 
the interests of the rearers and make 
available tassar cocoons to the 
manufacturers at steady prices.

(v) In order to fill-in the gap 
between demand and supply, the 
Government is allowing import of 
raw* silk under Advance Licensing 
Scheme (Appendix 19, Duty Free 
Import) and Replenishment Sche­
me. These Policy measures increase 
the availability of raw-silk within 
the country and also make raw silk 
if international quality available to 
exporters at international prices.

(vi) The Government is also 
making steps to set up during 1982­
83, a Natural Silk Technological 
Research Institute to improve the 
quality of silk products for export 
purposes.

New schemes to boost tourist trade

4304. SHRI B V. DESAI: Will the 
Minister of TOURISM AND CIVIL 
AVIATION be pleased to state;

(a) what are the new schemes that 
are being introduced by Government 
during 1982 to boost tourist trade; 
and

(h) whether new schemes are be­
ing introduced so that the rush of 
the tourists for Asian Games which 
will be held in 1982 are fully met?

THE MINISTER OF STATE IN THE 
MINISTRY OF TOURISM AND 
CIVIL AVIATION (SHRI KHUR- 
SHEED' ALAM KHAN): (a) A  com­
prehensive scheme for the develop­
ment of tourism has been drawn up 
in consultation with the State Gov­

ernments/Union Territories on the 
basis o f the travel circuit concept 
which envisages integrated develop­
ment of 61 travel circuits covering 
441 centres by pooling the resources 
in the central, State and private sec­
tors. The actual implementation of 
schemes will be taken up depending 
upon the availability of funds and 
inter-se priorities. The schemes envi­
sage strengthening of the tourist 
infrastructure such as accommodation 
and transportation at centres galling 
along identified travel circuits.

(b) To meet the rush during the 
Asian Games, 9 hotels are being con­
structed in Delhi and one hotel is be­
ing expanded. Steps have also been 
taken to augment the transport faci­
lities. The carrying capacity of Indian 
Airlines will also be augmented by 
the addition of 2 Airbuses and 4 
Boeing-737 aircraft between May and 
October 1982, ITDC has been asked to 
bring out a folder on Asian Games 
which is expected to be ready by 
May 1982. The infrastructure created 
will also meet the needs of tourists 
even after Asian Games. Adequate 
tourist facilities exist at other centres 
likely to be visited by visitors to the 
Asian Games.

Export of ready-made garments to 
France

4305. SHRI K. PRADHANI: Will
the Minister of COMMERCE be pleas­
ed to state:

(a) whether Government have a 
proposal to export ready-made gar­
ments to France;

(b) if so, the total pieces of such 
ready-made garments proposed to be 
exported to France;

(c) when such garments are to be 
exported; and

(d) the progress made so far in 
this regard?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI

4182 LS—7
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P. A. SANGMA); (a) to (d). Exports 
of textile products to France from 
India are governed by the Agreement 
between the European Economic
Community and India on Trade in 
Textile Products. Under this Agree­
ment, certain categories of ready­
made garments are subject to annual
quantitative restrictions. The total
base quota level for such readymade 
garments for the calendar year 1982 
is about 9.325 million pieces against 
which 12,58,000 pieces have been ex­
ported from 1-1-1982 to 31-1-1982. The 
Quota year is from 1st January to 
December 31, 1982 and exports have 
to be effected within this period.

Lapsed policies of workers of co'il 
mines

4306. SHRI A. K ROY; Will the 
Minister of FINANCE be pleased to 
state;

(a) the number of Life Insurance 
Policies of the workers of coal mines 
in Bharat Coking Coal Limited under 
Coal Mines Provident Fund (Amend­
ment) Scheme  ̂ 1965 and Salary Sav­
ings Scheme which have lapsed with­
in Jamshedpur Division of LIC;

(b) is it a fact that negligence/ 
failure of C.M.P.E. and B.C;C;L; 
Authorities by not sending the premia 
of policy holders under the aforesaid 
schemes to the LIC are the main 
causes for the lapse of these policies; 
and

(c) action taken by Government to 
set the things rightt save the poor 
workers from being deprived of the 
benefits of Life Insurance for no fault 
of theirs and to compensate the loss 
suffered by the poor workers?

THE- DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) and
(b ). In February, 1982, there were 
well over 22,000 life insurance poli­
cies on the lives of mines workers of 
Bharat Coking Coal Limited covered
by the Coal Mines Provident Fund 
(Amendment) Scheme, 1965 and the

Salary Savings Scheme, Of these, 
there were about 3,600 ordinary life 
insurance policies with annual mode 
of payment of premium financed from 
the Provident Fund and the balance 
were Salary Savings Scheme policies.

Determination of the precise num­
ber of life insurance policies covered 
by the aforesaid schemes which had 
lapsed during a particular period 
would be a stupendous task, as indi­
vidual policy dockets would have *0 
be gone into. However, the LIC has 
reported the following position of the 
lapsation: —

(i) Lapsation of ordinary Jlife 
insurance policies covered by the 
Provident Fund Scheme is negli­
gible.

(ii) In the case of policies cover­
ed by the Salary Savings Scheme, 
deduction of premiums from the 
salary is discontinued at the inst­
ance of the employees. In such 
cases the policies lapse, with or 
without paid-up value, as the case 
may be However, when the deduc­
tions are resumed and premiums 
are remitted to the LIC> the policies 
are reinstated or revived, subject to 
completion of usual requirements 
in that regard.

(c) Having regard to the servicing 
needs of the policies in question the 
LIC has established a Special Cell at 
Dhanbad for constant follow-up of 
the matter regarding remittance of 
premiums by the employer.

^  i <FfT̂ T'Ff

4 3 0 7 . sfi TmrarniT : ^rr
f^rT jfsfl ^  ^  fa  :

(^ )  SPIT ^  | fa  m
3f>T*T qTTvT

C\ * —

*ht I  ;
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( ^ )  $t, ?ft | 
T ? ^  35  ̂ ^  ^  ^T7ar ^

^ * f« N K
% ^ 3 ptt\ f r  *T<r | ^  t  ^  ^
JTtiT fa  |7B S'lT'TTT
51^ % f̂ ltT ^  f^qr 5THT
f5PT%.fa<r f  5IT59H 3TfTT
.^>?ThR ^  3*iyr* I  ;

.■{it) ^ r  q ?  *R | fa  J 0 

<T3q #  ^T fBTeT^rtf ¥t
f3pff?r SW* ^T^T< sta
fc^r f  w  ?Flr « m i  ^1 I  ^^fa
i  S^HTT tT^' ;

(*r) q fc ^  3TT̂  *T 5^TT
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(y ) %* q-?: * k s r  ^  wit srfa- 
fa^r | ?

farT q a ra *  5f TVW *fcf{ («T> 
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( f a q ^ )  % *Tcr*fa
vfw?qV sqf^ci |  W

fT*rt°r ^  % 'srr^rsrjsrr
sqTqrfrqf gTTt fatftfsRT fa^TT ^T^T |  
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Setting up a paper mill in Baroda

4308. SHRI E. P. GAEKWAD: Will 
the Minister of FINANCE be pleased 
to state:

(a) whether it is a fact that Gov­
ernment propose to set up a paper 
mill near "Baroda to manufacture 
paper for rupee note to meet the 
shortage;

(b) what action has so far been 
taken *n *his matter; and

(c) when the same will be implex 
mented?

t h e  d e p u t y  ̂Min is t e r  in  t h e
MINISTRY OF~ FINANCE (SHRI. 
JANARDHANA POOJARY); (a) No, 
Sir. j, ^

(b) and (c). Do not arise.

Payment of amount/bonus to Central 
Governmen employees in lieu of Leave 

Travel Concession

4310. SHRI R. R. BHOLE;
SHRI PHOOL CHAND 

VERMA:
SHRI V. S. VIJAYARAGHA- 

VAN:
SHRI AMAR ROYPRADHAN-:
SHRI G. NARSIMHA 

REDDY;
SHRI ANANTHA RAMALU 

MALLU;
SHRI M. RAMGOPAL 

REDDY;

Will the Minister of FINANCE be 
please^ to state whether in view of
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huge amount spent on' Leave Travel 
Concession, Government propose con­
sidering to withdraw Leave Travel 
Concession ‘ facility and pay a fixed 
amount in lieu thereof or "bonus to 
their employees?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI SAWAI SINGH SISODIA): 
The proposal for payment of a fixed 
amount in lieu of LTC to Central 
Government employees has been con­
sidered but no final view has been 
taken. However, the Rail Tariff En­
quiry Committee has recommended 
cash option in lieu of LTC to the em­
ployees with a view to reduce pres­
sure on the railway passenger traffic. 
For the same reason, a similar sug­
gestion has been made by the Plan­
ning Commission. Government have 
not taken a final view also in this 
regard.

Securiy at Vlunerable points at Air­
ports in Delhi and elsewhere

4211. DR. VASANT KUMAr  PAN­
DIT: Will the Minister of TOURISM 
AND CIVIL AVIATION be pleased to 
state:

(a) whether on or about 14th Janu­
ary, 1982 an insant man intruded 
Into one of the hangers and managed 
to start an aircraft at Sivdarjung A ir­
port, as reported in the Evening News 
and other dailies.

(b) whether any inquiry has been 
made in this regard and responsi­
bility for such intrusion fixed against 
any official; and

(c) what security measures have 
been taken to avoid such incidents at 
vulnerable points at the airport in 
Delhi and elsewhere?

THE MINISTER OF TOURISM 
AND CIVIL AVIATION (SHRI A. P. 
SH ARM A): (a) On 10th January,
1982 an unauthorised person entered 
an Agricultural Aviation Aircraft on 
the apron in front the hanger at

Safdarjung Airport and started the 
engine.

(b) An enquiry was conducted into
the incident. No responsibility could 
be fixed against any official as the 
intruder wh0 was declared to be mad 
by medical authorities had probably 
made his, entry by jumping or cross­
ing the fence at some point and not 
through any entry gate, "

(c) Action has been taken to re­
inforce the boundary wall and the 
fence at vulnerable points.

Sick Tea Gardens

4312. SHRI AN AND A PATHAK: 
Will the Minister of COMMERCE be 
pleased to state:

♦

(a) whether the West Bengal Gov­
ernment is facing legal complications 
in taking over sick tea gardens which 
are on continued lock-out;

(b) if so, whether Government pro. 
pose to amend the relevant Act to 
facilitate take-over of such sick tea 
gardens;

(c) if so, the details of the same; 
and

(d) if not, the reasons for the 
same?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
P. A. SANGMA): (a) West Bengal
Government has informed that there 
is no statute which enables the State 
Government to take over sick tea gar­
dens on continued lock out. .

(b) to (d). The Tea Act, 1953 al­
ready provides for take over of the 
management of a tea undertaking or 
tea unit in certain circumstances i f  
the same has been closed for a period 
of not less than three months. Under 
the existing provisions of the Tea- 
Act Central Government can autho­
rise any person or body of persons: 
to take over the management o f ai 
tea undertaking or tea unit, which
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m ay include an agency of the State 
Government.

Silk producing States

4313. SHRI LAKSHMAN MAL- 
LICK:’ Will the Minister of COM­
MERCE be pleased to state the names 
c f  the silk producing States and their 
annual average production?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
P. A. SANGM A): Production of raw 
■silk in the different silk producing 
States during 1980-81 was as follows:

States Quantity
in lakh kg.) 

1980-81

Andhra Pradesh 7.90
Assam 1.65
Bihar 1.77
Jammu & Kashmir 0.76
Karnataka 28.78
Madhya Pradesh 0.66

Manipur 0.34
Orissa 0.02

Tamil Nadu 4.67
Uttar Pradesh 0.05
West Bengal 3.71
Others 0.02

T o t a l ; 50.41

Export of Sugar

4314. SHRI B. V. DESAI; Will the 
Minister of COMMERCE be pleased 
state:

(a) whether it is a fact that India 
•will export two lakh tonnes o f sugar 
in the current financial year by the 
'end of February, 1982;

(b) if so, whether the foreign ex­
change earnings are likely "to be more 
than Rs. 70 crores;

(c) what was the total sugar ex­
port authorised from October, 1981 
September, 1982;

(d) whether it is also a fact that 
India is asking for a quota of seven, 
lakh tonnes for 1982 calendar yea<r 
under the International Sugar Agree­
ment; and

(e) if so whether India’s request 
has been acceded to?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
P. A. SANGMA); (a) 1.29 lakh Mts
of sugar has been exported uptil 28th 

February, 1982.

(b) The total foreign exchange ear­
nings on account of this export are 
estimated at Rs. 42.4 crores.

(c) The export quota during the 
Sugar Year October, 1981 to Septem­
ber, 1982 is under the consideration of 
Government.

(d) and (e) The International Sugar 
Organisation has been requested for 
the grant of a substantial quota. The 
International Sugar Organisation’s al­
location is not yet known.

Public undertakings without chiefs

4315. SHRI RAM VILAS PASWAN:
SHRI RAJESH KUMAR 

SINGH;

Will the Minister of FINANCE be 
pleased to state;
m

(a) whether it is a fact that there 
are a number of Government of India 
undertakings which are functioning 
without Chiefs and if 30, their names;

(b) what are the reasons for not 
filling the posts;

(c) the time by when these posts 
will be filled up; and

(d) whether there is any adverse 
effect on the performance of these 
undertakings without Chief and if so, 
what are the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI
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SAWAI SINGH SISODIA: (a) to (d). 
It is not correct to say that a large 
number of posts of Chief Executives 
are lying vacant in the Central Gov­
ernment industrial and Commercial 
enterprises. At present there are only 
10 posts out of about 200 posts, which 
are lying vacant. The names of those 
enterprises where these vacancies exist 
are given below:

1. State Trading Corporation
2. Nagaland Pulp and Paper Co.,
3. Central Mine Planning & Design 

Institute
4. State Farms Corporation/Na­

tional Seeds Corpn.
5. Hindustan Salts and Sambhar 

Salts Ltd.
6. Andaman Nicobar Islands & 

Forest Plantation Dev. Corpn.
7. Rajasthan Electronics & Instru­

ments Ltd.
8. Educational Consultants (India) 

Ltd.
9. Indian Petrochemicals Corpo­

ration.
10. Bengal Chemicals and Phar­

maceuticals Ltd.

Qut of the above, selections in res­
pect of 8 vacancies have been finalised 
and all are under the active considera­
tion of Government. The post of 
Chairman and Managing Director. 
Indian Petrochemicals Corporation fell 
vacant recently due to the untimely 
death of the incumbent.

The time taken for finding the most 
cuitable persons which could sometime 
require re-selections, processing of 
such matters in Government, delay in 
the persons joining the posts, the 
selected persons not becoming im­
mediately available etc. are some of 
the reasons for these posts being 
vacant. However, in all such cases 
interim arrangements are made in 
order to ensure that the work does not 
suffer. Government are anxious that 
such posts are not allowed to remain 
vacant ard, in fact, are working to­
wards tJ1 system of making appoint­

ments in advance of such vacancies so 
as to ensure smooth succession.

Export of Iron Ore from Orissa

4316. SHRIMATI JAYANTI PAT- 
NAIK; Will the Minister of COM­
MERCE be pleased to state:

(a) whether he is a aware o f the 
acute problem prevailing in Orissa in 
the Iron ore mines due to inadequate 
export by MMTC;

(b) what is ’the quantum of export 
of iron ore from Orissa during 1981­
82 and how doe3 it compare with the 
export of the preceding tw© years;

(c) what steps are being taken1 to 
ensure that the export is augmented 
so that the iron ore mining industry 
in Orissa is saved from the present 
crisis; and

(d) is there a proposal for export o f
large quantity o’f iron ore to China 
from the mines in Orissa through the 
Paradip Port; when will this mate­
rialise? .

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
P. A. SANGMA). (a) and (b) MMTC 
exported following quantitieg of iron 
ore from Paradip port during the last 
three years;—

Year Qty. in Lakh Tonnes

1978-79 17.25
1979-80 16.52
1980-81 18.16
1981-82 16.3$

(Estimated)

Exportg have thus ranged between
16 to 18 lakh tonnes which has been *
more or less as per the programme.

(c) On1 account of continuous reces­
sion in the steel industry in the world 
the prospects of increasing export o f 
iron ore from Paradip port aire not 
bright. Government has already ^ap­
proved the scheme for improvement
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in the loading facilities at ' Paradip 
Port including installation of wagon 
tippler, replacement of reclaimer etc. 
This would be helpful in MMTC’s 
efforts to maintain exports at the pre­
sent level.

(d) A  four-member Chinese Delega­
tion v^ited India in November, 1981 
to ascertain the availability and suit­
ability of Indian iron* ore for the re­
quirement of their steel plants and 
the port facilities available in India. 
The Delegation expressed their inte­
rest in importing iron ore from India 
but mentioned that they would indi­
cate their precise requirements in due 
course.

Production and marketing' of Broad 
width Dress material as Saris

4317. SHRIMATI GEETA MUKHER­
JEE: Will the Minister of COM­
MERCE be pleased to state:

(a) whether it is a fact that the 
textile mills produce broad-width 
dress material and market them as 
saris in the domestic market affecting 
the handloom sector;

(b) whether this matter has been 
brought to the notice of the Union' 
Government by the handloom wea­
vers from West Bengal and other 
States; and

(c) if so, the details and Govern­
ment’s reaction thereto?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
P. A. SANGMA); (a) Under the 
existing Cotton Textile Control 
Orders, the Textile Mills can produce 
broad-width fabrics, not reserved for 
tne Handloom Sector, which can be 
processed and sold as dress materials 
as well as saris.

(b) and (c). No specific complaint or 
representation has been received from 
handloom weavers from West Ben­
gal and other States. However, the 
Minister for Cottage and Small Scale 
Industries 0f  West Bengal had raised 
this point at the first meeting of the

re-constituted All India Handloom 
and Handicrafts Board. The Textile 
Policy Statement of !>th March, 1981, 
provides for continuance and effective 
enforcement of certain item3 reserved 
exclusively for Handlooms. With a 
view to assessing the effectiveness of 
reservation for handlooms and sug­
gesting measures for making the re ­
servation orders more elective, Gov­
ernment have appointed a Study 
Group. The Report submitted by the . 
Study Group is under consideration.

Manufacture of Black and White and 
Colour TV Shells

4318. SHRI ARJUN SETHI: Will
the Minister Of DEFENCE be pleased 
to state: ;

(a) whether there is any proposal 
under consideration of Government 
for a collaboration through Bharat 
Electronics Limited for the manufac­
ture of black and white T.V. shells; 
and

(b) if so, the details regarding the 
modifications to include manufacture 
of both black and white and colour 
TV shells?

THE MINISTER OF DEFENCE 
(SHRI R. VENKATARAMAN); (a) 
Yes, Sir.

(b) For manufacture of both black 
and white and colour TV shells, modi- 
ficationg would be required to include 
equipment for manufacturing colour 
glass funnel, cold-end facing and 
polishing facility for colour glass pan- 
nel, and a separate glas3 melting tank 
for melting the colour glass panriel.

Smuggling on Indo-Nepalese and 
Indo-Bangladesfh Borders

4319. SHRI M. RAMGOPAL
REDDY: Will the Minister of
FINANCE be pleased t0 state:

(a) whether it is a fact that gpods 
worth several lakhs of rupees are 
exchanged illegally across the Indo- 
Nepal and Indo-Bangladesh borders;
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(b) if so, whether a number of offi­
cers an'd/ men of the Railway Protec­
tion Force, Railway Police and Bor­
der Security Police are in league with 
the smugglers; and

(c) what steps Government are tak­
ing to check thesie activities on the 
borders?

THE MINISTER OF STATE IN 
.THE M£NISTRY OF FINANCE (SHRI 
SAWAI SINGH SISODIA): (a) There 
is no authoritative estimate of the 
value of goods smuggled across the 
Indo-Nepal and Indo-Bangladesh bor­
der. However, the value of goods 
seized by the Customs authorities 
while being attempted to be smuggled 
across these borderg during 1980 an*d
1981 are available and are given be­
low:—

(A p p ro x im a te  v a lu e : R s. in  la k h s )

Y e a r In d o -N ep al In d o -B an gla d esh

b o rd er bo rd er

1980 166 156
1981 224 225

(b) No, Sir. However, a few cases 
of involvement ô  personnel of the 
Railway Police and Border Security 
Force in smuggling activities have 
come to the notice of the Government 
in the recent past. During 1981, two 
personnel of the Railway Police and 
three personnel 0f the Border Secu­
rity Force were found involved in 
smuggling activities. Appropriate 
action under the law has been initiat­
ed against them.

(c) The preventive and intelligence 
machinery of the Customs Department 
along the Indo-Nepal and Indo-Ban- / 
gladesh border has been strengthened. 
The concerned enforcement agencies, 
namely, the Customs, State Police, 
and Borcler Security Force authorities 
have been alerted to prevent any 
attempts at smuggling across these 
borders.

T m m y z  w vf ft TO w ny  fam  
% rfiiff faSr ^

43 2 0 . im  fanra m x m  :
TOT farT *Tcft ^  ^t
fa  :

t w j  tot | q f*  %
^TPT «r spf *flt
^  st ssrfipp Trfifr %

vCT 5T5T ^ ld  I'T *1 )̂ 
f^TT i|; =m1 <

(w )
„*K+K sTITT TOT spRT̂ Tljft 5TT

r

far! *31 <W JftJtTtTcff («f,’
5̂ n7T) ) : (*?) ? fk  ( ^ ) .  ?T17cfa'
4 '^  sttt w p fr  siTvft

yuu-Ht % y^rncT 
*T MIK1 sflcl f̂ TCT *T T̂' TTFT W  f  I 
'R^.^rT, 1 9 76 ,^T, 1$77, ^T, 1978 
T̂T, 1979 3R-, 1980 % ^Cs '  C\ '

% zFm x, snarrft srw % t o  srrr 
f ^ R  TT̂ T t  f^r titt fTfq sr fW  (̂ TrJRT
f^ r )  ^ f t  ^t yfffvwd'i w :
45. 7, 40. 6, 35. 8, 3 1. 7 35. 5

I STTT TTTH>I jjtt

sd w r ^ f r  ^fofiwa %
W  i f  ?ft% feT

1 . ^t % W  ^ f t
?rf̂ zTPT #  oamw  «rrat |  i

2 . $*G  ^ c R  S V T  ftod ^ d  %  

^ tp t sra % ?rraTT qr iffaPTT^F ^ r
^t s^«i^tr i| f^Rf ^  ?r^r

^Rff % =(T<Tr< cT̂TT
M̂HcldT spt WT 5TRfr

I  I
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3. <-fWdT STFcT ^T^"Rt 
5nRTfWf =pt ^ r̂Tsq'cTT cT^ sn fotf

^PiPMd ft ft 
fcr ^  src^rsff 

f%«TT r̂rar | i
4 . ^TRTR ^  f  9TvT sfft

q-^ft % fa q  uiKsimf %
% srrcft K m  ft sr^Fl' fa  or
w  | I

5. «r5f *frcrr t  ^ r ^ s rft

(?r^ *rq) sq-^rr 3Rft | fag- % wrm x  
faq’GR' cT4T ^T^qT % tfHT W

3T5T ft̂ T STOTTT TOr | I
6 . TR3T *K+-K % 3T5mr̂ r°F era

^nreri wnfl1 r̂rat t  i 1

7 . jfR'^T 3T*ff
% fa-Tre ^ r^ ftfa s tr  ^ i w f  i

f^H * 3 ^ 4  ft ST^fan 3?Tfe/W!T*-
s r w f a  % ^«rsrTtf

4 321;. «?f TT*T fcr^T?? <TT*KTT;T : 
wrfsrri ^n^^tf^TT ^ r  fa  :

(sf) ^  % ftsTT^ ft I < fatfft
^ 4 ^ R t I  sffa Ĵ̂ ft faaft 
^4^-rtt ^rrfaff srtr snr-
^gfarr ^ 3 rr% q f % | ; ? fk

(g-) ^ r s r ^ f a r
^5rr% £rf % face srnf?nT ^ter grr ^

far* ftSTi'aM ft X W  ft^f (SH ?TarTf 
f f t$  f a < f r f e 4 T ( * )  fa rT  *  %  

iSfaqT^FT % ftW  ft 5Tftf̂ RT g^TT ^T 
^  fa^xw r̂a- ft^F-T ^ I

(*?) 5Tft * q  fa ’ , '^ ’ srk  Y  
7̂T îW?T jo, M l <r̂ T?f I ^mT *=(■* <*VCs

%  q m i d ,  f a r t f t ^ T ^  g f^ r  w r -  

?pff 3TRT ^rfft^T 5 fk  WRTf^RT ^ S R  
faWPT f̂t ^R)d faft ^  f^ T  T^t %
srraR; qx, ^  f*nrr»r ft^r ^ fa  ft^rr sn^ffr 
?tR  ^ q v r  s k t  ^o

y«il'<jeii^f ft *  5rr% ̂ fh: *r %-
facT tif^rl, d4-nl -̂
^TTf ^T HTH'i+’H I  I ^q- ‘'q' % ̂ o
f t t t  w f  t T ^ d ^ r  g r r r  ^  ^rift 1 1  

ft^rif srrffer^Rt m f« T ^  ^ f f
% *PTZT ^  T̂irqr sff)3 %
^r^qT^T ^ r ^ d ' ^  | I ftfa^T, 
■dTq+d v i w i l ^ i O '  %  ĵq r̂sa- ^  ^

w  3rrfir/fl*fl%5T ^  ^j=ifi-
^iT T  ^  WMt q^t r̂t TOT f̂t̂ TT 1̂ ̂  3  
^  t̂cfT I  I ^T % T̂?TTTr,
3 rf^ -f^ fa r % 5rraK q r ^  Jjft q rf % 
w n r f t  f t  m w T  ^  fr ^ r  i

1—1—1982 “ft 'M'MW 2 ft ^fc’ l̂Rsjd 'ti'M* 2 ft ^ f^ rfer
fT«T% % O
^♦HifVfl f^r 

f t w

+ +H'̂ lRM'f qft 
ft^rr f t  f t

«n% % ^ 4 iiR ^ l +1

. ftWT

+-n^ iR mI
HW\ ft ft ^T^f^d' 
'jR-'Jl'l fd" %

l 2 3 4

1 /fT  ^ 477 30 7
W 1 2/?TT 5T/ O 1310 148 1 1

3/^q1 >3 1337 144 7
4/tfq/ n9 821 241 25

3945 563 50
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Recovery of Taxes from Film Produ­
cers /Distributors/Financiers

4322. DR. VASANT KUMAR PAN­
DIT- Will the Minister of FINANCE 
be pleased to lay a statement ghow- 

' ing:

> (a) the figures of actual recovery of 
all taxes from (i) film artists (ii) film 
producers, (iii) film distributors and
(iv) film financiers effected during the 
year3 i979, 1980 and 1981;

(b) the figures of 15 highest cash 
recovery figures with the names of 
the persons from whom the recovery 
was done and the balance due,, if any, 
each of the above category; and

(c) in how many cases from the 
above categories the assessments have 
been compounded and/or settled at 
I.T.O., Income-Tax Commissioner or 
Board level?

THE MINISTER OF STATE IN 
THe  MINISTRY OF FINANCE (SHRI 
SAWAI SINGH SISODIA): (a) to
(c). The information sought in the 
question is not readily available. Its 
collection in respect of all persons 
covered by the question will take con­
siderable time and labour. The re­
quisite information is being collected 
in respect of the film artists, film pro­
ducers, film distributorg and film 
financiers whose returned/assessed 
income for any one of the assessment 
yearg 1979-80, 1980-81 0r 1981-82 was 
rupees one lakh and above, /v state­
ment will be laid on the Table of the 
House as soon as possible, after the 
collection of the information.

Grievances of Scheduled Castes and 
Scheduled Tribes

4323. SHRI R. R. BHOLE: Will
the Minister Of FINANCE be pleased 
to state:

i

(a) whether it is a fact that, the 
Reserve Bank of India hps advised the 
Managers of itg various offices and 
Liaison Officers for Scheduled Castes 
and Scheduled Tribes in the Central

Office to meet the representatives of 
the SC and ST Associations/Organi­
sations and take action to redress 
their grievances (para 224 of R.B.I. 
Annual Report for the year 1980-81);

(b) if so, the reasons why the
authorities of Reserve Bank of India 
are not replying to the Communica­
tions pertaining' to the grievances of 
SC and ST employees the Reserve
Bank of India received from Reserve 
Bank Of India SC/St  and Buddhists 
Employees Organisation, Nagipur; and

(c) whether R.B.I. has received any 
representation in this regard from the 
SC/ST and Buddhists Employees 
Organisation, Nagpur and if go, what

• action has been taken in the matter?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a)
Yes, Sir.

(b) and (c). The representations re­
ceived from the Association o f SC/ST 
employeeg of Reserve Bank of India 
are examined by the Bank and the 
decisions are communicated infor­
mally to the signatory of the letter. 
Besides, the officers in the SC/ST Cell, 
who periodically visit Nagpur office 
in connection with inspection o  ̂ Ros­
ters explain t0 the representatives of 
the SC/ST organisation Bank’s deci­
sion on their representations. The 
Bank, however, doeg not enter into 
correspondence with the unrecognis­
ed sectional associations of employees.

j f a  W T O  * T C P » r c ff  T T T O W

4324. sf; : Jfqr ftra
fiTT for :

(^p) STRi sTfteT, %
W IM ^ STCT g|KI«nfl
Mldql cptt oqrrrf^ff ^  wttd»tctV
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sro! % sffcnr, f%crft Trfsr
Tp5j3

( ^ )  *r nĵ Tmih fâ Ti"
m r  ^rmirqT % tot | spf
^ IHi ^-sl^r % <slVf fPTvf TTW^T %• -  ̂ O
'5ttul eTT  ̂ M «ll <iuî n
9TWT ^ ?r tfit ^rr ferr

(<1 iw ^ra" )

n3?trt>0 ^ i+ d ?

T O f 3 1 -1 2 -8 1 ^Tcff #  3 1 -1 2 -8 1
«<sMT «t<4,'|i|r +r =i+ ni

<+H <+H

1 2 3 4 5

1979 . . . 1 16. 74 51 2. 36

1 980 . . . — — 9 1 . 23

1981 . . . 5 5 5 .0  7* 7 0. 53

*mmf tt gfeut otstV v i  sff ^  ifl^rr | i

t'sp ^  gf̂ RT f%3T I  fsp SIT̂ T 
% TTTEzm ^ > 14  fa o^lHlO

^rt ^ r  % hi*i?i f^^ ft îH<i 'TT 
%7ftq- ^ra^nr Jr F«h it  t o r
ipH «TT TOffip ^T7!- ̂  5R<fR STWT 3T^J^/

STgffa mTy^iO' St tfKV

*rf f^ frr fW ix t % srpt<t ^  i

^ w  t o t  r̂ ^

% tttw % *r

%^T ^  *TR% TT f^TTT f w  *TT 

TOTf% ^T M'MT % *TR% TT fa^TT 

^Trf T̂T ^pitf ?fa*r STT^^lft

STfapff % sffaT ^  T̂icTT «TT I

^f+«i, îV> ^,Tict> ^ ?T 1 3 l̂d ^T

t o r  ^  f^rq t t w  

3fT ^TT ts t  I

( it ) 5TK|U|*fi 5TTW^rqWT ^ fa  
^nrWif ^  w  ^ ^ t t  faqT ?

fsrFT «un*w Si r̂cpfT̂ f; (&f< a w iw  
p i l V ) :  (^ )  STTO^lHTfRT
fra ?r 3 ^ ff 3r qTTT̂ RTt *r x m -

t t i U  W f W T , g"RT ^ T T̂̂ iWT ?ftT STZ' V3
5tiuictia?^T ^Tlt'd ^rftr
^  5T̂ TT :—
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*rara> =afr?T wtar

4325. «fi : WT

"CSTT *T<3t ^  ^di l̂ fî TT fa  :

(^ ) tot *r ^ r  f^TR  tftar

r̂r ^  *tp?ft % fc^sT

:^ T  =Fi |  f a  * f a f t

■art ^t r  ir I , ^r faqr *rnt 

^rk ^r% ^rcra^T 

•■sfa faqT 3fr^; 5rk

( ^ )  ir fe  n|t, eft ^ r %  tot

TSTT *5f; (sft STRo ) :

{ ^ )  ^fk ( ^ ) -  drf+^W M W TS 

20 <%£ ^ R t I  *ffc S^fat

=1dH H f d P i r ^  pJftfH ^T^t

fasrrl r̂t wnrfw | , tstt ^nwr^cmft 

f̂r grr 1 1 srt: w  sr?^ ^r srk 

^ T  3R̂ T qr I^TTT Sjfat ftraTf Sfa  

^  7̂T ^cTR ?Tff |  I

STetftTfW *Tf?> ?f7t =5̂ 51 *TR% % 
^Ttf * i  U.'tf snfa

4 326. «Pi TT^a : sRr

TST( 4cf) q$? °)ci 1̂  3?t 'jiM 1 ^ ,jt  fa  : 

( ^ )  f̂iTTT ■fTf '̂ sR T

fa^  «rr t| z m  srhr $  sreqterarc

°Ft V)4 1 *+> <*) =n1 < ^T-T^ipr % 

^ p f  i f  s H t  3nTRT ^  ^R&T TOT

f ;  affc

( ;sr) ?rs-̂  ?rt

fasrr «ri^irT s r k  w r  sraror s rr^ rr  ?

^«fTT#5fy (sft 5gRo :

(^ )  *fk  (m) : ^TrR 5|%?T SR^R %

fairW  f a i u n  sift 1 *  *&t wtsr

f̂hi ?icT̂  ^r ?fpt

1 964 3r tfk r i r t  qr 1 frirfq  ^t 

sft^ft 5r*Tf?r ^ t ^ rut ^ r -w ro C\

^ 'fa  h iti titfP '̂i 1 îrft f̂t I 

eT^pR ?T^T, 19 77 T̂ ^iTT ?T3̂ r 

^fts^t % =Ft tt* z  % ?rfa

^ $r fa^T 1

f̂tirr ?r^r ssr *ftr1 Cv

efc^RT faRT’JT ^ff f^T %

*T ;Tgt ^T ^fhc ^ 7 %  ^T? IT ^R5f ?T?tC\

qr % qro ^  qia- ^r 5r̂ rrfaeT

fW PT % ^RW Q P F  ^t cfTrfq-eT 

|t% ^T SHFT Tr^T ^R^R ^ f̂ TTSTTT 

TfT I

^T TTPT  ̂ TF^T *n3JfT % ^r«T 

^r^FT % ^T  ̂ T̂f̂ 7 ^t ’sftfT ^r 

^TR- 19 7 9 - 1 9  8 0  *  9T^ fa«TI »T«Tr «iT I'O

zft̂ r̂r % 5T̂ RTR ^¥37 f̂r ^ T'O • •

^  T̂T ^FT ^pr, 1982 FTTT ?fk  ?TcTf

Jpr ?̂nT 19 8 4 -8 5  cT̂ P ^ :r fa^  *

^  srm r |  1
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*TT ‘

4327 . : TOT
«T?fe»T ? fk  HnR ^  T̂cTM
•PT I •t' î f% ;

(^ )  ^ r\ T  SRT *  1 9 8 2 -8 3  % 
q^f^r #^rmr % f w r c  7T fw r r  
ojtst fk^rrr sftr

(*j) TOT W  p
^ f f  % PhhW  % f^ r  ^  f w r  
t o r  w  | ?

qif?JT w k  fa < rm  *rgrr?w 
-$f T[3Ef * 3 ) (sfj Gjtife «rra ) : 

( ^ )  WWicT % cfk  TT cpf^T
feW T WTT 1 9 8 2 -8 3  % ^TFT ^ f r R  
S^r % SF*nf <T rpr^t, fWFT ?ftT .^4)H 
flr ^i-w.^1 r̂r f ^ r K  m ^ r  ;T O  

^T 5PFTA" ^ I c^TRt f̂tX M *1 *i I *"Tl ^T ^nft 
iif-d'H' fror ^ tr t  |  1

(*sr) r̂nxT fk^H  f5f*nr ^t 
^ rfrTT era Jf fftesff p r m r  TO- 
% far* STfflTC J :—

■ stcr: #
*fr^T *T ^  fr^T qfTTT^Tr
^rrrr^r i o o ^ R f ^ %  3- ^ r qfc- 

MR+eMHi *rf | fcrer foftvr 
spf^rmf *r grr ferr  i

: w xa  t o ^ t  fa+mo

^ T F R ^ < + l< gT T T ?T W F T ^  2 5 -3 0o

3T% T̂ > ^idel' ^7T Rl -H Tul 
Cpv f^TTT^T | I

: sTrTTtrijfr if ? iw r  
1 5 - 2 0  % fa iiH  snrcr

t f i fw  to r s r  ^  m
Jrsrrsw gr^ rc  ^*r < r̂ spRfr?r | i

^TTef‘* fovrcr ?r
t o ’, f^ r i^ f  ^ i t t o - ,  f^Trfur 

? r $ (  s fk  s t t * ^  w r^ R r  tR^t^vt 
t o 1 % gfqcf w f  qr w f t  ^nsfr 
f̂r T 9 i w ^ '|  1 ^TTef cRJn*tor^r 

R rw  ?r t \& \ pr^rrx ^r *fir ^  q-î n- 
^  fte?r ^r q*^r ,̂- îq- if 
Sr Rim't I  i

f^ T T  : ^TRcf ^ 3 ^<D

fn*w ? fk  grrr o

30 ^?*Rf ^n^r^^ic^- 
^r ^ r  fr^ sfr  stwrt
f^rTi£ft?r | i

Licensing Policy for opening branches 
of Nationalised Banks

4238. SHRI R. L. BHATIA: Will
the Minister of FINANCE be pleased 
to state:

(a) whether during September 1978 
Government had formulated a licen­
sing policy for opening branches of 
nationalised bank9 in different areas 
of the country;

(b) whether the focug of the j>olicy 
wa3 om the expansion of banking faci­
lities in deficit areas and the reduc­
tion of Inter-State and Inter-district 
disparities in matter of economic de­
velopment;

(c) whether this policy was to re­
main in force upto June, 1981;

(d) whether Government have made 
a full assessment of the p°licy vis-a- 
vig branches opened in the different 
States, State-wise, during the last 
three years and to what extent the 
above objectives were fulfilled;

(e) the States where this policy di­
rective was not adhered to; and

(f) what new changeg have been
introduced after June 30, 1981 so that 
the aberrations, if any, found in the 
implementation1 of the above policy- 
are set right, v
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THE DEPUTY MINISTER IN *THE 
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY). (a) to
(e). Yes, Sir. With a view to improv­
ing banking facilities in th^ rural and 
semi-urban areas and also to rectify 
the existing inter-State/Intra State 
imbalances, the branch licensing) 
policy for the period January, 1979 to 
December, 1981 (since extended to 
March 1982) aimed at providing a 
bank branch, on an average, for
20,000 people in rural/semi-urban 
areas. Pursuant ’to thia norm, a 
■branch expansion programme for 6513 
additional branches was required for 
all the States on a district by district 
basis. However, during the period 
from 1st January, 1979 to end-Sep- 
tember, 1981 Reserve Bank of India 
issued licences/authorisations to diffe­
rent banks (including regional) rural 
banks) for opening 9458 additional 
bank offices in rural and semi-urban 
centres. In addition banks held some 
unutilised licences of earlier years. 
Out of these 6149 offices had already 
been opened by the end of Septem­
ber 1981 and banks were holding 
authorisations for opening offices 
4721 more centres in rural and semi- 
urban areas.

With the implementation of the 
licences issued by the ReserVe Bank 
under this policy (upto e^d June 1981) 
the number of district where popu­
lation coverage in the rural and semi- 
urban areas is poorer than one branch 
for 20,000 people in rural/semi-urban 
areas, is expected to be reduced from 
225 in 1978 to 71, mainly in the States 
of Assam, Bihar, Madhya Pradesh, 
Maarashtra, Orissa, Uttar Pradesh 
and West Bengal. This position is ex­
pected to further improve with the im­
plementation of licences issued by the 
Reserve Bank after June ~1981.

(f) Reserve Bank of India have 
recently formulated a new branch 
licensing policy ^or. commercial banka 
for the three years 1982-83 to 1984-85. 
T h is policy will continue the thrust

Of the branch expansion programmee 
on1 improved spatial coverage and will 
aim at improving the Jbanking cove­
rage to the level 0f one bank office 
for a population o f 17,000 in the rural/ 
semi-urban areas on the baslg of
1981 censug by the end of March, 1985 
on a blockwise basis.

The State Governments have been 
asked to identify rural unbanked cen­
tres in consultation with the District 
Consultative Committees for opening 
new bank offices. Allotment of cen­
tres to banks will be finalised by Re­
serve Bank of India on receipt of re­
commendations of the State Govern­
ments.

World Bank’s Supervision over Six 
World Bank aided Projects ,

4329. SHRI c HITTa  BASU; Will 
the Minister of FINANCE be pleased 
to state:

(a) whether the attention of Gov­
ernment hag been drawn to the re­
cent report of the World Bank’s 
supervision team which recently scru­
tinised the progress of six World 
Bank aided projectg in West Bengal, 
Orissa and Bihar; and

(b) if so, whether Government have 
taken any steps t0 accelerate the pace / 
of progress?

THE MINISTER OF FINANCE 
(SHRI PRANAB MUKHERJEE). (a) 
and (b). Supervision Mission's of the 
World Bank group regularly visit 
projects being assisted by the Bank 
to review the progress of project im­
plementation. The reportg of such 
Missions are made available by the 
Bank t0 the Government of India and 
the State Government concerned. 
These are carefully considered and 
appropriate measures taken to ensure 
the smooth progress of project im - 
plementation1 and to remove any diffl- '' 
culties that might hare come to light.
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Memorandum submitted by FTCCI
regarding improvement of invest­

ment climate in the country

4330. SHRI CHITTA BASU; Will 
the Minister of FINANCE be pleased 
to state:

(a) whether the F.I.C.C.I. has re­
cently submitted a memorandum sug­
gesting certain proposals for the im­
provement of investment climate m 
the country;

(b) if so, the salient featureg of the
memorandum- and )

(c) reaction of government thereto?

THE MINISTER OF FINANCE 
(SHRI PRANAB MUKHERJEE) - (a) 
and (b ). The Hon’ble Member is pre­
sumably referring to two studies for­
warded by the President of FICCl. In 
the first study entitled ‘Scheme of 
excise duty relief to en‘courage in­
vestment in new units’, it has been 
proposed that substantial excige duty 
relief should be granted on additional 
production made by all industries in 
the core sector. In the other study 
entitled 'Inflation' and Depreciation’ , 
the suggestions include, increased in­
vestment allowance, or the grant of 
increase^ depreciation allowance to 
a]] industries with a view to promot­
ing rapid industrial growth.

(c) Suggestions made by various 
persons, organisations and institutions 
are considered while formulating the 
budget proposals. The Government’s 
proposals are contained in the Budget 
1902-83.

Central Government’s help with
Tourism infrastructure in Orissa

4331. SHRI ARJUN SETHI: Will 
the Minister of TOURISM AND CIVIL 
AVIATION be pleased to state:

(a) whether Central Government 
have been extending their coopera­
tion to guide and help tourists in 
Orissa with infrastructure;

(b ) whether Government have 
assessed as to whether this infrastruc­
ture is sufficient to meet the require­
ments of tourists in that State; and

(c) if so, the details in this regard?

THE MINISTER OF STATE IN 
THE MINISTRY OF TOURISM AND 
CIVIL AVIATION (SHRI KHUR- 
SHEED ALAM KHAN): (a) Yes,
Sir. A statement showing the facili­
ties provided in Orissa during the 
various Plan periods in the Central 
Sector is attached.

(b) and (c). The development of 
tourist infrastructure is a continuous 
process to meet the growing require­
ments of tourists. As a long term 
measure, following travel circuits in 
Orissa have been identified for tourism 
development in consultation with the 
State Government. Tourist infra­
structure will be developed at these 
centres in an integrated and phased 
manner by pooling the available 
resources in the Central, State and 
private sectors:

(i) Bhubaneswar-Puri-Konarak - 
Dhauli-Ratnagiri-Lalitgiri-Udaygiri - 
Bhadrek-Chandipur-Khiching-Jeshi - 
pur (Similipal) and back.

(ii) Bhubaneswar-Chilka lake- 
Gopalpur-on-Sea-Tapta Pani-Kora- 
put - Bolangir - Jharsuguda-Angul- 
Tikarpara-Talcher-Bhubaneswar.

Presently, the Central Department 
of Tourism proposes to construct a 
Forest Lodge at Simlipal National 
Park and prepare master-plans (land- 
use plans) of Lalitgiri, Udaygiri and 
Ratnagiri, with a view to their future 
development. The I.T.D.C. proposes 
to construct 40-50 room hotel at Puri 
and beach cottages at Konark jointly 
with the Orissa Tourism Development 
Corporation. The India Tourism Deve­
lopment Corporation also proposes to 
expand Hotel Kalinga Ashok at 
Bhubaneshwar to cater to the grow­
ing demand of tourists. It has re­
leased Rs. 3- lakhs to the State Gov­
ernment for jointly developing a lion 
Safari Park at Nandan Kanan.

The development of facilities at 
other tourist centres included in the 
travel circuits mentioned above will 
depend upon the availability of funds 
and inter-se priorities.
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Statement

Facilities provided during previous plan periods (from ‘April 1956-March 
1981) by the Department of Tourism and the India Tourism Development

Corporation in Orissa.

Centres:

Department of Tourism
1. Konark

2. Bhubaneswar

3. Puri

4. Rambha
5. Chilka Lodge

India Tourism Development Corporation
1. Bhubaneswar

2. Konark

Facilities'.

1. Tourist Bungalow
2. Master plan (land-use plan)
3. Tourist Bungalow
4. Tourist Bureau
5. Tourist Bungalow
6. Tourist Bureau
7. Youth Hostel
8. Tourist Bungalow,
9. Motor Launch

10. Travellers Lodge (now converted' 
into Hotel Kalinga Ashok)

11. Transport Unit.
12. Travellers Lodge.

Number of vacancies lying: unfilled in 
Enforcement Directorate

4332. SHRI RAM SWARUP RAM: 
Will the Minister of FINANCE be 
pleased to state:

(a) whether it is a fact that a num­
ber of vacancies in various executive 
grades are lying unfilled in the En­
forcement Directorate;

(b) if so, the number of vacancies 
in each grade giving reasons for not 
filling up the posts;

(c) whether in view of the Prime 
Minister’s directive that no post should 
remain unfilled, Government propose 
to fill up all the posts;

(d) whether in filling up selection 
grade posts, merit has not been given 
due consideration in the recent past 
and Departmental Promotion Com­
mittees are not constituted annually 
to consider the candidates for selec­
tion;

(e) if so, whether Government pro­
pose to look into such cases of extreme 
merit which have been ignored in the 
recent past; and

(f) if not, the reasons therefor?

THE MINISTER OF FINANCE 
(SHRI PRANAB MUKHERJEE): (a) 
and (b ). Yes, Sir. One post each in 
the grades of Special Director, Addi­
tional Director, Inspecting x Officer, 
Inspector of Customs, Inspector of 
Central Excise, Inspector of Income- 
tax, two- posts each in the grades of 
Deputy Director and Investigating 
Officer, three posts in the grade of 
Assistant Director, four posts in the 
grade of Chief Enforcement Officer, 
ten posts in the grade of Enforcement 
Officer und 24 posts in the grade of 
Assistant Enforcement Officer are pre­
sently lying vacant. Action to fill up 
■these vacancies is already in hand. 
The posts in the grades of Investigat­
ing Officer, Inspecting Officer, Inspec­
tor of Customs, Inspector of Central 
Excise and Inspector of Income-tax 
have been kept in abeyance till the- 
finalisation of the report of the Inter­
nal Work Study Unit which studied 
the office in which these posts were 
located. The posts in the grade o f  
Enforcement Officer are lying vacant 
on account of a stay order from the 
Kerala High Court.
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(c) Yes, Sir.
(d) No, Sir.
(e) Does not arise. .
(f) Does not arise.

Senior posts in the Directorate of 
Enforcement being manned by Officers 

from other Departments

4333. SHRI RAM SWARUP RAM: 
W ill the Minister of FINANCE be 
pleased to state:

(a) whether it is a fact that several 
senior posts in the Directorate of 
Enforcement are presently being 
manned by Officers drawn from other 
Departments;

(b) whether several officers have 
been given extension after extension 
of their terms of deputation against 
the interests of the departmental 
officers;

(c) the particulars of the officers 
who have been given more than one 
extension along with the reasons for 
such extensions;

(d) whether the Senior Officers on 
deputation manage deputation of 
their term with a view to get con­
venient posting of their choice in their 
present Departments after reversion, 
causing resentment in the mind of 
the Departmental Officers; and

(e) what is the policy of the Gov­
ernment in this regard and the num­
ber of posts still lying vacant along- 
with reasons for not filling such posts?

THE MINISTER OF FINANCE 
(SHRI PRANAB MUKHERJEE): (a) 
Yes, Sir.

(b) No, Sir, as the deputationists 
do not hold the posts falling in the 
quota fixed under the recruitment 
rules for promotion of departmental 
officers.

(c) Since 1980, two Deputy Direc­
tors, one Assistant Director, one Assis­
tant Legal Adviser and one Inspect­

ing Officer have been given more than 
one extension in the public interest.

(d) No, Sir. There can be no cause 
for resentment in the mind of depart­
mental officers as the deputationists 
are appointed only against the depu- 
tationist quota. Since the officers of 
the feeder services cannot be com­
pelled to come on deputation to the 
Enforcement Directorate, the choice of 
station of those who volunteer to be 
considered for such deputation, be­
comes relevant.

(e) 11 Group ‘A ’ posts in various 
grades are presently vacant in the 
Enforcement Directorate. A few 
posts have been kept in abeyance till 
the finalisation of the Report of the 
Internal Work Study Unit which had 
studied the office where these posts 
were located. Action is already in 
progress to fill up the other vacancies. 
The selection of officers for deputation 
quota posts is made on their merits 
and suitability; and the question 
whether period of deputation is to be 
efacten(i,ed in any particular case is 
considered in the public interest.

Delay in flights of Air India from 
Delhi and Bombay

4334. SHRI DAULAT SINHJI 
JADEJA: Will the Minister of
TOURISM AND CIVIL AVIATION be 
pleased to state:

(a) the steps being taken to reduce 
long delays for departing passengers 
flying Air-India flights from Delhi and 
Bombay Airports; and

(b) whether additional facilities
are being urgently provided to Air 
India passengers to counter their
delays?

THE MINISTER OF TOURISM 
AND CIVIL AVIATION (SHRI A. P. 
SHARMA): (a) Continuous moni­
toring of flights is being done by Air 
India to avoid/reduce delays to flights. 
Punctuality Committee set up at 
Headquarters and stations meet 
periodically to analyse the causes of 
delays and to take remedial action in

4182 LS— 8
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order to minimise the delays. Tech­
nical facilities at the New Inter­
national Terminal Complex at Bom­
bay airport are being augmented. At 
Delhi airport, an engineering Sub­
Base is being set up in order to tackle 
major rectifications so as to reduce 
technical delays.

(b) Passengers are served refresh­
ments/meals keeping in view the 
extent of delay and Hotel accommo­
dation is provided in case of major 
delays. Passengers are also given 
choice of transfer to other Carriers.

Modification of runway of Coimbatore 
Airport

4335. SHRI ERA MOHAN: Will
the Minister of TOURISM AND CIVIL 
AVIATION be pleased to refer to the 
reply given to Unstarred Question 
No. 2466 on 6th March, 1981 regarding 
operation of Boeing service from and 
to Coimbatore and state:

(a) whether any progress has been 
made about modifying the runway in 
Coimbatore airport for the landing of 
Boeing Aircraft; and

(b) if not, the reasons for the 
delay?

THE MINISTER OF TOURISM 
AND CIVIL AVIATION (SHRI A. P. 
SHARMA): (a) and (b ). The Gov­
ernment of Tamil Nadu has been 
approached for acquisition of land for 
the extension of runway at Coimbatore 
airport.

Income-tax raids on arrack blending
and Bottling units in Tamil Nadu

4336. SHRI ERA MOHAN: Will the 
Minister of FINANCE be pleased to 
state:

(a) whether the Income Tax 
Department has conducted raids on
10 arrack blending and bottling units 
in Tamil Nadu during the second week 
of February, 1982;

(b) whether similar raids have 
been conducted on the “Karala

Barons” who seem to have trade con­
nection with the above ten arrack 
blending and bottling units; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
SAWAI SINGH SISODIA): (a) to
(c). The Income-tax Department 
carried out searches on 5th and 6th 
February, 1982 of the factories and 
residences in Tamil Nadu of the 10 
licensees who were given licenses by 
Government of Tamil Nadu for manu­
facture and supply of arrack to the 
wholesalers. During these searches, 
prima facie unaccounted cash of 
rupees one lakh and lot of incrimi­
nating documents were seized. In 
Kerala, a bank-locker in Cochin in 
the name of a partner (and his wife 
jointly) of one of the licensee-firm 
was sealed under section 132(1) of 
the Income-tax Act and kept under 
prohibitory order. Further investiga­
tions have been undertaken for tak­
ing appropriate action under the law.
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Import of Foreign Make Trainer Air­
craft/Gliders

%

4338. SHRI RAMAVATAR SHAS- 
TRI: Will the Minister of TOURISM 
AND CIVIL AVIATION be pleased 
to state:

(a) whether it is a fact that Gov­
ernment had taken a decision to 
import foreign-make trainer aircraft 
and trainer gliders in India for the 
purpose of imparting training;

(b) is it a fact that some flying 
clubs/flying institutions or gliding 
clubs/glidjin,g institutions have been 
permitted by the D.G.C.A. Delhi to 
import trainer aircraft or traintr 
gliders; and

(c) if so, the make, model and type 
of aircraft/gliders which had been 
selected by Government and also the 
names of flying institutions, gliding 
clubs/institutions in India which had 
been permitted by the D.G.C.A. to 
import and the exact numbers of air­
craft and gliders that had been allow­
ed to the individual flying clubs/ 
institutions for the purpose of import?

THE MINISTER OF TOURISM 
AND CIVIL AVIATION (SHRI A. P. 
SHARMA): (a) A foreign make air­
craft (but not glider) has been 
selected for imparting training in the 
flying clubs/institutions.

(b) It is a fact that D.G.C.A. has 
recommended to the Government the 
import of trainer aircraft and one 
motorised glider by flying clubs/flying 
institutions.
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(c) D.G.C.A. has recommended the following cases: •

232

S . N o . N a m e o f the F ly in g  C lu b /In stitu tio n  N o . o f  a irc ra ft/g lid e r  M ake/m odel ]

I .  B ih ar F ly in g  In stitu te , P a tn a . 1 a ir c r a ft C essn a 15a A cro b a t

2 . K e r a la  A v ia t io n  T r a in in g  C e n tre , T r iv e n d ru m . I a ir c r a ft -do-

3. G o v t, o f  P u n ja b 2 a irc ra ft -d o -

4. G o v t, o f U tta r  Pradesh 1 a irc ra ft * do-

5. G o v t, o f H a ry a n a . 1 a ircra ft -do-

6. D ^lhi F ly in g  C lu b , N e w  D e lh i. I aircraft: -d o - . - ■ •

7 . B ih ar F ly in g  In stitu te , P atn a 1 g lid e r ♦ M otor  G lid e r  .

♦(This m otor g lid e r  w as b rou g h t by th e G o v . o f 
In te rn a tio n a l T ra d e  F a ir ) .

R o m a n ia  for d is p la y  a t  the In d ia

No import licence for import of 
trainer aircraft/gliders has been 
issued so far.

Nabbing of Inter-State gang manu­
facturing Rs. 100 notes in Bangalore

4339. SHRI M. RAMGOPAL 
REDDY: Will the Minister of FIN­
ANCE be pleased to state:

(a) whether it is a fact that an 
inter-State gang manufacturing Rs. 100 
notes has been nabbed in Bangalore;

(b) if so, what are the details in 
this regard; and

(c) the number of persons arrested 
and the action taken to withdraw the 
counterfeit notes?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) to
(c). According to the information 

received from the Central Bureau of 
Investigation, counterfeit currency 
notes of Rs. 100 denomination have 
been recovered alongwith blocks, 
printing machine and other incrimi­
nating articles in two cases in Kar­

nataka. In one case, 10. persons and 
in the other, 11 persons have been 
arrested. The Karnataka -Police have 
registered both the cases and further 
investigations are in progress. The 
culprits will be dealt with under the 
law of the land.

Computerisation In Reserve 
India

Bank of

4340. SHRI E. BALANANDAN: 
Will the Minister of FINANCE be 
pleased to state:

(a) whether Government have 
invited a four-man tribunal suggest 
about computerisation of Reserve 
Bank of India, New Delhi Office;

(b) the name at the computer 
manufacturing .country; and

(c) the foreign exchange involved 
in the deal?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a>
No, Sir.

(b) and (c). Do not arise.
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Harraasment to Pensioners in Pension 
payments

4341. SHRI E. BALANANDAN:
SHRI KRISHNA CHANDRA 

HALDER:

Will the Minister of FINANCE be 
pleased to state:

(a) whether Government are awars 
that pensioners and their widows are 
iacing hardships and harrassment in 
getting pension amounts and death- 
■cum-retirement Gratuity due to trivial 
objections being raised by audit and 
then by the treasury officers;

(b) whether such cases have parti­
cularly come to notice in case of pen­
sioners in Uttar Pradesh; and

(c) if so, the steps taken by Gov­
ernment to remove such bottlenecks 
in the case of pension payments?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
SAWAI SINGH SISODIA): (a)
Government are not aware of any 
trivial objections being raised by the 
Accountants General or hy Treasury 
Officers on pensionary claims of Gov­
ernment employees. Delay in the 
payment of pension etc. may, how­
ever, sometimes take place in isolated 
cases, due to non-receipt by the 
Accountants General etc. of all the 
relevant information/documents.

Cb) No, Sir.

(c) The procedure relating to sanc­
tion and disbursement of pension has 
been simplified in recent years. The 
departmental authorities are required 
to initiate action for preparation of 
pension papers sufficiently early so 
that pension may be sanctioned with­
out any delay. The departmental 
■authorities can also allow, provisional 
pension and gratuity if any delay is 
■apprehended. The Accountants Gene­
ral etc. on receipt of pension papers 
are enjoined to deal with them expedi­
tiously,.

Crisis In Cashew Industry in Kerala

4342. SHRI K. A. RAJAN: Will the 
Minister of COMMERCE be pleased 
to state:

(a) whether Government are aware 
that the cashew industry in Kerala is 
facing an unprecedental crisis due to 
a continuing loss of export market;

(b) if so, the details thereof; and

(c) what steps are being taken to 
avert the crisis?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
P. A. SANGMA): (a) and (b ). Gov­
ernment is aware that stocks of 
cashew Kernels w.ere lying unsold 
with the industry.

(c) The situation is improving and 
firm contracts have recently been 
concluded for export.

Middle class tourist hotels on sea 
coast

4343 .SHRI CHINTAMANI JENA: 
Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to state:

(a) whether Government have 
framed any scheme for the construc­
tion of hotels jointly with the State 
Tourism Development Corporations on 
the sea coast, for the small and middle 
class tourists during the Sixth Five 
Year Plan period;

(b) if so, the number of such hotels 
for the lower and middle class tourists 
which are proposed to be constructed 
on the sea coast of Orissa during 
19&2-83; and

(c) the details thereof including 
the names of the places in Orissa 
where such hotels are likely to be 
constructed during that period?

THE MINISTER OF STATE IN THE 
MINISTRY OF TOURISM AND CIVIL 
AVIATION (SHKI KHURSHEED 
ALAM KHAN): (a) to (c ). India
Tourism Development Corporation has 
formulated a scheme for construction
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of medium priced hotels in collabora­
tion with the State Governments/ 
State Tourism Development Corpora­
tions. Under this scheme, ITDC and 
Orissn Tourism Development corpora­
tion have agreed jointly to construct 
during 1982-83 two new hotels in 
Orissa, viz. (i) 50 room 3 star Hotel 
at Puri at an estimated cost of Rs. 134 
lakhs; and (ii) a Beach Complex (20 
cottages) at Konarak-scheme is under 
formulation.

Criteria for selection of Junior/Senior 
Hindi Translators

4344. SHRI D. L. BAITHA: Will
the Minister of TOURISM AND CIVIL 
AVIATION be pleased to state:

(a) is it a fact that the criteria set 
by Official Languages Department for 
Selection to the post of Junior/ 
Senior Hindi Translator viz. (i) 
Master’s Degree with Hindi and 
English as main subjects or either of 
the two as medium of examination 
and other as main subject; and (ii) 
Two years’ experience of translation 
from English to Hindi and vice-versa 
or Diploma in translating from Hindi 
to English or vice-versa were follow­
ed or are being followed in appoint­
ments to such posts by his Ministry;

(b) whether the employees appoint­
ed to such posts since 1974 possessed 
such qualification/experience and 
appointments made after giving wide 
publicity through other Ministries/ 
Departments of Central Government, 
as is done by other Departments; and

(c) if not, what were the difficul­
ties in following such criterion?

THE MINISTER OF TOURISM AND 
d V IL  AVIATION (SHRI A. P. 
SHARMA): (a) Two posts of Hindi
Translators Grade I and one post of 
Hindi Translator Grade II in the 
Seett. of this Ministry (main) had 
been filled up in accordance with the 
then Recruitment Rules for these 
posts framed with the approval of 
the Department of Personnel and 
Administrative Reforms and U.P.S.C. 
After the issue of the Central Secre­

tariat Official Language Services 
(Group ‘C’ Poets) Rules, 198i one 
vacancy of Hindi Translator Grade
II in this Ministry has been filled up 
on ad-hoc basis pending availability 
of regular incumbents for the posts 
of Hindi Translators Grade II in 
accordance with Central Secretariat 
Official Language Service (Group ‘C’ 
posts) Rules, 1981 notified by the 
Department of Official Language.

(b) and (c). The candidates ap­
pointed to the posts of Hindi Trans­
lators Grade I and Grade II in the 
Secretariat of this Ministry (main) 
since 1974 possessed the requisite 
qualifications prescribed in the Re­
cruitment Rules for these posts.

Infrastructure for purchase of Jute

4345. SHRI D. L. BAITHA; Will the 
Minister of COMMERCE be please a 
to state:

(a) whether it is a fact that jute 
growers of Bihar have to make dis­
tress sale of jute which is much below 
the cost of production for want 01 
sufficient purchasers;

(b) whether it is a fact that Gov­
ernment arrangement of jute purchase 
is defective which could make a pur­
chase of only 26 per cent of total jute 
produced in all the districts of Bihar;

(c) whether Government propose 
to build and expand the infrastructure 
for the purchase of jute; if so, the 
details thereof; and

(d) in case Government are not in 
a position to build any infrastructure 
to increase its intake of jute purchase 
and thereby help growers, do Govern­
ment propose to advise the jute grow­
ers to replace jute growing by other 
cash crops; if not, the reasons there­
for?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
P. A. SANGMA): (a) Prices of raw
jute, especially of low grades in 
almost all jute growing areas includ­



&37 Written Answers FjHALGUNA 28, 1903 (SAKA) Written Answers 238

ing Bihar ruled well below statutory 
minimum prices during 1981-82 season 
due to near-total absence of trade and 
industry from market. As Bihar 
mainly produces low grade jute for 
which virtually there is no demand in 
market, growers in this State were 
affected adversely compared with 
growers in other States.

(b) to (d) During 1981-82, JCI in 
association with Co-operatives pro­
cured a total quantity of 2.09 lakh 
bales (JCI 1.16 lakh bales and coope­
ratives 1.53 lakh bales) representing 
about 33 per cent of total production 
of jute and mesta in the State cur­
rently estimated at around 8 lakh 
bales. While JCI had increased its 
purchases from 0.98 lakh bales in
1980-81 to 1.16 lakh bales in .1981-82, 
procurement by BISCOMAUN fell 
from 2.27 lakh bales to 1.53 lakh bales 
due mainly to inadequacy of funds. 
JCI had agreed to release an ‘On 
account’ advance up to Rs. 3 crores 
to BISCOMAUN against State Govt, 
guarantee but they did not avail of 
this facility.

As on 30-6-1981, JCI had a total 
storage space in Bihar of about 5.67 
lakh bales of which 4.5 lakh bales 
remained blocked by old stocks. JCI 
acquired additional storage space of 
about 0.69 lakh bales during 1981-82 
bringing the total storage capacity to 
about 6.36 lakh bales. As the pro­
curement in Bihar, compared to total 
production of jute and mesta is larger 
than any other major jute growing 
State, JCI has no plans to increase 
their infrastructure in Bihar at pre­
sent. The Government have no plans 
to advise the jute growers to replace 
jute growing by other cash crops.
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Delegation of Powers of Export 
Licensing of Garments to Apparels 

Export Promotion Council

4347. SHRI ANANDA PATHAK: 
Will the Minister of COMMERCE be 
pleased to state;

(a) whether the Chief Controller 
o f Imports and Exports has delegated 
powers of export licensing of garments 
to the Apparels Export Promotion 
Council;

(b) if so, whether Government 
have been auvised by their legal 
advisers that delegation of powers for 
export licensing to the above said 
council by the Chief Controller of 
Imports and Exports is beyond the 
jurisdiction of the said Chief Control­
ler; and

.(c )  what action Government pro­
pose in the matter to remedy the 
situation?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
P. A. SANGMA): (a) The Apparels 
Export Promotion Council has been 
allotted the work of allocating quota 

to exporters of garments and knitwear 
and work incidental thereto in exer­
cise of Government’s powers under 
Imports and Exports (Control) Act, 
1947 and in terms of the Exports 
<Control) Order, 1977. The quota 
allocation is being made by the Coun­
cil within the framework of the policy 
laid down by Government from time 
to time. ,

(to) No, Sir. •

(c) Does not- arise. '

Article Captioned "Flyin^ Coffins”

4348. DR. A. U. AZMI:

SHRI BAPUSAHIB PARU.
LEKAR:

Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to state;

(a) whether it is a fact that a 
spokesman of the Indian Commercial 
Pilot’s Association (ICPA) disclosed 
that not a single Airport in India 
meets the basic requirements stipu­
lated by the International Civil Avia­
tion Organisation (ICAO) for landing 
jets; communication network being o f 
2nd World War time when civil avia­
tion was in its infancy; non-existence 
of Instrument Landing System, 
approach lights and VASI; Voice High 
Frequency installed at a few Airports 
with much less range of coverage; etc. 
etc. as are contained in the ‘Current’ 
magazine of 16th Januaryj 1982 under 
the caption "Flying Coffins” ;

(b) if so, reaction of Government 
thereto; and

(c) action taken with details there­
of? ,

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (SHRI A. P. 
SHARMA): (a) Yes, Sir. Govern­
ment is aware of the news report that 
appeared under the caption “Flying 
Coffins” in the Current Magazine of 
16th January, 1982.

The standards and recommended 
practices laid down by International 
Civil Aviation Organisation are gene­
rally made applicable to all airports 
excepting those whose terrain does 
not permit conformity to those stand­
ards and practices. '

Normal provision of communication 
on a Very High Frequency Radio 
Telephony (VHF RT) adequate com­
munication between the airport and 
adjacent centres and navigational aids 
to help the aircraft to approach and 
land at the aerodrome are being pro­
vided by the Civil Aviation Depart-
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ment for handling propeller type and 
jet type aircraft. The navigational
aids are provided taking into consi­
deration the weather conditions, the 
-type of terrain, etc. in consultation 
with the Airline operators.

The communication systems on the 
Indian Aeronautical Fixed Telecom­
munication Network are being 
replaced with modern technology 
equipment. India has also introduced, 
in accordance with ICAO plans, the 
Single Side Band High Frequency Ra­
dio Telephony (HF RT) on the Inter­
national circuits and the satellite mode 
■of communication between India and . 
the adjacent countries for both air 
traffic control co-ordination and ex­
change of messages.

Voice communrcation on very High 
Frequency Radio Telephony (VHF 

1 RT) between Pilot and the Air Traffic 
Control are provided in all the stations 
where the aircraft land. The range 
o f the Voice communication on VHF 
RT is about 150 N.M. or more as 
required for air traffic control. Beyond 
the VHF RT coverage, the messages 
are passed on between the Pilot and 
the air traffic controller, by High Fre­
quency Radio Voice Communication.

(b) Improvement/modernisation of 
landing, Radio,' navigational, Com­
munication and Safety service facili­
ties at airports is a continuous process 
and is constantly reviewed depending 
upon the operational requirements and 
availability of resources.

(c) During Sixth Plan period, it is 
proposed to provide the following 
navigational aids for augmentation/ 
replacement at an approximate cost of 
Es. 1,048.00 lakhs.

1. Very High Frequency Omni
Range (VOR) 25 Nos.

2. Doppler VOR 2
3. Distance Measuring

Equipment (DME) 10

4. Instrument Landing
System 5

5. Precision approach
Radar (PAR) 1

6. Non-Oirectional
Beacon 36

Besides, High Frequency and Very 
High Frequency air-to-ground com­
munication and point-to-point com­
munication equipment^ are being 
augmented/replaced at a total cost of 
Rs*. 2,060.00 lakhs, during 1980—85. 
The Airport Surveillance Radar 
(ASR) at Bombay will be replaced by 
sophisticated modern equipment and 
the Air Route Surveillance Radar 
(ARSR) at Bombay will be provided 
with updatement kit during 1980— ff5 
at a total approximate cost of Rs. 600 
lakhs.

An amount of Rs. 23 crores has been 
earmarked during the Sixth Plan 
period for improvement of the follow­
ing facilities at domestic airports.

(a) aircraft rescue and fire fighting 
facilities.

(b) Visual Landing aids, like high
intensity runway lights approach 
lights, VASIS etc. ’

(c) Anti-hijacking measures; and
(d) Surface movement transport 

etc.

Visual aids like High Intensity Run­
way lights, approach lights, VASlS 
have already been provided at the 
international airports. Besides, Cate­
gory Ii lighting system has been pro­
vided at Delhi airport and the same is 
being installed at Bombay airport also.

Pre-nuttor© retirements sought by 
Service Officers for t&fcing tip Employ­

ment in Business Concerns

4349-. DR. A. U. AZMI; Will the 
Minister of DEFENCE be pleased to 
state:

(a) how many service officers 
sought premature retirements during 
the course of last five years to take up 
employment with business concerns 
having dealing with the Defence 
departments without the prior penuK- 
sion of Government or the passing or 
two years;



Written Answers MARCH 19, 1982 - Written Answers - 244.

(b) steps taken to restrict the grant 
of premature retirement sparingly to 
make full and optimum use of the 
money spent on them for training etc,;

(c) also steps taken for restraining 
the release ol below officer rank on 
the laid down contract system and 
switching on to the age system like 
the civilian employees; and

(d) if not, the reasons thereof?

THE MINISTER OF DEFENCE 
(SHRI R  VENKATARAMAN); (a) 
Under the existing rules officers below 
the rank of Colonels in the Army and 
equivalents in the other two Services 
are not required to seek prior permis­
sion of Government before taking up 
commercial employment after retire­
ment. Government have no informa­
tion of any officer of the rank of 
Colonel and above having taken up 
employment with firms having deal­
ings with Defence' Department with­
out prior permission of Government 
in the last 5' years.

(b) Premature retirement of officers 
is permitted after examining the 
merits of each individual case.

(c) and (d). The policy on employ­
ment of Defence Services personnel 
below the officer rank has been care­
fully evolved keeping in view the 
Service requirements and the need to 
maintain a young profile for the 
Armed Forces. No change in this 
policy is contemplated.

Construction of Dry Dock at Vishakha- 
patnam by Contractors

4350. SHRI DAYA RAM SHAKYA: 
Will the Minister of DEFENCE be 
pleased to state;

(a) is it a fact that in spite of avail­
ability of experienced workers for 
construction of the D r y  Dock at 
Vishakhapatnam the project has been 
given to a contractor for construction; 
and

(b) is it also a fact that construc­
tional staff quarters are constructed

before work starts bn any project by 
the MES but no quarters have been 
constructed at the Dry Dock Project 
work by the Chief Engineer, Dry Dock, 
Vishakhapatnam?

THE MINISTER OF DEFENCE 
(SHRI R. VENKATARAMAN): (a) 
Construction of the earlier Dry Dock 
at Vishakhapatnam was carried out 
partly departmentally by raising a 
task force and p a r t l y  through contrac­
tors. Experience has shown that this 
dual arrangement is neither cost effec­
tive nor administratively convenient. 
It has, therefore, been decided to get 
the new Dry Dock at Vishakhapatnam 
constructed by private contractors, as 
per normal practice of the Military 
Engineering Service, It may be added 
that the task force personnel raised 
for the earlier Dry Dock have beerr 
mostly absorbed in other Organisations 
under this Ministry.

lb ) A certain percentage of quar­
ters for key constructional staff is 
constructed whenever a major Project 
is undertaken provided housing faci­
lities are not available near the site 
of the construction. Since the staff 
quarters constructed for the earlier 
Dry Dock are available with the Chief 
Engineer, t>ry Dock, for allotment to 
his staff, no additional staff quarters 
are being constructed.

Participation of Defence Workers in
19th January 1982 General Strike

4351. SHRI DAYA RAM SHAKYA: 
Will the Minister of DEFENCE be- 
pleased to state;

(a) total number of Defence work­
ers who participated in the 19th Jan­
uary 198U general strike by giving a 
proper strike notice;

(b) total number of workers and 
names of the installations where 
workers went on strike without giving 
a proper strike notice; etad

(c) what action has been taken or 
is being taken against workers at (b ) 
above?
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THE MINISTER OF DEFENCE 
(SHRI R, VENKATARAMAN); (a) 
and (b). Information la being collec­
ted, . . . .

(c) Action is being taken in such 
cases in the light of the merits of each 
case.

Officers over-staying at Ordnance aad 
MPF, Ambarnath

4352. SHRI DAYA RAM SHAKYA; 
Will the Minister of DEFENCE be 
pleased to refer to the reply given to 
Unstarred Question No. 6800 dated 8th 
April, 1981 regarding officers over­
staying at Ordnance and MPF, Ambar­
nath than their normal tenure and

(a) whether there were 13 officers 
with O.F.A. ahd 13 officers with MPF, 
Ambarnath who had completed more 
than three years’ stay but had not 
been posted out; and

(b) how many have since been 
posted out and if not, the reasons 
therefore?

THE MINISTER OF DEFENCE 
(SHRI R. VENKATARAMAN); (a) 
Yes, Sir. It was so in March, 1981.

(b) O.F.A.—3 officers have since 
retired and transfer orders of 1 officer 
have been issued.

MPF, Ambarnath—Transfer orders 
of 5 officers have been issued and 3 of 
them have already moved.

All India Association of Defence 
Employees

4353. SHRI DAYA RAM SHAKYA: 
Will the Minister of DEFENCE be 
pleased to refer to the reply given to 
Unstarred Question No. 6001 on 1st 
April 1981 regarding All India Asso­
ciation of Defence Employees and 
state;

(a) total membership of every All 
India Associations/Federation which 
is recognised by the Ministry of 
Defence;

(b) the relevant rules/orders/policy 
while granting recognition to the 
above All India Association/Federa­
tions; and

(c) is it correct that several asso­
ciations have not held their annual 
elections for the last ten years, having 
no membership at all but still given 
seats in JCM (III) and (II) ?

THE MINISTER OF DEFENCE 
(SHRI R. VENKATARAMAN); (a) 
Information is being collected.

(b"5 'Federations’ of Unions of 
workers employed in Defence instal­
lations are granted recognition in 
accordance, with the rules, for such 
recognttfon as issued under Civilian 
Personnel Routine Order 63/59.' All 
India ‘Associations’ were earlier recog­
nised under the provisions of Central 
Civil Services (Recognition of Service 
Association)" Rules, 1959 published 
under Civilian Personnel Routine 
Order 82/59. The said rules are pre­
sently not in operation. The new 
rules for recognition of ‘Associations’ 
are yet to be framed.

(c) Government hava no informa­
tion. If particulars are furnished, 
further action can be taken by Gov­
ernment.

Air connection of Rajkot with Delhi

4354. SHRI DIGVIJAY SINH; Will 
the Minister of TOURISM AND CIVIL 
AVIATION be pleased to state;

(a) whether the 3ix airports of 
Saurashtra and Kutch region, which 
have daily connections with Bombay 
have yet to be connected with Delhi;

(b) is it planned to give Rajkot 
such a connection; and

(c) if so, will an aircraft be alloca­
ted on this route in the current winter- 
schedule?

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (SHRI A, P. 
SHARMA); (a) Yes, Sir. ..
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* (b) and (c). Indian Airlines has 
plans to provide air connection from 

'Rajkot to Delhi via Ahmedabad in 
"Winter 1982-83 schedule.
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Credit from Foreign Countries

4356. DR, KRUPASINDHU BHOl: 
Will the Minister of FINANCE be 
pleased to state:

(a) what is the amount of credit 
India owes to foreign countries (State- 
wise) up to 13-3-1982;

(b) what is the amount of interest 
paid on such credit; and

(c) what are the measures taken 
by Government to repay the d'edit in 
time?

THE MINISTER OF FINANCE 
(SHRI PRANAB MUKHERJEE): (a) 
The amount of cradit India owes to 
foreign countries/institutions up to 
31-3-19&2 will be known only after 
the account for the current financial 
year are finalised. However the 
amount of debt which India owed to 
foreign countries/institutions as on 
31-12-8-1 works out to Rs. 14960.49 
crores. Details are given in the 
attached statement.

fb) The estimated amount of inte­
rest payments on Government account 
during 1981-82 is Rs. 281.88 crores.

(c) The repayment of principal in 
respect of credit agreements conclud­
ed by the Government of India with 
foreign countries/institutions are being 
made in time as provided in those 
agreements.
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Statement

Amount of debt which India owts to foreign 
countritsfinstitulions as on 3 1-12 * 19 8 !

S l.N o . N am e o f  C o u p try/ln stitu - 
tion

O u tsta n ­
d in g  L ia b i­

l ity  a s on 
31-12-81

(R s. C rores)

1. Austria . . . . 28-44
2. B e lg iu m  . . . . 72-00

3. C a n a d a  . . . 4 4 8 -6 4
4 . D e n m ark  . . . . 28 - 88

5. Federal R e p u b lic  o f  G erm an y 1377-47

, 6 .  Fran ce . . . . 332-81

7. I ta ly  . . . . . 1 5 0 2

8. J a p a n . . . . . 1045-05

9. N etherlands . . . 552■08

10. S w itzerlan d  . . . 2 1-4 7

11 . U n ite d  K in g d o m  . . 763-34

12. U n ite d  States o f  A m erica  . 288 0 -33

13. l .B .R .D ............................................. 54 4 -g o

i 4 . l .D - A ................................................. 4908-75

15. E .E .C . (Sp ecia l A c tio n  C red it) 48  06

16. I .F .A .D ............................................ 17-78

17. I .M .F . T ru st F u n d  . . 560-90

18. U .A .E ................................................ 60-87

19. A b u  D h a b i F un d . . 1 7 2 2

20. K u w a it  F u n d  . . . 6 3 -76

3 1 . S audi F u n d  . . . 70-65

3 2 . Iraq  ................................................ 87-91

33. Iran . . . . 750-65
24 . O .P .E .C ............................................. 39-43
35. C zech o slovak ia  . . . 22-63

26. H u n gary  . . . . 8 2 9

37. P oland  . . . . 4 -8 6
28. U .S .S .R ............................................ 188-31

T o ta l 14960-49

Ancillary Financial and other benefits 
to award winners in armed forces

4357. PROF. NARAIN CHAND 
PARASHAR: Will the Minister o f 
DEFENCE ba pleased to state:

(a) what are the ancillary financial 
and other benefits attached to the 
various Award Winners in the Armed 
Forces like Victoria Cross, Param 
Vir Chakra Maha Vir Chakra, VirJ '
Chakra, A.V.S.M. P.V.S.M. Ashok 
Chakra, Saurya Chakra etc.(

(b) w h e t h e r  any of the recepients 
of the P.V.S.M. has protested against 

the inadequacy of the benefits as 
compared to those of the recipients 
of th£ Maha Vir Chakra: and

(c) if so, the details thereof along- 
with the action taken byj Govern­
ment?

THE MINISTER OF DEFENCE 
(SHRI R. VENKATARAMAN): (a)
The distinguished service awards 
namely PVSM, AVSM and VSM do 
not carry any ancillary financial or ■ 
other benefits in respect of gallantry 
awards, viz Victoria Cross, Param 
Vir Chakra, Maha Vir Chakra, 
Ashok Chakra and Shaurya Chakra 
a statement indicating these benefits 
is attached.

(b) Yes, Sir. A  representation has 
been received from one of the reci­
pients of P.V.S.M.

(c) In view of (a) above the ques­
tion of grant of any 'benefits does- 
not arise.
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i

Ancillary financial and other benefit* attached to the winners of Gallantry awards li
the Armed Forces.

<A) M o n e ta r y  A llo w a n c e s

(i) V ic to r ia  C ross

(ii)  P aram  V ir  C h a k ra
(iii)  E a ch  B ar to P aram  V ir  C h a k ra

(iv) M a h a  V ir  C h a k ra

(v) E a ch  B ar to M a h a  V ir  C h a k ra

(vi) V ir  C h a k ra

(v ii)  E ach  B ar to V ir  C h a k ra  

\ v i i i )  A sh o k a  C h a k ra

(ix) E ach  B ar to Asc ka C h a k ra

(x) K r it i  C h a k ra

(xi) E ach  B ar to K r it i  C h a k ra

(x ii)  S h au rya  ch a k ra

{ x ii i)  E ach  B ar to S h au rya  C h a k ra

R s . 80/ - p .m . in  case o f  officers a n d J C O s  a n d  
e q u iva len ts  an d  R s. 40 /- p .m . in  case o f  
O R / N C S  (E) and  eq u iva len ts.

R s . 100/- p .m .
R s . .4O/7- p .m .

R s . 751- p .m .

R s . 25 /- p .m .

R s. 50/- p .m .

R s . 20 /- p .m .

R s. 90/- p .m .

Rs. 35/- p.m.

R s. 65/- p .m .

R s. 20 /- p.m .

R s. 4.0/— p .m .

P s . 16/- p.m .



* 
—

 
^

 

(B
) 

E
x

-G
ra

ti
a

 
G

ra
n

t?
 b

y 
S

ta
te

 G
o

vt
, 

to
 G

a
ll

a
n

tr
y 

A
w

ar
d

 w
in

n
er

* 
b

el
o

n
gi

n
g 

to
 o
r 

d
em

id
le

d
 i

n
 t

h
e 

S
ta

te
.

S
I,

 
S

ta
te

s 
N

o
.

P
V

C
M

V
C

V
r.

 C
S

en
a 

M
ed

a
l

A
sh

o
k

a
C

h
a

k
ra

K
ir

ti
 C

h
ak

ra
 

S
h

au
ry

a 
C

h
a

k
ra

M
en

ti
o

n
 

A
n

n
u

n
it

y 
in

 a
d

d
it

io
n

 
in

 d
es

p
at

ch
es

1 
-a

3
4

5
6

7
8

9
10

 
11

■ 
R

s
R

s
R

s
R

s
R

s.
R

s.
R

s.
R

s.

1 
A

n
d

h
ra

 P
ra

d
&

h
15

,0
00

I 1
,0

00
5,

00
0

3,
00

0
*J

 2
,0

00
*5

,0
00

*3
,5

°°
*2

,0
00

 
*F

ro
m

 
F

eb
, 

2,
 r

97
7

2 
A

ss
am

@
10

,0
0

0
7.

50
0

3,
0

0
0

3,
0

0
0

1,
50

0
1,

0
0

0
70

0
@

R
s.

 
50

0
 

fo
r 

30
 Y

rs
.

3
 

B
ih

ar
* 

15
,°

o
°

10
,0

0
0

7,
0

0
0

• 
*

•R
s.

 
75

0
 

fo
r 

30
 

Y
rs

.

4 
C

h
an

d
ig

ar
h

@
15

,0
0

0
11

,0
0

0
4,

oo
o

1,
50

0
1,

0
0

0
70

0
@

 
--

D
o

.‘

5
 

D
el

h
i

10
,0

0
0

7,
50

0
5,

0
0

0
3,

0
0

0
3,

0
0

0
3,

0
0

0
1,

0
0

0

6
 

G
u

ja
ra

t 
.

*1
0

,0
0

0
7»5

oo
3,

0
0

0
2,

0
0

0
10

,0
0

0
5,

0
0

0
2,

50
0

1,
0

0
0

 
*R

s.
 

50
0

 
fo

r 
30

 
Y

rs
.

7 
H

a
ry

a
n

a
 

. 
*1

5
,0

0
0

 
(w

.e
.f

.J
a

n
. 

1 -
19

71
 

to
 D

ec
. 

2,
 1

9
76

)

@
@

11
,0

0
0

*•
4

,5
0

0
3,

0
0

0
12

,0
0

0
5,

0
0

0
3,5

oo
*R

s.
 

75
0

 
fo

r 
3

0
 

Y
rs

. 
@

R
s.

 
4o

o 
fo

r 
30

 
Y

r?
. 

**
R

s.
 

30
0

 
fo

r 
30

 
Y

rs
.

H
a

ry
a

n
a

 (
V

V
.c

J1
 

D
ec

. 
3,

19
7

6
 

o
n

w
ar

d
s)

*2
2

,5
0

0
@

15
,0

0
0

**
7,o

oo
3,

0
0

0
12

,0
0

0
5,

0
0

0
3,

0
0

0

m
o

n
et

ar
y 

gr
an

ts
 

ar
e

gi
ve

n
 in

 
li

e
u

 
o

f 
la

n
d

.
T

h
es

e 
ar

e 
ad

m
is

sb
le

 
to

 
th

e 
a

w
a

rd
 w

in
n

er
s 

o
f 

19
62

, 
19

6
5 

an
d

 1
9

71
 o

p
er

at
io

n
s.

 
P

V
G

 
R

s.
 

2
2

,5
0

0
 

M
V

C
 

R
s.

 
15

,0
0

0
 

V
r.

 
G

 
R

s.
 

2
2

,5
0

0
 (

p
o

st
h

u
­

m
o

u
s)

.

2
,*

o
o

 
*R

s.
 

1,
0

0
0

 f
o

r 
30

 
Y

rs
.

@
R

s.
 

4
o

o
 f

o
r 

30
 

Y
rs

.
**

R
s.

 
30

0
 f

cr
 

30
 

Y
rs

.
F

o
ll

o
w

in
g

 m
o

n
et

ar
y 

G
ra

n
t 

al
so

 in
 

li
eu

 
o

f 
la

n
d

.
P

V
G

 
R

s,
 

1 
la

k
h

 
M

V
C

 R
s.

 
50

,0
0

0

-253 Written Answers FIHAbGUNA 28, 1903 (SAKA) Written Answers 254



255 · Written Ansu:-e1'.9 MARCH 19, 1982- Written Answers 25& 

J 

~ u,cij~~~ ~ 't;~:3~ r! . & 
~.g 

• >.~ 
~ ~O ~ ... ~ ~ .... 0 .... lIS i~ [~ ~ ~ .... = ~ ' = ,_COJ_ 

>...9 ;>..""" o 0 ' ... to p.~ i I C<") • et'I ~ at') t..\ ~ 0 ;:l ... Q • 
0.6..: o~,~ I "'" r:;' _.£.. U ;:s 01') 

U~ e 0 0· ....... 

I o ~ ,_, ""'.... . U CI') C<")tj ~ C<")",t--. C"'l~ I'd 'M occ:ac..;~:.:= ... ;a~ 8 .,.01 .,; 'M~"'Cjt.l-s t2 "'" "",='" Q ... 

~61§ I .. ~ 8 ~ . 8' ... ..!3 -g c:<') C£ c£'a~ c2'a~ ... 
~~~ §; ... .t o~~ cS_cc 

~ cc 0 8'g "'" .... 
... 01 .. U II')U 8s 0- 8 8~~ 8 ~ 01 ... bO~ ~ 

II')~ ~;:s at') lI')e; II')~~ II') C • " ':2 .... 
~ 10 .c..; .,;c..;o.!i~ ~ 

~ w\e"'" 
~ 

, ~ 
,.;~~ .~ ~ .., u~ ~, ~'s, ~ (:i ~r--~ ~, '3 t ~~ @) ~;'>U]~ @ u- * * cc ~. ~ '-" -~ § \~ ... cc~ Po @) • Po. @)*~ .~lI)tII) 

§ 8 0 8 8 0 .,; II') II') C<") ~ Ct' .. ... II') ... ... ," ..., ... 

0 8 ~ 0 R ~ 8 ,.,; 0 0 8 .. ~ at') 
. cf) c( • • " C-) "" ... • * 01 $.0 

CI.I >-
0 
C<") 

~ 0 I.;;. 
0 

~ § ... 8 ... 8 0 8 0 .,; 0 0 0 0 ~ .r; c:<') .r; at') u:! co 
c<) ... ... .,; ... 

p:: 
* • 

,;, 0 0 g § 8 g ~ ~ g 0 
c( 0 

~ ~ ... o~ 
~ eC ... ,.. 

0 
8 § 8 wi 8. § ~ o~ 1{'1' ~ CI') 
c:<') c<) M I 

~ § 8 § § § 8 .. 8 § § j-II() 
e1; t"i J) 

~ .n J) ... cf) II') 

* C<") at') 

* 

8 ... 0 § § 0 § 8 8 8 . 
8 ... 0 ." , at') at') It') It') ~ ... o~ ... ... ... ~ ~ ~ ... ... 0 ,.. 0 ~ ... ... ... ... @ 

.,; § 0 8 l 0 0 

~ ... § § p:: 0 8 g .n 0 0", 
0'" .n It') 0'" It') CO") ... ... at') ... ... ... 0'" • ... 

@) ... ... @) * @) ... • • 
..a t 1 ~ 

~ '"0 g ~ . 
~ P= ~ - -5 

~ 
"'tj 

I 
~ 

~, 
cc ; " .g N ] e ~ ! 1 ~ ~ til) 

~ 1 in ~ 
~ ~> Z """'J 

... co ;:. CI ... et C<") ~ It') CD ... ... ... ... ... I ... ... 



I
2 

3
4

5
6

7
8

9
10

1
1

R
s.

R
s.

R
s

R
's

.
R

s.
R

s.
R

s.
R

a.

O
ri

ss
a

* 
10

,0
0

0
@

7.5
00

**
3

,0
0

0
1,

50
0

*R
s.

 
5

14
 

fo
r 

30
 

Y
rs

. 
@

R
s.

 
42

0 
fo

r 
2

o 
Y

rs
.

(i
f p

os
th

u
m

ou
s)

*7
,5

0
0

**
2

,0
0

0
**

R
s.

 
30

0
 

fo
r 

15
 

Y
rs

.

18
P

u
n

ja
b

@
2

2
,0

0
0

*1
5,

0
0

0
**

7,
0

0
0

3,
0

0
0

12
0

0
0

5,
0

0
0

3.5
°°

2,
0

0
0

@
R

s.
 

1,
0

0
0

 
fo

r 
30

 
Y

rs
. 

A
ls

o 
, 

15
 a

cr
es

 
o

f 
la

n
d

 
or

 
R

s.
 o

n
e 

la
k

h
 

w
ef

 
1*

8
-4

7.
 

*R
s.

 4
o

o
 f

or
 3

0
 Y

rs
 a

n
d

 1
0

 
ec

re
i 

o
f 

la
n

d
 

or
 

R
s.

 
30

,0
0

0
 

w
ie

f 
1-

1-
6

0
 

**
R

s.
 

30
0

 f
or

 3
0

 Y
cr

ar
s-

*9
P

o
n

d
ic

h
cr

ry

20
R

aj
as

th
an

*1
0

,0
0

0
*5

,0
0

0
*2

,0
0

0
10

,0
0

0
*5

,0
0

0
*2

,0
0

0
*1

,0
0

0
*A

ls
o

 
25

 b
ig

h
as

 o
f 

ir
ri

g
a

­
te

d
 

or
 5

0
 b

ig
h

as
 o

f 
u

n
ir

ri
g-

 
at

en
 

la
n

d
.

21
T

a
m

il
 N

a
d

u
*1

5,
0

0
0

10
,0

0
0

5,
0

0
0

3.
0

0
0

2,
0

0
0

**
R

s.
 

50
0

 
fo

r 
30

 
Y

rs
.

22
T

ri
p

u
ra

1,
0

0
0

23
U

tt
a

r 
P

ra
d

es
h

 
.

*1
0

,0
0

0
7,

5
0

°
3,

0
0

0
2,

0
0

0
9,

0
0

0
6,

0
0

0
2,

0
0

0
1,

0
0

0
•R

s.
 

50
0

 
fo

r 
30

 
Y

rs
. 

w
e

f 
15

*1
0

-7
6

. 
T

h
ei

r 
ch

il
d

re
n

 
ar

e 
ex

em
p

te
d

 
fr

o
m

 a
ll

 f
ee

s 
u

p
to

 
In

te
rm

ed
i?

te
 

cl
as

s.

24
W

es
t 

B
en

ga
l

10
,0

0
0

or
R

s.
 6

0
0

 p
er

 
R

s.
 

an
n

u
m

5,
0

0
0

or 30
0

 p
.a

.

2,
50

0
or

R
s.

 1
0

0
 p

.a
.

* *
@

8
,0

0
0

^
4

,0
0

0
2,

0
0

0
@

O
n

ly
 

fo
r 

p
er

so
n

n
el

 
d

o
m

ic
il

ed
 i

n
 W

es
t 

B
en

ga
l.

25
.

S
ik

V
im

*1
5

,0
0

0
**

7
,5

0
0

@
5,

0
0

0
5,

0
0

0

*

*R
s.

 
75

0
 

fo
r 

30
 

Y
rs

. 
•*

R
s.

 
50

0
 

fo
r 

3
0

 
Y

rs
, 

(S
R

s.
 

30
0

 
fo

r 
30

 
Y

rs
.

T
h

es
e 

n
o

t 
b

el
o

n
gi

n
g 

to
 o

r 
d

o
m

ic
il

ed
 i

n
 R

aj
as

th
an

 b
u

t 
w

h
o

 w
o

n
 t

h
e 

g
al

an
tr

y 
aw

ar
d

 d
u

ri
n

g 
19

71
 

w
ar

 w
h

il
e 

fi
g

h
ti

n
g

 
o

n
 

th
e 

R
aj

as
th

an
 

b
o

rd
er

 
w

il
l 

re
ce

iv
e:

P
V

G
 R

s.
 

10
,0

0
0

—
f-

R
s.

 
2,

0
0

0
 i

n
 

li
eu

 
o

f 
la

n
d

 
M

V
C

 R
a.

 5
0

0
0

-)
-D

o
.

V
r.

 
G

 
R

s.
 

2
0

0
0

+
D

o
 

M
en

ti
o

n
 

in
 

D
es

p
at

ch
es

 
R

s.
 

ij
O

o
o

-f
-R

s.
 

1,
0

0
0

 
in

 l
ie

u
 o

f 
la

n
d

257 yVritten Answers P H A L G U N A  2 8 , 1903 (SAKA) Written Answers 2 5 9



Written Answers MARCH 19, 1982 Written Answers

Second hand imported Passenger 
cars for tourist trade

4358. SHRI JAGDISH TYTLER: 
Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to 
state:

(a) whether Government have int- 
troducted any new scheme under 
which second-hand imported passen­
ger cars will be made available to 
the tourist trade so as to enable them 
to meet their requirements;

(b) if so, the details thereof; and
(c) whether our locally manu­

factured cars will not be able to 
meet the diemand of the trade?

THE MINISTER OF STATE IN 
THE MINISTRY OF TOURISM AND 
CIVIL AVIATION (SHRI KHUR- 
SHEED ALAM KHAN): (a) and
(b) A  scheme to allot second­
hand imported cars received from
State Trading Corporation Ltd.,
(STC) to tourist car operators was 
introduced in 1962. Ex-STC cars
having six cylinders and above and 
priced below Rs. 1 lakh are given to 
the Central Department of Tourism 
for release to tourist car operators, 
India Tourism Development Corpora­
tion and State Tourism Development 
Corporations. ,

(c) Indigenously manufactured 
care are also being used as tourist 
taxis. Howeverj some tourists prefer 
to use high-powered air-conditioned 
imported cars.

Yygoslavia for setting up Joint 
venture

4359. SHRI JAGDISH TYTLER: 
Will the Minister of COMMERCE 
be pleased to state:

(a) whether Government have 
entered into any agreement with 
Yugoslavia for the setting up of a 
joint venture for the production of 
semi-processed cocoa, and the deve- 
lopmlent of cocoa; .

Ob) whether there has been an in­
dication from that country for a 100 
per cent by-back arrangement; and

(c) if go, Government’s thinking on 
this asptect?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
P. A. SANGMA); (a) and (b) Mrs. 
Vera Sodan Member of Executive 
Council of the Republic of Croatia, 
Yugoslavia, who visited India recent­
ly indicated, inter-alia, Yogoslav in­
terest in establishing a joint venture 
for manufacture in India of cocoa­
butter and cocoa liquor with Yugo­
slav technology and 100 per cent 
buy-back arrangefnent t?y Yugosla­
via. -

(c) Government would consider 
such a proposal, as and when receiv­
ed formally from the Yugoslav 
Government.

Publicity campaign for Festival of 
India

4360. SHRI KRISHNA KUMAR 
GOYAL; Will the Minister of
TOURISM AND CIVIL AVIATION 
be pleased to statte;

(a) whether Government are aware _ 
of our publicity campaign for 
‘Festival of India’ suffering bitter cri­
ticism in local m'edia in London;

(b) the estimated cost for the 
publicity incurred by the India 
Tourist Board (I.T.B);

(c) the reasons for hiring the 
British agency instead o*f an Indian 
one to do the job; and

(d) whether it is proposed to dis­
pense with the existing service?

THE MINISTER OF STATE IN 
THE MINISTRY OF TOURISM AND 
CIVIL AVIATION (SHRI KHURSH- 
EED ALAM KHAN"): (a) No, Sir, 
Govemmtent have not come across 

’■&& any criticism of the publicity re-
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garding “Festival of India” . However 
'Government are aware of the critical 
comments by on!e critic in the British 
advertising journal “The Campaign” 
on the advertising programme of the 
Government of India Tourist Office, 
London. This trade magazine has res­
tricted circulation and is not meant 
for the public.

(b) The estimated expenditure on 
general advertising by Government 
of India Tourist Office> London during 
1981-32 is about pound Sterling 
57,280.00.

(c) In order to produce an effective 
campaign it is a general practice to

__ use local advertising agents who are 
better acquainted with the market 
and the media. In keeping with thfe 
practice Government of India Tourist 
Offices also have been appointing 
local advertising agents on the basis 
of their presentations for the 
Tourist Office campaign.

i (d) On the basis of performance 
of the advertising agents, their conti­
nuance is reviewed from time to 
time.

Location of Tourit villages in 
Rajasthan

4361. SHRI KRISHNA KUMAR 
GOYAL: Will the Minister of
TOURISM AND CIVIL AVIATION 
be pleased to state;

(a) whether the Rajasthan State 
Government had forwarded names of 
places for locating tourist villages in 
pursuance of the suggestion of the 
Union Government; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN 
THE MINISTRY OF TOURISM AND 
CIVIL AVIATION (SHRI KHUR- 
SHEHD ALAM KHAN); (a) Yes, Sir.

(b) Four sites have been suggested, 
one each at Pushkar, Bharatpur, 
Jaisalmer and Sam (Distt. Jaisalmer). 
The facilities proposed are 100-bed 
accommodation in the form of huts 
with attached toilets lounge and 
dining facilities, kitchen, etc, as also 
development of the site. The estimat­
ed cost indicated is Rs. 15 lakhs.

Sub-letting of shops in Delhi canton­
ment

4362. SHRI HARISH KUMAR 
GANG WAR: Will the Minister of 
DEFENCE be pleased to refer to the 
reply given,to Unstarred Question No. 
3004 on 9-12-81 regarding subletting 
o f shops in Delhi Cantonment and 
state;

(a) what are the details of the al­
lottees who thave been found sub­
letting their shops unauthorisedly 
together with date since when sublet­
ted;

(b) details of the action taken 
against them for contravening the 
clauses of the Cantonment Board Act, 
1924; and

(p) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE 
MINISTRY OF DEFENCE (SHRI 
K. P. SINGH D E O ): (a) A  statement 
giving the details is attached.

(b) and (c) the Cantonment
Board have resolved to launch evio- 
tion proceedings against the parties 
concerned and action has been initiat­
ed. There is no contravention o f. 
clauses o f the Cantonments Act, 1924; 
action is being taken by the Canton­
ment Board under the provisions of 
the Delhi Rent Control Act, 1058.
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Statement

S . N o . N am e o f  a llottee S h op  N o . N am e o f  o ccu p a n t D ate  o f  m b  le ttin g

>1. Sh . H arn am  S in gh 1 /159  S /S h . V c d  Prakash V in o d  K u m a r A utual date o f  nub-lettin g

2 - Sh . G u rb u x  S ingh I / I 7 9 . Sh. D h a n i R a m is n o t  kn ow n  but the

3 . S m t. V id y a  Vati- 11/19 M /s  S hanti A ttom ob iles su b -le ttin g  was reported
4 . Sh. Ja i R a m 1/160 S h . Subhash C h a n d in  all these c u e s  on  2 5 -6 -8 1
5 . Sh. R a m  C h an d er 1/173 Sh . H ir c h a r a n  S ingh
6 . Sh . B^dri 11/38 Sh . V ire n d ra  S in g h
7 . S h . B ale R a m 1 /1 3 5 -1 3 6  Sh. S u rrin d er S in gh

R a g h a v  son o f  Shri M & habir S in gh

Closure of cashewnut factory at 
Jhargram In West Bengal

4363. SHRI SATYAGOPAL MISRA: 
SHRI MUKUNDA MANDAL: 
SHRI AJIT KUMAR SAHA:

Will the Minister of COMMERCE 
be pleased to state:

(a) -whether Government are aware 
that the CCI suddenly stopped the 
quota of raw cashewnut allotted f ° r 
the eastern region;

(b) whether Government are also 
aware that due to this the Cashew- 
nut factory at Jhargram in West 
Bengal has closed;

(c) whether Government have re­
ceived any representations regarding 
the affair; and

(d) if so, steps taken by Govern­
ment to ensure the supply of raw 
cashewnut for the eastern region, ro 
that the Factory could be opened?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
P. A. SANGMA): (a) to (d). Under 
the present policy, CCI is distributing 
imported raw cashewnutg to eligible 
Actual Users only. No factory in the 
eastern region is eligible for alloca­
tion of imported raw cashewnuts as

an Actual User. Government had re­
ceived a representation from a factory 
in Jhargram to permit them to import 
raw cashewnuts. Imports of ra w  
cashewnuts have been decanalised 
from 27-4-81. Export Houses and 
Trading Houses are now eligible to 
import raw cashewnuts and sell 50 per 
cent of the imported quantity to Ac­
tual Users (processing units).

Setting up defence factory in Medak 
for manufacture of Armounred cars

4364. SHRI SATYAGOPAL M3SRA: 
Will the Minister of DEFENCE be 
pleased to state: ‘

(a) whether there is a proposal 
under the consideration of Govern­
ment to set up a defence factory for 
the manufacture of armoured cars in 
Medak;

(b) if so, the details thereof; and

(0) if not, the reasons for not selec­
ting the place?

THE MINISTER OF DEFENCE 
(SHRI R. VEI'TKATARAMAN); (a) 
to (c) It would not be i^ public in- ■ 
terest to disclose this information on 
the floor of the House,
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Illegal poaching by foreign trawlers 
off the Coast of Anhdra

4365. SHRI K. A . SWAMIj Will 
the Minister of DEFENCE be pleased 
lo state;

(a) the reasons for the inability of 
the Indian Navy and Coast Guards to 
stop illegal poaching by foreign traw­
lers off the cost of Andhra; and

(h) the details of action planned 
by Indian Navy in 1982 to seize foreign 
poaching trawlers?

THE MINISTER OF DEFENCE 
(SHRI R. VENKATARAMAN); (a) 
and (b ). The Coast Gaurd Organisa­
tion is responsible for checking illegal 
poaching by foreign trawlers in our 

Maritime Zones. In view of the inade­
quate force levels of the Coast Guard 
at present assistance of the Indian 
Navy is also taken from time to time 
for carrying out patrols in our Exclu­
sive Economic Zone. The Indian Naval 
ships afd aircraft have been deploy­
ed on regular patrols in the Bay of 
Bengal during the past and will con­
tinue to be deployed during 1982. The 
existing force levels o f the Coast 
Guard is also being enhanced by in­
duction of more patrol vessels, Jieli' 
copter*, etc. to enable it to check 
poaching activities in a more effective 
way.

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (SHRI A. P. 
SH ARM A); (a) and (b) To upgrade 
the airport at Visakhapatnam tha 
following works/facilities are proposed 
to be provided: —

E stim ated  
cost (Rs. 
in  lakhs)

1. R esu rfacin g  o f  ru n w a y  . . 9 2 '9 3

2. C on stru ction  o f n ew  T erm in a l
b u ild in g  . . . . 4g-64

3. C onstruction  o f n ew  control
T o w ers an d  T e c h n ica l b u il­
d in g  . . . . 11-9 3

4 . C rash F ire T en ders . , 8-00

5. D oor F ram e M e ta l D etectors
—1. . . . . . 0-20*

6. H an d  H eld  M e ta l D ctectors
—a. . . . . .  o o4

7. C on struction  o f  F ire Station
— j.  . . . . 15-00

8. V A S I S  . . . .  5-0 0

9. V e r y  H ig h  F requency O m n i
R a n g e  (V O R )  . . 15*00

10. D istan ce M easu rin g  E q u ip m en t 13-00

11. Im p rovem en t o f  V H F , H F
air-groun d  com m un ication  1 o ■ 00

T o ta l 2 3 0 * 74

Upgradation of airport at Visakhapat- 
nam

4366. SHRI K. A. SWAMI: Will the 
Minister of TOURISM AND CIVIL 
AVIATION be pleased to state:

(a) what are the steps being taken
to upgrade the Airport and related 
facilities in Visakhapatnam in view of 
its population and industrial impor­
tance; and <

(b) the full details in terms of 
financial allocations for this purpose?

Amount sanctioned to various sectors 
out of world Bank AID.

4367. SHRIMATI JAYANTI PAT- 
NAIK; Will the Minister of FINANCE 
be pleased to state; .

(a) the amount sanctioned by his 
Ministry to various sectors out of the 
World Bank Aid in 1981-82;

(b|) the amount utilised by those 
sectors from that World Bank Aid so 
far; and

(c) the details thereof?
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THE MINISTER OF FINANCE 
XSHRI PRANAB MUKHERJEE); (a)
to (o) World Bank group assistance is
usually made available in respect of
specific projects rather than on a sec­

tor basis, A  statement showing the 
projects for which agreements for as­
sistance have been signed So far in
1981-82 and the utilisation of funds by 
these projects is placed on the Table 
of the House

S t a t e m e n t

S l.N o . N am e o f  th e projects T)ate o f  A m  iu t  t T o t a l  
s ig n in g  o f  (^ M illio n ) U til iz e — 
A greem en t tio n  d u r­

in g  1981­
- 82  ^ M i l ­

lio n )

Agriculture Sector

1 M ah arash tra  A gr icu ltu re  E xten s ion  .

2 T a m il  N ad u  A g ric u ltu re  E xten sio n  •

3 M .P . A gricu ltu re  E x tn .P h a s e  II. •

4  N .C .D .C .  I I ...............................................

5  W est B en g a l S o c ia l F o restry  . .

6 A .R .D .C .  I V ..................................................

7 .5.81

7 . 5.81

7 .5.81 

21 .7-81 

24.2.82 
24.2.82

23-00 

28-00 

37*00  

125.00 

29 00 

350 00

0-694

Fertilizer Sector 

1 H ize ira  F e rtilize r  . 28.10.81 400*00

Irrigation Sector 

1 M .P . M a jo r  Irr ig a tio n  . ■ .

Urban Development 

1 K a n p u r  U rb an  D evelop m en t . .

Energy Sector

1 S e co n d  K o rb a  T h em a l .Power . .

2  S econ d  R a m ag u n d am  T h e rm a l P ow er

24.2.82 220 00

4 .2.82 25-00

4.2.82 400-00

6.1.82 300-00

Iudustry Sector 

1 T a m ilN a d u  N ew sp rin t

2  14 th  In d u str ia l C re d it  &  In vestm en t 
(N on  G o vern m en t L oan )

23.9.81 100 00

8.10.81 150-00
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Export of food and specified consumer 
items to Poland
♦

4368. SHRIMATI JAYANTI PAT- 
NAIK:

SHRI TARIQ ANWAR;

Will the Minister of COMMERCE 
be pleased to state;

(a) whether Poland has expressed 
a desire to import food and specified 
consumer items from the country;

(b) if sOi, the amount of food and 
specified consumer items proposed to 
be exported to Poland annually;

(c) the names of the consumer 
items proposed to be exported to 
Poland; and

(d) the details thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
P. A. SANGMA): (a) to (d) Poland 
has proposed to import from India 
de-oiled cakes, tea, cotton, jute, mica, 
leather, paper and other consumer 
goods like leather and cotton gar­
ments, carpets, handlooms, and some 
engineering products for a value of 
Rs, 130 crores in 1982. We have 
agreed to export these items to Poland 
in 1982 under the annual trade proto­
col signed with Poland on 3rd De­
cember, 1981.

New projects undertaken by I.T.D.C. 
in Orissa

4369. SHRIMATI JAYANTI PAT- 
NAIK:

SHRI RASA BEHARI BE- 
HERA:

W01 the Minister of TOURISM 
AND CIVIL AVIATION be pleased to 
state:

(a) what are the new projects 
being undertaken by the ITDC in 
Orissa and the cost thereof;

(b) when is the ITDC going to ex­
pand its Kalinga Ashoka Hotel at 
Bhabaneshwar for which land has 
already been provided by the State 
Government;

(c) when ig the Regional Con­
vention Hall of ITDC at Bhubanes­
war going to be put up; and

(d) when is the Lion Safari Park 
of ITDC near Bhubaneswar going to 
be put up?

THE MINISTER OF STATE IN ' 
THE MINISTRY OF TOURISM AND 
CIVIL AVIATION (SHRI KHUR- 
SHEED ALAM K H A N ): (a) ITDC in 
collaboration with Orissa Tourism De­
velopment Corporation proposes to 
construct two new hotel Projects in. 
Orissa viz:

(i) 50-room 3-Star Hotel at Puri
at an estimated cost of Rs. 134 lakhs

(ii) Beach Complex at Konarak—

scheme is under formulation.

(b) The expansion of the Hotel Kal­
inga Ashok, Bhubaneswar, by adding 
36 rooms is proposed to be taken up 
during 1982-83.

(c) No Regional Convention Hall is
presently being put up by ITDC at 
Bhubaneswar. However, two party 
rooms with a total seating capacity of 
140 persons are envisaged under the 
expansion scheme of Hotel Kalinga 
Ashok. .

(d) ITDC and the Government of 
Orissa have formulated a scheme to 
jointly develop a Lion Safari Park at 
Nandankanan at a total cost of Rs. 
20 lakhs of which ITDC would contri­
bute a sum of Rs. 15 lakhs. ITDC has 
already released Rs. 3 lakhg to the 
State Government for execution of 
the scheme.



Expansion of Trivandrum Airport

4370. DR. SUBRAMANIAM SWA- 
MY: Will the Minister of TOURISM 
AND CIVIL AVIATON be pleased to 
state;

(a) whether it is true that Trivan­
drum Airport is in urgent nleed of 
expansion;

'(b )  if so, whether it is true that 
the present facilities are not ade­
quate;

(c) if  so, what steps aile being 
taken to improve the same; and

ayi Written Answers

7 . P ro v is io n  o f C o n veyor B e lt-

8 . C rash  F ire  T en ders— 5 Nos.

9 . R a p id  In terven tion  V e h ic le —  1
1 0 . D r y  C h e m ica l Pow der T en d er

1 1 . M e ch a n ica l Sw eeper— 1 N o.

12 - X - R a y  B aggage U n its— 2  N os.

13 . D o o r F ram e M e ta l— 2  N os. D etector*  

14- H a n d  H e ld  M e ta l D ctectors— 2  Nob.

1 5 . A d d itio n s to F ire  Stations

1 6 . A p p ro ach  R o a d

1 7 . V A S I S

18 . H ig h  In te n sity  R u n w a y  L ig h ts .

19 . A p p ro ach  lig h tin g

2 0 . A p ron  L ig h tin g

(d) the details thereof?

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (SHRI A. P. 
SHARMA): (a) to (d)< Pavement, 
Terminal and Radio Navigational 
facilities aite available for regular 
Airbus and limited Boeing 707 ope­
rations. Further development works 
are in progress for facilitating Boe­
ing 707 operations on regular basis.

The details of various facilities pro­
vided [proposed to be provided at 
Trivandrum Airport during the Sixth 
Plan (1980-85) period are as under:

Written Answers 272

'I W ork s 
are in  
progress

„ T o  be p rovided .

I

J
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1 . I n s t r im e n t  L a r .d ir g  System  'J L S ) (A lre a d y  provided )

2 . D is ta n c e  M e a s u r in g F q u ir n itm  (D fr  E'i ( c o lc c a u d w ith  
G lid e  P a th  C o m p on en t o f 1 L S ) (A lre a d y  p ro v id ed )

3 . H .F . a n d  \ H F  a ir  gro u n d  co m m u n ication  eq u ip m en t to replace/ 
a u g m e n t th e ex istin g  fa c ilit ie s  (T o  be provided)

4 . C o n s tru c tio n  o f  a  n ew  in te rn a tio n a l C o m p lex
5. C on stru ction  o f  new  co n tr o l tow er  a n d  T e c h n ic a l Bloclt.
6 . E x ten sio n  a n d  stren gth en in g  o f  ru n w a y  and  aasociated 

pavem en ts.
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ITDC Hotel at Kovalam incurring 
Losses

4371. . DR. SUBRAMANIAM 
SWAMY: Will the Minister of 
TOURISM AND CIVIL AVIATION 
be pleased to state:
' (a) whether it is a fact that India 
Tourism Development Corporation’s 
hotel at Kovalam has incurred consis­
tent losses;

1 (b) if so> the reasons thereof; and

(c) what action has (been taken to 
prevent these losses?

THE MINISTER OF STATE IN 
THE MINISTRY OF TOURISM 
AND CIVIL AVIATION: (SHR|

—KHURSHEED ALAM KHAN): (a ): 
Yes, Sir.

(b ) The main iteasons for these 
losses have been low occupancy due 
to seasonal tourist traffic; low room 
tariff; high food & beverage and 
other overhead expenses; high repair| 
maintenance and upkeep costs.

(c) Room tariff has been increased, 
marketing efforts intensified and 
measures to control and reduce the 
expenditure on food cost, repairs 
and maintenance, upkteep facilities, 
etc. are being adopted.

Memorandum from federation of 
biscuit manufacturers of India 
(FBMI) to abolish excise duty on 

Biscuits

4372. DR. SUBRAMANIAM SWA­
MY: Will the Minister of FINANCE 
be pleased to state:

(a) whether his Ministry have re­
ceived a memorandum from the Fe­
deration of Biscuit Manufacturers of 
India (FBMI) to abolish excise duty 
on biscuits because biscuit has “be­
come a common man’s food” ;

(b) if so, whether Government are 
aware that the relief in this excise 

/  duty will benefit1 the consumers;

(c) if so, whether jGovtemment 
have any proposal to abolish this 
excise duty; and

(d) the details thereof?

THE MINISTER OF SjTATE IN 
THE MINISTRY OF FINANCE (SHRI 
SAWAI SINGH SISODIA): (a) Yes, 
Sir.

(b) It cannot be said with certain­
ty. whether consumers w ill be bene- ’ 
fited in the event? of abolition of 
of excise' duty on biscuits.

(c) and (d). Government have no 
proposal at present to abolish excise 
duty on biscuits.

News-Item captioned “U.S. Exim 
Bank to India Recue”

4373. SHRI KARINATHA MISRA:
SHRIMATI GEETA MU­

KHERJEE:

Will the Minister of FINANCE be 
pleased to state;

(a) whether Government’s attention 
has beten drawn to the news-item 
captioned “U.S. Exim Bank to India’s 
resiue in the “Economic Times1’, 
dated 19 February, 1982;

(b) if so, whether in a -bid to reach 
out* for alternative sourctes o f funding 
India may set its sights on the United 
States Export-Import Bank;

(c) whether the Exim Bank is to 
sanction $ 25 million loan for ONGC 
in March when the next/ board meet- 
wili take place;

•

(d) whether three tied loans are 
to be sanctioned which carry an an­
nual interest of only 8.75 per cent; 
and

(e) whether the Exim Bank 
sources are hopeful for negotiating 
moite such loans, particularly with 
Indian public sector undertakings for 
purchasing large capital equipment 
from the US; if so, Government’s re-
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action to each one of the above­
mentioned points? ^

THE MINISTER OF FINANCE 
(SHRI PRANAB MUKHERJEE): (a) 
Yes Sir.

y

(b) Government’s policy is to tap 
all sources of concessional finance, 
including U.S. Exim Bank, wherever 
it is advantageous.

(c) ONGC has not made any 
formal application to Exim Bank for 
a new loan of $ 25 million.

(d) Yes, Sir. Exim Bank have 
recently approved three Sub-loans, 
totalling about US $ 20.9 million, 
under Exim Line of Credit of $21.25 
million to State Bank of India for 
Which, agreement was signed in 
September, 1981. This line of credit 
carries interest at the rate of 8.75 
per annum.

(e) Government have not received 
any 'official ^indication from Exim 
Bank in this regard
News-item captioned ‘ No Tourist 

Booking for Asiad Yet'

4374. SHRI HARINATHA MISRA: 
Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to 
state;

(a) whether 'Government’s atten­
tion has been drawn to the news- 
item under the caption : ‘No tourist 
booking for Asiad yet” as published 
in the ndian Express dated the 23rd 
February, 1982; and

(b) the arrangements that are 
likely to be completed, particularly 
so far as hdtel accommodation is 
concerned, for the—

(i) participants and allied per­
sonnel;

(ii) Visitors both foreigners 
and Indian;

(iii) the total number of visitors 
both foreigners and Indians who 
are likely to witness the Asian 
Games?

THE MINISTER OF STATE 
IN THE MINISTRY OF TOURISM 
AND CIVIL AVIATION (SHRI 
KHURSHEED ALAM KHAN): (a)
Yes, Sir. '

(b) (i) Participants are being • 
housted in the Asian Games Village_ »
(Siri Fort area) and the technical 
personnel in Sheikh Sarai Guest 
House.

(ii) Visitors, both foreigners and 
Indians, will be accommodated in 
hotels ^existing and new> as well as 
certain guest houses. Private guest 
house arrangements ar‘5 being made 
by the Delhi Tourism Development 
Corporation for paying guest ac­

commodation.

(iii) It is difficult to assess at 
present. , r

News Item captioned “ wool Exports 
can Exceed Rs. 200 crore”

4375. SHRI HARINATHA MISRA: 
Will thfe Minister of COMMERCE be 
pleased to, state;

(a) whether Government’s attention 
has been drawn to th'a news-item 
captioned: Wool exports can exceed 
Rs. 200 ' crores as published in E co—— 
nomic Times dated 23rd February, 
1982;

(b) if so, whether the industry1!  
export target for the current year has 
been fixfed at Rs. 175 crores;

(c) whether according to the Sec­
retary, Wool and Woollen export 
Promotion Council (WWEPC)f wool 
and wollen goods export can easily 
cross Rs. 200 crores mark per year if 
Union Government extend necessary 
support;

(d) What are diffei^ent items o f 
“necessary suport’* suggested by the 
Secretary, WWEFC and the reaction . 
o f Govemmlent to each, of the sugge#- 
tions put forward by him; and
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(e) whether according to the 
Secretary, WWEPC, if Government 
fulflled the demand, thte export could 
reach Rs. 450 crores in the next five 
years; what is Governments reaction 
thereto?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
P. A ./SAN G M A): (a) Yes, Sir.

(b) A target- of 175 crores has been 
provisionally fixed for the year 1982­
83

(c) Yes. Sir.

(d) and (e). The suggestions of the 
WWEPC are generally to provide 
more incentives for export o f wollen 
products which include provision for 
liberal credit, freight subsidy, liberal 
import of machinery and components, 
modernisation and expansion of pro­
duction capacity, review of wastage 
norms under duty Exemption limit, 
decanalisation o f export o f wollen 
knitwears, simplification of certifica­
tion procedure etc. The suggestions 
for boosting up exports ai*e received 
from various interest representing 
the wollen sector, including the 
WWEPC. These suggestions are look­
ed into and suitable measures, as 
considered necessary, are taken from 
timte to time.

Bank credit locked up in sick units

4376. SHRI K  MALLANNA: Will 
the Minister of FINANCE be pleased 
to state:

(a) whether Government hare 
collected information regarding the 
amount of bank credit locked up in
sick unit's;

(b) if so, the details regarding th'e 
' number and names of such sick units

and bank credit locked up as on 
December 31t 1981; and

(c) the steps Govemmlent have' 
taken in this regard?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY)': <*)’

The information regarding financial 
assistance extended toy scheduled 
commtercial banks to sick industrial 
units is collected by RBI on a quar­
terly basis and furnished to the 
Government.

(b) As per the latest information 
available, outstanding advances of 
scheduled commercial banks as at 
the end of December, 1980 to 24,550 
units (large, medium and small scale 
units) indentified and reported as 
sick stood at* Rs. 1808.66 crores. 
However, as per the latest provisional 
information available, as at the end 
of June 1981, there were 24,052 sick 
units in the assisance portfolio of 
scheduled commercial banks with 
outstanding bank credit1 o f 1905.11 
crores.

In accordance with the practices 
and usages customary among the 
bankers and also in conformity with 
the provisions of the statute govern­
ing the nationalised banks, information 
relating to individual constituents of 
the banks cannot be divulged and 
hence the names of the sick units 
cannot bo disclosed.

(c) It has beten the policy of Gov­
ernment that banks and financial 
institutions must take all possible 
steps to prevent sickness and rehabi­
litate th'e viable sick units to the 
extent possible. Some of the orga­
nisational arrangements evolved in 
the matter of rehabilitation of sick 
industrial units are given below: —

1 . A  sick industrial undertaking 
cell has been set up in the Reserv'e 
Bank of India to function as a clear­
ing house for information relating to 
sick units and also to act as a cor- 
dinating agency between th'e Gov­
ernment, Sanks Financial Institu­
tions and other agencies for tack­
ling the various related -issutes. This 
Cell has been closely monitoring the 
banks performance in identifying 

vsick units and also taking reme­



dial action. With a view to check in­
dustrial sickness the cell has issued 
suitable instruction]guidelines to the 
banks in the matter.

2. State Level Inter-institutional Com­
mittees have .bden set up at all the 
regional offices of the Department of 
Banking Operations and Deve­
lopment of Reserve Bank of India 
lor the purpose of ensuring better 
coordination between the banks 
tl^ State Govemmens, Cenfci'al 
and State Level Financial Insti­
tutions and other agencies. Steps have 
been takten to further strengthen 
these committees and increase their 
effectiveness.

3. A  Standing Coordination Com­
mittee has been constituted by the' 
Reserve Bank of India to consider 
the issues relating to coordination 
between commercial banks and term 
lending institutions on an 'on-going’ 
basis.

4. A  Special Cell has been set up 
within the Rehabilitation Finance 
Division of Industrial Development 
Bank of India for attending to re­
ferences from banks in respect of 
their sick and problems cases.

5. As regards the Small Scale In­
dustries Sector, Reserve Bank of 
India has issued suitable guideline to 
the banks with a view to ensure that 
the potentially viable sick units in the 
sanall scale industries sector receive 
due attention and timely support 
from banks.

A ll the nationalised banks are 
coverted (by the above policy and ar­
rangements and have been taking 
action accordingly. 1
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Cochin as an export processing zone

/
4377. PROF. P. J. KURIEN: Will

the Minister of COMMERCE be 
pleased to state:

(a) whether Government have 
received representation to declare 
Cochin as an Export Processing Zone 
on the lines of Kandla and Santa 
Cruz; and* ■ n

(b) if so, Government's reaction
thereto? -

*

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
P. A. SANGMA): (a) and (b ). The
representation from Government of 
Kerala was received for setting up of 
a Free Trade Zone in Cochin. The 
question whether new Free Trade 
Zones should be set up or not, is 
under the consideration of Task Force 
set up by the Government. The 
report of the Task Force is awaited. 
After receiving the report of the Task 
Force, the Government would decide 
on the policy towards establishment 
of new Free Trade Zones.
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Defence production units in Kerala

4378. PROF. P, J. KURIEN: Will
the Minister of DEFENCE be pleased 
to state:

(a) details of Defence Production 
units in Kerala, if any;

(b) whether Government have 
received representation from Kerala 
Government for setting up a Defence 
production unit in the State; and

(c) if so, Government’s reaction 
thereto?

THE MINISTER OF DEFENCE 
(SHRI ft. VENKATARAMAN): (a)

There is no Defence production unit 
in Kerala.

MARCH 19, 1982
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(b) Yes, Sir.

(c) Suitability of Kerala State will 
be examined when deciding on loca­
tion of Defence units.

Grant of domestic electrlic power 
connection in Delhi Cantt.

4379. SHRI RAJNATH SONKAR 
SHASTRI: Will the Minister of 
DEFENCE be pleased to refer to the 
reply given to USQ No. 2906 on 9-12-81 
regarding grant of domestic electric 
power connection in Delhi Canton­
ment and state:

(a) how many applications for 
granting domestic power connections 
by MES were received and were they 
a skied to first clear the arrears of

payment on the metres closed for not 
clearing the bills; and

(b) if so, reasons thereof?

THE MINISTER OF DEFENCE 
(SHRI R. VENKATARAMAN): (a) 
and. (b ). The details of applications 
received for grant of separate meter 
connections during the last two years 
is given in Statement. However, there 
is one person who was denied per­
manent electric connection since dues 
against the permanent electric con­
nection existing in their joint family 
had not been cleared and the connec­
tion in this case existed in the name 
of his father. Due to non-payment of 
the electricity bill arrears, the elec­
tric supply had been discontinued. 
Since the arrears have now been 
cleared, sanction for the provision of 
a separate meter has been accorded.

S t a te m e n t

Details of applications rectised for grant of separate meter connections in Delhi Cantt. daring the last two ytart.

SI .N o. D etails R em arks

1 S hri G hasi R a m , B u ild irg  N o. 1-/113 Sadar Bp.zar, D elh i S e ra ra te  m eter ?arction ed.
C an ton m en t.

2 Shri D h a ram  P al B lia lla , a Sin gh  P ark  ( K ir r b y  P lace), S ep arate  incter sanctioned.
D elhi C antt.

3 Shri O . P. Sha;rna, Q u arter  N o. II/1/1T , H osp ita l Q u a r- Separate m eter sanctioned.
lers, M e c h . O vrrseer, D elh i C an t*.

Shri Suresh K u in a r Behl, i/2 d5/4 5 , S D  M au c'ir, D .'lh i A p p licatio n  returned to in d iv id u a l
C antonm ent. to be routed through C a n tt .

Board.

5 Sint. Suahil K u m a r, 1/335, S ad ar Bazar, D elh i Gar.ton- S ep arate  m eter sanction 
m ent.

G Shri Budh Prakash, H ouse N o. 111/4/4 3 B S h a m  Singh S ep arate  in cter sanction 
Street, Shastri B azar, D e lh i C a n ta n m en u

7 Shri K c d a i N ath , 1/182, Sadar B azar, D i'lh i C an to n m en t A p p lica tio n  returned to in d iv i­
dual to be routed through 
C a n tt. B ozrd .

8 Shri O p in d cr B hagat, IV /32 S ad ar B azar, D * lh i C in to n -  A p p lica tio n  returned to in d ’V i-
rrwmt. dual to  b e routed through

G an tt Board.

<) S hri D h arm  Pal G-irg, 1 / 2 S i d i r  B azar, D-jlhi C m -  A p p lica tio n  rrtu m cd  to in d iv i—
lon m cnt d ual to routed through

C an tt, Board.

Separate m eter b ad  not b e 
sanctioned earlier  as the 
arrears o f the electriq it b il I 
outstanding against his fa th er 
had  not been paid . N o w  on 
paym en t o f  t liras arrears, a
separate m eter has sin ce been
sanctioned.

10 Shri M o ti R a m , 2/98 S ad ar Bazar, D e lh i C a n tt.



283 Written Answers MARCH 19, 1982 Written Answers

Diamonds seized by customs at
Bombay international airport

4380. SHRI K. LAKKAPPA:
SHRI D. M. PUTTE GOWDA:

Will the Minister of FINANCE be 
pleased to state:

(a) whether diamonds valued 
crores have been seized by the In­
telligence Wing of the Customs at 
the Bombay International Airport 
terminal during February, 1982;

(b) full details of the things seized 
and whether any arrest has also been 
made; and

(c) if so, action contemplated by 
Government against the defaulters in 
the matter?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
SAWAI SINGH SISODIA) : (a) to (c). 
Yes, Sir. On 20-2-1982, Officers of the 
Air Intelligence Unit of the Collecto- 
rate of Customs (Preventive), Bom­
bay, seized about 2980 carats of cut 
and polished diamonds valued at
about Rs. 1.06 crores while being at­
tempted to be smuggled out of India.

Three persons who were arrested 
in connection with the case were sub­
sequently detained under the COFE- 
POSA Act, 1974. Appropriate action 
under the law will be taken against 
the persons found involved in the 
case.

4 3 8 1. TT*T flT T O  :

w r  TraV «raT?r ^  yrr 

fa  :

urmiii ^rr g f  fr«rr

(«r) w r  snwrtj

farr ^rr s t r i c t  T̂Rfr % ;

(*t) *rcrr sra s rk  ^rf^r-

ir ^rftnr vr  

f t  TT̂ r'f̂ nff ^  ir

y r̂rflTnsp f+'iri srr ^

w r  3^  ^  srivrr cr«rr

^  srr if ^ r f ^TFf^rr

(*r) w  w

^ fr  ft

sTm ir

fira warms if ^ n ra f («fi 

cprrfj,) : (^ ) sftr (^ ) . 3 0

1981 Tt % OTffTC' \3

^  tt ynfrwr tto
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cT'TT f^T | :—

^5" «1IH

1 . T̂̂ TRRCN

2 . ST̂ rRTC

3.

4. .

5 .

6 . <,d*l ;T7R

7- f^TT ,

8. ,
9. «T̂  N Iti ,CN

10 . Tfcft ; .

1 1 . £<WI+£KI

1 2 . *ri^r .c\

1 3 . g^mrc .

1 4 . .

1 5 .

1 6 . ^rarr .

17. .

18. .

19.

20 . V «IK  .

2 1 . Rwn«r .

«T ^  3iT *1 1H

T̂PTi ^

-c T ^ -  

-cr^ r-

—cT Î—

-c T ^ -  

=) et> I Hi T̂TCN

-<r^r- 

— —

—<T̂ T—

—d'^3—

? ft fw ? r  ^ 7  STPTi

jtw t  eM q- t̂ptW  3 V

—cT^-—

—d ^ —

- ^ r -

—cT^—

—d ^ — 

sj't* 5TPT> <M<r̂  M fWfWs

w  f ^ r  if Trrafor <ror if q ifmPdwr % q w  s fr

% f^rq 1 4  m f^ fm rr I , . ftra% ^  | ;—
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JfFT, fau +1 %
fa-q sft

i- m  (sra-
2. d l ( MJl < (WET-STlfd)

3. *n%rt (ttptW ) . .
4. siMTO . . . .
5. tft^T (^TFfW) . ! .
6 . *K ^«i£< (srtf -7 ifd )
7. gsTTTO (?T#-5Tfd)
8 . (W -TT^ft)
9. ^fWrar («TH>r)

1 0 . w  (TTifhJr) .
1 1 . g w  (^rm H) .
1 2 . ^rnrr (iim > i) .
1 3 . ^ t t  (^n f̂fur) .
1 4 . t r m  srsY (^rmfa)

^  $rrB r̂terr r̂ vnr^r
STFTJ =««ki

w m x fxtffo
-cT^T-

—̂r̂ 1

- c T ^ -
-=r^-_

-cT^T-

-c T ^ -

^  fa , ef gfhr T̂TifŶ r «pt ^mirar ^t ^  rrtffar ^Frcrem
% ^  ?rraw^ciwf ^  TOT I , 5EFZT «rrfu|f^ 0 pf ^  w iw t  5PT̂
^nf 3r f a t o  f 'f^ r  q fr w m f ^nf ^ r t  | i

( jt) ?flr («r). irfq- ^
atlOrK ai<sdl cttui mM ^^clW f
zwS fiT , * k + k  cnrr snxefor f w  
%  ^  fftfir 3r
o t o t t  (TTest-u^fr irsrrsr) ^t

y r*n°i ^  iA  < ?r^-
et> I t\c1 I it f̂^RTT^
f'l'H I'cTf t  ' cT̂ r
f^HTvr f^vfhr ^rt ^ - ! T f ^ m f t
?T?TT ®tll'Jl 3>V f̂ ?ThĤ Mcll 5FT■o

^ r f ^ r  % ip rry f=tî  'jfr^' ^  1 
w ^ H i d  ^ t°r cr«rr mP<^hhicM4. 
w r f e w f i  *r M^yi ifnifl q r ,
f^ w r T T P w r r a ^  d ^ r c t ,  srafa 
- H s i i ^ K  g ^ r f w f  m f c  t o f f  *r 
srprftpF WT ^  F't^K f®hM I ^idi ^ 1

Import of natural Rubber by STC

4382. SHRI B. V. DESAI: Will thrr- 
Minister of COMMERCE be pleased to 
state:

(a) whether STC has finalised Con­
tracts for the import of 15,000 tonnes 
of natural rubber as authorised by the 
Union Government;

(b) whether it is also a fact that 
arrivals against these deals have al­
ready started;

(c) if so, what will be the total 
imports of rubber to be made during'' 
the financial year 1982-83 and total 
amount invested; and
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(d)how  much rubber will still be 
required in the country?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
P. A. SANGMA): (a) and (b) Yes, 
Sir.

(e) and (d) The production and 
consumption of natural rubber during
1982-83 are estimated to be around
1,62,000 tonnes and 1,94,000 tonnes

* respectively. On the basis of pre­
liminary assessment of the demand- 
supply position durnig 1982-83, Gov­
ernment have authorised the State 
Trading Corporation of India to im­
port 30,000 tonnes of natural rubber 
for distribution to the actual users. 
The demand-supply position will be 
reviewed regularly and actual imports 
will be regulated so as to meet the 
gap between production and require­
ment.

Steps taken to Boost Exports

4383. SHRI B. V. DESAT: Will the 
Minister of COMMERCE be pleased 
to state:

(a) whether Government are mak­
ing another attempt to boost exports;

(b) if so, whether it has asked the 
State Trading Agencies to improve 
their performance considerably in the 
coming years so that the huge trade 
deficit facing the country could be re­
duced;

(c) whether directions to this effect
have been sent to the STC and its 
subsidiaries; ,

(d) is it also a fact that Commerce 
Ministry has asked the corporations 
to supply detailed information about 
their sales, profits, manpower and ex­
penditure; and

(e) if so, how. many corporations 
have so far responded in this regard?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI

P. A. SANGMA); (a) o (e) Develop­
ment of exports is one of the main 
objectives of the State Trading 
Organisations. Information regaring 
sales, manpower, expenditure etc., are 
collected for performance review of 
the operations of the State Trading 
Organisations every quarter. Attempt 
is made during these meetings to find 
solutions to the problems and suggest 
lines of action for better performance 
in the next quarter.

Proposal for augmenting strength in 
various Cadres in Income Tax Deptt.

4384. SHRI SOMJIBHAI DAMOR: 
Will the Minister of FINANCE be 
pleased to refer to the reply given 
to Unstarred Question No. 975 on 27th 
November, 1981 regarding proposal 
for augmenting the strength in vari­
ous cadres in Income Tax Depart­
ment and state:

(a) proposals for augmenting the 
fctirength in various cadres for dis­
posal of work in different areas of 
operations in the Income-tax Depart­
ment under consideration of Govern­
ment and since when; and

t(b) whether Government have 
taken any decision so far in regard 
to (a) above for sanction of additio­
nal posts in the Income-tax Depart­
ment; if so, what are details thereof?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
SAWAI SINGH SISODIA): (a) and
(b) The Directorate of Organisation 
and Management Services (Income- 
tax), New. Delhi, conduct work- 
studies to assess the requirement of 
additional manpower in the Income- 
tax Department. The Directorate 
have made a number of such studies 
and on the basis of their recommenda­
tions, proposals have been framed for 
strengthening the Department at 
various levels. Additional posts pro-
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posed for creation are as indicated below:.

Sr. No- C a teg o ry  o f post

1 , Inspector

2. Tax Assi'tjmt ,

3. Upper Divi sic ii Clerk

4 . Lower Division Clerk

5. Stenographer .

6. Notice Server .

Number
l.. I1 >3:Z

P urp ose

021 405 po*ts as ‘ leave reserve’ and
5 1b  ad  hoc req u irem rn t, pend­
ing detailed  w ork study ccnse- 
qnrnt to new  d uty list o f  
Inspectors,

4991

7 6 9

470
I----J

X hesf post's are needed for awrsss 
► nrferu and collcction  w ork.

445 These are ‘leave rewsrv;-’ posts. 

3078

7. D a iry  . • . . . .  150

8. Other Groufi ‘D ’ iiufj :

Sweeper . . . . . .  535

F araih  228

C liow kid ar . ■ . ■ • • i:*56

9. Creation o f p o s 's  o f c o m p le m e n ta ry  s ta ff fcr  new ly creuLrd posts o f C h ie f C om m issioners* 
G  j m n :ssirin<.*is o f  Incc-rm  tax and A ssistan t G o m m issaao iers o f Jr.coin.- i.ix.

T ile  above p rop js^ ls ar. im dcr consideration  o f the G overn m ent.

Overdrafts by States
4385. SHRI A. K. ROY: Will the 

Minister of FINANCE be pleased to 
state:

(a) details of the overdrafts by 
different States from the Reserve Bank 
as on 1st January, 1982 and also on 
1st January 1981, 1st January, 1980, 
1st January 1979, 1st January, 1978, 1st 
January 1977, facts in detail;

(b) steps taken to improve financial 
discipline on the State Governments;

(c) whether it is a fact that West 
Bengal Government has been singled 
out for penalisation specially; and

(d) if so, the reasons therefor?
THE MINISTER OF FINANCE 

(SHRI PRANAB MUKHERJEE): (a) 
A  statement showing the Overdrafts 
position of the State Governments is 
laid cm the Table of the House.

(b) The Centre’s endeavour has 
been to persuade States to agree to a 
gradual liquidation of their Over­
drafts without seriously jeop a r­
dising heir developmental activities. 
Realising that it would be un­
realistic to expect the State Gov­
ernments to wipe out their over­
drafts over-night certain limits of 
year-end deficits were arrived at in 
the discussions held with the Chief 
Ministers by the Planning Minister for 
finalising the Annual Plan 1982-83. 
The States had given encouraging as­
surances to the Planning Minister that 
they would take adequate action to 
ensure that the year-end deficits were 
contained within the agreed limits.

(c) No, Sir.

(d) Does not arise.
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Statement

T7t* Ootrdraft Position of Stale Gocwmmts
(R *. C rore*)

State

**
3 -1-19 7 7  2-1-19 78  1-1-19 79  1-1-1980 1-1-1981 1-1-19 8 2

1 A ssam  . .

2 B ihar . .

3 G u jarat .

4  H aryan a  .

5 H im ach al Pradesh

6 K a rn a ta k a  .

7  K r ra ia  . .

8 M a d h y a  Pradesh

g  M ab arah stra  .

] o  M a n ip u r  .

11 M e g h a la y a  .

12 N a g ala n d  .

13 P un jab  . „

14 R ajastlian  .

15 T rip u ra  .

16 U tta r  Pradesh .

17 W est Bengal

2 3 .4 2

5*92

io - 4 o

6 -3 4  18-32

76 -77

3 0 -19 3 1-0 6

* *  1-1-19 7 7  was h o lid ay  an d  2 -1-19 77 w?s Sunday.

*  1-1-1978 was S u n day.

34-35

10-47 

32-09 

1 -o4 

n-34 
6 3 -14 

78-34
23-24
3 1-4 0

1 *33 

o*73 
102-26

2 5 1 -1 5

io* 16

5 7-8 3  2 15 -2 3

Appoinments based on interviews 
by Bureau of Public Enterprises

4386. SHRI A. K. ROY: Will the 
Minister of FINANCE be pleased to 
state:

(a) number of persons found suit­
able in the interviews by the Bureau 
of Public Enterprises in 1981 and 
whose names were sent for appoint­

m ent to the different user Ministries—

facts in details, with discipline-wise 
break-up;

(b) number of such persons actual­
ly absorbed till 1st January 1982 and 
the vacancies existing in different 
disciplines, facts in details;

(c) number of foreign qualified 
mining engineers among those select­
ed but left out without absorption; 
and
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(d )if so, the reasons therefor and 
steps taken thereon?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI SAWAI SINGH SISODIA):
(a) The Bureau of Public Enterprises 
does not interview persons for appoint­
ment to posts in public enterprises.

Presumably, the Hon’ble Member is 
referring to the recommendations 
made by the Public Enterprises Selec­
tion Board, which advises Govern­
ment on apppointments to the posts 
o f part-time Chairman, full-time Chief 
Executives (either Chairman-cum- 
M. D. or M. D.) and other full-time 
Executive/Functional Directors on the 
Boards of Public Enterprises. Accord­
ing to information available, during 
1981, the PESB considered 95 posts of 
full-time Chief Executives/Directors 
on the Boards of Public Enterprises 
and recommended 163 names for these 
appointments. The break-up of these 
posts is given below:

Chief Executives 54
Director (Finance) 15
Director (Technical) 17
Director (Commercial/

Marketing)
4

Director (Personnel) 5

(b) Of such persons who were in­
terviewed in 1981 and appointed 
subsequently to top posts, the question 
o f absorption will arise only in the 
case of those officers who are on de­
putation from Government services 
to public enterprises. In such cases 
the officers are given two/three years 
to decide whether to get themselves 
permanently absorved in the enter­
prises where they are posted or to 
revert to their parent cadres. The 
question of their absorption will drily 
arise when they exercise their option 
within these time limits. The num­
ber of vacancies existing as cm 1-1­
1982 of full-time Board level posts in 
the various disciplines were: Chief
Executives 20; Finance Director 8;

Technical Director 11; Commercial/ 
Marketing Director 3 and Personnel . 
Director &.

(c) and1 (d ). The Public Enterpris­
es Selection Board considers candi­
dates on the basis of their qualifica­
tions and experience with reference 
to the job requirements of the post. 
The Government takes a decision on 
these appointments after giving due 
weight to the recommendations of the 
P. E. S. B.

Bank credit locked up in sick units

4387. SHRI A. K. ROY: ,
SHRI NAWAL KISHORE 

SHARMA:

Will the Minister of FINANCE be 
pleaeed to state:

(a) whether his attention has been 
drawn to the news-item published in 
the Patna based newspaper, ‘The 
Searchlight’ dated 22 February, 1982 
under the caption ‘‘1800 crores of 
Bank credit locked up in sick units” ;

(b) if so, facts in detail with the 
break-up in major, medium and small 
sick units and also break up, State- 
wise, of these sick units and the bank 
credit locked up; and

(c) the steps taken thereon to stop 
sickness and recover credit?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a)
Government have seen the News-item 
under the caption *'1800 crores of Bank 
credit locked up in sick units” as 
published in ‘The Searchlight’ 
the 22nd February, 1982, *

fb) As per the latest information 
available, outstanding advances of 
scheduled commercial banks as at the 
end of December, 1980 to 24,550 units 
(large, medium and small scale units) 
identified and reported as sick stood
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-at Rs. 1808.66 crores. The break-up of figures are given below:

U nits L arge Sm all N on -S S I
reported S ick  In ­ Scale sick units:
as sick dustrial sick in- w ith

units, 
each en ­

du .trial B an k cr­
units edit lim it

jo y in g o f  less
b an k cre­ than R s. 1
d it lim it crores
c fR s .  1.
crores
and  above

Rs. Rs, Rs, Rs,
1. No. of wiils . . • ■ ■ • L 24,550 ^09 33149 993

2. Amount OiJtsiandin « . . . 1808*66 132447 3f’W 7 178■4j
crores Crori", crores crore*

The State-wise break up of figures 
is readily available with the RBI only 
in respect of the 409 large industrial 
units, each enjoying bank credit 
limits of Rs. 1 crore and above. The 
same is given in the Statement.

(c) It has been the policy of Gov­
ernment that banks and financial 
institutions must take all possible 
steps to prevent sickness and rehabi­
litate viable sick units to the extent 
possible. Accordingly banks and 
financial institutions make efforts to 
identify sickness in an industrial unit 
at the incipient stage itself and study 
the causes of sickness and the unit’s

Statement

State-whe classification of l-fgs stck units at the end of December, J9S0

(Rs. in crores)

potential viability. In accordance 
with this policy, banks draw up re­
habilitation programmes in respect of 
the potentially viable units on a casa 
by case basis.

Banks make all possible efforts to 
recover their advances from the 
assisted units through constant follow- 
up, increase in frequency of periodical 
inspections, frequent personal discus­
sions with the promoters/chief execu­
tives of defaulting concerns, etc. In 
the case of non-viable sick units, 
banks m a y  resort to recall of advances^ 
enforcement of securities, etc. for 
recovery of their dues.

State*/Union T erritories N o. o f  A m ou n t
units O utstan d -

_______________________________ '_______ •____________________________ m g _ ___
1 2 3

1. W est B en gal . . . . . . . . . 102 324-»4
2. M ali&rashtra . . . . . . ■ ■ ■ ■ 85 323 25

3 ‘ K a rn a ta k a  . . . . . . . . . . 20 90-30

4. G u jarat . . . . . . ■ ■ ■ ■ 39 10 6-51

5- T a m il N ad u  . . . . . . ■ ■ ■ ■ 31 170 -68
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1 2 3

6 . A n d h ra  P ra d f sh . . . . . 15 34-9 0

7- B ih ar . . . 12 3 3 '6 7

fl. H a ry a n a  . - 5 7*22

9 - R ajasth an  . . 4 i4 - 61

io- M a d h y a  Pradesh 19 27-0 7

11. O rissa . . . 4 2 1 -7 1
12. U lta r  Pradesh . 4 m 9 3 ' 11

13- K e ra la  . . - 4 4 -6 i

i 4 . P un jab  . . ■ 1 i -44

*5 - Assam  . . - O 6 7

16. DrUii - ■ • .) 8-29

n- P on dich erry  . . 2 4 - 14

18. G o a  . . . 4 6 0 3

T o ta l . . . . . 4^9 1 3 2 4 4 7

Revision of Tea export policy

4388. SHRI AMAR ROYPRADHAN: 
W ill the Minister of COMMERCE be 
pleased to state:

(a) whether Government propose 
to revise the tea export policy; and

(b) if so, the details thereof and 
the reasons therefor?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
P. A. SANGMA); (a) No, Sir.

\b) Does not arise.

Increase in tariff of Government run 
Hotels

4389. SHRI G. NARASIMHA
REDDY: Will the Minister of
TOURISM AND CIVIL AVIATION 
be pleased to state:

(a) whether it is a fact that Gov- 
emmeait have increajed the tariff of 
Government-run hotels in the coun­
try;

(b) if so, the amount of increase 
for different rooms;

(c) the consideration for the same 
and the revenue that will be received 
therefrom; and

(d) whether this will have any 
adverse effect on the foreign tourists?

THE MINISTER OF STATE IN 
THE MINISTRY OF TOURISM AND 
CIVIL AVIATION (SHRI KHUR- 
SHEED ALAM KHAN): (a) Yes,
Sir. The Government has agreed to 
the proposed increase in the tariff of 
Government run hotels, on the basis 
of hotel room tariff formula which is 
applicable to* all the approved hotels 
both in public and private sector.

(b) The quantum of increase is as 
per statement laid on the Table of the 
House. [Placed in Library. See No. 
LT-3686/82],

(c) The following considerations 
weighed for increasing the tariff o f 
Government-run hotels:—
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(i) increasing operating costs due 
to inflationary trends.

(ii) future investment on account 
of improvements.

(iii) the comparative existing 
tariff of private sector hotels of 
same standard.

(iv) degree of competition.
The revenue to be received on 

account of the increase in tariff is 
likely to be Rs, 137.29 lakhs a ye^r.

(d) The increase is not likely to 
affect adversely the foreign tourists 
as all the comparable hotels in the 
private sector have more or less the 
same tariff.

Common tourist programme for South 
Indiam States

4390. SHRI K. KUNHAMBU: Will
the Minister of TOURISM AND CIVIL 
AVIATION be pleased to state:

(a) whether there is any plan to 
have a common tourist programme for 
the South Indian States; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF TOUURISM AND 
CIVIL AVIATION (SHRI KHUR- 
SHEED ALAM KHAN): (a) and
(b). While there is no separate plan 
to have a common tourist develop­
mental and promotional programme 
for the States in South India, the 
travel circuits identified in consulta­
tion with State Governments/Union 
Territories will help to evolve an 
integrated programme of developing 
tourist infrastructure on intra-State 
and inter-State basis, Such a pro­
gramme will be strengthened by the 
conducted coach tours which are 
already being offered by the Tourism 
Development Corporation of the States 
in South India. These tours coyer, 
tourist centres outside their. States
also. /_.daisM j* T E

The Central Departmerit 6t ''tfburi'&tt'' 
also launched a ‘‘D*sti^U©Eg South

India Programme” in September/ 
October, 1981 when 37 media repre­
sentatives from abroad were invited. 
They were taken round on a 10-day 
familiarisation tour of selected tourist 
centres in South India with a view 
to promoting them in overseas mar­
kets.

Tourist literature and films brought 
out by the Central Department of 
Tourism for promotional purposes also 
cover tourist centres in South India 
on State-wise and regional basis.

New Areas selected for Development
if Tourism in Malabar Region of 

Kerala

4891. SHRI K. KUNHAMBU: Will 
the Minister of TOURISM AND CIVIL 
AVIATION be pleased to state:

(a) the names of new areas selected 
for development of tourism in the 
Malabar region of Kerala during the 
current year; and

(b) the amount sanctioned for each
area and the progress, if any, achieved 
so far? : j

THE MINISTER OF STATE IN THE 
MINISTRY OF TOUHl&M' AND CIVIL 
AVIATION (SHRI RHURSHEED 
ALAM K H AN ): (a) and (b ) . Although 
no new areas have been* selected for 
development of tourism'* in the Mala­
bar region of Kerala iii the Cehtral 
Sector during the current year (1981­
82), a long-term development pro-' 
gramme has been drawn up on ‘ the 
basis of travel circuit concept covering 
number o f centres in cortsxiltation with 
the State Government. The imple­
mentation of schemes will be underi 
taken in an integrated and phased 
tnanher by  pooling the available 

irx- theCentraJ, fHate^and 
pitifvatei sectors and- after r determining 
irrtef ]*M>rities ,̂ , t-, The identified 
travel* circBstsk-asei i

_ .0i (l)-j jT ri vackd r um/Ko Y l?hi /  V 
.; £5uiIo«'A^nLmuIa Kott^yam’
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Kumarkom-Thekkady Munnar Co­
chin Trivandrum.

(2) Cochin - Trichur - Guruvayur 
Cheruthuxuthy - Malampuyha - Ko- 
ttakal - Kozhikode - Sultan’s Battery 
Manantoddy-Cannanore Eznumalai- 
Cochin/Mangalore.

Ban on Import of Nutmeg and Cloves

4392. SHRI GEORGS JOSEPH 
MUNDACKAL: Will the Minister of 
COMMrjlCE be pleased to state;

(a) whether it is a fact that due to 
the import of nutmeg and cloves under 
O.G.L. the prices of these commodities 
have crashed and the cultivators are 
changing their long term crops to 
some other plantations;

(b) whether in spite of Kerala Gov­
ernment’s request and representations 
from small farmers, the Central Gov­
ernment have not banned the imports 
of the above commodities; and

(c) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
P. A. SANGMA); (a) There has been 
a fall in wholesale prices of nutmeg 
and cloves. The liberal import policy 
for these items was in fact, intended 
to increase their availability with a 
view to checking the prices going un­
duly high. Government have no 
information that prices of these items 
have fallen to an un-remunerative 
level.

(b) and (c ). Representations for 
restricting imports of these items 
were duly considered, but the policy 
was not changed in the interest of the 
consumer. Further representations 
have been received for putting restric­
tions on import. These are being 
examined in connection with the for­
mulation of Import Policy for 1982-83.

Cocoa powder idling in Indian 
Factories

4393. SHRI GEORGE JOSEPH 
MUNDACKAR; Will the Minister of 
COMMERCE be pleased to state;

(a) hoW many tons of cocoa powder 
o f stSffdard quality is idling in Indian 
factories without a market; and

*
(b) the reasons why cocoa powder 

is imported when good cocoa powder 
is lying waste in'our factories?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE i.SHRI 
P. A. SANGMA): (a) Government
have no information.

(b) Import of Cocoa powder is 
canalised through State Trading Cor­
poration of India. The STC have not 
made any imports. There might have 
been limited imports under the Import 
Policy for Registered Exporters, but 
it cannot be said that these could 
adversely affect the indigenous indus­
try.

Continuance of Cash Compensatory 
support Scheme

4394. SHRI BHIKU RAM JAIN: 
Will the Minister of COMMERCE be 
pleased to state:

(a) wBfether it is a fact that Gov­
ernment propose to have a rethinking 
on continuing with the cash compen­
satory support scheme for export of 
various commodifies; and

(b) whether the details of specific 
orders have been compiled which 
may not be fulfilled owing to with­
drawal of cash assistance?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
P. A. SANGM A): (a) The existing
scheme of Cash Compensatory Support 
is valid up to 31-3-82. The question 
of continuance of the scheme beyond 
31st March, 1982 is under active con­
sideration of the Government.

(b) Does not arise.
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Criticism of Indian Tourist Board

4395. SHRIMATI MADHURI
-SINGH; Will the Minister of 
TOURISM AND CIVIL AVIATION be 
pleased to state:

(a) whether Government are aware 
of the criticism of the Indian Tourist 
Board by the British advertising 
circles in its publicity campaign to 
boost tourism at an estimated cost of 
£  4lf,000; and

(b) the steps taken to check such 
bald, dreary and ineffective sort of 
advertisements in future and instead 
produce brilliant and lively publicity?

THE MINISTER OF STATE IN THE 
MINISTRY OF TOURISM AND CIVIL 
AVIATION (SHRI KHURSIiEED 
ALAM KHAN): (a) The Government 
are aware of the critical comments by 
one critic in the British advertising 
journal “The Campaign” on the adver­
tising campaign of the Government of 
India Tourist Office, London. This 
trade magazine has restricted circula­
tion and is not meant for the public. 
The advertising budget of the Tourist 
Office London is £ 57,280.

(b) Constant efforts are made to 
ensure that the advertising campaign 
is effective keeping in view the Gov­
ernment’s objectives and targets as 
also is result oriented in the British 
market. The present campaign has 
already generated extensive interest 
as judged by more than 4000 postal 
enquiries, and a large number of 
telephone and personal enquiries.

Advances/Withdrawals from G.P.F. 
.Accounts of Government Servants

4396. SHRI tARIQ  ANWAR; Will 
the Minister of FINANCE be pleased 
to state: ’

(a) whether rules for advance of 
money from General Provident Fund 
account by Government servants were 
framed long back;

(b) whether advance from General 
cost of housing, loan amount leaves a

gap of at least 40 per cent to be 
covered from Government servant’s 
own sources;

(c) whether advance from General 
Provident Fund for acquiring a house 
or a flat has to be repaid which further 
erodes Government servant’s capacity 
to repay the loan raised from other 
sources;

(d) whether Government propose 
considering that all advances from 
G.P.F. account v by a Govenment 
servant for acquiring a house/plot/flat 
may be treated as withdrawal irres­
pective of years of service put in by 
him; and

(e) whether such a measure would 
encourage Government servants to 
save more by way of contribution to 
G.P.F. specialiy young entrants to the 
service?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
SAWAISINGH SISODIA); (a) Yes, 
Sir. However, rules have been libera­
lised from time to time keeping in 
view the changing requirements.

(b) The gap depends on the amount 
of house building advance admissible 
in the form of loan, the advance/with­
drawal sanctioned to the subscriber 
from his Provident Fund account and 
the cost of the house which a Govern­
ment servant proposes to construct,

(c) Advance from General Provi­
dent Fund has to be repaid in instal­
ments. Final withdrawals, which are 
non-refundable, can also be obtained 
out of the Provident Fund balance for 
this purpose after completion of 15 
years of service or within 10 years 
before the date of superanuation.

(d) No such proposal }$ under con­
sideration. The existing provision 
regarding non-refundable withdrawals 
being limited to those fulfilling the 
prescribed conditions have been laid 
down after acarefu l consideration of 
all the relevant factors.

(e) Provident fund contributions 
over several years can only enable an 
employee to accumulate sufficient
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funds for house building. in fact the 
present scheme is designed to enable 
him to achieve this purpose by saving 
more in early years of service.

Decline in Production of Lac

4397. SHRI N. E. HORO; Will Uie 
Minister of COMMERCE be pleased to 
state:

(a) whether there lias been any 
decline in the production of lac during 
the last five years;

(b) if so, to what axtent, year-wise;

(c) the reasons thereof; and

(d) wrhat efforts Government have 
made to revive this industry?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCES (SHRI 
P. A. SANGMA). (a) and (b). Esti­
mated, yearwise production of stick- 
lac during the last 5 years was as
under: —
Year Production of Stiokl&c

in MT
1977-78 20,899

1978-79 9,119

1979-80 15,253

1980-81 20,483

1981-82 (Provisional) 21,455

(c) Due to the failure of the lac 
Crop there was decline in production 
during 1978-79 and 1979-80. Produc­
tion has however picked up in subse­
quent years.

(d) Besides the promotional mea­
sures being undertaken bv the Shellac 
EPC various Research and Product 
Development activities, such as pro­
duction of lac coated urea use of Iac- 
dye as a food colouring material, etc. 
have been undertaken. The latest 
measure taken by the Government is 
withdrawal of 8 per cent Central 
Excise Duty on production of lac,

Air-Taxi System in India

4398. SHRI XAVIER ARAKAL: 
Will the Minister of TOURISM AND 
CIVIL AVIATION be plea&ed to 
state:

(a) do Government plan to have 
air-taxi system in India;

(b) have Government made any 
study on the employment potential 
and foreign earnings of this type of 
air-taxi system in India; if so, the 
details?

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (SHR A. P. 
SHARM A); (a) No, Sir, not for the 
present. '

(b) No such study ha3 been made.

Traffic from Middle East to India

4399. SHRI XAVIER ARAKAL: 
Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to state:

(a) what was the traffic from Middle 
East to India in 1980 and 1981, and

(b) considering the fact that many 
of these Middle East travellers are 
poor and not well educated, do Gov­
ernment propose to ‘‘charter the 
flights1' to B o m b a y  or Cochin or any 
other ports?

THE MINISTER OF STATe IN 
THE MINISTRY OF TOURISM AND 
CIVIL AVIATION (SHRI KHUR- 
SHEED ALAM KHAN); (a) During 
1981, a -total o f 105. 350 international 
tourists visited India ’from the coun­
tries in West Asia and Iran as against 
99,027 in 1980.

(b) There is no such proposal un­
der Government’s consideration.

Shortage of accommodation for Offi­
cers in Defence

4400. SHRI XAVIER ARAKAL: 
Will the Minister of DEFENCE be 
pleased to state:

(a) is it a fact that there ia a short­
age of accommodation for officer8 in
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th e  Defence Services; if so, the de- 
tailg thereof; and

(b) is it a fact 'that Air Force has 
an acute problem 0f  accommodation 
for officers and a few are livin'g with 
their families in1 single rooms?

THE MINISTER OF DEFENCE 
(SHRI R. VENKATARAMAN); (a) 
Yes, Sir. The details of accommoda­

tion are given in the statement attach­
ed.

(b) The present overall satisfaction 
of Government owned married ac­
commodation in the Air Force is 
about 56 per cent, The officers for 
whom Government accommodation is 
not available are either provided 
with hired accommodatipn or are 
allowed to hire houses on, a Tent re­
imbursement basis.

Statem ent

S c rv ic c E n titlem en t A v a ila b il i ty  
o f  G o v t, ow ned 
a cco m m o d a tio n

D c fic iin c y P e rc e n ta g e  o f 
D e fic ie n c y

Army 
A ir  F orce 

N a v y

46,095
6,775
2,422

Separate Bank Recruitment Board for 
Bihar

4401. SHRI BHOGENDRA JHA: 
Will the Minister of FINANCE be 
pleased to state:

(a) whether Government of Bihar 
has proposed to the Ministry of Fi­
nance a separate Bank Recruitment 
Board for Bihar after delinking it 
from the Eastern Region Bank Rec­
ruitment Board; and

(b) if so, Government's reaction 
thereto, with reasons therefor?

THE DEPUTY MINISTER In  THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY); (a) Yes, 
Sir.

(b) The proposal is being examin­
ed by the Government.

4 402. «f| f ^ T  Tm JW nfW T :
w  w V  ^  ^  f^rr

%  ;

(^ )  w  q f  t  f%
T*H4lV  $T sfTTcTT | ;

22,295
3,782
1,322

23,800

2,993
1,100

52 %

4 4 %

4 5 %

(sr) f t  efi % JTTR-
wm ^ id 1

53% f w t  s t r  ^ f r

(̂ T) £RT 1 9 8 2 -8 3  *f

f̂ TT 5RTFT W  3IT I ;

(*T) ̂ TPTfW % TW w r
I  f^mr irrtEFr ?r 4\? *t\x
T̂T farfa f^TF STTcIT | ?

termor Sf («f(
q/o ) : ( t )  aft-, 1

(^■) sffar w (I+ i

f^TTJT, ?R 2Tf ^ 1’W l, 9iT?F,
f^TT

'jfRrr | 1 ?ht-
vSR̂ T TFiTTW,

Hiiti , ’H'lfc f^rfrT 1̂ id I
| 1 1 9 7 9 - 8 0  ir

If^r r îqld ?TPT 2121
^0 cTTT 9 1 4  ^0 l

(»r) m r («r) - tfsff
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% fa&r f r o  ir 
srr ^ i

44 03. «fi ^rcfa^ :
w r  f^H *reft f w R r i w  ^ r ^ r c t  
?̂rf% 3t?tt fcjci<u| ^-qr q^?r qr

’\<Ŝ  <=hH I <*>̂ | ;

(^ )  ’rar cff^ % ^trpr
*H«w+i' % f w r e  3-tt ^ r ^ r ft  ^

^ =nl < cT^r^^jt ®ii1 <T 'tMi ^ ;

(^ )  ^ rn rr^  ir 
% *rpr*r ^rar i%4 *r4 sfk  ^  
qr ^  ffropr W  #  ^brw r
t  ; ^

(«T) srq^R- Jr
q-ft If4  oq-f%fff ^  ^ q - ^rr
^ n m fr  #  *rf | ?

fatT W I5U if TRO1 *Rfl («ft 
? w f  fa g  r.flftfW I ) : (^ ) ^
(if) : r̂q^TC g-'T^r^! ^ ^P^K

*r % fsrcr, s r r w  fo w r
^ cft̂ T Try'll, 5T*H?d <, f̂ RT'P̂ T,
1981 cT4T 1982, *T3fST
% P̂CFT 1500 cMlfeWT
sfr sr«r*r 9. i s
spd^ ^o =fT <̂gT-¥nsr q’fer^rfrpri

■ c\

cppft I f̂ ¥TT̂ T ^ TT& T̂f̂ cT̂ ff % THT,
<[*<*< ir <r3T 7̂ f?r(T ^^tgi- 

^r wmi «rt ^  ^  fa n  t  *rar

■cpx r̂FT/ER I  I
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% cil <M 63 TTPT̂ ff if SFT^T % 
^ ittjt ^qrqr^ f̂f if ssenrrfr ^  ^r^Nr^t
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?̂r TTnTsff if ^  ^  ^r^rr
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leasing: out of CLasg H> Army 1^-4 

near G.T. Road in Ambala C a»tt to 
influential Person

4404. SHRI SURAJ BHAN; WiH 
the Minister of DEFENCE be pleased 
to state:

(a) whether it ig a fact that a piece 
of Class ‘C’ army measuring 14 
acres situated near G.T. Road ia 
Ambala Cantt., was leased oyt to one 
influential person in 1968 without any 
resolution of Cantt Board Ambala; 
if so, the details of the deal;

(b) whether the Cantt. Board 
Ambala passed two resolutions in the 
year 1978 t0 take over the said land 
from the unauthorised occupant and 
for recovery of damages from him; 
if so, what action has been taken by 
Government to implement the said 
resolutions;

(c) what other action has been 
taken bv Government to recover duea
and the land in1 question from him; 
and

(d) what action haE been taken 
against those responsiblg for this un­
authorised and illegal action?

THE MINISTER OF DEFENCE 
(SHRI R. VENKATARAMAN):

(a) to (d) The Cantonment Board, 
Ambala had invited applications for 
temporary leasje o f land measuring 
17.90 acres *or agricuutural purposes. 
These were considered in a meeting 
on 6-4-1968 wherein it was resolved 
that the Vice-President and two Mem­
bers of the Board would look into 
them and submit a report to the Pre­
sident, CaBtonment Board who was 
requested to make the allotment on 
beha^ of the Board. The Resolution 
did not prescribe the terms of ttie 
lease. From the available records, it 
appears that a lease was executed on 
24-5-1968 by the President. Canton­
ment Board in favour of Col. Sujan 
Singh (Retd.) for 13.91 acres. The
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land was assigned to the leasee for 
a period of 5 years. The lease has 
not been formally renewed thereafter.

2 However, on a subsequent scru­
tiny of the lease, it was discovered 
that one of its clauses provides that 
it shall be treated as a perpetual 
lease for all purposes No perpetual
lease can be given without the Cen­
tral Government’s approval. As such 
the action of the then President of 
the Cantonment Board was irregular 
and in contravention of the Canton­
ment Property Rules, 1925.

3. The Cantonment Board, Ajnbala 
had passed two Resolutions On 17-3­
1978 and 29-8-1978 for re-classificalion 
o f land in question and eviction of 
Col Sujan Singh (Retd.) therefrom. 
As he did not appear before the Estate 
Officer, ex-parle proceedings were held 
and eviction orders passed on 29th 
December, 1978. On an appeal from 
the leasee, ihe District Judge, Ambala 
remanded the case back to the Estate 
Officer for deciding the matter 
de-novo. Fresh eviction proceedings 
are in progress.

4. Rent at the rate of Rs 695.50 per 
a|nnum (has already been recovered 
from the ex-leasee upto 31-3-1975, The 
rent damages for the remaining period 
would be recovered after the proceed­
ings under the Public Premises (Evic­
tion o f Unauthorised Occupants) Act, 
1971 which are already in progress, 
are finalised and orders issued there­
under.

5. No action against any Officer/ 
Member of the Cantonment Board has 
yet been taken

Reservation for SCs/STs in Hotels

4405. SHRI R. R. BHQLE: Will the 
Minister of TOURISM AND CIVIL* 
AVIATION be pleased to state:

(a) whether it is a fact that thd 
Manager, Industrial Relations, Hotels 
Corporation o f India, who has also 
¥een appointed as Liaison Officer by 
the Corporation to look into the inter­

ests of Scheduled Castes and Scheduled 
Tribes has brought <to the notice of 
the Chairman Hotel Corporation of 
India vide his letter No. HO/LSN-I 
dated 16th December, 1981 contraven- " 
tion of Government directives and 
violation of Articles 16 and 46 in regard 
to reservation policies for SCs and 
STs; and .

(b) what action has been taken by 
Government in the matter?

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (SHRI A. P. 
SHARMA): (a) The Manager Indus­
trial Relations Hotel Corporation o f  
India who was appointed by the 
Management as Liaison Officer, after 
having resigned from the services of 
the Corporation wrote to the Chair­
man Hotel Corporation of India vide 
his letter dated 16th December, 1981 
that Hotel Corporation of India was 
contravening 'the Government direc­
tives with regard to reservation o f 
vacancies- for Scheduled Castes and 
Scheduled Tribes.

(b) Hotel Corporation o f India 
Management is making a detailed 
review of the various issues raised and 
necessary corrective action will be 
taken on the basis of this review.

Bilateral Negotiation being denied to 
Employees of Civil Accounts

4406. SHRI SATYASADHAN 
CHAKRABORTY:

SHRI SOMNATH 
CHATTERJEE;

Will the Minister of FINANCE be 
pleased to state:

(a) whether Government are aware 
that the employees of the Civil A c­
counts are being denied bilateral 
negotiation facilities by the Controller 
General of Accounts;

(b) if so, steps taken by Govern­
ment to improve the situation;

(c) steps taken by Government to 
start dialogue with the employees; and

(d) if not, the reasons for the delay?-
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THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
SAWAISINGH SISODIA): (a) to (c). 
After completion of the departmen­
talisation o f Union Accounts in April, 
1977, two All India bodies of tne Civil 
Accounts Employees viz. All India 
Civil Acoounts Employees Association 
and All India Civil Accounts Em­
ployees Federation, were accorded re­
cognition under the JCM Scheme in 
December, 1979 with a view to re­
present xhe common problems of the 
Civil Accounts Employees in the 
Departmental Council of the Ministry 
of Finance. Since then their demands 
are being discussed and considered 
regularly in the Departmental Council 
of the Ministry of Finance of which 
the Controller General of Accounts is 
also a member from the official side. 
Apart from fhe discussions in the 
Council, the representatives of the 
two all India bodies have also met 
Controller General of Accounts and 
his officers from, time to time for dis­
cussion on various matters. Even 
prior to the formal recognition of 
these All India bodies, the represen­
tatives of the Civi] Account^ Emplo­
yees were meeting the Controller 
General of A ccount and other senior 
officers in his Organisation to repre­
sent the problems of the Civil Ac- 
countP Employees. There has, there­
fore, been no denial of bilateral nego­
tiation facilities to the civil accounts 
staff from the very commencement of 
departmentatalisation of accounts.

(d) Does not arise 
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f̂ T*TF̂ t TT̂ o T̂ To ITfTo +
t̂rRT

( * „ )  ( *o )
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Import Licences lamed for Pure Drink 
Group Qf Companies

4408. SHRI RAJNATH SONKAR 
SHASTRI:

SHRI JAIPAL SINGH 
KASHYAP.

Will the Minister of COMMERCE be 
pleased to state:

(a) whether it is a fact that about 
four import licences from rupee areas 
were issued to Pure Drinks Group of 
Companies in early 1970;

(b) if so, the names of the Compa­
nies to whom these licenceg were issu­
ed and where the machines were to 
be installed and value of each licence; 
and

(c) when arid where these machines 
have been actually installed?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
P. A SANGMA); (a) to (c) It is

presumed that the information is re­
quired regarding import o f bottle 
filling machines. During 1970 and 
1981, impor;, licences were issued for 
import of these machines on Rupee 
Payment basis to M/s. Punjab Bever­
ages (P) Ltd., New Delhi, M /s. South­
ern Bottlers (P) Ltd., New Delhi and 
M/s. Pure Drinks (Bombay) Pvt. Ltd., 
Bombay. Particulars of these cases 
are given in the attached statement.

The information regarding year of 
import and installation of the ma­
chine meant for Bombay Unit will 
have to be collected.

Statement

Details o f import licences issuedfor import o f  Bottling Machines on Rupee Payment basis.

S .N a, N am e o f the U n it L ocation  Im p ort L icen ce  N o ., Y e a r  o f  W hether installed.
dale 2nd value. impcrt

1. M /s. Pure D rinks (Bom b?y) B o m b ay  P/GC/2061685 dt. 
P riv ate  L im ited . 20-7-IQ70

R s. 5,86,883/- •

1971-72 T h e  m achin e is not 
w tricin g an y-w h rrr 
as it w as fo u rd  
defective durin g  tria 
rum . Tt has been 
dism antled and  is 
ly in g  in that condi- 
lionin the p rem isesoj 
the com pan y to w hen 
it was sent fo r e p a ir

3. M /S. P un jab Beverages C h a u d ig a ih  P/G G/2061319 d t. ^ cs
L im ited  ' 14-1-1970.

2. M /s. Southern Bottle rs M ad ras P/CG/Q062392 dt.
(P) L im ited . 14-7-1971

Rs. 6,83,710/-

R s. 5,86,883/-
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Balance repayable Loan received by 
Government from various Countries

4410. SHRI RAM VILAS PASWAN: 
Will the Minister of FINANCE be 
pleased to state:

(a) what is the total balance (till 
date) of the repayable loans received 
by Government from the various 
■countries, World Bank and other finan­
cial institutions;

(b) what ig the total amount of inte­
rest that has been paid by the Gov­
ernment on the loans from 1950 till 
the end of December, 1981; and

(c) what is the balance 0f  interest
that is yet t0 be paid by Government 
on the loans? '

THE MINISTER OF FINANCE 
(SHRI PRANAB MUKHERJEE): (a) 
The total balance Of the repayable 
loans received by the Government of 
India from various countries, world 
Bank and other financial institutions 
as on 31-12-1981 works out to Rs. 
14960.49 crores.

(b) The 'total amount of interest 
paid by Government from 1961-62 to 
31-12-1981 on the loans on govern­
ment account workg out to Rs. 3316.21 
crores. Information regarding pay­
ment of interest prior to 1961-62 sepa­
rately for government account is not 
available. However, total interest 
payments made during 1951-52 to 
1960-61 amounted to Rs. 77.5 crores.

(c) There ig no balance of interest 
due as such since interest is payable 
on debt outstanding from time to 
time and is always paid on due dates 
according to the provisions of the loan 
agreements.

Construction of Hotel Meridian

4411. DR. A. U. AZM i: Will the
"Minister of TOURISM AND CIVIL 
AVIATION be pleased to state;

(a) whether i*t is a fact that there 
is no provision for foreign coldabara.-

tion oj- external (borrowing in the cons­
truction of Hotel Meridian; and

(b) if so, how ig it that a financial 
institution of France has been asso­
ciated with the hotel?

THE MINISTER OF STATE IN THE 
MINISTRY O F , TOURISM AND 
CIVIL AVIATION (SHRI KHUR- 
SHEED ALAM K H A N ): (a) and (b)
M/s. Pure Drinks (New Delhi) Limit­
ed have been allowed foreign collabo­
ration with M /s Societe des Hotels, 
Meridian1, Paris in respect o f their 
hotel project under construction at 
New Delhi. The approval to raise 
foreign loan from Credit Lyonnais to 
finance a part 0f  the expenditure on 
the hotel project has been given to 
them separately.

Inspections of sections in Ministries/ 
Departments

4412. SHRI HARIS H KUMAR 
GANGAWAR; Will the Minister of 
DEFENCE be pleased to state:

(a) whether the importance of ins­
pection has been emphasised in the 
Notes on Office Procedure issued by 
ISTM and whether the procedure laid 
down therein for carrying out inspec­
tion1 is being followed in the Minis­
tries/Departments/Offices and whe­
ther all the sections of hig Ministry 
were inspected during the course of 
1981;

(b) if not, the reasons there'for; "

(c) the steps taken to enforce the
provisions pertaining to inspection of 
section'g to ensure among other things 
that Government Orders issued are 
implemented by all without delay 
and also the cages °* administrative 
corruption and the state of pending! 
work are reduced t0 the barest mini­
mum; and .

(d) whether a report on the achieve­
ment made on the subject be laid oH 
the Table of the House?

THE MINISTER OF DEFENCE 
(SHRI R. VENKATARAMAN): (a)’
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Sir, the Notes on1 Office Procedure is 
only an aid to trainees and is not an 
official source of reference. However, 
Manual of Office Procedure givea the 
detailed procedure for carrying out 
inspection of sections. The instruc­
tions contained in the Manual of 
Office Procedure regarding inspections 
aye ueing -followed. Out of 79 sec­
tions of the Ministry, 64.section were 
inspected during 1981.

(b) The inspection of remaining 
sections coul^ not be carried out be­
cause of mere pressing pre-occupa­
tion of the officers concerned.

(c) The officers concerned nave been 
remained individually to carry out 
inspection immediately. Head of 
Wings have been advised to ensure 
that officers under them carry out 
pending inspections immediately.

(d) A report giving a°me of the 
achievements is attached.

Statement

(1) Two arrears clearance drives
were observed in 1981 and as a result 
o f these driveg 86 per cent and 86.8 
per cent of the pending receipts were 
disposed o f during first and second 
drive respectively. _

(2) In addition lo regular inspec­
tions of 64 sections out of 79 sections, 
a number of surprise inspections were 
also carried out by the O&M Unit.

(3) All the divisional heads in the 
Ministry make surprise inspections of 
attendence of their staff and a monthly 
report isi compiled on the basis o f 
these inspections and put up to Addi­
tional Secretary/Secretary.

(4) Strict instructions have been 
issued for taking punitive action 
against habitual late comers.

(5) A list of cases pending over 
one month is compiled and is review­
ed by Additional Secretary every 
month.

Export of Livestock Feed

4413. SHRI NAV1N RAVANL W iir 
the Minister of COMMERCE be pleas­
ed to state:

(a) whether Government have; 
accepted the proposal for export o f 
50,000 tonnes of compound livestock, 
feed ih 1981-82 and further release o f  
4 lakh tonnes in' 1982-83;

(b) if so, the facts thereof; and

(c) whether it will adversely affect 
the price in Ipdian market when it is 
already on the high side and dairy 
owners are not able to afford keeping 
in view the price of milk etc.?

THE DEPUTY MINISTER In  THE 
MINISTRY OF COMMERCE (SHRI 
P. A. SANGMA): (a) to (c). Export
Of compound cattle and poultry feeds 
is allowed within1 a limited ceiling. A 
quota of 50,000 tonnes has been re­
leased recently for export in 1981-82. 
The export target in regard to this 
item for 1982-83 is 4 lakh tonnes. The 
quota j3 determined with due regard 
to domestic requirements.

)

Export of Coaches

4414. SHRI RAM AWADH; Will 
the Minister of COMMERCE be pleas­
ed to state:

(a) the number o f railway coaches/­
wagons exported during the last three 
years, country-wise; an'^



(b) the quantum of foreign exchange earned thereby?

THE DEPUTY MINISTER IN THE MINISTRY OF COMMERCE (SHRI 
P. A. SANGMA): (a) and, (b). A  statement is attached.

Statement
Hie details of coaches and wagons exported and the foreign exchange earned during the last three years are as under

R s. in  lacs
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Y e a r • C o ach es W a g o n s

Q_ty. C o u n try V a lu e Q ty . C o u n try V a lu e

3 9 7 8 -7 9 3o p h illip p in c s 3 62 .66 3 a U g a n d a 7 3 .2 9
20 U gan d a 252-27 1 7 S ri L an ka 3 6 .7 8

66 B angladesh 9 4 .4 7

6 1 4 -9 0 2 0 7 .2 4

3 979 - 8o 50 V ie tn a m 50 0 .0 0 75 U g a n d a 183 .o 6

8 Sri L an k a 4 8 .3 3 16 Sri L an k a 41 69

4  N epal 5-33 515  V ie tn a m l o 9 1 -I5

5 5 3.6 6 1315 -90

!i 98o -81 26 S r i  L an ka 1 6 1 .5 0 143 U g a n d a 31 4 -7 7

392  V ie tn a m 818  -ao

135 B anglad esh 24 9 .8 6
20 S y r ia 0 .8 I

1 6 1 .5 0 1383.67

• G rand  T o ta l 1330-06 291)6- 78

T o ta l foreign exchange earned is R s . 4236- 84  lacs.
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Institutions providing credit to Agri­
cultural Sector

4416. SHRI R. R. BHOLE- Will the 
Minister of FINANCE be pleased to 
state:

C redit Institutions

1 C o -o p . Banks . .

2  C om m erc ia l Banks

3 R e g io n a l R ural Banks .

(a) the names 0* the Institutions 
which provlde credit to the_agricultu- 
rai sector in our country;

(b) what is “he contribution in per­
centage of these institutions separately 
in the area of farm financing during 
the last year;

(c) whether Government are satis­
fied with the working of the agencies 
like Small Farmers Development 
Agency and Farmers service Society; 
and

(d) if not, the stepg Government
propose to take to make them more 
effective to serve the smali and mar­
ginal farmers better?

THe DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a)
There are three institutional agencies 
viz. (i) Cooperatives (ii) Commercial 
Bankg and (iii) Regional Rural Banks 
providing credit to the Agricultural 
Sector in India.

(b) The details of aggregate loans 
issued by all these agencies in the 
year 1979-80 (latest available) are 
furnished below:—

(Rs. C rores)

Short-term  L oan s T erm  Loans

A m o u n t P ercen- A m ou n t P ercen ­
tage tage o f
to ta l these
loans issued
issued

1218 70-3 526 45 .5

470 27-2 575 49.7

44 2 .5 56 4.8

1732 1000 1157 100-0
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(c) and (d). The work o f the 
Small Farmera Development Agency 
hag already been integrated in the Dis­
trict Rural Development Agencie3 set 
up under the Integrated Rural Deve­
lopment Programme. The institu­
tional credit mobilised for the Inte­
grated Rural Development Programme 
for the year 1980-&1 was around
Rs. 200  crores compared to Rs. 148 
crores in 1979-80. As regards the
Farmers Service Society a pilot study 
had been conducted by th^ Reserve 
Bank of India and the latter have also 
advised the State Governments to take 
measures to remove the deficiencies 
brought out ini the study report.

Construction of Godown by A.R.D.C.

4417. SHRI SURAJ BHAN: Will
the Minister of FINANCE be pleas­
ed to state:

S .N o  . State

(a) the number o* storage godowHa 
that have been built by Agricultural 
Refinance Development Corporation 
in the country, State-wise;

(b) how many of the beneficiaries 
are from Scheduled Castes and Sche­
duled Tribes, separately;

(c) whether there is any proposal in 
near future to give S.C. and S.T. 
their due ghare in this respect; and

(d) i*f not, the reasons therefor?

THE DEPUTY MINISTER jN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY). (a) The 
number of storage godowns sanctioned 
by Agricultural Regin'ance an^ Deve­
lopment Corporation (ARDC) in diffe­
rent States aggregated ag at the end 
of February, 1982 to 2389 involving re­
finance to banks amounting to Rs. 71 
crores. The number of such godowns 
State-wise is given! below:

N o. o f  Storage G od ow n  sanctioned as on
28-2-1983

1 . A ndhra Pradesh ID°

2 . Assam

3 . B ihar 55

4 .  G ujarat 9&

5 . H aryana . .

6 . H im a ch a l Pradesh

7 . Jam m u &  K ashm ir

8 . K arnataka .

9 . K era la  . .

1 0 . M a d h ya  Pradesh

1 1 . M aharashtra . . . . . . . . . . . .  135

12- N agaland . . . . . . . . . . . . .  3

13 . Orissa . . . . . . . . . . . . .  7

14. P un jab . . . . . . . . . . . . .  785

1 5 . Rajasthan . . . . . . . . . . . .  I®1

16 . T a m il N adu  . . . . . . . . . . .  3?
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369

84

336

1 7 . T rip u ra  . . . . . . . .  . . . . .

18. Uttar Pradesh . . . . . . . . . . .

19. Wot Bengal . . . . . . . . . . .

T o ta l
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(b) to (d). Agricultural Refinance and 
Development Corporation only provides 
refinance to banks in respect of schemes 
relating to storage godowns and has no 
role in the actual selection of benefi­
ciaries.

Raids of Income Tax in State*

4418. SHRI CHINTAMANi JENA: 
Will the Minister of FINANCE be 
pleased to state the particulars of all 
the persons against whom allegations 
were made regarding the details of 
their movable and immovable pro­
perty in the beginning and what are 
the detailg of their present movable 
and immovable property in the State 
of Bihar, district-wise?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
SAWAI SINGH SISODIA). The con­
cerned Commissioner of Income-tax 
has reported that allegations against 
68 persons were received by him. In­
vestigations in all the cases are in 
progress. Further details can not be 
divulged as it may hamper the prog­
ress of investigation.

A statement correcting the reply to 
U.S.Q. No. 8539 dated 24-4-81 re: Gov­
ernment jobs and facilities given to 
goldsmiths.

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
SAWAI SINGH SISODIA): Jn the writ­
ten answer to the Lok Sabha Unstar­
red Question No. 8539 on 24th April, 81

2389

in para (iii) of the reply to part (a) 
of the question, it was mentioned that 
a person who had worked as an 
apprentice for at least three months 
and who is not disqualified on account 
of conviction or penalised for Gold 
Control or smuggling offence is eligi­
ble to get a goldsmiths certificate. 
Inadvertently a slight error had oc­
curred in mentioning the period of 
apprenticeship as three months instead 
of one year.

In the circumstances, I crave the 
indulgence of the House to correct 
para (iii) of the reply to part (a) of 
the question to read as under: —

“Restrictions regarding issue of 
goldsmiths’ certificates only to the 
members of family of goldsmiths 
have been removed. Any person 
having necessary skill of a gold­
smith and having worked with a 
certified goldsmith as an apprentice 
for at least one year and who is 
not disqualified on account of con­
viction or penalised for Gold Con­
trol or smuggling offence is eligible 
to get a goldsmith’s certificate.”

The error was noticed only recently 
while reviewing the Gold Control 
(Grant of Certificates) R'ules, 1970. 
Hence the delay in correcting the 
reply which is regretted.

■ • Authenticated.
* 6d/-

(Sawaisingh Sisodia)

' Minister of State in
the Ministry of Fin­
ance.
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12 hr*. v *

PROF MADHU DANDAVATE 
(Rajapur): Sir, today you very
quietly listen to us, because we are on 
•very strong grounds. First, let me ex­
plain the constitutional position. We 
want to make very clear ~whati is the 

•constitutional crisis.

MR SPEAKER: You have to seek 
my permission.

PROF. MADHU DANDAVATE: I
am seeking your permission. But even 
"to catch your eyes nowadays is very 
difficult.

MR. SPEAKER; Because the people 
■who want to catch are so many.

PROF. MADHU DANDAVATE: I
( 'would like to make a submission on 

•.this. (Interruptions)

MR. SPEAKER; I will take care of
it.

PROF. K. K. TEWARY (B uxar): 
:Sir, I rise on a point of order.

MR. SPEAKER. All right. For a 
change, let us begin from this side.

PROF. MADHU DANDAVATE: 
Adjournment motion always gets 
priority Has he got an adjournment 
motion?

M R  SPEAKER: He has raised a
 ̂ point of order.

PROF. MADHU DANDAVATE: 
About that we want to make a sub­
mission. But I do not mind yielding 
to Prof. Tewary. I have no objection.

PROF. K. K. TEWARY; Sir, I want 
to make my submission on the point 
of order.

MR. SPEAKER: What is the point 
of order?

PROF. K .K . TEWARY: My point 
is very brief. What happened yester- 

‘day in the Houset when half a dozen 
r hoodlums... (Interruptions)

MR. SPEAKER: That we disposed 
(Of yesterday.

PROF. K .K . TEWARY: Now the
whole House, the whole country and 
the whole w orld ... (Interruptions)

MR. SPEAKER; It was decided 
yesterday. We have dealt with it 
yesterday.

PROF. K. K. TEWARY; It was 
organised by a political party..........
(Interruptions:)

MR. SPEAKER. It was dealt with 
yesterday. No more discussion On that.

(Interruptions)

MR SPEAKER; It has been taken 
into consideration yesterday.

PROF. K . K. TEWARY: Sir, I
could not complete my point of order. 
This is a very serious matter. The 
prestige of the House has to be safe­
guarded . .. (Interruptions)

MR. SPEAKER: I think there was 
a motion yesterday.

PROF. K. K. TEWARY; It is now 
clear to the whole country, the whole 
world knows that the BJP organised 
this show, the RSS volunteers had 
been smuggled into the House, and 
they created this. So, I demand a 
statement from the hon. Home Minis­
ter on this because the dignity of 
Parliament is involved.

MR. SPEAKER; I cannot ask the 
Home Minister to do anything. I do 
not issue any instructions.

PROF. K. K . TEWARY: It is a
very dangerous thing.

MR. SPEAKER: It is all right.
(Interruptions)

PROF. MADHU DANDAVATE; Sir, 
how can you hear two persons at the 
same time?

MR. SPEAKER: I am unable to
control them.

PROF. MADHU DANDAVATE* 
Why can’t you bring the House to 
order?



PROF, K . K . TEWARY; It is a 
very important issue... (Interrup­
tions) .

MR. SPEAKER-. That is all right. 1 
cannot ask the Home Minister to do 
anything.

PROF. K. K . TEWARY; The BJP, 
the CPM, the CPI, all have joined 
hands. . .  (Interruptions.)

MR SPEAKER: I do not allow you 
now. I have allowed Prof. Dandavate.

PROF. K. K. TEWARY: '*
MR SPEAKER: I do not allow

anybody else. I have allowed Prof. 
Dandavate.

( I n t e r r u p t i o n s ) * *

MR. SPEAKER: No, I am not allow­
ing anything. Nothing is going on re­
cord. I am not allowing anything.

(Interruptions)
MR, SPEAKER: They are also do­

ing the same thing. Prof Dandavate.
(Interruptions)

PROF. MADHU DANDAVATE: 
Mr. Speaker, Sir, I am not referiing 
to yesterday’s issue. I am just making 
a humble submission to you. You are 
the guardian of the Members of this 
House; you have to protect the Con­
stitution «nd therefore, I want to sub­
mit to you that a serious constitu­
tional crisis has taken place in Assam 
in which all of us are affected....
(Interruptions) Mr. Tewary, I will 
listen to you very patiently. Have the 
same patience. And even if you want 
to say something please say i t . .. 
(Interruptions) **

MR. SPEAKER; I have not allow­
ed anybody to say anything. These 
are my standing orders for future 
also. Until and unless I authorise any 
Member and give my permission to 
him he cannot speak. If he speaks 
otherwise, it should not go on record.
I have allowed Prof. Dandavate.

PROF. K. K. TEWARY; Sir, why 
will my statement not go on record? 
(Interruptions) What is that which 
was not recorded?
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MR. SPEAKER; What you have 
said without my permission will not 
go on record. This is not only for 
you. This applies to each and every 
Member of this House. Whosoever 
speaks without getting my permission, 
that shall not form part of the re­
cord.

PROF K. K. TEWARY; Are you 
saying I did not speak with your 
permission?

MR. SPEAKER; When you spoke 
with my permission all that was on 
record. But when you spoke without 
my permission, it would not form part 
of the record.

(Interruptions)
SHRI G. M. BANATWALLA 

(Ponnam); Prof. Madhu Dandavate 
sat down yielding the floor to Prof. 
Tewary. Therefore, what Prof. _ 
Tewary said should form part of the 
record.

(Interruptions)

MR. SPEAKER: Mr. Banatwalla. . .
PROF. MADHU DANDAVATE:

I sat down yielding the floor to him. 
Therefore, his remarks should go on 
record.

MR. SPEAKER; I have not allow­
ed lnm.

PROF. N. G. RANGA (G u ntur):----- -
Mr. Speaker Sir, I take a strong 
view in regard to this matter. My - 
hon. friend has made an observation 
and Mr. Dandavate has yielded, and 
the observation that he has made is ■ 
entirely relevant. He made an appeal 
to one of the Leaders of the Oppo­
sition here. If it is not accepted 
by the principal Leader of the Op­
position . . . .  (Interruptions). He made 
an appeal to him (Interruptions).
That appeal must be there on the re­
cord whatever may be the conse­
quence.

MR. SPEAKER: If he wants to
make an appeal, he can do so with 
my permission also. *
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PROF. MADHU DANDAVATE: 
My request is, I agree with him, his 
appeal may go on record and my res­
ponse to it which was given yesterday 
may go on record with retrospective 
effect.

Mr. Speaker, Sir, I wish to point 
out to you that a very serious consti­
tutional crisis has taken place in 
Assarrl. Sir, the situation is one step 
ahead of Kerala. There, it is an 
Assembly of 126 Members, there are 
8 vacant seats, the effective strength 
is 118. The Government has 
already tendered its resignation, 
the Gogoi Ministry has resign­
ed, and the Union Cabinet, it appears 
from the press today, has already 
decided to recommend the dissolution 
of the State Assembly and the imposi­
tion of President’s Rule. (Interrup­
tions). Let me complete, let it go on 
record.

Already the recommendations have 
been made that the Assembly should 
be dissolved and the President’s Rule 
should be imposed. I wish to point 
out to you what will be the constitu­
tional repercussions of this step The 
repercussions will be, Sir, already due 
to the foreigners’ issue, most of the 
constituencies in Lok Sabha are not 
represented in the House. After the 
dissolution of the Assembly, there 
will be no representation of the citi­
zens in Assam Assembly. (Interrup­
tions). When the Assembly is dissolv­
ed, there is no representation in Rajya 
Sabha. And, therefore, the net effect 
will be in this democratic regime at 
the Centre and in the State, there will 
be no popular representation to the 
people of Assam either in Lok Sabha 
or Rajya Sabha or the Assembly.
(Interruptions).

SHRI SANTOSH MOHAn DEV 
(Silchar): Sir, I ob ject... (Interrup­
tions.)

» PROF. MADHU DANDAVATE; I 
have said that excepting a few consti­
tuencies> a large number of constitu­
encies . . .  (Interruptions.) I respect

Shri Sontosh Mohan Dev. His is a 
weighty representation. But we want 
not only a qualitative representation 
but quantitative representation.

MR SPEAKER; When the Home 
Ministry’s Demands and the Procla­
mation come, we will have this.

PROF. MADHU DANDAVATE; We 
are exerting the pressure because, the 
Union Cabinet has already made the 
recommendation. Therefore, it is a 
very serious thing and we want to 
utilise the pressure of Parliament to 
prevent such an exigency. The deci­
sion of the Union Cabinet has already 
been announced. It is not an informal 
decision of a political party. It is the 
decision of the Union Cabinet. It has 
been released to the "T̂ ress.

MR, SPEAKER; I do not know.

PROF. MADHU DANDAVATE: 
Therefore, I object to the constitu­
tional break-down. Sir, timely, if you 
do not exert your pressure, and make 
the observations, the Constitutional 
crisis in Assam will get aggravated. 
And that is why I have given my 
adjournment motion.

MR. SPEAKER; No, no. No ad­
journment motion.

(Interruptions)

SHRI SATYASADHAN CHAKKA- 
BORTY (Calcutta South): That the
Cabinet has made. . .  (Interruptions j)

MR SPEAKER; No. I am not al­
lowing.

(Interruptions)

SHRI SATYASADHAN CHAKRA- 
BORTY: Let me make my submis­
sion. What is the constitutional pro­
vision?

MR. SPEAKER: Constitutional pro­
vision? The Governor is there; the 
President is there.

SHRI SATYASADHAN CHAKRA- 
BORTY: The Governor cannot take
the decision. The Governor* hag to 
ascertain first as to whether any 
party ...
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MR. SPEAKER; You shall have the 
time. Yes, Mr Ram Vilaal Paswan.

(Interruptions)

MR. SPEAKER; I will listen to 
-you .

SHRI SAMAR MUKHERJEE 
(Howrah); Before allowing him to 

speak, if you react and say ‘nothing 
new’, how can a Member present his 
point o f view. It is objectionable. In 
that case, you say categorically that 
‘I will listen to none. (Interruptions) 

“ When you allow h im ...

MR. SPEAKER. This is not a 
debate It is not a debate.

SHRI SAMAR MUKHERJEE; It is 
a serious crisis.

MR. SPEAKER: No. I would not 
allow.

SHRI SAMAR MUKHERJEE: This 
is highly objectionable. Your attitude 
is objectionable. You must react to 

;■ the development that is taking place.

MR. SPEAKER; No, no.
(Interruptions)

SHRI SAMAR MUKHERJEE: I ob­
ject to this attitude. The Constitution 
is breaking down. •

MR. SPEAKER: This is not a de­
bate.

SHRI SAMAr  MUKHERJEE; I am 
not going into the debate.

MR. SPEAKER; I will not allow. 
' I have not allowed the adjournment 

motion.

SHRI SATYASADHAN CHAKRA- 
BORTY; This should be allowed. This 
is our submission. (Interruptions.) 
What for we are here, if you do not 

; allow our submission?

MR SPEAKER; There is no new 
' thing. I will allow Ram Vilas Paswan.

(Interruptions)

MR. SPEAKER. I have not allowed 
' that. I am not allowing that. I have 

rejected it.

SHRI SATYASADHAN CHAKRA- 
BORTY: Sir, you are acting like a
Governor.

MR. SPEAKER: Tes, this is my job.

SHRI SATYASADHAN CHAKRA- 
BORTY: How can you do it?

(Interruptions)

MR. SPEAKER; I am not allowing.

SHRI SAMAR MUKHERJEE: Once 
you have allowed, you please listen.

MR. SPEAKER: Here is the rule.
Read it and then come to me.

SHRI SAMAR__MUKHERJEE; If
you allow, then?

MR. SPEAKER; I have not allowed. 
I am not going to be cowed down. 
Yesf Mr. Ram Vilas Paswan. Do you 
want to say anything?

(Interruptions)

SHRI SATYASADHAN CHAKRA- 
BORTY: Sir, this is a serious consti­
tutional crisis. . .

MR. SPEAKER; Mr. Chakraborty, 
I listened to you and then I said to 
you, after listening to your view . . .

SHRI SATYASADHAN CHAKRA­
BORTY; I did not complete my sen­
tence. Either you show me that my 
sentence is grammatically complete.

MR. SPEAKER; You are a profes­
sor. I am a layman from the village. 
I cannot compete with you. That 
much, I can concede.

SHRI SATYASADHAN CHAKRA­
BORTY: Sirs kindly allow me to com* 
plete my sentence and my submis­
sion. I shall complete in one minute.

M R SPEAKER: Yes* ^Then let us 
be friends and cooperate.

’ (Interruptions)
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SHRI SANTOSH MOHAn  I>EV; If 
you allow him, you should also allow 
me.

ST5W TT^T: ^
*ttv tfr strt ^  SlTT

\
SHRI SATYASADHAN CHAKRA­

BORTY: Sir, your subject was also
political science. You know, our par­
liamentary democracy is on the same 
Westminster model. The well-estab­
lished convention is that if a Ministry 
loses its majority, it is the duty of th«i 
nominal head, the constitutional head, 
to ascertain whether any party or any 
group has got the majority.^ Without 
ascertaining that he cannot recom­
mend the dissolution of the Assembly. 

" I can quote precedents from England. 
You know it. 66 members are sup­

' porting us and they have a majority 
. . .  (Interruptions1

MR. SPEAKER: It is not a debate. 
You can discuss when the time comes. 
We shall have enough time.

stbtct sfr, #  t m  f̂r %
*PT S W T  | f̂TT ^  |

r̂.- n r s fp fe  fkm % 
q r  ?fr fe n  £ i ^  qr

_  -  I  | t
TT>HTT TTTir vft 3|!T T* f  *TT

^ qr ?rrT jrff
+ ^TTT^I *fK ^

*tft% ^nrr^rr f  i

m m  sft- f f t  rpr 
sr^rr^ ferr t  i *rr^ % *rnr>
t f e n  Tt I w  | i $ft sfr ito
m fo  srrfo n̂ 0 ^  %
fepTTT? tĴ ftTTSRT ^ 3̂>|,+1 3To

rrfrsrf^T ^ ?TTt?
t o r  t  1 ?ft ftr^rsr
forr | fa  ^  175; n^r< % v r . . .

3*etrer : rm  fwrer
fft s*r t'tjt forr | («i,'jram)

Trtr forrcr trt t̂r  :

^ srcTprr | i ■
sp^ ^  ^  forr ^
Q^rr^RT <h'̂ j qaid ^ I +^d'i

*rat t e  ^  | ?

wn«st ^  f c n  | i

SHRI KRISHNA CHANDRA HAL- 
DER (Durgapur); Sir, I am on a 
point of order. In Assam the effective 
strength is 118. Now, the Opposition 
number has become 66. I want to 
know whether a minority Ministry 
can recommend dissolution of the 
Assembly; the Governor can accept it 
and the Central Government also can . 
accept it. (Interruptions)

MR SPEAKER; Overruled.
SHRI KRISHNA CHANDRA HAL- 

DER: It is unconstitutional; hundred 
per cent unconstitutional.

SHRI NIREN GHOSH (Dum D um ): 
Sir, the Assam Ministry was formed 
with the subjective satisfaction of the 
Governor. Without ascertaining whe­
ther it has the majority, it faced the 
Assembly and resigned on its ow n ...
(Interruptions)

MR. SPEAKER; You will have a 
discussion.

SHRI NIREN GHOSH; When the 
Opposition is in a position to form 
the Ministry, the Governor recom­
mends dissolution of the Assembly. 
It is a travesty of parliamentary de­
mocracy. For more than one year, no 
elections will be held in Assam. . .  
(Interruptions,)

MR. SPEAKER; Not allowed. .
SHRI K. T. KOSALRAM (Tiru- 

chendur); The weaker sections of peo­
ple are being shot down and harass­
ed. .. (Interruptions) There is a news 

. report, “Thousands homeless in Kan- 
yakumari” :

“ Nagercoil, March 18: Arnflsd
groups attached several coastal vil­
lages in Kanyakumari d istrict...”
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MR. SPEAKER: Are you reading
from something?

SHRI K. T. KOSALRAM; I have 
.given a Calling Attention on th is... 
(Interruptions)

MR. SPEAKER; A judicial inquiry 
-has been ordered into that The State 
Assembly is in session and a judicial 
inquiry has been ordered.

(Interruptions^
MR. SPEAKER; I have not allowed 

.you; I have allowed Mr. Kosalram. I 
have heard him.

SHRI K. T. KOSALRAM; My 
•ailing Attention. Fveryday thou­
sands of people are becoming victims 
of agitation in Kanyakumari

MR. SPEAKER; Not allowed.
(Interruptions)

MR. SPEAKER: Please sit down.
Nothing ig going on record.

(Interruptions) ~
MR. SPEAKER; I listened to you. 

'That is all.
(Interruptions)

MR. SPEAKER: I do not know why 
you are persistently trying to defy 
the Chair There is no point because 
the State Assembly is In Session. It 
has been discussed on the floor of the 
House. A judicial enquiry has been 
•rdered into the incident. How can I 
do certain things?

(Interruptions)
MR. SPEAKER: Please sit down.

Your doing will not allow me to 
break the Rules. I cannot do it for 
you. Neither can I do it for the Oppo­
sition. I have to go on my own way 
as laid down in the Rules. I am not 
going to do a single thing which goes 
out of the Rules

(Interruptions)
SHRI C. T. DHANDAPANI (Polla- 

•hi): Whenever anything happens in 
Tamil Nadu, we used to give you 
•ither Calling Attention or Adjourn­
ment Motion. You did not admit it 

immediately. What did you do? You 
asked for an explanation. By that

time, the TamiLnadu Government 
constitutes a Commission o f Enquiry. 
You say this is sub-judice. You are 
not at all allowing us. There is no 
point at all in our raising the issue 
here again.

MR. SPEAKER; What can I do?
(Interruptions)

SHRI C. T. DHANDAPANI; You 
must admit the Call Attention, We all 
came, discussed with you and explain­
ed the matter. You said that you have 
asked for information from the State 
Government of Tamilnadu. By that 
time, the Chief Minister ordered an 
enquiry. Now, you say you have not 
allowed. He is going to direct the 
Commission how to write the report.

MR. SPEAKER; You do not realise 
my position. What can I do?

SHRI C. T. DHANDAPANI; You 
must examine the Call Attention on 
merits.

MR. SPEAKER; You show me the 
way. Come to me. Discuss with me. I 
am open to suggestions and if I am 
wrong, I will admit

SHRI C. T. DHANDAPANI- I am 
not saying anything against you. I am 
very very sorry. We discussed with 
you many times. Nothing has happen­
ed. No Call Attention is admitted so 
far. I am very sorry to say.

(Interruptions)
SHRI SATISH AGARWAL (Jai­

pur) : Under our Constitution, the 
maximum period prescribed un-er fhe 
provisions of the Constitution for con­
tinuance of President’s rule i^ any 
State is one year, six months in the 
initial stage and then another six 
months. I do not think that under the 
circumstances, Assembly elections can 
be held in Assam for the next two to 
three years. The people of Assam will 
be debarred from their representa­
tion in the Assembly as well as in 
Lok Sabha and Rajya Sabha. I sup­
port Prof. Madhu Dandavate’s demand. 
I demand that there should be es­
pecially a discussion on this is^ue.

***Not recorded.
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SHRI OSCAR FERNANDES (Odi- 
p i ) : Already a judicial enquiry has 
been instituted by the State Govern­
ment as far as Nagercoil incident is 
concerned but this judicial enquiry 
pertains' to a particular incidents. 
There the confusion continues and the 
harassment continues. So, the matter 
can be taken up in this House.

TT3PPT VRTT ftfj? ( f * M M M I < ) :

#  srrcT i  %
w  i t  1 T T 5 R T  ^  w f f  f r r r £  ^  
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/  ft^  % w  ^ttt ^
1
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i =h<t ’r f  1 ir^
sr^Tf^Rr * f p t  f W  w  |  i

12.26 hrs.
PAPERS LAID ON THE TABLE

R e v ie w  a n d  A n n u a l  R e p o r t s  o p  
P raga T ools L td ., Secun derabad  
fo r  1980-81 G arden  R ea ch  Sh ip
BUILDERS AND ENGINEERS LTD., 
C a lc u t t a  f o r  1980-81, D I t a il Ed 
D I majnds f o r  G r a n t s , 1982-83 f o r  
M in istr y  Of  D e f e n c e  and D e f e n c e  
Ser v ic es  E st im a tes  fo r  1982-83

THE DEPUTY MINISTER IN THE 
MINISTRY OF DEFENCE (SHRI K. 
P. SINGH DEO): On behalf of Shri 
R. Venkataraman, I beg to lay on the 
Table:

( 1 ) A  copy each of the following 
papers (Hindi and English versions) 
under sub-section ( 1 ) of section 
619A of the Companies Act, 1956:—■

(aj (i) Statement regarding 
Review by the Government on the 
worKing of the Praga Tool Limit­
ed, t.ecunderabad, for the year 
1980-81.

IB-
(ii 1 Annual Report of the Praga 

Toolfi Limited, Secunderabad, for 
the year 1980-81 along with the 
Audited Accounts and the com­
ments of the Comptroller and 
Auditor General thereon.

[Placed in Library. See No. LT- 
3666/82].

(b) (i). Statement regarding
Review by the Government on the 
working of the Garden Reach 
Shipbuilders and Engineers Limit­
ed, Calcutta, for the year 1980-81.

(ii) Annual Report of the 
Garden Reach Shipbuilders and 
Engineers lim ited, Calcutta, for 
the year 1980-81 along with the 
Audited Accounts and the com­
ments of the Comptroller and 
Auditor General thereon.

[Placed in Library. See No. LT- 
3667/82],

(2) A  copy of the Detailed De­
mands for Grants (Hindi and 
English versions) of Ministry
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Defence for 1982-83. [Placed in 
Library. See No. LT-3668/82].

(3) A  copy of the Defence Ser­
vices Estimates, 1982-83 (Hindi and 
English versions). [Placed in Lib­
rary*. See No. LT-3669/82].

N o tifica tio n  R e . C e n t r a l  M a r k et  
L oans & un der  C u sto m s ' A c t , 1982, 
and C en tr a l  E xcise  R u l e s , 1944 
ing certain articles from Excise 
Duty.

THE DEPUTY MINISTER IN THE 
MINISTRY O p  FINANCE (SHRI 
JANARDHANA POOJARY); I beg to 
lay on fine Table: —

(1) A  copy of the Notification No.
F. 4{5)-W&M/81 (Hindi and English
versions) dated the 15th March, 1982 
regarding Central Market Loans. 
[Placed in Library. See No. LT-
3670/82].

(2) A c^py of Notification No.
G.S.R. 251(E) (Hindi and English 
versions) published in Gazette of 
India dated the 15th March, 1982, 
together with an explanatory note 
indicating the alloy steel items 
exempting from the auxiliary duty 
of customs, under section 159 of the 
Customs Act, 1962. [Placed in Lib­
rary. See No. LT-3671/82].

(3) A copy each of the following 
Notifications (Hindi and English 
versions) issued under the Central 
Excise Rules, 1944: —

(i) G.S.R. 273 published in 
Gazette of India, dated the 13th 
March, 1982 together with an ex­
planatory memorandum regarding 
exempt from the auxiliary duty 
leviable on zinc ingots if 9u<fn 
zinc ingo-ts are used in the manu­
facture of zinc dusts and the zinc? 
dusts so manufactured are used in 
the manufacture of zinc un­
wrought.

(ii) G. S. R. 274 published in 
Gazette of India, dated the 13<th 
March,-1982, together with an ex­
planatory memorandum regarding 
complete exiemption from pay­
ment of Central Excise Duty on 
air-conditioners, refrigerators and 
water coolers required by the 
foreign privileged organisation for 
its personal use, subject to the 
conditions specified thereon.

[Placed in Library. See No. LT- 
3672/82],

Annual Reports of Central Silk Board,, 
Bombay and Textile Committee,. ' 
Bombay for 1980-81

THE DEPUTY MINISTER IN THE. 
MINISTRY OF COMMERCE (SHRI 
P. A. SANGMA): I beg to lay On the 
Table: —

(1) A copy of the Annual Report 
(Hindi and English versions) of the 
Central Silk Board, Bombay, for 
the year 1980-81, under section 12-A  
of the Central Silk Board Act, 1948. 
[Placed in Library. See No. LT- 
3673/82].

(2) A copy of the Annual Report 
(Hindi and English versions) of tfne 
Textiles Committe?e, Bombay, for 
the year 1980-81 along with the 
Audited Accounts, under sub-sec­
tion (4) of section 13 of the Texiiles 
Committee Act, 1J963. [placed in 
Library. See No. LT-3674/82].
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MESSAGES FROM RAJYA SABHA

SECRETARY; Sir, I have to report 
the following messages received from 
the Secretary-General of Rajya 
Sabha: —

(i) “ In accordance with the pro­
visions of Sub-rule (6) of rule 186 
of the Rules of Procedure and Con­
duct of Business in the Rajya Sabha, 
I am directed to return herewith 
the Appropriation (Vote on Ac­
count) Bill, 1982, which was passed 
by the Lok Satfna at its sitting held 
on the 16th March, 1982, and trans­
mitted 'to the Rajya Sabha for its 
recommendations and to state that 
this House 'has no recommendations 
to make to the Lok Sabha in regard 
to the said Bill.”

(ii) ‘‘In accordance with the pro­
visions of sub-rule (6) of rule 1S6 
of the Rules of Procedure and Con­
duct of Business in the Rajya Sabha, 
I am directed to return herewith the 
Appropriation Bill, 1982, which was 
passed by the Lok Sabha at its 
sitting held on the 16th March, 1982, 
and transmitted to the Rajya Sabha 
for its recommendations and to 
state that this House has no recom­
mendations to make to 'the Lok 
Sabha in regard to the said Bill.”

ESTIMATES COMMITTEE

T w e n t ie t h  R e p o r t

SHRI K. T. KOSALRAM (Tiru- 
chendur): Sir, I beg to present the 
Twentieth Report (Hindi and English 
versions) of the Estimates Committee 
on the Ministry of External Affairs— 
Overseas Indians in West Asia, Sri 
Lanka, Malaysia, Burma, Indonesia 
and Singapore—Part II—Sri Lanka.

4182 LS—12

COMMITTEE ON SUBORDINATE 
LEGISLATION

E l e v e n t h  R epo r t

SHRI MOOL CHAND DAGA (P a li); 
Sir, I beg to present the Eleventh 
Report (Hindi and English versions) 
of the Committee on Subordinate Leg­
islation. ■

12.28 hrs.
STATEMENT RE\ INCREASE IN 

LEVY SUGAR QUOTAS OF 
STATES/UNION TERRITORIES

THE MINISTER OF AGRICUL­
TURE AND RURAL DEVELOPMENT 
AND CIVIL . SUPPLIES (RAO 
BIRENDRA SINGH); Mr. Speaker, 
Sir, before you take up the question 
of wheat, I would request you to allow 
me to make my statement on sugar.

sf< tfefar WWW ( ^ t ) : 
W*R 3FRTT STFT 33T | ICv • V. V

WTTX if ^  *fr TffT

STCTST ^TT I

Mv : 3ft■
^ 'STT e| 0  sfV

^  p 7 I  1

RAO BIRENDRA SINGH: Sir, the 
House would recollect that on a large 
number of past occasions there 'have 
been discussions regarding the in­
crease in the levy sugar quotas of 
various State Governments/Union 
Territories on the basis of population 
which had increased since 1-4-1978 
when the quotas had been fixed.

Despite the fact that there have been 
repeated demands from various State 
Governments/Union Territories for 
increasing their levy quotas, the House 
is aware of the extremely difficult 
position of sugar production in the
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(Rao Birendra Singh)
previous two sugar years 1979-80 and
1980-81 which . precluded any possi­
bility of accepting these requests be­
cause of very tight position on the 
levy side as well- However, all the 
S.ate Governments/Union Territories 
as also people at large have appre­
ciated the difficulties of the Govern­
ment and have cooperated fully in 
facing this difficult period with forti­
tude.

The consistent and timely measures 
taken by the Government in the last 
two years, have now borne fruit by 
way of a prospective all time record 
production of sugar. I am sure all 
the hon’ble Members will agree that 
this is a happy augury to this Year of 
Productivity.

In view o| the anticipated sugar 
production of over 68 lakhs tonnes, I 
am happy to announce to the House 
that Government of India have decid­
ed with effect from 1st April, 1982 to 
give all State Governments/Union 
Territories levy quotas based on 425 
grams availability per capita on the 
population as indicated by the census 
on 1-3-1981.

This will increase the monthly 
allocation for public distribution from 
the present level of 2.71 lakh tonnes 
to 2.94 lakh tonnes. I am hopeful that 
fne States will gear up their distri­
bution system adequately and make 
levy sugar available to all the con­
sume^ in all corners of the country.

12.31 hrs.

CALLING ATTENTION TO MATTER 
OF URGENT PUBLIC IMPORTANCE

R epo r ted  d e c is io n  to  r e d u c e  w h e a t  
quota  o f  ration  card ho lders in  D e l h i

SHRI NARAYAN CHOUBEY (Mid- 
napore): I beg to call the attention 
of the Minister of Agriculture to the 
following matter of or,gent public 
importance and request that he may 
make a statement thereon: .

The reported decision to reduce
the wheat quota of ration-card
holders in Delhi.

12.32 hrs.

[M r. Deputy Speaker in the Chair]

SHRI JAGDISH TYTLER (Delhi 
Sadar); Please don’t forget to mention 
that all the Six Members of Parlia­
ment from Delhi came and met you
3 or 4 times for increase in the ration.

THE MINISTER OF AGRICUL­
TURE AND RURAL DEVELOPMENT 
AND CIVIL SUPPLIES (RAO 
BIRENDRA SINGH); Not 3 or 4 times 
but several times.

T S /T -2 /19-3-82—The attention of 
the Government has been drawn to 
the reported decision of the Delhi 
Administration to reduce the wheat 
quota of ration card holders in Delhi.

According to information furnished 
by Delhi Administration, under the 
revised system of distribution, con­
sumers who are basically wheat 
eaters, will now be getting 10 kgs. 
wheat as against 12 kgs. earlier an'd 
not 18 kgs as has been reported in 
the Press. This has been done keeping 
in view the overall availability of 
wheat in the buffer stock and in the 
free market. The loss o f 2 kgs. .in 
wheat is being compensated by the 
Delhi Administration by issuing addi­
tional 1 kg. rise and 1 kg resultant 
atta. The overall allocation per unit 
Of wheat rice and atta together con­
tinues to remain 20 kgs. per month as 
before which is the highest in the 
whole country. '

So far as the Central Government 
is concerned, the m onthly  allocation of 
wheat for Union Territory of Delhi 
for FKiblic Distribution System, which 
was 25 thousand tonnes in the month 
of August 1980, was raised >to 30 thou­
sand tonnes in December 1980 and to 
40 thousand tonnes in January 1981. 
This level of allotment has been re­
gularly maintained since then.
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SHRI NARAYAN CHOUBEY; Ulti­
mately wheat has been curtailed in 
our capital of Delhi also . . ,

SHRI SATYASADHAN CHAKRA­
BORTY (Calcutta South): In the year 
of bumper crop production.

SHRI NARAYAN CHOUBEY; The 
press 'has reported a reduction from
12 kg. to 9 kg’, but the Minister says 
the reduction is from 12 kg to 10 kg. 
at a time when we are claiming that 
we have a record production. Does this 
not show and prove the failure of the 
Government in this matter? .

Let me state some facts. The Gov­
ernment claims that there has been 
a huge production. Of course, pro­
duction has increased. Before 1979 
^’hich was a drought year, the Gov­
ernment was claiming that every thing 
is OK in the food front. This is noth­
ing but what we say in Bengali:

. Kana Chelar Nam Padmalochan.

That means the King’s son who 
is blind is called ‘lotus-eyed. 
Actually the production which 
was 87.06 million tonnes
in 1970 did increase to 94.87 mil­
lion tonnes in 1971. Again from 1971 
to 1981 there was definitely some in- 

"Ciease and it is something like 2.4 per 
cent on an average whereas the in­
crease was from 87 million tonnes in 
1970 to 94 million tonnes i*n 1971 and 
then to 114.63 million tonnes in 1981. 
The compound average growth of 
population in our country to-day is 
2.4 per cent while the compound 
average growth of food production is 
less than 2 per cent. 2.4 per cent is 
the flat growth rate of our population. 
But, if we take the compound average 
growth of food production, it is less 
than 2 per cent.

The per capita availability of cereals 
per day in 1971 was 471 grammes; in
1980, it was 3S6.0 grammes but, in 

’ 1981, it was 420.4 grammes. Kindly 
see the increase—in the case of pulses, 
it is much worse. In 1971, the per 
capita production j>1 pulse was 51-3 
grammes; in 1930, it was 30.9 grammes

but, in 1981, it wag 9.1 grammes. 
That means the green revolution 
which you were having in seventies 
is now a thing of the past. The deve­
lopment is done only in small pockets. 
It is only in large areas where the 
affluent people make use of fneir 
sufficient capital for 4he development. 
Naturally, a much higher deve­
lopment which was taking place 
throughout the country in the 
past has come to a halt 
now-a-days. It is taking place only 
in some small pockets. Why is this 
so? In our opinion, it is because now- 
a-days, the Government is giving a 
go-by to the agricultural reform, land- 
reforms. You want to depend more 
and more in the use of capital which 
is going into the hands of the private 
people in some pockets of the area. 
The norms of land reforms which 
this Government Chad once prescribed 
are given a go-by to-day. The pro­
duction is small and it is not increas­
ing as it should have. Compared to 
1971-72, the increase is not so high 
in terms of percentages.

Despite whatever increase you 
have,—we have enough food in our 
country—your procurement has failed. 
Your procurement target for wheat 
was 9.5 million tonnes whereas you 
have procured actually only 6.5 mil­
lion tonnes of wheat and you fall 
short by three million tonnes. Why? 
Because you have failed or you have 
refused to give the remunerative price 
to the Indian farmers. You have fixed 
Rs. 130 per quintal of wheat for the 
Indian farmers whereas, when you 
are bringing wheat from U.S.A. and 
Australia, the prices which you have 
to pay at the ports of Calcutta and 
Bombay come to Rs. 194 a quintal. 
That means for the Indian farmers 
you have fixed one price but for the 
U.S.A. and Australian farmers you 
have fixed a price of Rs. 194 per 
quintal for wheat. The subsidies 
which you were giving earlier, you 
were refusing to give now to the 
Indian farmers. There is no subsidy 
at all to the Indian farmers. You are
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giving subsidies to the American and 
Australian farmers who are also send­
ing you some wheat which is full of 
medicines which bring only disease to 
us. You yourself have said this. You 
continue the subsidies for the supply 
of foodgrains for the common urban 
people. There is no doubt about this. 
Actually, the subsidy is not given to 
the common man. It is given to the 
capitalists of the urban areas.. If you 
do not pay subsidy for food, then 
there will be food crisis. As a result 
of this, the cost of living will go up 
and you will have to pay the increased 
Dearness Allowance. So, the subsidy 
is only going into the pockets of the 
capitalists of this country. Now there 
is a cut in the rations. What is the 
condition of the ration shops in Delhi? 
Remember, Delhi is the capital. On a 
number of occasions, we have told in 
this august House about the conditions 
of ration shops in Delhi. At least, I 
know about my State where the con­
ditions are very very bad. In West 
Bengal we did not get wheat at the 
M.R. shops during the last year. Now 
it has come to Delhi although Delhi 
is surrounded by wheat-growing areas.

Sir, the hon. Minister says that they 
have compensated the cut in wheat by 
supply of rice and atta. I hope the 
hon. Minister knows that people do 
not w,ant supply of atta. I am not 
able to understand if you can supply 
atta why cann’t you supply wheat. 
So, I would request you to consider 
whether atta can be replaced by 
wheat or not. (Interruptions) As 
regards rice Comrade Geeta Mukher­
jee was complaining that even rice is 
not available at the ration shops near 
the Parliament House.

SHRI SATYASADHAN CHAKRA­
BORTY: I would like the hon.
Minister to come and have dinner 
with me then I will show, him the 
quality of rice being supplied.

RAO BIRENDRA SINGH: If you
like I will come.

SHRI NARAYAN CHOUBEY: The
condition of ration shops is very very
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unsatisfactory. You have to shunt 
between the house and the ration shop 
three to four times to have the supply 
erf wheat, sugar, etc. Sometimes 
wheat is available and sugar is not 
available or some other item is not 
available. Even people who are work­
ing on watch and ward duty are 
complaining that they do not get all 
the items at one time. For most of 
the things you are asked to come 
tomorrow and then when you go there 
you are told it has again gone out of 
stock.

Then, Sir, there is another bad 
thing. The number of ration cards 
has gone very high as compared to the 
number in 1979. It has to be verified 
whether there is leakage at the M.R. 
shops.

Sir, I have been given a book and 
the Title of the book is: "Now 20- 
point programme". In this new 20- 
point-programme I want to draw your 
attention to the 17th programme. Tt
is again something like we say

You always repeat 
these things. What has been claimed 
in this 17th item. At present foo'd- 
grains, levy sugar, kerosene, edible 
oil and controlled cloth are being 
distributed through fair price shops. 
It is far from truth. I come from a 
State called West Bengal and we get 
coarse cloth there from Public Depart­
ment and nothing from the M.R. shops. 
So, the claim is wrong and that too 
by the Government.

Sir, I want to know whether the 
Government will stop the cut in quota 
of ration wheat or not? I want to 
know whether atta can be replaced 
by good quality wheat or not? Num­
ber two: What has been our procure­
ment of wheat for the years, 1979, 
1980 and 1981? What is the target for 
the coming year? What procurement 
price you are going to give to pea­
sants for wheat this year so that pro­
curement this year does not fail? Be­
cause, if procurement fails, the pro­
blem will assume menacing propor­
tions.

19, 1982 Ration in Delhi (CA) g6o
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. MR. DEPUTY-SPEAKER: Only
one question is allowed. You have 
put four questions.

SHRI NARAYAN CHOUBEY: Call 
it (a), (b ), (c ), (d ), etc. May I 

in o w  whether for getting increase of 
production you are going to re-start 
the land reforms policy or not? May 
I know whether you are serious in 
implementing the land reform policy 
or  not? Are you going to give land 
to the peasants or not? Last one: 
Do you want to run the public distri­
bution on proper lines or not?

' MR. DEPUTY-SPEAKER: When
you make such general speech, you 
don’t concentrate on points. You 
•make a general speech. You fail to 
concentrate. The Calling Attention is 
about wheat quota of ration card­
holders in Delhi. That does not find

place in your speech.

SHRI NARAYAN CHOUBEY: This 
is one very first point which I have 
pin-pointed.

MR. DEPUTY-SPEAKER: That is
very important.

SHRI NARAYAN CHOUBEY: How
<can we ask without mentioning all 
these things?

MR. DEPUTY-SPEAKER: The
price of agricultural products does not 
come in these things.

4̂  SHRI NARAYAN CHOUBEY: All
this comes under Public Distribution 
system; it comes in this way.

MR. DEPUTY-SPEAKER: You
must concentrate on the points and 
draw the attention of the Government.

SHRI NARAYAN CHOUBEY: When 
you say, wheat quota is cut, you axe 
attacking only the public distribution 
system in the matter of supply of 
wheat.

MR. DEPUTY-SPEAKER-: Every
hon. Member who speaks wants the 
public, the Members of Parliament 
■and the members of the press gallery, 
to  understand that he alone knows 
the subject thoroughly well. I also

appreciate it. But you are losing the 
point. Come on; put your question.

SHRI NARAYAN CHOUBEY: The
point I lost, I will bring up.

MR. DEPUTY-SPEAKER: We both 
studied in the same school.

SHRI NARAYAN CHOUBEY: The 
proper distribution there should be 
enough stock in the hands of the 
Government.

MR. DEPUTY-SPEAKER: It is a
nice point.

SHRI NARAYAN CHOUBEY: May
I know whether you are going to take 
over the wholesale trade? If you 
take over, the common man will not 
be affected but only the big sharks 
will be affected. May I know whether 
you are going to take over the whole­
sale trade or not?

MR. DEPUTY-SPEAKER: Now the 
hon. Minister can reply.

RAO BIRENDRA SINGH: The
hon. Member has raised many points 
which are not relevant to this Calling 
Attention Motion at all. I would like 
to ignore them in my reply. This 
Calling Attention Motion is about 
Delhi and that is confined to wheat 
distribution and allocation. When 
such is the situation, he should have 
stuck to those questions only \yhen. 
he sought information from me in 
addition to what I have already given.
I will briefly reply to some of these 
questions. He does not seem to be 
interested so much in Delhi as in 
West Bengal.

SHRI NARAYAN CHOUBEY: No, 
Sir I am equally interested in Delhi. 
Delhi, Delhi, Delhi—I am interested.

RAO RIREN2BRA SINGH: He has
talked about West Bengal and about 
land reforms there. He has talked 
about what price should be paid to 
the farmers—as if he is more con­
cerned about the welfare of farmers 
than the Agriculture Minister of 
India. (Interruption) You are talking 
about Delhi rationing only now. Why
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are you trying to put general ques­
tions in the House which are not 
relevant to this Calling Attention 
Motion at all? At least I can judge 
your seriousness about the Calling 
Attention Motion that you have 
tabled. Sir, anybody who does not 
want to open his eyes wcruld not see 
the increase in food production that 
has taken place in India. According 
to him there has been no increase.

SHRI NARAYAN CHOUBEY: I
have never said.

RAO BIRENDRA SINGH: More
or less that. In 1979-80 when the 
other Government left hold of this 
country, the production was 109.7 
million tonnes.

AN HON. MEMBER: That Govern­
ment is not ours. .

(Interruptions)
MR. DEPUTY-SPEAKER: It is

not your Government; don’t worry.

RAO BIRENDRA SINGH: Within
2 years we have again raised the 
production of foodgrains to more than 
134 million tonnes which we expect 
this year. We expect the highest 
ever production of wheat so far in 
the country in this year. God save 
the crop from evil eye!

■ Delhi has been getting a very special 
treatment at our hands. It is not 
only that the Members who have 
raised this question are interested in 
Delhi. There are six hon. Members 
belonging to our Party, who belong 
to Delhi. Out of seven hon. Members 
from Delhi, six belong to our party. 
They are always discussing these 
matters with Government from time 
to time not only at my level, but also 
at the level of various Committees 
of the Delhi Administration, with the 
L#t. Governor and others. Every time 
we have felt that there is a genuine 
difficulty in the matter of supply of 
essential commodities in the capital 
of the country, we have already come 
forward to help ^generously the Delhi 
Administration and the people of 
Delhi.

As I said, there is no statutory 
rationing in Delhi like Calcutta. The 
hon. Member must be knowing it. 
There you cannot purchase anything 
from the market; all your needs are 
supplied by the Government, and that 
too the Government of India is sup­
plying to the Government of West 
Bengal.

SHRI RAMAVATAR SHASTRI 
(Patna): It is your duty.

SHRI NARAYAN CHOUBEY: West 
Bengal is not outside India; we regard 
the Government at the Centre, as the 
Central Government, not the Con­
gress (I) Government.

RAO BIRENDRA SINGH: At least -
you should appreciate whatever is 
being done for West Bengal.

Sixty thousand tonnes of wheat is 
being supplied to West Bengal every 
month, and that is the highest alloca­
tion to any State in the country. In 
addition to 60,000 tonnes of wheat, 130 

~ thousand tonnes of rice is being sup­
plied to West Bengal every month. 
All the foodgrain is subsidised; you 
know that. There is a subsidy o f  
Rs. 38 per quintal on wheat alone. 
You said that you do not have the 
stock in West Bengal. Today, the 
stock position of wheat in West Bengal 
is more than one lakh tonnes, and 
we are moving 2£ lakh tonnes of 
foodgrains to West Bengal every 
month. You can calculate the sub­
sidy that the Government of India is 
bearing only for supply of wheat and 
rice to West Bengal.

Now, allocation per head in Delhi 
is the highest in the country. Delhi 
is only a city, a Union Territory. Its 
population according to the last census 
was 62 lakhs only, whereas according 
to the ration cards, the population is 
about 72 lakh people. That way, we 
are meeting the food requirements 
not only for the 62 lakh people of 
Delhi, but for ten lakh people extra. 
We have advised the Delhi Adminis—
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tration several times to see that the 
bogus cards are weeded out.

SHRI RAM VILAS PASWAN (Haji- 
pur): The census department as also
the civir supply department are under 
you.

RAO BIRENDRA SINGH: But
these people get advice from persons 
like you. They know how to save 
their cards ration cards.

SHKI RAM VILAS PASWAN: These 
people are all poor labourers.

RAO BIRENDRA SINGH: Sir, 20
kilograms of foodgrains per head is 
more than any human being can con­
sume. The national average of cereal 
consumption is about 12 k.g. This is 
for people who are generally doing 
manual work, the actual workers, 
the people living in towns and they 
are mrt supposed to eat that much. 
They cannot. This is higher even the 
ration of around 15 kilogram per head 
per month that is being given to our 
Jawans in the P.A.C. and the Army. 
And if the Delhi Administration has 
reduced the wheat supply by one 
kilogram,..

SHRI RAMAVTAR SHASTRI: Two 
kilograms. *

RAO BIRENDRA SINGH: One
kilogram has been compensated by the 
resultant..

SHRI RAMAVTAR SHASTRI: 
Chokar.

RAO BIRENDRA SINGH: That is
not chokar. There is a lot of differ­
ence between Atta and Chokar.

There is an arrangement between 
the Delhi Administration and the 
flour mills. A ll the Atta from the 
flour mills is taken over by the Delhi 
Administration. There is a statutory 
control on Maida and Suji and Atta 
also is utilised. It is not that Atta 
is not liked by people. From some 
people we receive requests that in­
stead of wheat atta should be sup­
plied.

'Then as .1 said, Delhi has the 
highest allocation per capita, accord­
ing to the population in the country. 
If you like to compare it even with 
Calcutta, where there is Statutory 
rationing and the population of Cal­
cutta is 90 lakhs compared to Delhi’s 
population of 62 lakhs, you will find 
that rationing in Calcutta provides 
for only 17 kg. of cereals as compared 
to 20 kg. in Delhi. You see how 
much more benefit people in Delhi are 
getting? Then, if you compare it to 
Bombay, which is also a wheat eating 
city like Delhi and also a cosmopolitan 
city and the population of Bombay 
city alone is 80 lakhs compared to 
Delhi’s 62 lakhs, you will find that 
Bombay is supplied only 22,000 tonnes 
of wheat for its 80 lakh population, 
whereas Delhi is getting 40,000 tonnes 
of wheat for its population of 62 lakhs. 
Who can say that its supply is not 
sufficient and it has been reduced? If 
you compare it to Chandigarh, which 
also is a capital town and is a capital 
of three States, and that this is small 
Union Territory, much smaller than 
Delhi, you will find that Chandigarh 
is getting only 1,000 tonnes for its 
population of five lakhs. Now you 
calculate what it comes to? Delhi 
like Chandigarh is situated, as the 
Hon. Member himself has agreed, in 
the midst of wheat-producing areas 
of Western U.P. and Haryana on all 
the four sides and there is no restric- * 
tion on movement of wheat coming 
from outside. Delhi is also exporting 
wheat. There is still a system of levy 
on trade in Delhi. Any trader, who 
sends out wheat from Delhi, gives 
50 per cent as levy. That means there 
is wheat in Delhi which is being sent 
out to other places also.

Now, compare the prices. If you 
think of Bombay where people are 
getting only around 3 kg. of wheat 
per month, as compared to Delhi, 
which is getting 11 kg., the price of 
wheat in the free market in Bombay 
is Rs. 227 and in Delhi in the open 
market it is Rs. 178 only for Dara. 
Delhi is also enjoying another conces-
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sion. It is enjoying it traditionally. 
Therefore, we have not withdrawn it.

Delhi is supplying wheat at Rs. 1.49 
paise only to the Card holders. This 
is the cheapest anywhere in the coun­
try. And you know why—because by 
a special arrangement for Delhi, there 
is a system of direct delivery to the 
depot holders—FCI does not supply 
wheat through the State Government,
i.e. Delhi Administration, so that
there is not much of over-head 
charges—at Rs. 1.45.

13 hrs. - —

In West Bengal also, we have this 
direct delivery system. FCI is directly 
supplying to depot holders, because 
West Bengal Government has not 
requested us and said that they would 
handle this themselves. They are 
probably unable to handle this work. 
(Interruptions)

You are not able to handle your 
own food supply. Government of 
India’s agency, viz. FCI is supplying 
to all your depot holders in West 
Bengal. FCI and Government of 
India have to bear the subsidy even 
lor this arrangement, for supplying to 
depot holders directly from FCI 
godowns. There has to be a larger 
administrative system, a larger num­
ber of godowns in every area in Delhi, 
from where 200 to 300 depot holders 
can draw their allocations. That also 
is an expenditure which is avoidable, 
hut we want to give some special con­
sideration to Delhi.

Therefore, by this Calling Attention 
which hon. Members have put, I 
"think they are not doing any service 
to the people of Delhi. They wanted 
to take some political advantage out 
of it.

MR. DEPUTY-SPEAKER: Mr.
Minister, I hope you will not reduce 
ihe ration.

RAO FIRENDRA SINGH: We don’t 
•want to This is what is being done

by this Government, and the Mem­
bers this side of the House are more 
interested in the welfare of the people 
of Delhi, than the Members fro m ...
(Interruptions)

SHRI NARAYAN CHOUBEY: It is 
wrong.

RAO BIRENDRA SINGH: I have
said so, because the hon. Member 
from West Bengal has tabled a Motion 
for Delhi, but started talking about 
West Bengal. You can see the record 
of his speech. He has talked more 
about West Bengal than about Delhi. 
(Interruptions)

I would not like to go into what 
other special concessions Delhi is 
receiving from Government of India, 
because that might probably create 
bitterness among other States.

MR. DEPUTY-SPEAKER: Now
Mr. Suraj Bhan.

sft ST? (sn^TT ) : 'OTTtW 
^  I *T*fr 

s n i f fe r  ttst f r
fcw l ^  6 ^ O  hW 3 y l=K 
f , ^rr % Trf?=rT ^ ^  ttspt

«hd*)dl ^ 1 1

tp* fa ?  : &
9T T̂EPT I  I

TOT ITT* : ^  ?ft

I  1

)sfi (= ^ f t  :
2 0  f t w r  f e s f t  %  f t r ^ r  t ,

^  % * t  f tw  |  1 

eft ®P5T I  ftp 10 fa ? f t  ST*
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fa q r  *rqr |  t ftr  ^  1 2  fa ? ft  «n  

s f k  srnrf ^  sft 1 8 fa<?fr w t t

I ,  3T? TT̂TfT I  I 3T£ ^ff%
^TPT if 37fT | I ff ^WRIT g fa
s r a ^ r c  t r t  % ^fr 1 8 t w r  ftr^n

^  tft ^T^er fa<srr |  1 2 0  fa ? ft

«n  1 ^sr 2 0  fa<?ft 2ti

^  ^ TR" *TT^ . 3FT ĉTT TfTT j? I 
^«T ^R ^T t, 1 9 7 7  if 5TPT $, eft 

1 2  fa<?ft *R  £  ^fa^T ^ c I TC\

q rc f ^  sn% f t  1 - 1 - 7 8  ^

2 0  fa^ft f̂ ^TT Jfl I cTi* q’j? ^ft

? r « ^ K  ^ w f  % 1 8 fa * ft  f a m  | , ^

1 8 fa?ft ^Tff t t  sftr *tr r4 t  s m

TT̂TfT ^  I  | (w fW S  ) . . .

I am talking of facts. Let him refute.

«n ftuenti *:»t«  (tffararrr) :
£  Tr^rr-^-qr^ft 3 R  |  1

tfi Tfivr : ?r*rc *T5Trr t,
rf r ftr ftr^ r  f w r r  s*r 1

rfr ir*fi frrf^T^T ^  |  1

MR. DEPUTY-SPEAKER: It is for
the Minister to reply. You are not 
to reply.

SHRI BHIKU RAM JAIN: I am
'only refuting the wrong information 
he is giving.

MR. DEPUTY-SPEAKER: Don't
. you have so much of confidence in 
' Ihe Minister? He will take care of it.

«Tl $<.*5* 5TRT
*?ft  t fa ^ fT fc T , 1 9 8 0  i f f e f t ^ r

*rr<n 2 5  ^ s n r  ^  *it * f k  %  arcs

I^ T F fT , 1 9 8 0  3r 3 0  ^ I T  W>T

f^rar t ftr  w  4 0  ^ i t  ^ t  t o * ?

STPT I  I ^ fa -T  f ®  ftpiTff STHSTnto 

*rr§«r ?r fe rn  ftrq; | 1 ^werr 

if  ^  sptcr 4 0  «rr

1w F t  fa  s r  20 ^3TR ^
v r  feqr «tt 1 f a r  m q ^  3 0  f^rrr 

z *  faqr sfrr m  *w fa ^rrr^t t o  
1 v f  |  m  sm ^ t 3 %  4 0  ? ^ t r  mx 

f^rr $ 1

MR. DEPUTY-SPEAKER: If they
had reduced the quota that was started 
by the Janata Government, then you 
can find out fault with them.

SHRI SURAJ BHAN: They have
reduced it.

MR. DEPUTY-SPEAKER: That is
all right. Anyhow, Delhi is in a very 
special position.

«Ti : oT rsw  TT̂ teq1,
ST*ft TT^ ST^T  ̂ ^s|T f a  f e f f  ^

Tt'FT TT?TT |  I ^FTT |  f a

r̂rii?r t t c r  ^ r i % | 1 

^rr q-f |, 5^pr
f a ^ r f a  #  ?mr ^  r̂̂ rr ^ a rr ,

^  TT-TFT fa q r  '4T f a  ^fr STR-ift TT9FT

^r# ^  f^n  fact ^ f a
% ?r<perr | ?fk

rfî r fo r  if ^  r̂xTTrr ? ' w  
^rr q-f ift ^  ^  | fa  sf|- tt?t^
TTJT€ I  f^ft fteS'ff % q-RT f  ?
sr fart frfs'^r
% ?rrq- qr, ^  q-Rr ■ft? ?rrcrr | 
erf ^  | ? fk  ^  «?r^ if
^  | I ^T#aTlrqt ^t #
^  | fa  ft  w r  1

Ti^ qitrZ  ^ eft feqt
f t ^  ffiT fa'T ^t ^ rr^ r
f^r ^  1

«T; : stft

#f5ro; 1

f  srrq-#  «r?iTf % faq  ?ftr
r̂ r̂rf % ft=r«T stn 5  fa

'jfi Tr?r-r ^r# | ^nf^ft fsrr
^ ^ t t j t  qx ^

I  w k  5St?¥T ^*T r̂% c  N
f f c r  ?r^ f^-Tjr-^rnr ^
%fa<T ^TfsTq 1 ?tpt s m  ^fa«T fft
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[sff STH]

qrnrTf % frR w  2rr^f % t f t  qx 
q^ r ^ft^r f w
|w  |  ̂  TT9FT 1 1 ?nwr 
W  90 ' R ^ :  w r r f  if fa^mr i
m ih %f%ir ^ <i ^ r  9TEn?ft m itn>Tl 
*t **r | 1 ^  sttctr ^ x m

I  1

TTfj tsuk  *t ^nft
% r̂rmr t o t  ^ R + t *r fft ^  

qyr i fo^ ff ^  iJNicO vft 
t o  iff | i ? r m  f e f t

28 S|'H=lO itjf 
srtfdf^dH fn+M'i fcwif ^  ^ t

P̂TT «TT f% TT̂ T J/ l  < ^Tt it «lgd 
■hiR î f t  Tft |, q^fr qrnRt 
*t ftrsfr it *trt ^  f̂i=rc/■ \3

I * ^rf^T 28, 29 tffc 30 3R- 
^rt % if ?ft q?ft "'Tl °1 ^ I -hH 5TT
*mt, * t o  ^  t o '  f t  *rar,
qT f^ - ^ v M r  *T ^rrt s ft^ r ft  ^r »rf 
1% 28 Jl'1=1-0 IV^ I ’HTT Ttft'-
fqATFT 30 ^Fm t ^T f r ^  ft  *RT 
fe r qR^ srriT i ?rm fa r f w
’H1 Oi^n Ejfr ^  ^t shmci £
f  1 1 t  t o r t  ^cTT ^ ^  %
^rr tft^M'l 28 srt ^ t  ferr
Ti-qr HTdPtAVH 30 ^t fo jfT  3R
fcrqr w  fc=r ^xzx m i x  ^  f%
W i  ^  f ^ f e f ^ R  ?̂T% ^RTN. ^ v3

=5TTffq 2TT ?

$  3^RT T̂T̂ TT fj %  TO-U
^ t ? r  ^  qr tf̂ T % ft*  T̂Fr̂ r ?̂t 
^  ^rt | sffc sfr f w  ir* qro f  
^T% 25 ?W1K ^  40 ^ ’K <R
5RT ^St | I ^ T T  f  f%
^  mq- +ô t qr ^  t  

^ n fe  ^  ^  ^
| cfi‘ ^ t ? r  qx ?trt ^rf ^rff 

? ? rm t  Hi^nft cfk qr

qr strt r̂ t  wrffq ?rk 
qTwi^ v t  t i w  ^  ^rr ^Tffrr j t̂tt 
tt?r  if q‘f^f+- sfff ^ftr r w ^  r
^T2T 5ci ^ I MIM ■a'l ̂ i'l +' '̂jl <,1
^  qT Tf| ^  | eft ^t?t ^ t ? r  ^  
qr ?rrrr ? f t f^  vftx ^  ^t ^ t

ft̂ TT %  5TFT f̂t
^rr? % ^srnr ^  $' i ^r^rr srnr 5 t to  
^f^rq ^fR ^ t ^ r " -  sfR % ^  ^r^iT 
t% 28 ^w r w r w t
f^TfT % qr irqT ?

RAO BIRENDRA SINGH: I would1
look into the various suggestions that 
the hon. Member Shri Suraj Bhan has 
given. The main point is that in Delhi 
there is no scarcity of wheat, and' 
even this 20 kg. of ration is a notional 
quantity. Earlier there was supply of 
20 kg. as the hon. Member has said. 
But so much wheat was not lifted 
by the people. Some consumers do 
not prefer to take all the wheat from 
the ration shops. That is also true- 
T h e y  would like to go into the mar­
ket. They have got consumer prefer­
ence for better variety of farm wheat. 
Therefore, whatever ration is now 
fixed in Delhi, is more than sufficient 
for any family.

I quite agree with the hon. Mem­
ber—I have myself said it—that there- 
is a large number of bogus ration; 
cards in Delhi, but we do not know 
how to deal with this problem. It i& 
for the Delhi Administration. We have 
been advising them because it is a  
very sensitive matter. Ration cards 
have been issued. There is also pres­
sure for issue of fresh ration cards.. 
Again, there is also a demand that 
more people are coming from outside- 
everyday, in Delhi shifting population- 
is also there as it is in every other 
large city. All I would like to point 
out to the hon. Member is that fo r
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a very long time in Delhi, the 
Administration, the Corporation and 
the Metropolitan Council were all 
held by his Party, the Jan Sangh. 
Most of the depot holders must be 
known to the hon. Member and his 
Party.

MR. DEPUTY-SPEAKER: Do you
mean to say that he might have been 
recommended some depot holders?

RAO BIRENDRA SINGH: I would
request him to help us in the matter 
and to give us a list of people who 
should be checked. We are prepared 
to raid those shops and to eliminate 
the extra ration cards. I promise him 
that this will be kept secret. The 
information will be treated as con­

- fidential. But I will be looking for­
ward to him for this information.

3"dT5M I

RAO BIRENDRA SINGH: About
the notification, I do not know. I 
have to find out everything from the 
Delhi Administration. It is not 
known to me. But it is not correct 
to say that any notification regarding 
resultant atta has been withdrawn. 
The entire production of resultant 
atta can be sold only through fair 

' price shops at a price of Rs. 1.49 paise. 
This is the information supplied by 
the Delhi Administration.

tTlJT : 28
sfr p T  ^  30

f^Tfr ^ m r r  ;rff ?

v *  fa g  : srsr ^
I rlf ) , ^

j » t r  ifpror (*Fter) : 
’ TFffito m w m  irftor,
■̂ ft f% ferfVn ww\{ %

I T̂FFt 3ftf-3TRfr 
?rNTt |  , ^ R T

l l 'W 1, SeHT ?TT2T ^V<
5R7R 20 srfa z j f e
H 1̂ 1 <. f^TT 5TRTT ^ < cRi ^  feTT
%  ^  ST^ff % 5Tftpf> f^TTo

TOT | I

t  q ft  ^ T T  T̂̂ cTT g 1%
*TN̂ t *R =^T^f
f%qT %f%«T MIH 'Jl Met ^ 1% '3TR-
strct if, r  f e f t  Jf f̂r srm-
vN'Hfatfl ?TRT

^ I ^ ■'l M?1 •I ft *sTT tf't’el ^ 1

*mmt fk&x m  * t r  ^ m r
r̂t ^  t  ^rff 3R 1 strtc 

iH M m dl *ft ^  | I W K  5 N R  
*rfr t̂t 160 m  165 *r 17 0

fterr 5ft w r ?  ^rf^r %
srftq 5TTWT d+^O'+i

^rft fteft 1 51T3T
cmhti m 'jft ^  <a 04
■^r | ^  tit ^  m i  
^  <3  ̂ 1

^T%TT ??7R 5TFT |̂T T̂T *10
eft ^TTTT ^  f t  |

fw r  ferr I  1
f e r t  5̂R %  f^rq f t  t o  |  ^ft

4|+4>I,'W I  %^T,
5TWT, 5ETTf̂  ^  I  I

iv*  ^  3f t  i t r o r
=iei Ni ^ 1

«ff |swt y m r  »fvsR : 5rrc^
f^ f t  3ft ^  ^

fer  qc^T c t e t  |
5fk ttef F̂Tt TOT W ^t ?rff
t , ^  ?rff r̂ ĉrr 11
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ĵ 
~ JJ 

“■
/O

l)

/S
/̂

j 
^

 
-

 

^ 
f|-

 
H

A

§
 
4 Jl

(M

I
a, -a

j

^
 /

31W
 

3
’

f

ft
 I

3

i
 

1
«

a 
^

 
a

l
l

a
.

 
d

 
i

t
 

^

Z
®

*
 
*

%
 

i3
 

^
 

-1
%

*
*

 4

4
 

J
 

2 
%

i

i
-

 

i
 

^
 i

f

N
O vo 0
0 K> S3 a ♦*% S' a t) S
1 2 to O



Reduction in Wheat PHALGUNA 28, 1903 (SAKA) Ration in Delhi (CA ) 37®'

fo r  sftr fra -*  t o  ir 
sTTcfr |  ? w  % qfr^m fr
|  5 ^ r r  q r  jt

*rH fT ^  | i aflrct-
p r a r f  % ^  *neft |  i w r  ?rnr
srrszr r̂fr spr*T %  so q r s z  ffar

srrzr, fa rw  ?r sftr 3 *st

foFTwt *rf fr, q r
f ^ f r  if <Sqr s t w  srter q r  fa %  ?

ffar w t  snr^r ft»w ^
%  srfr jjPth: q"?rf feqT w  i

^Tiwrer aft, *t5T a r  ?r<r Tf[r |  
f%  *Pipf ipr srp fw fr^  f w ^ r  w r ^ f f  

^fr eft ^ r  |  i

tTî id % ?t^t  f̂ ra- t̂ t  
* r r . ....................

m  r«5  : m z  if 
^ f f  t o r  t f  f  ?

MR. DEPUTY-SPEAKER: He will
not be able to reply about cement.

«fi y^TTT : *T ^  T fT

f  f% 'jfr r̂rf̂ Rv q- f̂ rcr n̂rq- 
«?t w f ^ r  ^  s R f t  %

f ^ r  %^=r 5 ? o  «frft ^  ttpt

t |  ^ i 30 ^o sr% sftft «rr i
Tft^r ̂ if  3 5  ^ o  3%

sfffi ^T ^RT I 5TRT
sftann- % 3 if ft 2 gtfr ^ jt?r
< r  ^  T fr |  7 4  ̂ o  ir i f t r  ^

sfrft r̂r Tft |  67 ^0 if 1

f?r effcff s fr fo ff  ^  ^ ft?  ^

? F R  ^foleT l"Wl<M eft «TlO ^R

47 % *rrf f̂> fa*r t |
|  1 JTeT^ q ^  p r  f%  tftire:

^  iftfr q r  faeRr ^  irprct ^ 35 

^ o  ^  sftft, 3f 1 2

$0 srfa sfift ?tf? ^jttct f m  

I  1 *ntr

ap^r ? w r  *Tf <rsftrfr*ff % 3r
^  | ?

MR. DEPUTY-SPEAKER: This.
double price policy will not generate 
black-money. So, this is good.

SHRI KRISHNA KUMAR GOYAL: 
This will generate black money. It 
is better if you allow a discussion on 
this point.

MR. DEPUTY-SPEAKER: You put 
your question to the Minister. I was 
simply trying to help you.

sff ',;3or f * R  : 3WT 9"?
^ f̂ p 12  srfsnr  ̂lei1 «i rO' 'J'T^T 
ftrar t^t | 1 ?ftr ^  f t  ■
5f f t  T̂̂TT I eft TT5T eT̂T T̂ T f  f%
^ f f  ^TÎ srPT̂  m«im"I ^t

eft 'Tft ^R ^ I

5Rf Jf rf str-^tt ^r^ar g %  
fk&ft if f̂r 10 5Tf€r ^PrfffT 
% TTWT'T f  tt<41 >3ft
+<i+< ^rft f j f  ? sffc ^ftqr^r^

I  srnft sfM W f ir t| | 
5ftr =pt# ^rft ^
fip c(<-|r) x) | f̂ q", TT9PT
W [  I 5TR; fT̂ TeHZ mZT ffqT ^WT 

^fff% ■5'fR ^TR^ Sp ?frir 
Tfg ^  |, xn^r qfv #  5f¥Ter 

^  T>X 12 fsF5Tt 'R  ^T
^ ^  15  qr 16  f%5fknT irg ?

55T̂T if t  q^ T̂PTTT ^ l^d f g
f% ftreft ?r ^  ^ ^rr 50 

qr^z ^ni1 ^t s f r ^ R
T̂T spftfT Ml̂ tl ■ fq iw  ^

f e f t  % spt ?

: *ft i^ r  f^ nr _

iftq̂ T M Ii =1 lei % f̂ T̂ l ^
^ err g frsiFa^E m zr  

^TT JT ?HTTar 5T 5T $^ R l^ E *
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[tT^rsfft?? f ^ ]

^  |  I SffcT *fr
% ^F^t «TS TqT f̂f̂ T 

^  |  I ^RT
^|cr zpw |, -g^f^r vfftr

f ,  ?t 'fto^rr q w r  | *ffc jt

.1^1% 3?Tt ĉfVr *sT f̂ 'flu’l l .  TfcTT ^ I 

( s ^ b t r )

*T < *ft 3>tT <^11,
"Wf¥;T ^  * \f*  f t  ‘̂ '+1 f̂ ft sft

^  msTJfta : <ftfe37 t  ?

trar fag  : ^t, f^ f^ r  i
’STFT ^I'tK  I

«Tf ?«°T f*T t ^<7  : TFsr̂ TFT 
■3TT WWT
snw sft, | fw n r  ^ r  ^  ^  
t|  f  f% q 'tfep  | ?

fp f  : ?T*ft in t  TO
tT3> sffaT f ,  ft'3Te£?S' 5TIZT <s( l=t><

t o  ^  sfto i ^  ^  
^  sfiff | 1

^rfV grcT trcFr ^ rt %
■ w rfcr^  ^  |  1 ^  ^rpfT | 
f% t r f t  % w t^p f fe f r  #
^rrarft' ^ r  ^tt?t fo n t s xg\ |,
f¥ ^ r  *TeT?TW T̂TO $  f% T̂PRT 

t r r ” ^rrt |  t ŝ rcrt 5̂R-̂ iFr f t f t  
^nf^r, «fV jfrzr̂ r ^  ^  ^
^ i r t  fj 1 fee f̂r w r r  ^r ^ r  ^  
t |  |, srnfr iftq fr.........

«fl |5WT f*TR »fom : fcwft 
™-fTT ^r ^TT s flf^ , ^T r̂
^  fnifT fro  srr^rr i 

tm  fafj : ^  sns 
*7*  p " f t  sr&ift ? («tr*tna)

WT 5TPT •̂Tra' % f̂ T% T̂5T 
Vd^H TfftTFT ?TT̂  | ? *R 1978 ^  
^ t  1980 cT̂T ST̂ ft s fM tvS ’

<1̂ 1'i ^nr? «i"̂ i r^ i ^ni, -3̂ t% 
^  m f  f^n^Tt | 1

«f> gtsj : q^ r TOxr 
T^fr sfV 1

tr^ f?T  ̂ : 1980 T̂
«r«T ^  eft
fCR- 5T” ft fflFTft ^ f f  tRPT 
'̂i-s f+’ii, ^  Jr0 =r

^ftiff ^t r̂r ?rr t|  ^ i fR ift
Trf^rar ^  t f t  f^ f^r ^
t>5T m  ?rk tt?pt ^ r f

dr Hd rr«t+' ^rt- ' \s

'JMKI cl^l I f̂ FF̂ T̂ T M̂l Iti'T
$?TT ^ t  t^T | f% 1981 ^  q^ r
sfr 5ft<T ?NV sftrft TT>0 ' 1

trfpr ^rrs r̂r t|  11
^ T  ^T 3T? l?i d f  1%
«T t f  , ^ T  ^  Sft ■qi^ ^ ft?
vft f̂t̂ T ^f^rT t^
ZT̂  ^  | tRFT
CM'S >d>l'̂ l f̂t ?lf̂ »»l ^
^frf ŝT̂ TvT % fp ft -q iT^ 1

? fk  ? tct ?rfT
1 #  wtct #  ^  g-^rr

^  ^rtr TTf^r q ff  | 1

«ff £8CT fCTTt t q^ftr
fasft % Pî l ̂ ft ^ IM̂  , Jttr
^TFT ^ f®P T̂T TRT V̂-T ^̂ Tl fTrT
^ t?t ^  ^r ?

tT?r : WTr f^FT
?rg ^ r  ^tct ir ^ R t  t ^

fcrr «trit ^ f% 4 ^t srtt ?py
«ft yfzm  «r^tcr | 1 h ^ d .

m ?  ^  #Rcr mr. ^ r  ?pt ̂  efr
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■H'ST lfl<  <*1*1 et ^
^ I $PR ĥTeT

WŶ I f t  5ft pH e-di 5TT2T <fWI 
’ET̂ kTT |[ I f ^ f t  *t R 'J ie ii 

. T O  3TRT TOTR ^t ^ f e n  vsfwi 
V t  ^  ^  TTfFT 

•®f§ef Wfcft +lner RT 3':3eft ^ ^
^RcT 1 w ft 49 ^  f^ fr | I 

tlteTl +t*iel ^ fa* sĴ R̂ t 
I R  * R fa  srrc*ft % rr = ^ r r  |  i jt  
eT?% ^  g  ^  20 f ^ f t . . . .  
(amrcrrc)

$ p r  . ftenffcr %)ki f^rr 
^ ^ n  f̂ FT̂ T 6) *11*11 3R  5 

d t  ^'T^t eft 4iW^i f t  hin^i ?lf°r>*i 
t o  ^ g*ft ^ t  ^  w t ift  ? 
$*r^> g * ft  *ft ^Tff^r ?rr 1

«ft Tmi«lrfR *TT^t (qSnT) : 
*rfte*T, *f f * 5f * r

ef^ tftfacT T ^ T f I 
tprrf) Qi? fe n ra ' | fa  g-T^R 
3r f ^ R  ^  % '  % w )j? *fI r̂*r f<?*rr 
|, f a f w r #  farte ^Targ i s r^ tt

^ ^ e f t  |  f a  H F T ^ R T  f̂ cTTCT 5T W t  
*̂FT ST> ^ar^T ^ e f t  |, vtf^T *ft 
*Tg ^  W tff  if  SFTjft qft !Tf | ,  3 SR7T 
?qc£ TTcT̂ r I  fa  ST^pr 37^
^ r  |  1

m  gf̂ rtT ^  i 1 980

^ q ^ r fVtf qyg  qr srrr ”  sczrfa 
tT^r (^ rtw ) fag-r r ^ j  stt, ssr qv
7 farcft *f g sfrr 13 fa^f)

^ r  ^T WfisppR «TT, ^IR
^r^Jf 5TT ft: ^  2 0 fa*f) % '

. * t # ;  a t  s * f a t  fw T  sfRrr m  1

N * X .
f f?r? < ^

*f ^?tt r̂rar «rr 1

«ft TTOUmTT m&rl : Jf êTT TfT 
|̂‘ W  f̂ erf̂ T «ft I

^ fts  TTg % qT f^qr
T̂TeTT «TT 18 f W )  ^ g  ^*R i w l  

^r^ t, $rftrq qf)f ^r^rr «n, 3) 
^  20 f W )  » t| 3r ^ T 5fT «rr i

1 9 8 0  % arra w r  fa r f a  f l  v§  ?
fsi^ spffsFcT % qrtf Tr̂ 'FT ^rar

^t, 4 f^ f i  srtr 16 f^ r t
ferr ^ktt stt, m *  *Ftf

^■ifcrr qr, eft ^  20  f e f l
^ f^ T  SfRTT 2TT I I ff  r̂ar 
^  q T i  2 f W )  » f f  5r V  9 ftrefl ^ r ^ r  
f^TT 3TRTT STT ? fR  !HTT ^ Y f ^ a T  «TT,
gf 20 f^ f i  k f e n  sfrerT
«TT I

■ m  W3T «T>ft?r  ̂ f l  7T̂  I  ? 3
? n w  5 ?rqTf*n» ^rt^t ^
g i sf) ^ r^r f
^  <st l ^  ?i Vt  -1 ul f^^TFT %

% ^ T̂ T f̂f
3RTRA % d' if ^q ^ Ic N

TT^ 5Ttf?jr f?T^ : eft 5T 'JSN?

ffir  i t  sf̂ r 3 1 ^  \  ?

«ft TUTT̂ raTT ^T?5rt f  ^
g-' v r  ĉrr f^rfa1 <?1r v i  | i

^  rrwn T r? 3 

* fg ,  1 6  f^^fi ^rr^r ? fR  1 fa s ft
fr%?£'z m zi, t  ^ e r r  %,
^  ?rn?jfr ^  f ^  n ff  |, ^ t r t t  % 
f l  ^ e rr  %, ^ r  ?fl*r ^  

f^ rr^  ^ 1 «tt% < 1 jfi'ri t q^

10  ’Efrzr, 9 fa sf)  w Vt

1 Ri'wl f^ 3T s s  ^irsr 1 ^ n t
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[aft tmT5fclTT‘* rT ^ ]

*fi *fir $
T̂P=1̂ T SIT Pi- fW R T  ^TfefT g  I

1 5RTTT I  : 

“Jt shall be permissible to draw 
resultant atta in lieu of wheat, but 
not vice versa.”

WfcT fT5ic£? r? % q^T ^
fa%qr, irg ^  «r^r wisr

1

^  i  :—

“It shall be permissible to draw 
rice in lieu of resultant atta and
wheat, but the drawal of wheat or
resultant atta shall not be permis­
sible in lieu of rice.”

■ ĵ?rr w
| fa  ^
| 1 iwr ij*rr

fa  ^ r r r  w  f l
ipn f^T, err ^  r̂ifr
P̂T T̂T

•s. C

n f f  T̂r̂ PT 'ifci'r I JTfteJ? ^
efZTR : "anBT^np tftr
^nurT if

sirrq if ^  f t  fa^rr »tct

| r" t  xfr^’ r g fa  sfsr
i f f  fa n  r̂roT «rr, «$et 

«fr sflr v ra  

| 1 ^sfr c ?^  ^rq?T % srcrjr ^
m\ fs'rfa | ? era c,m fa
srteinite % sri's^  s n n r  wrr 
sspp qcf̂ rr ftor t^t |, n-pft 
s s i f  aRt v t?fl ^  ??J | t
STR q f  sktw fa  tfg-' t ^m?r
% if $rm% spet-ssr? aft 
arm | ? ?m  ^
ttsttt t,T ft*rr sp^rr | 1 srrc

srrq̂ r f  fa  % faqrcfr ?rfsr*err 
*t£ ^  «rr§r ? , *nr

| ^rfan 
f̂ FTTnT I  I VPi 3fT#

| fa  srnrrr ^ 2 0 0 ^ 2 2 5 ^ ^
% irg’ T^r |  i

tt9t̂  *fg-' 49

<T^ f a ? f i  fV ^ o T  |  I T [ ? R  %?&

sfRrrr % ^fq "if afl |  ̂ r  ?̂cRT

'TtfT if %
f̂l̂ T | ? î*rq ̂ rPi% f t  | fa  *fffa ^

r r ^  3 *n*TR « r f i^  1 1

qi^r, j iw t  cjif % 

?r>r tt?t?i ^rrTff

fn^T f  I Kpr ?f|T 5IT T̂Ti tfT-
T̂Tfr T*f!«iTfT*ff % ^  3̂T%

s r r ^ r ^  if sw r s  ^ r O

?flT q f  fir cfnr *̂ ir f g n ff^
% fair *flr I  1

w t  ^  ^rsrrr « ft«r^r

if ^  5fl»T |  ? ?  1 ^ 1 ^
49 fa^fl *tt ^nrr |

T'fer cfr ^

^icf if 1$ ?rreTl |  . . . .

MR. DEPUTY-SPEAKER: They calT 
withdraw that amount from the GPF.

SHRI RAMAVATAR SHASTRI: I
do not know when they will with­
draw..

MR. DEPUTY-SPEAKER: They can 
withdraw.

SHRI RAMAVATAR SHASTRI: But 
not now.

MR. DEPUTY-SPEAKER: After
one year.

MV TFTPTcfTT flTFSft : rff if -
^ c IT  % fa  5QFi% ■/
fJTr | ? 3rrcc f i  qg:r ?nf ^ rW  
fa  f ^ r  ^  62  ^ r  ^R r̂r % ^t«t
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3fl Sffffa faqy ti*  *1̂
| ITT ^  I

fa r  v M  w
W&6TT W  faf7TT
W T ^ f t  %  f a ^  f c f f f i f t  ^  F l T f t f c f  ^ 1

% *?j? sp ^  spwrf,
1980 % xrrtT % 25,000 ifto Z*\ 

«r?r ^  ?<$***, 198 0 *f 30,000 
jfto 2ft *ftr ^ q f t ,  1981 if 40,000 
i f f o  S f T T  f c f i i ' r  1 T 4 T  I

«w wrâ r ^  *rrar «T3r <fr,
t o  1 6 *THT W *rg % THH if ^fT 
jprif BfEIT V M

«r?T f*MT t o  '̂t *Tjj

v n  ^  ^ Tt  ^ * l f
?rt f)*rr i 3  vngtfr gf
^  ĉfT ^Tr'JT £ ?

^*fa q ^ r f f  if q f̂r 5T** 
® r f r  |  € ? f r  f r  g r n  < f i  &  f a

s i i q  ^  V ^ '  { p i r ? -  T f l ?  = P T

sfl ^nr ^  5 , ^r %p vrc%
far qT xff T̂T SfR ^ r  5I ? 3»$f
^ [ q  if vr ^rr <tt q=ff vrq ^ T  ^  -r*
f  ^  W * iT  n1 ft I

trar sfr,
siF-t^ Vgn f f f  ^RiT | I

*fi tm raan: t{[*%; : s*fa v^'rar
rfsfr sfM  ^ r  | fa  ^ * rW )q ff ^

| 1 3  ^Tn^T
fc?srt if 7^  ^1% 5ri#f
€\Z* 3WT fa<vft |, vTn*if §  factf
?fim sr) 5 | T I T  f̂ ’CT I  ^ftr fan 3
sfiTf ifpft f{ cfSTT SWST Tl
r̂q w  ‘̂r̂ T  ̂ ?

ll *̂1 q?T ?ift t  5*nt
qm 5it | fa ^

4182 LS—13.

^  I ^T ^TT^ ?rff
fa  # *r£f vrTjfl- 1  vr ^.-r, vrfaq;
^  ^  Tf.^r f  , fa ^ fa ^ ff
^nw^r Jf *|<r f ^  f  ?fr 

^ .w .r  ^  ^ff r̂r  ̂ f  i 
3 ^ r ? f  f ^ ^ r f  TTfrnsjrrf ^  r|
1 1 ^  f ^ r a ’crr ^fn rfn^rf % Trrir^

if ¥ft ^ > W  5T>f ?fT ’ iQ; ^  cfr 

^  ?fr vc[ 1 ^^f ^frr^ ^ r i^ r  

^ f  w r 'c f  if « r r w r

trr«r ^  ^rfa^f if  qrr̂ r 

w f  ffffr |  ^rq- ^ r f

^prf 'TfTff r̂ tf fa  it-.i< r̂rjfrM o
5ff^fr sri^r *mzr ^ 7%  |

cff s ^ P i ‘ fa v ^ r  |  stfr

? t T ^  facf^r m f r ^ r f f

far | ? '

5tfif^r if ^  ^ . r r  g  f a

?r«f)r w r  TTfrn ^  ^?r?flf % irg, 

=arr5f"f, ^ ' 1, Tfsrr, ^rr^fr, f T ^ ^ :  ^ i^ r ,  

qnr-?fnw ?ftr ^  | 1

TT3f^ phTn^Ttf ^  VJX 
t  fa  ^  *£cf ,̂ff Tfr^Tif ^  | 

^  ^  n ff fq'n 
v w r  |  1 T r ?  ? t f ^  qfcT ^refr sin* 

^ i[ t  t> ^ 'r  w rn  f r f ^  1 ftr- 

^  w w ^f ? f k  ? n r  srrifef ^ f  w  

iiT^T if fan'r ^rnrr | , f a ^ ^ r  ncfi^n 

^  ff-rr | fa  rWTf ?r>iff nft 
t o  MTclT | I 5T>f |, W icf |,

® r e v r  ^rr^rn ^  f a ^  $r̂ r | ,' 

t o  f̂l =Ff Hcfw nft flor I  I ^rfacr 
v( ^TnnT =5fT̂ dT f  fa
w r  3?rf WT^lrsf ^fhfr |  f a  *r«r 

?f5f frrer ^rrn; ? ?r>f ^^r 

vrr ^  | - efr |  ^ f f

g f  snr^ f t  1 %\\{a t t ? r  if ^Tq ^i-gf 

i  I  sftr vsfr^rr ^fi %(m-
Ttmi ^ s f  ^rrrt afirw w ^ % n '  | f 

^n^ff iff ^fifn %  f^*q ?fTV f e f i

VT |  ?



[«ft Tr^TT ĉfrr .

% ^r^fr f  fa  *<HrrT$ *rr^«r- 
sfft artf, |, |, w ? t

icJTffe i cfr srnr &  f f  f

^ f a *  sftr sft s r r w *  ^  f t  
|, aft tfsrftre t  i

tfer *r 5  * 5  g
fa  vft'O* ^  ^r f a m  1 1

3ft ^rr?r 3  ^rq- ?fr<T *fr fa u tf

t  1 ^ r ^ r<rr ^Tl
jfa tT ,  ^  «tt f a  20 f a * f r ^ f
?r #' ^r £r ^  i faftrsr t r -
Tffefl s<rt ^  ^ ^ r I  ^

*r ?ff trfT t ; *fr. Tt. srrf. 

f̂t.q’t.STi'f ^ T̂f’,ff ^
^ r  ^ ? f)r  ?rrcr^sr f̂lrfa f^rrir

fa ^ r  | f a  ^t| m iift *rff fta> d iffer  i 
16 *TPf % ^  farT-fr S *f?t ifap-

^fT ?t r̂r'ir f t w  «ff, JTg *rr ^r^r,
^ ^  f̂ r,;Teft i ^
srrat ^ r  ^  jTrffl1

fW rfa  ?r srrcr | jtf ^  ?

Reducat ion in Wheat MARCH

ttc : fe e f  *qfac
* r r ^ ,  T rr^r ^fr ^  q$«?fi ^rcr eft irf 

f?fr fa  »fg ^ r  ssra* ^ r ft  q r s  

jprar *  f f t  ^  ^  *
qr^r^qt T^r | sftr ^*fr 3?r |, 
ir?ft%?T<T Jf i ^rer #  w  ^ * f r

j f i f  t ,  ^  eft ^  ^<ror ^  |

fa  t?| % *TW*r *r ^rrft qWfow^Eft 
;rff t  fa  ^  fa ttr  ^  >33* r
f ^ r ^ t  ^ 5 , i*r «ft TOTr
qrffn |  i i s  W * m  ^  ^  20 

f ir r ^ -T  3-r ^ r  |  1CN ^
fJTtT̂ r 'Tffk f̂r % T p i f e  5T|£TT ^
srfk ?twt ^ r ftq ro  ^ r  1 

^rfa'f er* [̂«nr 'f f r  eft ^  ^

19, 1982 Ration in Delhi (CA) 388
V

<KRK TO ^  sftt ?̂T
sfT- ^ret fvT̂ <jT r̂̂ n I 

^ s - q r n ; - ^  ^ n f ^ r  ?rtTC\  ̂ Cv

q r n : - ^  sfttrm *rft ^?r % ^ n r r

TT̂rr srfc r *fr
^ n r r  n^rr i f a €  ^  r̂ ftete 

^  s t*  w?raf qr^r ^ r ^ r  tfr

fa^cT ^ff 5Rt ?3I^J w  t  1 ^
qj^ q f  ir^r | 1

«rt trFmcTR : q ^  ^?rffr
Wl I

tw  : ^?rr fa  ?rrq%
«(OT t , qfvfr qr^ ft, 1980 ^t T̂3TvT
^ r  ?rrsp 9 1  ?rn j z% ^

^  «n wVt irg 7 4  ?ri^r ^  m  i

^  1981 qRsrfr ^t to^ :  iw ft
q ra  ^ r  7 0  ^rer ^ r

Ir 3^  ?flrr ^  4 3  vrra1 7 *

% ^  TT̂ rr 1 f a r  ?*r ^  qr?:-

w tt 5r ^nrvf ^ r  ^r^F 6 4  ^rr^r

2 2  ^  *ftr ^  4 8

^rer 2 2 T̂ *rr I

^  ^ r jp  fr  * m  |  ifg  s  r̂r̂ ar

Z* ^ 3^^ ft  W f I  ?fR 64
^rrer ^ r  | , ^  fa *R  fH

?rr^ qpRrtt ^ t  I  1 ^?r

|  f a  *rg Trr^T *wr f t  »rf 1 1

f  ' ^^r^T ^ft rT'P^fW ^

^rft % faq ; ^ , f  ^reft | , ^ f t  

fctfefr % f^<rw  % n f t  ^  i 

fa^r ̂  ^ r  f^ ^ f t  f̂t ^ r r  fNrr,

er^ ^ bpY jtft ^ ift  #
sp^rflm, ?fk  ^ r V

^ t  »tNt ^ i^ ft 1 f a t  ^ r  ^ r

er^ f e f r  ^ r  e r r ^  |  5  erq f̂r?T 5f4 Vi

ârr ^pr f  fa  f e f t  % srr«r wrrer
% ^Tr^T f^f?T?T VTTT̂  t̂t ĵ r  R̂eftr
| 1 3% *<fr i jf  ?ftr p t t  %
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faq  «r̂ ?rrqT *tt i MW
f^ ^ '%  c^-fr % jm -  

^  *4i^T ^ I tTT5T ^ f<?Wi
% fcrq MW <f*r *rfaj5 T
^i^9rn % f^m^r ?t *t<< <jfw
f% ^TRt ^  nfff t ' ^
1978 *Trĝ rsr̂ r % fp r a  *r | 1

^ r fi tc MW M?r trwn, ^ r
TTcTn? | ^#f-MW 77 Wn 425
T̂PT t  STqf^ fe^Ti ^ lOOO^TFT | ,

?rW 1 fasfi %, ^  9 0 0  t̂pt
ITT 950 ’TFT feFSft if fi ^1 t f l  | I
fsTcW TT*R feceft if ^
3TT t f t  |  ^T *TC if ^  n ft ^
-srrcfir 1 s^nsr w  to^rr t h f r  fr??ft 

!  i r  |  ^ r r  * r t  J f  ^  t  1 festfi i?\ 
-■rrfecff % s f t *  ^  %  fiturr to c r r

sft rrnrnmTv *Ti?af) : <?nr
| 1

t w  a f t o  : spt % q - t o  
if r̂rq tp? |  qfn irfr

r̂ar f®  sfi?' |  1 sflqq m ^ z  if 
s n r  T O ^ f r  ? t V t  « r w r  ^ r  t  1 

.TifTfr ?r(^*fr 5ft *rw? rm n  ^  
g^Ffr *f f t  ^ *F 1

%3ff % ?Ti if
-gfaoT | i qnT-mtrq-, tq*fte srrc r̂,
fcesft % 3r

foirr f̂frff |  1 fc???fr if 
^  w tm t vrlr rrft f̂rcft

^ I t o  *fr w t  *t r  qe- 
fafoefiFM ®frl ŝ rrer ^r f̂r f

51^  ?rtT gqT yiufrr % ^Nr 
T̂RTf |  I f ^ f t  If 5R??r

t fg tow  f  ^o'Ht ^fr if f t  
fW r  if f f  1 f e f t
*fl ^r%q ^

lJ 5 f ) ^  TTt | 1 

5TJT7- f^fft 5M? | eft ^  if ^n^PT
EFt^jfl’ f )  fr^ ft| , *n*ri €^rrr 
cTHfi ?r f<???fi % f̂ Tq if
^nri I  1 ^ f f  qT nft ffT^r |, 
eft 5fc? a'̂ > d̂TT >1 *̂T fVo

$t 5 ^TR hT ^ 1  f̂t ^  t o  
t f t  |, 3f spir ^rrrs^r 1

WR W  sroRTJ^ efi t  ^TTT 5tN<o
^TTgjrrr .................

«?/ tnrmHri- wrewl: m qcf^ig;^T 1 

*v\ ^ srnft-sflqfejff % _=fft if f ®

«ft tm  t o w  q-rtr̂ T̂ r
îTBjrer ^

t|  | t o  ^ r  |, Srfw arrKf  ̂ *f
t o  r%r |, fts^r JTĴ  ?r n jf  

t o  T^r | 1 f̂ft* r̂r f | q T ? ^  | 
5RF( ĉfr 5T*r*r I  1

«ft m r ^ a R  T̂r̂ arr .- ^\n
sfl ^n’f 5r^n5w 1

7HT t o w  'TTĤ TJT : ^  Wft
vl «flr̂ r *f fuflrr «nr 1 ^  %
st§t ^l f̂ frr-T |— ^  ^iTq-^r 
|  ^*T*T ^ fi^ fef ft«TT<T |  t 3|^-

w^-r Tt s*PT|| ^
r̂r̂ fa* f̂ r̂ rr'T | 1 Vv f̂a’

f̂ r̂T̂ T ^ a ’l I  7 0 "TRa- %
I  ^M»T^T t o ™

t  f% 61 | i ^Tq ^'itt r̂rarar
^rr ^  r| f  sfr 

gfl | ?rff | ?rV wrra 
w ffrrq  ^  jpt r̂r t^ t | i
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[«?!• tnr fasmi

'•fir fVeeflr if ^  f̂rrr 
VfalT qT W>T T| f?, fa;* %
*r*rsr if m vs s r f t  favr
tot I  fa  qf) t v <ttt^

*• 'i
n favT ^rni, fr^n^^r n fa v r  v r v  i

‘ c\

3 fa VR  tinT ervrvv fa  V JffH srlv
| efi vrq ^  JTRJ5 flvT  f a  v  
*T¥fT ?f)V |: «f) fcCSeft if v r  37 f  37PT 

7 ^ 1 , v r  %
ii eTJT ^  I  1 f*M % *F)f fo < & -

VFTr ^  jflnr | — w>[i% 
w>j fr^q-^^r v r  ^  *r T ifa fe v r  

w r  | 1 fgtp ar^T-qir ^r fanraV Q

s?f 33R cfl ^^T-^TT if 2 JfTflT
b' siyr^r f%^fiTrnr v ra ^ l ^ t  i 
v^rf ^  tfi 50 fa?r T^r

* iv R  ^ rs ;rn  30- 11— 8 1
?ro 1 355  sflrv^T

=vr?<nr g i ^?r s m  % 3  ^rq 3

q^r I  fa  irft 1 9 80 if,
7 4 . 7  ?5TfT 33 q^flH ^fcT 

q^t V * ^ ,  1 980 if (fl 7̂T q̂ ;
5 1 .7  £n 7^ TOT 1 7^ #V 7
STC % ^  5PH % if |  I 5TT W
^r^q?T5t vs I  fa  7 4?irer zq ^  «rer
wrr ^  v r  51 ?rsr  w  q^ #r v t ^  
v>t  ^ -c rr^  if to  3frr sr*ft '̂tff cfl 
Vg 47 HiT? Sh’ <hT q j?^  *wr *T. I
v r  i? m vr | fa  vm % «fi TT9r?r 
^f^ETTTr |, S3 qft ^*fr snq 

5̂ r | ^  |, ^  r̂a*
^ rr>  *PW if h'£t VT?fi I  I ?̂TT 

f e T  |  t

sm r ¥rr^lf ^fl ^
Ir if i 1%?^
^ ^  T^r sn, cfi ^  if m  ^ tz ^r mHT

'ifnTTfTi' VTCT I  sr)T ?wqr)T if W  spi 
s ir  frv??c: ViSf t  i w  ^  
qfrumfi w er vr frar?ff& ^Tcr 
^ f r r  |  i v r a r r  |  V i s r

f t  ?r^or |  vr g-TT?,- vrsr s w r  r 

| ,  V f f r o ^  vr qfrumfr Vi^r

«fl £*®T f  ̂ T7 iftw  : ôCr 5TT7
% q’ R  ^  |,

i t  f̂TTTirft 5(Tc:r t  I

«f> TWT^aR ?TT?5f) : V€^ if
^  ^|?rqT ^ 1%tT |

7T  ̂ sf^Tjr 3fr, Î̂ TT
?fh- MW ^cft t  i

«0 rm  f^ fm  qrsarw : ^  ^ f t
qRT  ̂ v^ ^ t |  f̂ r
W  TOTW ii vgrr«r
I  f̂ r TT̂r cTTtp cfi VR ^  I  fa  ftrrt 
qro 55RT ^  ^ifr qft t  ?rV ff lft  RTcp 
v r  5fi»ft ti ’j n  q^r
^ r| | i 'bfn JT̂ fr *fr |; w k -— 
55ir  ^  t,n'r ?lvr fa  ^Toi fa^rr  ̂ n w
Cl W  I  1 ^5 W  ^T̂*r t  f a  '

I  I ^ t f fn ^ l , V^ynRT
^rffir i £;■ i i^  vr^n'r.̂ ' fa  v r  
f ife r  §1 T r̂ |  i *i v ? =vrcf 5nrr t^t 
£ wtr VR  V4-?  ̂ ÊT Via' #
sfrsff fa  f^T^R % c,PT ^ 3fl
iTg qy- ^rq?f 3Tnf |, V^ KfeiT fâ JT 
^r ^Tn'f t  =4t o  ^Tsr, yfevr
rf| v V  qfsvr ^ rt t̂ TTr^s if fv^r 

T̂crr |  r̂fan* 'jft vrq r̂r ^ ssijirr | ,  f̂i 
g’q ^ a ’r t , ^  foqr
^rar |  i vf?vr *tpi vr eft srwrr if 

3T ^rr 5T.ci r I  vr f^T ?) sfFOT 

| r̂lrr «fi v r t  ^^fi^rr |. ^  ^
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ft^pr *pr fro  fa?rcTr |  i s i  
f̂r srnfsnr | srfr =#3" 

vrq ^^rr^fr i

. q??r ^  | ,  v r  *Ft sfi
v r  it ftrsr t .f o  

v r  n irrgT if srafcft ^  |  v >
srr̂ fr
|  ?s^ r % v t z  if *fr ^jlr?ft 
|  V>7 ^ f(TC5 ^  fr  ^«?r̂ rq- V R  *Fl 
^ r  i fir^rr^i if 6 9 . 8
strst sa ifg vrq  ̂ f^ r  «rr ^ f  v ^ r
ifT O ^ c  ^  42. s^rg- <m f l *ror i 
?cr^f srfr ^  &  ®ft i

if V<f) ^  ^TTR qFsfftH | ,  
% TTcTff^ ?ffl*PT 5 0 qT*f«£o

5fR 3 ^  I ^ ^  3TRT 
^fgjrr ft? r̂ra1 5*rfVt *rfr?r

if vr t f r  I  f̂ P ^  ciT<TJ rff sfl^SH  
3 f  ’tf ^  ftsftfT *1 T̂T̂ f

sq̂ iT̂  5T 7̂ 1 I  v V  ffflTi' rRSi 
f̂trff ^! gr% % f̂ TCT ^ [3| frr^ r %r

|  I sfl»fr ^  5fT̂  % ^  if vm ^l^rr 
fa?rr ? f  |  v f t  qtfr f^ rr ? |  f ,

% f?T(T ^rfq^rr^ f[ I JTf 
3Tt TTT̂ riff̂ RE'CT f?) T$r | ,  a ^ i 
^ ST<f?R T̂ S7R ^T^RT î|[*Ti V >  
3<=r ^  ^ rq  ?, ?rt %n sn^f ^r 

-*ft ^  ^ i

ir^ ^r?,- ^  ^  -cr ^  $  j r ^ r a  
*rer f̂f ^r sirrr *#3r«rr ^rg^r i 

^  <fflT 5fHTTJT t o  ft?<yr
v ft  sp̂ r sfrariT % ^  
^ft?t^r r̂r v-rr^r «̂rr «r«wr |  i 
5T-P ird  3rrh^itT | ,  ^|rf ?fr if 
qr? 'THT ^  3FT sft̂ TRT ^  f^ r  *T*7rc\
| ,  wj^rcr f̂ 7 V R  % <TRT V -fR  ?Tff 
|  I #  ,*r̂  r̂r̂ crr g f«p ^
^  f® r̂ 3TRfr |  f̂ p sfrtf ^t

ftr r̂r tl^r, cfr ^  ferr r̂Rrr |
<£? qiir ^  J r v -t r  ^ v l r r  
stct ^rrar |  ft: v n rt  ^  %
ftrq v - t r  ĉrf ^  ftzrr r̂raT f̂t 

^  ^  f^ r  srrar |  ft? %q 
%^rr |  i 'TfrqTJT *t% |  ft? * f̂r 

f̂r̂ ff f̂t gpr ^.fir^r r |  v k  ?r ^  
^ tr  ^  if |V v - tr -  ft^rr srr T^r |  i 

cfr ft>t ^  srr ^ f  ^ r  |  ? ^ rr 
^Tc?r |  ft? ?̂r r̂ ^  ^ff^r 

| ,  sriTrefift r̂ t f r
t  v i r  w  ^r Tcfr ?r r̂?rr gr^ n : ^r 

^nr |  i

v r f o  itito  ^ o  % f r ^ g -  T,: ^-*fr 

^rfsriff ^  ^ r  ft;  v r f o  ^ 0  ^ 0 
?r an fe^r |  v^t?tr: q z m r ii> o

^  ft?irr * m  |  v rr  ^r f r n ^  

t | r  |  i r+r̂  fft ^  ^ro r̂q- 
^ cn  q f  fr  #ft7-T f  ^r^crr gr ft?

■̂¥r f̂t stt q?: |  v r  f̂r 

z w  *rf «B?r$rr ^ r  ft*rr q  ̂
^rrftrir if *rm  i w r  v rq  v r f  o tj^0 
tt̂ o % fTjfn; q?T ^R?d |  ?

^ n r  ff^rr i 

v-cr ir f  ^ «̂Tr ^r^*r g ft? 
^e®ry»f ^ r  | ^  ^  | ft? %
ftr(r q > R R  i

if, r̂ ^  ^rsr v r r̂rtfr |  i 
vrq^r sfa? ^ m r ft? vpt^? qw  ^ nrR  
w  |  i 3r̂  *TRTn w  t̂crr r̂nrirr 
efr 3?<rfaT ^ ff  «riTT*fr i ^  v w t

ft?^rn q^RTT H(?T % TTĉ Tf ^ r

.v rq  ?fi ^rfecnrr i f t t r r r  vrq^,- 
vrsR? q^r^TR ®pt % ^  ^ r  ^  ft? vr'T 

^  SfT^f ?̂r ^RCHTr i

r̂=r v r  î%er ^  ^rftrtprr f̂t
wf VR^T f^RTT apt % ^ r  

?*r *r̂ r r̂|o ^ ct^-ftra^ if r̂r t |
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[sft X t* f V^^TR]

| f a  ^rar?r ?ff, ?fr,
^  ^  w r % *tri sw firr

i i  TOff | 1

VIV ^  ^rr^ir fa; T̂rrt̂ fi gvizff 
% ^  if ^ffg^rn ii w r
v r * f^ i  | srfc ^  sfr ttri* s f f e t f  sftr 
^n'r^rzV TfssreV, fffew  f a r  t V̂ 

| ^  T O " % f a q  *7^  w r
'̂5*r ^spt «fr | ?

■<R ari^? : TW  aft
r̂f ̂  fî r 1 w r cfi  ̂s i’ tt fs?'+"?r §' 1. o  •

% fa<r (fl W  ifR  'TSn’r S W
w rfm  % *r*r»nr §  nff 1
Sttfl smr ^  «fr ft? w i ? f  % z i w  v *  
"fiz  w  w  ff  nvr «m ^
STOW T| I  f a  ^5 <PR q^7 if ?31T  

^  |5fr«rr i 'fr i^ iT r
^TRcr -ER ^R  sicjiTr* 3FRrft sfi" 

^  1 4 ifrf^iTri Zn 5T 3^T  <? $ #  
K ff  «TT I ^  80  ^  5F3T,

8 1 % V*ZT ^  ^ f k r
tt^ti *fr *ziw. t*t gir i
5S7̂ T *fi ^  ^ R  q̂ 7 mtTT 3ff I  ^  
^Tfn5f ^Tvf 3q'5W*fZ sff?TW sp^fltfr 
| 1 srrTTf ^  sfiwnr Visra n^f, 
^  3ff  ̂ niff |5tl I  I

*?: t w  firarcf <TT*?grr?r :
» r ? r f r  I  i ^  f a  f a f f  * z z  i f

^  ^  T r̂ | ? (« t ,w ?r ) 1

TT  ̂ ?EJ if,
if, 5̂ ‘J%T if ^ r  T^[ ^ | cpaf

f̂ TO* T f - f  I  fa  ^  fj-ITT St*-."î jf
fijsrr srifrr ^tt. w s r f t r ^ p T ^ *  %, ^ 0 _ 

.ft®rr r̂ierr |  i ( « w h r ) *rnr ?n#

^  ^R % 3fr TfT I  ?^7tT
^ ff | ? srhm- ^

T^r | ?rk ¥T?f v r ^ ix ^ z
jff r̂m’ % ? r ^ : ^  f̂f q v  %. sfro
f e r  r̂r T^r |

Mirdhaji, are you denying?

SHRI NATHU RAM MlRDHAi 
(Nagaur): You say that there is a 
provision for supply of 1 kg. food­
grains. That is'what you are saying...

RAO BIRENDRA SINGH: That is 
my statement before the House a^d I 
stick to it aVid it ig true.

SHRJi NATHU RAM MIRDHA: 
Your statement is all right, but still 
I request you to find out whether 
they are supplying 1 kg. foodgrainvL, 
in any place. I tell you they are not. 
We can only request you to verify 
what you say.
14 hrs.

RAO BIRENDRA SINGH: Sir. we 
have clearly told the States that 
they must lift one kg. of foodgrains 
so that the poor people at least get 
some foodgrains for their daily 
needs. ' But, I know some States 
have requested us that instead1 o f 
foodgrains, they should be given cash 
for materials as also for wages.

But, we are very strict about itr— 
We have told them that cash will be 
giveAi for purchase of material; under 
the NREP, cash will be given on the 
basis of two-thirds as wage and one- 
third in the fprm of foodgrains. That 
is one kg. It is supposed to be 3 kg. 
per worker—total. Out of that, 50­
50 slare is between the States and 
the Centre. If any State 13 not lift­
ing the foodgrains then we should 
release the orders for every State 
foodgrains also for cash. For six 
months, it was released earlier. ThtAi* 
for the third quarter, so far as I 
remember, the orderg have been 
issued for each State separately aa 
to how much of foodgrains they are 
entitled to under N.R.E.P, and how 
much of cash they are entitled to for 
purchase of material and for wages.
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Those orders have been issued long 
ago. If the States have not lifted 
the foodgrains, it may be on account 
of certain reasons about which I shall 
find out. Otherwise, from our side, 
allocation has been made. That is* 
what I am saying. Mr. Paswan stated 
tha,t temporary1 ration cards issued 
to the workers are not renewed in 
Delhi. That is not correct. Nobody 
has been denied renewal of the 
ration cards. Anybody who is resid­
ing in Delhi and who had temporary 
ration card, his ration card is being 
renewed. If there is any specific 
complaint which the hon. Member 
has, he can always bring that to my 
notice. I assure him that this is our 
policy and this 13 how the Delhi 
Administration is dealing with the 
problem and he should not go on 
the stories conveyed to him by the 
interested persons whose eyes are 
only on the coming elections in 
Delhi.

Tm fk&m  TmafH : 

f^VRi '7TST fqfrsiiT

m  s r m ;  f o r r  t

RAO BIRENDRA SINGH: Most
welcome. ^  ^  <f,- ■ ^ q ^ f

% far? | I

We are trying to look after the needs 
of the people through the public dis­
tribution system. In Delhi, specially, 
oetrain items have been included, 
certain essential commodities have 
been included for the distribution 
through ration shops. Some other 
States have a large number of com* 
modi ties as Shastri ji . suggested 
More items can also be taken up. It 
is always up to the State and the 
Union territories to include whatever 
they want for issue through public 
distribution system. The public dis­
tribution in the country is expanding;

it is not being reduced ag hag been 
suggested by my hen. friend. The 
number of fair price shops opened 
during the last two years hag shot 
up to nearly three lakhs in this 
country. More than 60,000 new fair 
price shops have been opened. 80 per 
cent of them are in the rural areas' 
of India. It is not that only the 
towna we are looking after.

MR. DEPUTY-SPEAKER: The
House stands adjourned to meet 
again a 3 p.m.
14.03 hrs.

The Lok Sabha adjourned for Lunch 
till F ifteen o f the C lock .

The Lok, Sabha re-assembled after  
Lunch at Fifteen o f the Clock.

[Mr. Deputy Speaker in the Chair1

BUSINESS'OF THE HOUSE

MR. DEPUTY-SPEAKER: State­
ment by the Minister of Parliamen­
tary Affairs and Works and Housing, 
Shri Bhishma Narain Singh.

THE MINISTER OF PARLIAMEN­
TARY AFFAIRS AND WOR,KS AND 
HOUSING (SHRI BHISHMA 
NARAIN SINGH): With your per­
mission, Sir, I rise to announce that 
Government Business in this House 
during the week commencing 22nd 
March, 1982, will consist of;

1. Discussion and voting on the
Demands for Granto in respect of 
the_ Budget (General) for 1982-83, 
under tha. control of; .

(a) Ministry of Home Affairs.

(b) Ministry of Defence.
* 1

(c) Ministry of Health and
Family .Welfare. '

2. Discussion on the Resolution
seeking approval of the Proclama­
tion dated 17th March, 1982, issued 
by the President in relation to the 
State of Kerala. .



* 3. General Discussion on the
Kerala Budget for 1982-83.

4. Discussion and voting on;

' (a) Demands for Grants on
Account (Kerala) for 1982-83.

(b) Supplementary iDemands 
" for Grants (Kerala) for 1981-82.

SHRI HARIKESH BAHADUR 
(Gorakhpur): Sir, the law and order 
situation in Delhi which is the Capi­
tal of our country is deteriorating 
everyday. Robbery and dacoity have 
become order of the day. People 
are being murdered. Girl students 
are being molested by the hoodlums.
It has become a matter of grave 
concern lor the parents who are send­
ing their daughters to various 
colleges in Delhi to study. Honour 
of the women is not safe in the capi­
tal of India. Government and its 
Jajgoncies are compAtte'ly indifferent 
which has resulted in a great misery 
to the people especially the girl 
students of Delhi. Therefore, I would 
like to suggest that this matter 
should be discussed in the House 
during the next week.

The failure of the Government to 
ensure successful implementation of 
Operation Flood I and II projects 
and its imbalanced approach in so far 
as it relates to several Dairy projects, 
specially Uttar Pradesh. In this con­
nection attention is invited to the 
recent proceedings of the Dairy Co­
operative Conference at Lucknow on 
7*8 January, 1982. Attention ^  also 
ftivited to detailed papers presented 
in a brochure brought out by the 
National Cooperative Dairy Federa­
tion of India on this occasion entitled 
white Revolution," reality or mirage. 
Tardy and. lepsided policies and pro­
grammes have resulted in large-scale 
diversion of funds to one State. The 
Government have failed to provide 
effective representation to all the 
States to overcome these problem** 
and there has been a total failure
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at the Centre in this respect. This 
matter should be discussed in the
House during next week.
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«ft (fn^rw if) : ^ r a m
« r n r  ^  i f  s f c f r

«n r̂ ^  ^  q-, ^cr
s f f o  f w f a l w  f w r  af;?

T̂rir -

3FX I TnWFT % %
i r  » r r f f  s r a d t o

«rsncr§ff | 1 

r̂<f i* fesn i | i

s r t  f i w r n f f  v t  |  i

q f c  q ^ ^ f r

q r  s r r T O W c r r

t  <ft fr t f  FT* % f^rff T f fT fa n  
% ^  T m  wmr<

5 R r ? g r ^ < T f f f  ?  T r 3 r c « n ? r  

w w c r ^ n r r  t 

f i r a r c f  i r  

^ r ^ r r  1 w ft %

jjst :?qr r̂m̂ r f  ?

2 .  f l  1 w r

v r  f t ,  ' f i l  s r q f r r  m, * T R r  ^  ^ r  

ift, *rt sr^rr 3?r w  
% %<£ srrr | \ *r*fr
s r f ^ t f r  ^ t f  ^  fi  1 ^ r r

srt^n: t V *htt
s r r q r  ^ 1%  1 5 m  ^ t t

*T£icJTf Trrsft, ^  ^  ^i^ft ^
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soft?  op'Ĉ r % ?fm  i 
.^Tf^ ^  cT4T s ry fa
% stjjw  fw r  i JWi«Rt ^  %
*nwrr ^  sth* ffcrr |,
%(?T Tf *Pi^p STI^qT SRlir ■^•Tf tft
urrw«P | 1 ^ # r  w ^
^-fnrrcr ^  | , *t£rt  % facr

r̂^Rrr'T | 1 ^T
% sTisnr *k =T$t ®tfr r̂r *R?tfr i 

^«t *r s^RWt^r s w - w r r c  
ST^tf-T W  | 1 *rO v'w t  
f a  sc^rT %% ^ ? e t  3r ^  f ^
^■cfr  ̂ 5frt*-?wr if ^  i

PROF. MADHU DANDAVATE 
(Rajapur): Sir, I £<uggest the inclu­
sion of the following items in the 
next week’s business:

The attitude of the Central Gov- 
■eimm^t towards the ccnatitutionai 
crisis in Kerala and Assam is most 
undemocratic.

In Kerala, the Congress-i Govern­
ment was sustained for some time 
neither by the mandate of the electo­
rate nor by the legislative support 
but only through the casting vote of 
the Speaker thereby denigrating 
even the office of the Speaker. With 
a single Member of the ruling coali­
tion withdrawing his support, the 
coalition collapsed and without ascer­
taining the strength of the alterna­
tive proposed by the non-congress-I 
parties, the Assembly was dissolved 
-at a time when elections to Rajya 
Sabha were already notified. The 
President’s rule has been now impos­
ed on Kerala. This is highly un­

* democratic.

. The Union Cabinet has recom­
mended the same course in Assam. In 
Assam legislature, the non-Congress- 
I parties which have promised the 
formation of a stable and viable 
Ministry are in a far better position.

But they are *iot given the opportu­
nity to demonstrate their legislative 
support in the Assam Assembly. 
They are al'so robbed of the opportu­
nity to participate in the Rajya 
Sabha poll as per normal schedule. 
In the peculiar conditions under 
which most of the Lok Sabha seats 
from Assam have remained unfilled, 
dissolution of the Assembly and pre­
vention of elections to Rajya Sabha 
will mean carrying on administration 
at the Centre and State without 
representation to Assam.

These issuer are important and 
should be discussed in the House next, 
week. Thank you-

SHRI CHITTA BASU (Barasat): 
Mr. Deputy Speaker, Six, I wish to 
submit that the following two sub­
jects should be included in the List 
of Business for next week:

The first is, regarding non-supply 
of spare parts for the Tarapur 
Atomic Plant.

Certain spare parts essential to the 
safety of the Tarapur Atomic Plant 
are urgently needed not only for its 
safety but for its continued opera­
tion.

The Atomic Energy Depatrment, 
Government of India,—it is reported, 
duly applied for a licence to the U.S. 
Administration to allow export of 
those much-needed spare parta. But, 
despite repeated requests', the US 
State Department and the Nuclear 
Regulatory Commission, have been 
sitting upon it for more than one and 
a half years.

It is to be recalled that the Nuclear 
Power Division of the General Elec­
tric Company is a U.S. Company that 
built the reactors at Tarapur. Let it 
be known that any mishap at the 
plant would be attributable to the 
non-use of such epare parte.

Sir, the Atomic Enregy Depart­
ment of the Government of India
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also wrote in October 22, 1981, em­
phasising the importance of the spare 
parts from the safety angle.

All these under-score the urgency 
for the supply of the said parts.

The delay in grafting licence, 
apart from the non-delivery of the 
enriched uranium as per the contract, 
reveal the unhelpful attitude of the 
U.S. Administration which borders 
on political arms-twisting, to speak 
the least.

A discussion is calle^ for on the 
subject which is of great national 
interest.

The second subject which I wafct 
to be included for discussion in the 
House next week is ‘Famine condi­
tions in Adilabad’ . The tribal 
Regions of Adilabad district of 
Andhra Pradesh (the forest area of 
Adilabad comprises 40 per cent of 
the total area) are reeling under a 
severe drought. Both the Kharif and 
Rabi crops have beefti seriously 
affected. Cotton and Tuwar dal 
crops have been affected by pests. 
While the normal outp.ut of cotton is
4 to 5 quintals per acre, this year no 
peasant has been able to get even one 
quintal per acre. The Jowar crop 
has been totally wiped out.

Even under n o r m a l  conditions, the 
life of tribals in Adilabad is miser­
able. Reservation and protection of 
forests has deprived them of acce93 
to lands which they have tradi­
tionally tilled, and to forest produce 
that they have traditionally enjoyed 
unhindered. Today, they not only
work for a pittance for the Beedi-
Leaf and Timber contractors, but
they have to pay fines and face
harassments in diverse way  ̂ from 
the forest official?, for collecting fire­
wood, for cutting wood, etc. to make 
ploughs and so on. To this is added 
exploitation by landlords, most of 
whom have encroached on tribals'

lands. And now, the famine has 
added to'their misery.

Due to lack of food the tribals are 
eating wild grain during the rainy 
season and wild flowers during the 
summer season. During winter, they ' 
eat wild berries normally eaten by 
goats.

While this is the position with 
regard to food, for water, they tiavef 
to walk mile9 together. There is not
a single hamlet where water can be
obtained in summer.

I demand a statement from the 
Government on the subject.

sf? TnmrcraR1 (< ^ t )  i— .
sm w sr sft, 5  19

Tt w< 9 t  
if 2 2 w sirror w t k

% falT faqrr STrfir̂  *73$ 3TT
TO T  £ : '

1 . Tro ErrT r r r  3
W7 ?

?T'TrT i,*
sto  Z'T?

*T ‘*TrTfT *THT 5TfT __
iir<5 ( v f -  *rT-
ITtt. WT.) vt 27 ^ q f r  . 1982 

#577 if WT ^1T V,4 ^

r̂r |vr | 1 ftra- 3*r *r
f e r  i,4 wnifeK f w  

w r  s r>  shx *TRf %' -farr v fa -S3 n
b in  '̂■srsTJff yrcff Tif, 

t  I

vfe qfasff *r*rr
tffafa 167 5ft fT<T£ k<f( ^
5fl TriT W i afnpfr f r  £zfT

:i  ? v tft  fsrarr $
srossrr  fffTr srsfrfacf eiFnftavmj, 

w  twr Sfrff ^  % fr %■
f  I ^ P r  Vf7Tpr,-fv1̂ j
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5rr*ft5flf3H!5r ^  cffi- 
sfflT flwfan' ^  K *jj*RTT % «fl* if 
srhf % ftnj wnfin *rfon 
m  t e r  wn  | t s^if

'jprof z*rr ^  qfrif|3RTij *ft *rrfa?r 

£ 1

ji? sfgtf st Trî ftT irrwr | i 
V if. ?frr qjT. V P -. ^  27 ^ i^ fr  5Ff 

ir *To s s r i *rr ir ^  j j f  $■ vrxr- 
faa fvcr ir
#7 farr IT ̂  srcn fw  WT21W  Jffea f ^ T
arnT ^Tf^T I

2 . srfo? spw fy? srf?Fr:^ 
efiWT i

irror sfri w-Tf^ ^ ^ r  %
f^snfr sflir*:iTf ^ vqr  ̂ * m f 
<f( i T 'V+fi q̂̂ Ti *rrf; o -w rf tt 
si'Tni *nr f®  ^ it î't: srw % ^ ttt 
btv i HFf tî r I; ?i r  gtpff

^TT?l <Tn qi*W | I 5n sfTr 
si^nrf -ĥ txt % trrq
5pr % w n f v   ̂ s^q- ^ r* *n*r t e r  
| i vnr ^  w
?JTfe* VT V^KT Tg^ % fa-TT 5f) ^

# i*t *nr ^  ^  fa zft, c ft^
n*qr «rarf<f ^ r  wn̂ r v iv
f w  5fT t^t | ?rV

^  ?^r | i *ri?r ^rr^r- 
srr< if Viqnr =q-??WT vr r̂icf

^nrrfa- <fir <f> *rf sfr i ^  ^ r  
WWR ^TTn' % JTr̂  qT ^  Sfr^ %
f w  5 ^  «tt i vtfr fq ^ f  f^pff 

(m 'W R )  if %fcrr
r̂»n' F?r? iff,' srfbTTr ?f)f f t  *r€ | i 

Bifm 7 1 srfcw % qm th t  i
cfnffr 7% sfrr 5f7T?r

5TT̂r f®  ^  ?r% i ^  irfa
1980 if V i afr ?r> <̂r̂ rr

vq^Tor f^-^To r̂eR>
«fir hT«r *trt. '̂ r ' t e r  *rr iv£-o î Ji

*£< T̂TnfEr ^  h w  f r f  *fV'
*j;fb'¥T ?fl3T wi f l T■•f f t f  ^ T ?R o|  f̂ > 
^51 if ^^-e^-c.tSTV W>J TiV | ^  ^  I
^  q^rr if r*‘i I  'Jfi swi^r % 
«rr«? » f r ^ r  ■’ i ^ '  v ,* t ih  t )  rfl
TOiT 1 5Wf*n ^ T f^ .^ q v ; ^  ^5Tn7 

K ?>nT I  I

v^Trfsrifi 3ft ^ ;r
r̂ w*h' ^ i

(Interruptions)

MR. DEPUTY-SPEAKER; You 
have t0 read whatever you have 
given in writing to the Speaker and 
approved by the Speaker.

SHRI RAMAVATAR SHASTRI:. 
Yes, yes...

MR. DEPUTY SPEAKER: I£ it is. 
that, it is alright.

SHRI RAMAVATAR SHASTRI: 
Whatever corrected version was sup­
plied to me, I read.

MR. DEPUTY-SPEAKER; Also, 
without mentioning the iiame of a 
State Government, he may simply 
say, authorities concerned’. That is 
all.

SHRI RAMAVATAR SHASTRI: 
Why? You have already passed it;. 

I have read it. (Interruption)
MR. DEPUTY-SPEAKER; I am 

o n l y  talking to Shri Ramavatar 
Shastri. Please don’t make it a big 
issue. You don’t know what trans­
pired between us. You please sit 
down. I will not allow you. (Inter­
ruptions)i

MR. DEPUTY-SPEAKER: Don’t
record. I am not allowing it. (Inter­
ruptions)

MR. DEPUTY-SPEAKER: I have
already told yeu. That is the di^l~ 
culty. They don’t know the underst­
anding between you and me.

**Not recorded.



W H IT *t£P5M, *  ^  ^  5TfT 
®Fnf ^(fr 'jft tt statist g fa

*t* t ^  5r<T̂ r ^ f i f g ^ r

if f t * i  fa^<rr ^'l srfcrrew t e r  

^rq i

1 . TTWTn *R*JR *Gt tfifa*
■f̂ f̂a’ ^ 3 ) ?  f )  JTf t  fa  ^

rrstr ^ r ^ i r  «f* 3 4 0  ^ ' r f  ^  

wrr sfi^t-fPTs | q*r a c^  srcsr
% q f? ^ 4 t  T̂T'T *fl£PJ7', q 'i? * K ,

mcff, fasrf H 4

H ^ F T  % il i^ f !  ^
sm trt ^ n f  ^  ’srl^M s  

■ i *  % »t ^I'ff ^r«nrft ^
fW fa  »fsr £l  *rf |  i j w i

xITTT q %  fa l j  tf l ^ . %  'Tfjfl F̂1

*pp£  CT ^ t t  i fesr^fi ^

^ ‘RTq^r T*f^ ^  6 TT^-T ?T 1 0 0  srfa-

TTff f^<5T?ft 3TI ^ f f l  ^re°T ^ ?I !* ,'T

%  n-cr 5?) srr^ ^  q r̂ q ^ iq ^

^  j?r?rra «Pf *t3t f  i

fa q  %fgfa yc^iT  §rm f^ w
■s r s r ’ P̂f Tifsr Tr*9 ^l40 • -\
*Tvf«T  ̂ f^ rfa  Jn : ^ 5 ?  I i  ^

^r^Efi ^  s irew T ffr 1 1

2. aftsrj* fcrar *hrrT q qraiqTa

5 ^ q r  it f q ^ f a r  ^ r  ?3j |  I ssr iq fff

?  * l * a 3 ^ a  % ^  fsrrflT

f o r a f  s ih k  ««rn r  jt' fr-rr
^ ff f f  W  | I T ^ W n  % 

VPT̂  fa% ^r ^rT^f ^  
snTff ^ fa r  ^
q '^ - i  q srlsffFir^ ^  ^ ^ ry r

t ,  ^ q r fr  t? f f

?ivrn- |  i Sf Trptfiq

^ ^ 3 *  ^  ^  fn '^n  ^ T ff
f̂ P «'lTT*r^l * ^ 1T ?  ^
qrar^Ta s t j ^ n  ^ i
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<K tT^? !RT?r VMT? i?\ ^
5p|2T^I ^  5=i'?q fW ^ rR T

sfi ^ea-TRmor ^f^aT (^ J^ r) : 
-̂tt™ - q- r̂ ẑr, irn  sn rm  | ft? f^cr 

f w r  q?r ?iriiTJfr 55rc3Tf Ml ^
% f5T<5 ?rfi*TRcT t e r  *TRT I

1 . fq'^>? srh fk m  ^Tir frr^r 
SCVTT iR fn ^q  ^  : TTEZT 5Ĵ 5T ^  

f?«Tcf ^TT f1?#  fk ifc  cT'TT 
f*T<rST ^ c T  ^ 5F3

I  1 ?rr^Rr ^ftwr % ?t-t?ttt ftrff*  SO

15 *rr^f 1982 ?w tv
«TRf «fr, ftr#' w  ^  |  1 

ftr̂ flr % ^  ?T̂ r % ^rrq  ̂ t3t
^nr r̂ r̂ ^ n rt
JTR T̂ ^  | cf̂ TT ^ ff^ r
Tn-^TT % 50 ^5tp: wt̂ r

% t e r T  |fr ^ 1 ^ r  fV 
'T f̂ ^TfT î"3rrT 3?r sq' f̂rrq’
sfr 5IWci: frr̂ fr % ^ f ^ f j f  «TT>a

fa ifc  srr, frr?ff % ^  ^  3ri% %
^f<jt ^TfT s i t w r  nft sr?rrf̂ ra |?it 
| 1 m - ^  f»T?ff f^TT *ra^'0‘ 
^r ?rffa t e  w w -h  cic r̂ r̂ «rfenr t̂ci 

<̂?tr2r 1 f̂ T̂  % % f^TRt
s f -d w ^  5T5T^, TP^Rf
7Tfa f*r?r cT̂ n ^r?r ft  sprsnn- 
f^cf ^Tfr ^^rriT for* ft g^«rf^r %
5TT g-% I

*ft Tf̂ Tcf (^ ^ ftfT ) :
^rrsjwr Trft^r, * t r ^  w f r r  gmf 

jt*^1 ^  5ttt sq-r̂ rTff ^
5tf^t ^p% 3t r̂ fr^r zt fw fii ?̂r 
^nrrt?r g :—

1. m ?  JR r̂ % srre q̂ f?f|TT spt- 
»7̂ f Jr % gvEmrei sfTSR % 'F?r-
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w  aflRf ft
Wtf $ I aYtf ^  | \
sk : n feff 3r vr^ff f̂ rqp? 3rt % m ii  
if q^WIn *f W fc? *ToT t

k Tfp: ^ 7 i t o r  v<nr«f 
| i « ? :  S.Tfra °fV fajprtffr- 
IkTT I  I f^PT <T* if
f^q]T f w  3fTnT WarWV | I

2. ^rF  5TT5T % f®  fv®| aweif 
% fepiw ^1 P^TTq-
^rm % st**wrr*r % ^ itt r̂ar>r w r -
<TZf STRT n%*. ^Tif 5*f s ^ W  «WT «Tr 
f̂ RTn w r r  ^7 ^jfor tfY t e r
| i ^  fW is qr *fr
if OTTOS | t

SHRI G. M. BANATWALLA (Pan- 
nani); Mr. Deputy-Speaker, Sir, I 
wish to make the following two sub­
missions with regard to the business 
for the next week.

There ia an undue and inordinate 
delay in the allotment of tenements 
in Turkman Gate colony in Delhi 
with consequent untold hardship and 
suffering to the original inhabitants 
who are awaiting resettlement in 
their transit accommodation. The 
situation has led to agitation by 
Turkman Gate residents. Ta add to 
their hardships, the Delhi Develop­
ment authority also reportedly 
intends to allot one flat to three or 
four families put together regardless 
of the large number of individuals in 
these families. While the colony 
remains unoccupied for the par,t two 
years, the tenements are decaying, 
requiring considerable expenditure 
on frequent repairs, witewash and 
maintenance: The situation needs
immediate acton. The House should 
di3cuss the matter next week.

2. The historic Ayurvedic and 
Unani Tibbia College in Delhi today 
stands in a pitiable condition. The 
College, which was founded by the

late Ajmal Khan for imparting, 
higher education and conducting. 
research in the Ayurvedic and Unani 
systems of medicine, was taken over 
by an act of Delhi Assembly in. 1&52; 
but despite appointment of boards 
and, thereafter, administrators, the 
college continued to suffer from 
ftidifference and neglect. With 
hardly one-third of the required
strength in staff, dilapidated build­
ings, neglected library and lawns 
devoid of medicinal plants, the 
college is a pathetic picture of ruin— 
total and complete. There is a 
growing demand for the take-over of 
the college by the Central Govern­
ment. Immediate steps are needed 
for effective functioning of the insti­
tution and for restoring to it its pre?L 
tine glory.

The business of the House for next 
week should include a discuss-ion on 
the subject.

THE MINISTER OF PARLIAMEN­
TARY AFFAIRS AND WORKS AND 
HOUSING (SHRI BHISHMA 
NARAIN SINGH); Mr. Deputy- 
Speaker, Sir, I am extremely grate­
ful to the Hon. Members for the
valuable suggestions they have made.
I will go through the record and if I 
feel necessary I will bring it to the 
♦notice of the Business Advisory 
Committee.

SHRI SATYASADHAN CHAKRA­
BORTY (Calcutta South): Sir at
least the molestation of women in 
Delhi should be added. In today’s 
papers you have seen how many
women are molested in Delhi and 
this goes against our culture.

SHRI NIREN GHOSH (Dum
Dum): Sir, I am on a point oc order.

MR. DEPUTY-SPEAjKER; There Is 
vacuum in the House. You must take- 
my permission.



' SHRI NIREN GHOSH: I am
making my submission.

*

The point of order is that some­
thing unprecedented so far, though 
many things have taken place, has 
"happened with regard to Assam. 
When the Gogoi Ministry was form* 

■ed, the Governor said...

>4 U B. 0. H.

MR. DEPUTY-SPEAKER: Was
'there any infringement of afay rule?

SHRI NIREN GHOSH: I am on a 
point of order.

MR. DEPUTY-SPEAKER; You are 
making a speech. What is your point 
-of order?

SHRI NIREN GHOSH; When the 
Gogoi Ministry was formed, the Gov­
ernor said that he has done it in the 
interest of the country. No majority, 
whatsoever, nothing was showVi. It 
did not say that he was satisfied and 
then...

MR. DEPUTY-SPEAKER; I have 
understood your point of order. I am 
giving my ruling. Why a long
speech? Please sit down.

SHRI NIREN GHOSH: Let me
speak, Sir. There is a Supreme

'Court opinion that when an Electoral
College is formed, it cannot be dis­
turbed in any way. The court evrti

■ cannot come into the picture. So, 
neither the Governor, nor the Presi­
dent in this connection has any 
authority to dissolve the Assembly.
It is a&i established Parliamentary 
practice and convention. The opposi­
tion had a majority commanding 66 
MLAs in the House. They must be 

■called upon, tested. But nothing was 
done. Dissolution of the Assembly 
was done. Nobody knows, not even

an indication whether aftiy election 
can take place or not. Everything has 
brajkean dowfa, It is illegal, invalid 
and it is a further march towards 
authoritarianism. (Interruptions)

MR. DEPUTY-SPEAKER: Order
please. You see Article 356(iii):

“Every proclamation under this 
Article shall' be laid before each 
House of Parliament and shall, 
except where it is a proclamatii/a 
revoking a previous proclamation, 
cease to operate at the expiration 
of two months, unless before the 
expiration of that period. . ,p

That is all right.
Therefore, he is only doing a consti­
tutional.. . (Interruptions) Please
listen. A copy of the report dated 
18th March 1982 from the Governor 
of Assam has also been published. 
(Interruptions)

MR. DEPUTY-SPEAfKER; Nothftig 
will go on record. Now Mr. Laskar.

B. O. H. 41a

15.30 hrs.

PAPERS LAID ON THE TABLE— 
Contd.

P r e s id e n t ’s o r d lr  fu r t h e r  p o s t p o n in o

ELECTIONS IN DELHI AND PRESIDENT’S
P ro c la m a tio n  and otder e t c , in  
rkspect  or Sta te  of A ssam .

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRI NIHAR RAN JAN LASKAR): 
I beg to lay on the Table; *

(1) A copy of Notification No.S O. 
140(E) (Hindi and English ver­
sions) published &i Gazette of 
India dated the 18th March, 1982 
containing President’s Order dated 
the 18th' March, 1982, issued under 
section 31 of the Delhi Administra­
tion Act, 1966 suspending certain 
provisions of the said Act for a

MARCH 19, 1982

•♦Not recorded.
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further period of six months with 
effect from the 21st March, 1982.

[Placed in Library. See No. LT-3676/82],

<2) (i) A  copy of the Proclama­
tion (Hftidi and English versions) 
dated the 19th March, 1982, issued 
by the President under Article 356 
of Constitution in relation to the 
State of Assam published in Noti­
fication No. G.S.R. 256(E) in 
Gazette of India dated the 19th 
March, 1982 under article 35fi(3) 
of the Constitution.

(ii) A  copy of th£ Order (Hindi 
and English veraicAis) dated the 
19th March, 1982, made by the 
President in pursuance of sub­
clause (i) of clause (c) of the 
above Proclamation, published in 
Notification No. G.S.R. 257(E) in 
Gazette of India dated the 19th 
March, 1982. '

(3) A copy of the Report dated 
the 18th March, 1982, of the Gov­
ernor of Assam to the President 
(Hindi and English versions).

[ P l a c e d  in  L i b r a r y .  S e e  No. LT-3677/K2]

(Interruptions) * *
MR. DEPUTY-SPEAKER: Nothing 

will go on record. All these things 
are without my permission. They 
will not go on record.

(Interruptions) * *
MR. DEPUTY-SPEAKER; Don’t 

record anything. N*w we go «n to 
the next item on, the business; Pri­
vate Members’ Business. There is a 
limit for everything.

(Interruptions) * *

MR. DEPUTY-SPEAKER; Now we 
go on to the Private Members’ Busi­
ness. There is a way. This is not 
the way. We cannot conduct the 
business of the House in this manner.

(Interruptions)

MR. DEPUTY-SPEAKER: Now Mr. 
Doongar Singh.

(Interruptions) * *

MR. DEPUTY-SPEAKER; Don’t 
record anything—whatever they say. 
There is a limit.

COMMITTEE ON PRIVATE MEM­
BERS BILLS AND RESOLUTIONS

T hirty-eight Report

SHRI DOONGAR SINGH (Hamir- 
pur): I beg to move* ■

7<That this House do agree with 
the Thirty-eighth Report of the 
Committee cAi Private Members’ 
Bills and Rsolutions presented to 
the House on the 17th March, 
1982.”
MRv DEPUTY-SPEAKER: The

question is:

“That this House do agree witn 
the Thirty-eighth Report of the 
Committee °n Private Members’ 
Bills. and Resolutions presented to 
the House on the 17th March, 
1982.”

The motion was adopted.

(Interruptions) **
MR. DEPUTY-SPEAKER; That is 

all right. Don’t record anything. 
(Interruptions) **

MR. DEPUTY-SPEAKER; Now 
Private Members’ Business—Bills for 
introduction. Mr. Kusuma KrishYia 
Murthy.

15.33 hrs.

CONSTITUTION (AMENDMENT)
B ILLff

( A m e n d m e n t  o f  a r t i c l e  335)

SHRI KUSUMA KRISHNA 
MURTHY (Amalapuram): I beg to 
move for leave to introduce a Bill

**Not recorded.
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further to amend the Constitution of 
India.

MR. DEPUTY-SPEAKER: The
question is:

“That leave be granted to intro­
duce a Bill further to amefid the
Constitution of India.”

The motion was adopted.

SHRI KUSUMA KRISHNA 
MURTHY; I introduce the Bill.

(Interruptions) **
MR. DEPUfTY-SPEAKER,: No;

nothing will go on record. Now Mr. 
Harish Rawat.

(Interruptions) * *

MR. DEPUTY-SPEAKER: There
is a limit. For one hour in the 
morning, we had taken up thi'a case. 
Again you are taking it up. One 
minute wasted means a I0S9 of 
Rs. 4600. It is poor man’s money. I 
will not allow it.
FOREST (CONSERVATION)
AMENDMENT BILLfj 
(A m e n d m e n t o f  section  2. etc.)

SHRI HARISH RAWAT (Almora): 
I beg to move for leave to introduce 
a Bill to amend the Forest (Conser­
vation) Act, 1980.

MR. DEPUTY-SPEA^KER: The
question is:

“That leave be granted to intro­
duce a Bill to amend the Forest
(Conservation) Act, 1980.”

The motion was adopted.

SHRI HARISH RAWAT: I intro­
duce the Bill.

15.35 hrs.
FREE LEGAL SERVICES BILL— 
Contd.

MR. DEPUTY-SPEAKER; We now 
take up further consideration of the

following moticVi moved by Shri 
Eduardo Faleiro on 5 March, 1982* 
namely:

♦ “That the BUI to provide free 
legal services to indigent persons 
in certain cases, be taken into 
consideration.'’

Mr. Giridhari Lai Vyaa.
(Interruptions)

MR, DEPUTY-SPEAKER; Mr.
Vyas is on his legs I am not allow­
ing anybody else.

sft f*t«ITT> HW WiW : (ifte - 
srrer ) : OTTissar s ?  sf!

W - t ii’? t  w -
Jte'S ?fR ^ 5 | ’ T ! 'fl

qf Vs T h r ift
P ?ffV nfjgri f| I ^
rTtTfi *fl trtfi vTnd I  &•’
i  I ^ fn t r
ft sr *fnT w  7kt fa  vp; fw*r
<rga VMTM* F? fq̂ TT

I Tf t T ; fV*T; T , P, W& ?1 T * f  i
frr-r 1 vra? 
3 3 9  ^  (. 1 ) *i » f ! r o  srarrvh;tsr.'^er-q -

^ UTfi'Vq 339 IT ( , i ) q «fr 
5 * rv5t n*n £ ft; —

“Article 39A of the Constitution 
directs the State to secure that the 
operation of the legal system pro­
motes justice on the basis of equal 
opportunity and in particular 
directs it to provide free legal aid 
by suitable legislation or schemes 
or in any other way to ensure that 
the opDortunities to secure justice- 
are not denied to any citizen by 
reason of economic or other disabi­
lities.”

**Not recorded.
ttPublished in Gazette of India Extraordinary Part II, Section 2, 

dated 19-3-82.
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faer srrrr fa*rr »i*r | *Klsr
Tl TT^*ff 3 5*5 STfTR *

fa^r gfafl 1

^  Tl 5 0  snsszrr
qftsfi Ti A * 1% | t mnr ^ 
-=rrq- srr^ tt  t|   ̂ i
qrf«Rj fi?*rfia ^fr | i ^fifair
^  TTRafi irrsTSTR W  r̂ T̂fcl m~Z- 
*m^nT $ I qvftr* % ^  ^
sr^ir ^1 qgrarai gsf.* ^3> ? r f

?r3r< (7^0 fro  sfio %
3 T'T'TSEr ^  ^fifara ^
§ r f a * w i  ?tfr

?TT T rf | I 51 FT |J f a  *J5fiiT
Tiff if 5r*?l*r <r* <r̂ qr: ^  fa*r 5 - 6  

^rrr ^  §rer | 1 ms^'i q ?
fi?f %spr snrerr, cn<*»

3 fan ^1 5W5TT ^)cfr §, ^
5 1 ^ %, fsrcra ^

? r  3n̂ r | 1 ^ft^fr *fi
%iT5f*Ti spr 5nca ?fi

ircft 1

^rfarr irt | fa  ^  ?fr

« r  n i\ ? sfi*ff % Trrr f̂f ^  
atflsfr % ’g$3f faqr ^mr, fa n *1 

^^irlr ^  <r<nfl '̂i 5 % 1 

3  u^ ^ r?~ "r  33r ^T?ar g 1 

$*r& nr?i ^ i w r  if w > s r t ^  st̂ tt 
«fl, f ^  vrsfpirrc ^ * t r  ?r o t i r i  

f^ar *?n <t*t) ^rfr^rf r̂!
3?T£1^rT % 3PT 3R f3*n f«W T  spi^ 
s*fir $ :̂s î7 *tt srV ^ 3*? «r ^cf) 
?.V% n { TTT^ 3Tpf|V!trC> % ^ r?- 
cR$ % ^rr % ifir  ^ ftr̂ r 
sp̂  5ft*ff P̂T TOT 
Sfft 3T*fl!Tt ^ f^ ^ -T f^  T>~<*1

1 7 ] ^ f̂ ftT

s m i f f i !  I UTWf 
f̂Y 5Rfq^TT f̂ TJ W

7 ^ 1  fTT̂  ?l ^  ^  ^>,
^ fm ? - ^  ?̂T3TclT
f^rifri sim^re: | 1

^  fTTJiif ^ f-arf
^  3T*fi:r 5f) n f  

5l3t f̂l 5T|a g iTff s f - i f f  5TJf.?R t , 
f-sr^w qwa ??nfr qr q?ra af,%  q 

<rr ^sitt w  | f^ f^ i
 ̂ % f%n- 1 jttit:

3ff3r*ftq ^ R i - 'T r ^  ?tTf?r^ 

if ?rz:) ?*\ Ji l̂sr sn<?*n ^rrfir^ ?rff

51 TH r^jfffa
'̂1 % i 3r*flRTTf % *nq |

T̂̂ 1! t̂T*T»f; t̂=T 7 
T*f[5Tf 'R  *1^W %T7fa3T ?5T

?frr ^ ^ v ? r  ^r w $  *Tst % 1 *i 
?ir?jfi vfi’ fr q T^rann ^ fi ?Tf ft*F  ̂
f? 1 fq fsrr oif^q-T ^FTl | fa
7 ^ ^  ^;trT fa¥i sfrcrflflirfs’ i
«ff t ' 7* ^  ^'Tfl Tl
% T ̂  ^T ĵT $  a $ ?1VT g?F â fft

»nrr |  sfV ^rariT
rn  ̂ |

i\ qv?fi | 1

T*fl ^ Tr^fO' v
^r. ?; TfR% |  f^R^l ^^rucrr 

%fl I  1 srYfs §r^  ,̂-
S*5T?ET ^ *f) SR7R ^ 5T^ $TTft 

§ I T̂TSfft ^ 7 , ^Tlf
>rr^^f 5r> ?pRf %;

giiTrET ^ ^;,f a #, JTJ^tr I
fa^% 5TT% 5Tt»l ^  r̂Vl'- qT
S?z?RF ?  I ^  ^

^  f^nr 3r$a ^ f;
^  ^  3WBTT

i ^ )  I eft ^
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^  Tpi |,
w  3ft s tR srn fa r^  *r*n | 3 *1̂

| ^  tfl sfsrr ^Tai 
|, srfc* sn ^ ffq jT ifW sr^T t i 
»lTta Him ^ 'TSFT 3 ^  f '̂TTTWS ^  
■ T ^  3TV  ̂ ^rf^lT I <73T n ff
^Jcir «rfTornra: »rA* ^  ^ n r 
fr r^ T t  i %f?rtf

5RIS ^\ S T ^ ^ clT  | I
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fair vT^r f o r  % <f*fj>!»
V r *  fa * 3 ^  *rr*r

fo?r ^  1

53 tfsafi % tfPT n f>?T *T

SHRI T. NAGARATNAM (Sriperu- 
mbudux); Sir, I support this Bill 
which has bec*a moved by Shri Edu­
ardo Faleiro. I must express my 
thanks to the hon. Deputy-Speaker 
for having given me an opportunity 
to participate in the discussion on 
this private member’s Bill on free 
legal service to the poor people in 
our country. The number of people 
below the poverty line in our coun­
try is 300 million. To provide free 
legal aid service to these 300 million 
people is a stupendous task and it 
also mjuires a fiuge infrastructure*. 
This task can be achieved only by 
the cooperation of Central Govern­
ment, Bar Associations, Bar Council 
and individual member? of the legal 
profession, social workers and the 
public. In the Supreme Court there 
are many cases priding. As per 
statistics, on 31-12-1981 the number 
of regular hearing matters which 
were pending wa& 22,664, Out of this, 
16,789 cases are pending for more 
than a year. Coming to the various 
High Courts, the number of eases 
pending in the Allahabad High Court 
is 1,45.893, out of which the number 
pending for more- thaVi one year 
comes to 1,00,867. In Andhra Pra­
desh High Court, 49,761 cases are 
pending, out of which 26,031 are 
pending for more than one year. In 
Tamil Nadu, the total number of 
pending cases in the High Court is 
70,796 and the number of cases pend­
ing for more than one year is 49\950. 
The total number of pending cases in 
all the High Courts of the counrty is 
7,79,192 and the number of cases 
pending for more than one year is 
5,19,935.

The pendency in respect of admis­
sion and miscellaneous matters at the 
end of December, 1981 was 60,260 in 
the Supreme Court,

In our Constitution a noble ideal is 
enshrined namely ‘equality’. But it 
is too well known that there is great 
economic disparity among the people. 
GVily a small percentage of the 
people have comfortable income and 
the vast majority are poor; most of 
them are even below the subsistence 
level. The disparity is great in the 
distribution of wealth. The major 
portion of wealth is concentrated in 
the hands of a very small section of 
people. How has this economic in­
equality affected ‘equality’ in admi­
nistration a*nd justice? Theoretically 
all are equal in the eyes of law and 
justice. But in reality economic 
inequality has made justice beyond 
the reach of the weaker sections. 
Law ha? become so complicated and 
the procedure in courts so technical 
that very rarely a litigant wil] be 
able to put forth his case before the 
court without the aid of an advocate. 
He has naturally to pay the 
necessary fee. How many people in 
our country can afford to pay the fee 
for engagaing the services of advo­
cates? A litigant has also to incur ex­
penses f° r travel between his place of 
residence and the place where the 
court is situate^ and for bringing his 
witnesses to the courf.

In USA, the right of an accused to 
be assisted in his defence by a coun­
sel in a criminal trial is recognised as 
so fundamental that it is guaranteed 
by the Sixth Amendment to "the Ame­
rican Constitution.

The awarmess of the imnortance 
of legal aid -o the weaker sections of 
the people has dawne^ recently in 
our countr • also. Article 39A inserted 
in the year 1976 in Part IV of our 
Constitution containing Directive 
Principles of State Policy, reads;

!<39A Equal justice and free legal
aid."
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The importance' of legal aid. to the 
weaker sections of the people has 
been stressed by the Supreme Court 
in Hussainara Khantoon versus State 
of Bihar (AIR 1979 S.C 1369). The 
Supreme Court observed:—that is 
there at page 13*13.

“We do not think it is possible to 
reach the benefit of the ]egal pro­
cess to the poor, to protect them 
against injustice and to secure to 
them constitutional and statutory 
rights unless there is a nation wide 
legal service programme to provide 
free legal service to them.”

15.53 hrs.
[ s h r i  h a r i n a t h  m i s r a  in the Chair],

Article 21 of our Constitution pro­
vides that no person shall be deprived 
of his life or personal liberty except 
according to the procedure established 
by law. I draw the attention of the 
House that in Tamil Nadu an ordi­
nance has been promulgated two- 
and-a-half months back detaining per­
sons without trial. Under this ordi­
nance most of the innocent and poor 
people have been detained without 
any trial since then. The Central 
Government has now enacted the 
National Security Act Even then tV.' 
■Tamil Nadu Government has initiated 
a separate ordinance and got it con­
verted into law by the Assembly t in 
order to wreck vengence against the 
opposite party. I, therefore, request 
the Central Government to ask for 
the explanation of the Tamil Nadu 
Government particularly MGR 
because he watitE, to wreck vengence 
through this black law against the 
poor people. I would say that most of 
the affected people are very poor, 
who ate unable to give court lees. 
Therefore, the poor litigants should 
not be insisted to affix stamps, whe­
ther it i& a criminal or civil court.

In the Bill it is suggested that peo­
ple belonging to the Scheduled Castes 
should be given preference. I would 
say that all poor people should be 
treated alike. Whoever has committed 
an offence, or is forced to go to the

criminal or civil court has to pay for 
legal assistance and also court fees. 
Therefore the benefits of this Bill 
should not be restricted to any parti­

' cular community. It can better fix an 
income limit say Rs. 5,000. It can 
very well happen that a person be­
longing to the Scheduled Caste is 
rich and he is a landlord. Such peo­
ple should not be given any prefer­
ence, People owning houses and finan­
cially sound should not be given any 
preference, even if they belong to the 
Scheduled Caste. Since a large num­
ber of people in ths country are below 
the poverty line, you can say that 
people with an income of Rs. 5000 or 
below will be given preference

It is not enough to have such a pro* _ 
vision *n the Constitution or in any 
enactment. Some Committee must be 
appointed for this purpose and the 
aid must be given through the Cen­
tral Government The Law Minister 
should not take it lightly, because it 
is a Private Members’ Bill.

Most of the people in the country 
are poor and they are the sufferers- 
Some rich people imnecessarily drag 
in the poor people to the courts. If 
the assailant is a rich man he can 
command the best legal advice. He 
will initiate a case against the poor 
man, who cannot afford to engngo- a 
lawyer or pay the court fees, or even 
go to the -police station. Therefore, the 
position is that even 35 years after 
the achievement of our independence, 
the poor people are not able to take 
advantage of the various provisions 
of the law which we pass, because 
they cannot afford to spend money to 
go to a court of law to get redress.

That is why I say that the poor 
people must be helped by the Gov­
ernment. The Centra] Government 
must allot funds for this purpose in 
its budget. The State Government 
should also be directed to ear-mark 
funds, In each and every district a 
Legal Assistance Cell must be opened. 
Every poor person must get an oppor­
tunity to get legal aid from this office. 
So, I support this Bill. '
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SHRI JAGANNATH RAO: (Bor-
hampur) Mr, Chairman, I welcome 
this Bill. I take it that hon. Mover 
wants to focus the attention of the 
Government to the urgency of the 
problem, which has beten hanging 
fire for the last several decades.

Our idea is to focus the attention 
of the Govenment.

SHRI CHITTA BASU (Barasat)
The principle is all right.
16 hrs.

SHRI JAGANNATH RAO: But
with due respect to my friend, -the 
honourable mover, the Bill does not 
take us far. By passing this Bill we 
would not achieve the! object for 
which the Bill is intended. At 
present, for the legal aid we have go'* 
only two provisions, onfe in the civil 
law and the other in the criminal 
law where a poor person gets aid 
from the State. Under Order 33, 
Rule 1 in acivil suit where he is ad­
judged to be indigent, formally called 
in./07.’Twi pauperis, he is Exempt from 
payment of court fee and in criminal 
ca^s under Section 302 of the IPC 
where he is not in a position to en­
gage a lawyer to defend him, the 
State gives him the assistance of a 
lawyer. These are the only two 
provisions under which the poor man 
gets relief from the Government. But 
the time has come that the poor have 
to be looked after. Now, this Article 
39A has been inroduced in Part IV 
of the Constitution under the Direc­
tive Prirvciples. Having made thip as 
a Directive Principle, it is the 
duty 0f the State to enforce it other­
wise, the Directive Principles have 
no meaning. Therefore, the urgency 
is all the more felt by th'e Forty- 
stcond Amendment to introduce 
Article 39A. Therefore, it is very 
urgent on the part of the Central and 
State ‘Governments to devise a 
scheme to render free legal assistan­
ce to the poor people both in civil 
and criminal and in other matters 
also.

' t
I am coming to that.

We have got two reports of emi­
nent Judges, Justice Bhagawati and 
Justice Krishna Iyer. Repors are not 
wanting, only the will must be there. 
I take it that the Central Govern­
ment is anxious to it. but the State 
Governments perhaps are not coope­
rating with it. (Interruptions) All
right, I also congratulate the State
Governments for coming forward. 
But I do not know why the scheme 
has not been formed, why no State 
Government has so far formed any 
scheme for giving legal aid to the 
poor. {Interruptions)_ Therefore. if 
the States are willing, and if the
Centre is willing, I do not see any
reason why the matter should be 
further delayed.

Sir, legal rights are not known to 
these poor persons. They being il­
literate. Door and uprivileged, do 
not know how to enforce their rights 
nor can they defend their rights 
when they are infringed upon by 
others, This is the state of affairs. 
Even the life and liberty of the per­
sons in the village are at stake. 
Article 21 confers fundamental right 
to these two— life and liberty—but 
he is not able to defend himself. 
There is no provision made in this 
Bill. Now that it is made a Direc­
tive Principle and now that the Sixth 
Plan speaks of the economic deve­
lopment of the rural masses, this 
should also be taken as a part of the 
economic development of the people 
in the rural areas who ai*a poor 
Unless you take it as a part of the 
economic development, thei^ would 
not be any urgency of the matter and 
the economic development which is 
contemplated may not confer the 
benefits that are intended to be con­
ferred on them. For instance, where 
surplus land is given to a landless 
person—Mr Vyas referred to that— 
and that person, goes to take posses­
sion of the land, he meets with resis­
tance either from the landlord or the 
tenant who formally had the land. 
Then there is nobody to' help him. 
Even if violence takes place, he has
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| Shri Jagannath Rao]
to sufPar and nobody will defend him. 
Therefore, it is very necessary to 
treat this as a part of the economic 
development of the people in the 
rural areas so that it should be a 
plan scheme which can be imple­
mented by the State Governments 
with all earnestness:

If you lOok at the 20- point econo­
mic programme of the Prime Minis­
ter, you will find that point 4 speaks 
of land ceilings, distribution of land 
and seeing that the possession of 
land is given removing all adminis­
trative and legal obstacles. Therofe, 
when it is a part of the 20-point 
programme of th'a Prime Minister, 
the 'urgency is all the more there.

M l. CHAIRMAN: Don’t you think 
that poverty itself is a disease which 
has so many aspect?

SHRI JAGANNATH RAO; Now, 
call him helpless. He is not only poor 
and helpness, he is illiterate, he does 
not know what his rights are, he does 
not know how to defend himself 
whf>n his rights are infringed upon.
Is it not the duty of the State, wel­
fare State to come to the rescue? 
Otherwise, what dnes “welfare state" 
mean to him?

MR. CHAIRMAN : Mr. Rao, I 
nev^r meant to say that the State 
should not come to the rescue. I was 
only pointing out that poverty has so 
many facets or aspects..

SHRI JAGANNATH RAO: That is 
why, we must draw a line some­
where. We cannot say every person 
should have free legal assistance. 
We should draw a line defining which 
class of persons is entitled for fr ĵe 
legal service. The line may be arbi­
trary;

I would not dispute that. But I 
would not say that every .pterson shall 
be entitled for free legal service.

In this Bill, the hon. mover has 
classified persons who can get free 
legal aid. It is not only in the courts

but also in quasi-judicial or tribunal 
or board. I am afraid, these, pro­
visions are not sufficient. They would 
not meet the needs of thte day. There­
fore, I would request the Govern­
ment to come forward with a compre­
hensive Bill, suggesting the scheme. 
They should also set up a machinery 
to implement the scheme of the Gov­
ernment, The scheme should also 
make an amendment in the Advocates 
Act, if necessary, so that every ad­
vocate takes up two or thî Je cases a 
year and works for the poor clients 
without taking any fee. All these 
things are to bte considered. Other­
wise. passing this Bill, I am afraid, 
would not serve the purposes for 
which the hon. mover has brought 
th© Bill. But the idea is good.

SHRI EDUARDO FALEIRO (Mor- 
mugao) You tell the Government I 
want the Government to do some­
thing.

SHRI JAGANNATH RAO: Yes, 
I would therefore request the Law 
Minister to come forward with an as­
surance that ,he would bring a Bill at 
the earliest, and setting up a machi­
nery and the details of the scheme 
that renders free legal assistance to 
the people, not only in civil or 
criminal matters but also in revenue 
and other matters, wherever it is 
necessary.

One thing more along with this, 
I want to mention. The State Govern­
ments should try to set up a Munsiff 
Magistrate court at every block head­
quarters so that- it would minimise 
the cost of litigation. It is to difficult 
for a poor man la go.the nearest court 
which is at a distance of 30 or 40 
miles. Therefore, you should have a 
court at every' block headquarters 
vested with powers of civil and cri­
minal matters, so that much litigation 
can be avoided. There should be per­
sons with a background of drafting of 
documents and setting disputes out 
of court. Therefore, all these things 
could be done when a comprehensive. 
Eill is thought of and a comprehensive 
scheme is drpwn up by the Govern­
ment



I am sure Government is very 
sympathetic and they will do this at 
the very 'earliest. I would like them 
to take this up as part of the progra­
mme for rural development.

SHRI CHITTA BASU (Baraiat): 
Sir, I rise to suport the underlying 
principle of the Bill which has been 
presented by our esteemed friend. 
Mr, Faleiro. (

Of course, at the outset, let me 
make it clear that certain provisions, 
he has made in this Bill are not only 
not up,to the mark but I think, not 
sufficiently progressive or sufficiently 
desirable These are certain provisions 
which I would have also opposed. 
But generally speaking, the principle 
of the Bill is quite commendable. 
Before I appreciate I want to inform 
the House that so far as our Govern­
ment is concerned, it has accepted 
the basic principle of legal aid to 
the poor. There is no quarrel on that 
point. But what I want to emphasise 
is that the Government has not really 
understood or rather implemented 
the basic requirement which under­
lines the concept

MR CHAIRMAN: But, 1 think you 
would concede that the Government' 
has tried to understand the concept.

SHRI CHITTA BASU: I have
made out the point in the sense that 
J.he Government has accepted the 
concept of legal aid to the poor. But 
I do not) like to say that they have 
been sincre enough to implement it 
in action. I am sorry, I could not 
please you.

SHRI K. MAYATHEVAR (Dindi- 
gu l): I want a clarification. Is it 
implemented in West Bengal and 
Kerala to the satisfaction of the 
people?

SHRI CHITTA BASU: They are 
trying to do. ,

SHRI K. MAYATHEVAR: But
they have also failed.
’ SHRI CHITTA BASU; You 
should understand what they are 
doing here, it is not a question of West 
Bengal or this Government) or that
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Government Therefore, he should not 
be angry on that point.

MR. CHAIRMAN: In fact, I appeal 
to you and him also not become 
angry. You should try to understand 
each other.

SHRI CHITTA BASU: Now, let us 
try to delineate the contour of the 
concept- of free legal aid. There is a 
maxim: Justice delayed is justice 
denied. But justice which is costly 
is also equally justice denied. This 
is what I want the Government to 
understand I think, the mover of the 
Bill understands this and accepts 
this.

MR. CHAIRMAN: Just a minute. 
According to the time allotted for 
this Bill, the time would be over at 
4.15 P.M. But I find a number of 
names, that is to say a number of 
hon. Members belonging to different 
parties who would like to express 
their views on the Bill. Now, it de­
pends entirely on the consensus of 
the House. Should the debate conclude 
here and now or should the time be 
extended?

SHRI EDUARDO FALEIRO: There 
are a number of hon. Members who 
want to speak on this Bill. I would 
request that the time may be extended 
in such a manner as to provide an 
opportunity for the mover of the next 
Bill, Shri P. Rajogoal Naidu, to 
move his Bill for consideration. Five 
minutes may be left* for him,

MR. CHAIRMAN: Everything de­
ends 011 the amount of cooperation 
which the Chair gets from the hon. 
Members. You have to be exact as 
to by how much time the debate 
should be extended.

SHRI EDUARDO FALEIRO: 1-112 
hours, making it understood that Shri 
P. Rajagopal Naidu may be given a 
couple of minuets,, five minutes, to 
move his Bill for consideraion.

MR. CHAIRMAN; Is it the sense 
of the House that the time be ex­
tended by 1-1/2 hours?

SOME HON. MEMBERS: Yes.
MR. CHAIRMAN: So, the time is 

extended by . 1-112 hours.
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SHRI CHITTA BASU: As I was 
saying there should be an understand­
ing of the basic problem. As I have 
clarified the approach should be that 
we accept that costly justice is equal 
to justice denied. That is the basic 
premise.

As a matter of fact. Justice P. N. 
Bhagwati, made a comment in this 
respect. He said:

“The expensive legal system had 
barred the common man from get­
ting his right to justice in the 
court.” t .

Th'e question of expensiveness comes 
in here. He again goes on to clarify 
the concept of his legal aid. He says:

“The first half of the century 
made India frete. The second hali 
must make Indians free.’

I am quoting him just to give cer­
tain ideas about' the concept, or ideas 
underlying the concept, of legal aid. 
It is not merely sanction of some kind 
of money or to provide some aid. 
Legal aid is a social aspect'. Again he 
says:

"The Government of India’s legal 
aid programme should not be 
construed as an act of charity.”

I bring out this quotation just to 
prove that the view-point of Justice 
P. N. Bhagwati certainly was that 
legal aid should not be construed as 
miarely an act of charity. We should 
never have that view. But it is a 
social obligation.

Therefore, unless the Government 
accepts that basic premise to the 
concept of legal aidt I think that no 
'useful scheme can be worked out and 
it cannot be implemented.

Let me also draw your attention to 
the coverage and who are to be 
covered. Mxi Justice Krishna Iyer 
made certain observations in this 
regard;

“The wider scheme of legal aid 
should include legal aid for the 
working class in labour disputes, 
for the peasantry in agrarian dis­
putes, for the minorities in commu­
nal disputes, for Scheduled Castes 
and Scheduled Tribes, for women,
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for physically handicapped, for pri­
soners for religious and political
dissenters etc.”
Therefore, Mr. Justice Krishna Iyer 

has also given an idea about the 
coverage, the scope that each should 
cover the strata of society in his book 
‘Justice and beyond.' There is the 
responsibility of the State. I do not 
mean the State Government. The 
State hug got some responsibility for 
providing legal aid.

I would like to make a mention of 
the judgment of the Supreme Court 
delivered on the Directive Principles 
of State Policy which are enshrined 
in our Constitution, wherein the 
Supreme Court also pronounced, re­
garding the State’s responsibility for- 
providing legal aid to the poor.

I refer in this context to the judg-. 
ment of the Supreme Court in the 
case between Khatri & others V. State 
of Bihar, wherein it has been stated 
that the Supreme Court has held that 
the State of Bihar cannot avoid its 
constitutional obligations—please
note, ‘the constitutional obligations’— 
to provide free legal services for a 
poor accused by pleading financial and 
administrative inability. Now the 
question is the financial or adminis­
trative inability. If the State Gov­
ernment is not sufficiently equipped 
with financial resources or administ- * 
rative apparatus, even in that case, 
the Supreme Court judgment says 
that the State cannot absolve itself 
of the responsibility for providing 
legal <aid to the poor accused on the 
plea of inability of financial capacity 
or administrative apparatus.

MR. CHAIRMAN: Please try to 
conclude,

SHRI CHITTA BASU: So, this con­
cept has been accepted. But the 
follow-up actions have not been 
taken. I can give one or two exam­
ples, Look at the expenditure and 
what has been provided for. The 
Central Government’s budget alloca­
tion for 1978-79 was only Rs. 1 lakh. 
For 1979-80 also it 1fcas only some­
thing like Rs, 1 lakh. For 1980-81 it 
was something like Rs. 25 lakhs. For
1981-82 the allocation was of the
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order of Rs. 50 lakhs, and as far as 
my information goes, till 31st July,
1981, only a paltry sum of Rs. 1,02,518 
has been spent. The funds made 
available are hopelessly meagre. Why? 
The concept has been accepted. The 
responsibility of the State has been 
identified, not by the Constitution but 
by the Supreme Court itself. But 
the Government has not taken proper 
measures to implement it. Even in 
the matter of expenditure, you will 
be astonished to see...

hoax, it has remained a hoax and it 
will, in future also, remain a hoax. 
I hope the Government will take note 
of it.

16. 25 hrs.

DEATH OF ACHARYA J. B. 
KRIPALANI

MR. CHAIRMAN; Please try to 
conclude.

SHRI CHITTA BASU; I am con­
cluding. The expenditure is also in­
curred only for providing some hono­
rarium to the legal practitioners, and 
the establishment cost is more than 
anything else. Therefore, my conten­
tion is that the Government is not 
taking proper and suitable steps to 
give effect to this policy.

I only w?nt to make two sugges­
tions. The Bhggawati Committee
has worked out a 12-point scheme; 
there was a 12-point scheme. I want 
to know from the hon. Minister 
whether they have examined this 12- 
point scheme and if they have exa­
mined, what concrete and specific 
actions have been taken to implement 
that scheme. That scheme has been 
worked out by Justice Bhagwati 
with which responsibility he was en­
trusted.

Lastly, Nyaya Panchayats should 
be established at the panchayat level 
all over the country. We should in­
volve he panchayat administration 
in dealing with these cases, minor 
cases, and there should be some judi­
cial reforms. I have got certain ideas, 
but I cannot put them for want of 
time. Some judicial reforms are also 
necessary. Then and then alone, you 
can work out a full-fledged, compre­
hensive scheme of legal aid for the 
poor. Otherwise, it will remain a
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SOME HON. MEMBERS: We agree 
to it.

MR. CHAIRMAN; Before adjourn­
ing I will .request the hon. Members 
to stand in silence for a shortwhile 
in order to pay respect to the<*sacred 
memory of the deceased.

(The Members then stood in silence 
for a short while.)

MR. CHAIRMAN: The House now 
stands adjourned to meet f.gain at
11 a.m. on Monday, the 22nd March,
1982. ’

16.27 hrs.

[The Lok Sabha then adjourned till 
Eleven of the Clock on Mondayt 

March 22, 1982/Chaitra 1, 1904 
(Saka)]
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